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LOK SABHA DEBATES

, LOK SABHA

Friday, April 24, 1981/Vaisakha 4,
1903 (Saka)

e ——

The Lok Sabha met at Eleven of the
Clock

[Mr. DepuTy SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

Imports of Rudraksha Beads

*928. SHRI RAJESH KUMAR
SINGH:

SHRI RAM VILAS PASWAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether there is any proposal
under consideration of Govern-
ment to allow the import of Rud--
draksha Beads {rom foreign coun-
tries;

(b) the quantity of Rudraksha im-
ported by India during the last three
years and foreign exchange spent
thereon; and

(c) whether in view of the increas-
ing demand in the country, Govern-
ment propose to allow the import of
Rudraksha freely and if not, the
reasons thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(¢) In the Import Policy for 1981-82,
Rudraksha Beads has been placed on
Open General Licence for import by
all persons.

(b) Separate data ig not compiled
for import of this item.

729 LS—1

2

ot i gRiefag ¢ e
wgRE, AW HAT AT 7 AT AW
F I W oag v &

“In the Import Policy for 1981-82,
Rudraksha Beads has been placed

on Open General Licence for import
by all persons”.

el ¥ & ug qear agur fw
1 qg wlt Weger fae ¥ & 0
In the restricted List of items, in
Appendix 5 Import Policy 19789,

&g ¥1 (T) wud
h a8 4y qe di:

“The quantity of Rudrakasha im-
ported by India during the 1last
three years and foreign exchange
spent thereon.”

6 FT FE SETH Ag) Ut | oW
wWave  Rfdes g &, Wy, fF
fa o mod weEw WE o
¥ g dxr & Zodlr awifeet o
it AT 9o g @A wE gwiEes
faar §1 5w & Farma 7 @iy wT-
w18 g wifgg ) ww a3z G fe
W F UF T W IS WM
ST H 5 WP WA G & L&Y o
WA Find R e FT AT WE,
@ F ug wwAr g fFogaar
fradr witfehr oo v 7 Wk
W & fau feaaT S owgRet
fmr mr? m & st ¥
SRETD WM F 4w § A e
SETY §, A SA WY FIA FT FNT
wT ?

SHRI PRANABR MUKHERJEE: 1
do not know whether one bead of
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Rudraksha costs Rs. 5,000, But as I
have mentioned, separate data in res-
pect of this is not available, and so,
1 have given the factual information.
I have and can give some other fac-
tual information. For instance, we
permitted 8.T.C. to import five lakh
rupees worth of Rudraksha Beads,
but at that point of them they found
that the prices demanded by the
exporting countries were so high that
they could not sell these in India.
Therefore, they did not import. On
another occasion, we permitted the
Bharat Sadhu Samaj to import Rud-
raksha Beads, and 1 think these were
worth Rs. 10,000 and they imported
B tota] of 95 bags. Therefore, that
is just not possible. As we do not
have the figures, we could not give,
otherwise there would have been no
difficulty. When actual import takes
place and we get some information
from the actual users, we do have it.
But it is not possible to have this
type of information and it is not =a
sensitive item that we should go on
keeping a track of it

ot TN gare fag : wTadm
qAY ot A ot weATar, § IFA Sg@a
adig | § 378 a0 wesfifedr T
T TG E I A T9 T TT mwavAC A
¢ qr v g f& mradg H@Er o
F1 ag wAw § a1 ad fw ag agT
w1 zawT aifms "W serfos
wgex &1 ag famge, ee@foar @
e § FL AT {1 TY v gHAY
siefy # w7 ¥ 372 Swv Wk gET
# qaa ¥ W Aty w1 £
w7 ¥730 AN aifas wemdr § AR
T TI6T A9, TR forar e Famr-
gz 3 @@ § W ag ag agn Fwa
% fasd § W RgRFgmur g fx
war4 g At 4T gowr,  (smawra)
gafrg & wiwar =wgar 7. fr gfF
Tg2 A NI TAF 749§ A9 .
IaFr g A wEA ¥ O g
Tl ¥ fra w8, ¥ dE agdwT @
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®z 3fe7 sndrkwe ar g &
W oXfadl & AmIR { waqr w37
W ®Y Jaqey wAR ? A A dar
& ar Y 5 g7 A5, wadr A
X awt § fasdr ¥ o evafar
W gy g

SHRI PRANAB MUKHERJEE:
Sir, so far as its import is concerned,
as I have already mentioned, in the
Import Policy. I have placed it un-
der OGL. Whoever wants to import
it, can do so. Our experience of its
import through STC is, as I have
mentioned to the Hon. Member, that
at one point of time it did not mater-
jalise. Therefore, there is no need of

having another experience, just to be
confronted with failure,

st uw fasre QAW STeas
wETA, WATT HAT SN F FOT TGHT
TgEd aga F W40 § | WA G4 S F
Jq Hagrfs T2 gmiw AEEw
¥ oHATR v@r A § WU 3w WI H
9AT § Hiw qFAT A HT I
g1 dafFa ¥ Fag ¥ gg 7 wAT)
qT AT AGEF AT a1 falvar
¥ A HAEF A %g q1 @ar g fF
fradt &1 smdq fear, fEad-fead
#z w0 faur, frad s ¥ fag
fear v fead sedi & faar zafan
AE wgiea F ag wq9@ AF A€ §)
oI¢ IAF @ TH W H HFE
afra@ g ar aE ¥ 3§ 1 ag o w4
fear war & wg 247 FT L€ FF
AT @l & | g Stavw faar war g--

It has been placed on Open General
Licence for all persons.

Tas qaqg § f& ooy W 3@
92 AIHE TFAT 1 A AT GEY &Y GFAT
2 fFoam ¥ zq a¢ faarf we W,
Wegdig & | & wtraqr wrgar g fo
ag Sade ga ¥ fag gwr ar few
7z ¥ fqe Qw?
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dar fs A @ & s
frag i goe wad § fawar §,
atx g ¥ fasar @1 @ o &
¥ fawar @ vewr TR 6w
A ATE § o Al qgad &, & A
ag7d § Afer N @ Fff gd §
Far adf a7 qwd § ) v dq o
F Qg @FT ET @ Tar g
g A F T F o quaT g
gar &7
MR. DEPUTY-SPEAKER. Mr.

Paswan, be serious and put a gques-
tion.

it uw fasrg qwaA: g
SfF T WETA WAT St ggwar § ar
wH aga d@fws s @ g,
F1¢ eifafes o @ & airar &
qgadl § 1 wNT TEd wmdy g
A gast ag wew § 5 oEw
Tt gt & a & SiAAr STERT
g v fafww @l & ffega oy
g3 fead o enfar w38 go 9w
w3 #4T ag @ o 5 fwagt @
ag 7 [A F wrar § A7 agi wlas
Fwma 97 fawar §? dfea waer
afa St 1 @ ag Tw e fF aaE
# HHT gF I mr FF7ar § 1
TEET Tl W AT & ¥ ¥ I
¥ g@r § v swfuw e § fawar
£ AUE 3T @rodouro W i
g 9P 1 eifar w9 oA 955
MNag g
MR. DEPUTY SPEAKER: Mr.
Paswan, you have left the Prime
Minister and now you have come to

Panditji.

st Tw frote qreaww @ §F quar
TRA g maragam s g &
wwafar @ gC ST oW 9w
AT § ITH I W A% AT FAAE
gt & fad f wfaer & dar 7
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wr 7% gew ¥ ghenw o7 afaw
cﬁzﬁw%ﬁrwﬁfﬁaa‘rﬁmm
TP §¢ FAGEY W AT
FA1 Fiid § oA A W A
& WA T AZE 9T IART JuLAr
AT )

MR. DEPUTY SPEAKER: How can
he reply to this? The Home Minister
will reply to your question.

SHRI PRANAB MUKHERJEE: As
I have already said, earlier it was on
the restricted listt Now I have put
it under OGL. That meang it is a
free item now. If the hon. Member
wanis fo give importance to it, he
himself can import it, if he so likes.
The hon. Member mentioned about a
particular case and asked whether it
was a case of smuggling, Yes; a case
was brought to the notice of the Gov-
ernment some time in 1978. A news
item appeared in one of the Hindi
dailies “Gandeev” from Varanasi.
Earlier in 1976, an import licence was
given to Bharat Sadhu Samaj to im-
port rudraksha beads and to dispose
them of on a “no profit, no loss” basis.
There were some allegations. CBI
went into them, They found that
there was no substance in the allega-
tions. As I have already explained,
they imported 95 bags. Of those 95
bags, 85 bags were seized by CBI,
and subsequently they were returned.
Six bags were given to one Mr.
Shankar Bajpai for the purpose of
making rosaries for use by persons
who want to use these rudrakshas.
385 rpsariesi were made, and those
were given to the Sadhu Samaj.

Y wxan faw ageT @ IursTy
#Eaa, wEW TgAq oAreed §F faw
VT § | TIOAT AT N TART AT
agr fear 8 1 @&t WY THST gz §,
sdar fF wdy qraE S ¥ TP
3YF & 1 ¥ a9 A I9r7F F ST wT
aga Wiz gar qr, fygw ak §
T g€} | AEA FEr a7 R @odromwg 0
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* xiw gl 1 & qo wgar § fw ag
Wi oAfeE g ¥ wroor @ea §)
af 7Y ¥ T WA F 39 Ay W
xay fear mar 7

SHRI PRANAB MUKHERJEE: No.

MR. DEPUTY SPEAKER: Mr. Son-
tosh Mohan Dev.

SHRI SONTOSH MOHAN DEV:
He has answered.

SHRI BHERAVADAN K. GADHA-
VI: So far as these rudraksha beads
are concerned, besides the sadhus and
babas, many other people are having
interest in them now. But I would
ilke to know only about the medici-
nal propertie; of those rudrakshas.
Is the Government aware that besides
the religious aspect, they have got
any medicinal properties in them—
because it has been reported, and also
said by people who are selling them,
that so far as heart discases and
blood pressure are concerned, it is
helpful if one wears the mala of
rudraksha beads? So, has Govern~

ment made any research on these
beads?

SHRI PRANAB MYKHERJEE: So
far as research is concerned, I have
no knowledge; but as the hon. Mem-
ber is informed, I have also told that
it has utility particu’arly to heart
patients, and in controlling blood
pressure. I am also using one.

|UET IIWAT T FTREAT IT@
LR CIRECE
+.
*929. =Y arfew gaaw:
it awg fewie gt

gar faw 4 3g I K gOr
TH fF -

(%) Fnawmd I9q fafaw
TR T o mefas stenfrs
AR qoinT # STHEAT I F wlaF
qdi @i s w@ §;
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(@) afx g, & ITwAT FET
& I uwsi &1 sara s § faad
qraTd fa (FA@ aqr e AAY) «
a9 FAEAT §;

() Tt qaTER w1 IR FEY
fa ¥ fag FOl &1 a7 7@ ¥ fag
negt w1 AW W wW w0 ¢
nﬂn. .

(7) afe g, @ s sHter
Far § ? '

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) and (b). The thrust of public
sector investment under Central Go-
vernment hag been towards basic and
primary industries. The capital in-
vestment in the public enterprises
engaged in production ¢f consumer
goods, including the investg:ﬂent in the
textile units taken over by the Gov~-
ernment, was less than 4 per cent of
the total investment in all the publie
enterprises of the Central Govern-
ment in manufacturing and service
sector,

(c) and (d). There is no such pro-
posal under consideration of the Gov-

ernment. _ A
ot arfes waae : ¥ qar ot &
st gt § £ afsas gerSfma ¥

fradr feedie § WX IwH feam
TACHT AT TR § AR TIRH X
FgHT ¥¥ex ¥ Frgar gaeene fear
AT T AT IFATAW § |

SHRI SAWAI SINGH SISODIA:
The question is regarding investment
and the number of public sector un-
dertakings. As on 31-3-1080, the
total investment equity plus loan in
186 enterprises is Rs. 18,226 crores.
Out of 186 enterprises, 10 are under
construction, The investment under
these companies which are under
construction is Rs. 1470 crores. The
running enterprises are 176 compan-
jes, The investment in them is Rs.
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16756 crores. There are 9 consumer
goods companies plus 10 textile com-~
panies and 515 others and subsidiar-
ies thereon. The total investment is
Rs. 628 crores. The investment in
consumer goods including textiles is
Rs. 628 crores and the percentage, as
I said earlier, is nearly 4 per cent.

ot wifow wawe : gfsas dee )
Frw i w1 Far feafs - @AY
AR & fAq FrET 7 AT ¥ wg
FAT FIT IZ(C AT § AT TG T
mE?

SHRI SAWAISINGH SISODIA:
The question is a large and compli-
cated one. Even then I will try to
reply to it briefly. As I bhad stated
just now, there are 1668 companies.
Out of them, 7 were insurance coms-
panies, All these showed surplus.
Out of the remaining companies, 103
showed profit, 63 incurred losses. Of
the consumer goods companies, 2
showed profit, that is, Modern Bakery
and the Hindustan Photo Films, The
following companies incurred losses:

(1) Artificial Limbs Manufactur-
ing Company.

(2) Bharat
Company Ltd.

(3) Hindustan Latex.
{4) Mandia Paper Mill.
{5) Rehabilitation Industry Ltd.

(6) Tannery and Footwear Cor-
poration Ltd.

Of the 10 textile mills, 4 showed
profit, that is NTC holding com-
pany; NTC Andhra Pradesh, NTC
Gujarat, NTC Tamil Nadu. The
textile companies which showed
losses are NTC Madhya Pradesh,
NTC Maharashtra, NTC UP,
NTC West Bengal and NTC Delhi
and so on.

SHRI JAGANNATH RAO: To reach
the commanding heights of the eco-
nomy, the public sector has to en-
courage the consumer industry, be-
cause, at present, ;the public sector
is confined to the core industry which

Opthalmic Glasses
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is capital intensive of long gestation
period and less profitability. To reach
the commanding heights of the eco-
nomy, the public sector has to go in
a big way, Has the Government tak-
en a serious view of the matter and
tried to enter this sector of the in-
dustry which is npen to the private
sector?

SHRI SAWAISINGH SISODIA:
At present, the investment in the
public sector organisations is guided
by the Industrial Policy Resolutions
of the Government of 1848, 1956, 1877
and 1980. These are the guiding spirit
behind the Government’s investment
in the public sector. Ag far as the
question of manufacture of consumer
articles ig concerned, this is a sugges-
tion which can be taken note of.

DR. KRUPASINDHU BHOI: In the
main reply, the Minister has said that
more than 66 companies are sustain-
ing losses in the public sector. In the
Sixth Five Year Plan, the Govern-
ment envisaged to spend Rs. 97,000
crores in the public sector. In view
of that, is the Government going fo
remove cancerous cell which is at the
helm of affairs in these public sector
undertakings which is creating a
trouble? In that context, I want to
say that between the public sector
and science and technology there is
a greater link., Will the Government
consider forming a geparate planning
cell consisting of scientists and tech-
nologists so that they can monitor the
organisations in the future for the
public sector?

SHRI SAWAI SINGH SISODIA:
It is a suggestion for consideration.

SHRI D. P. YADAV. About the in-
dustries involved in textile manufac-
turing business, I should like to bring
it to the notice of the House-—Pranab
Babu also is here—that these public
undertakings which are employed in
textile business are not only losing
on the manufacturing side, but they
are losing on the distrubution side
also and there ig a group of gangsters
at the top. I would like to know
whether the Government is going to
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streamline the administration of the
industry as well as the Textile Cor-
poration in the near future.

THE MINISTER OF FINANCE
(SHR] R. VENKATARAMAN): Do
you want o answer this?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): This is just
a suggestion.

SHRI D. P. YADAV: There are
definite losses. You must go into it.

SHRI PRANAB MUKHERJEE:
There are certain malpractices in the
textile industry. But so far as the
controlled cloth iz concerned, which
is the product of NTC mills, there is
one mode of distribution. There is
another mode of distribution for
yarn. If you want to make any spe-
cific suggestion, we will examine it.

&t gifcs Mgray i : G4 wgET
A {IY a¥veT F FAAT § Pe wrewfas
JIFTO F grer §, IW weaeg F K
XA EW R g efsmw devifmy
Paast qarfes w2 grar =)y 8, w0
Iq% Fawae w Ffea gofywTw § g
w1 G %Y ot @ fF oA @@ A
ag qfeww wed o qeafea w2
wady T 7 AR qATAT A W AT
AR e AT SH AHTT FT I GIHTT
* § fs 55 Tfews Werdfo ¥ ot
ATG W YT FA I A1gqe G
& mrgt ¥ dfie ¥ dg@wa o
srfe fadr 1 g1 9% Tl wev-
fwn & d3wde § I gu wrEan
¥ IT UV F QIE qTST GGATE )
w7 Q¥ safydl ¥ graen ¥ W qiw
worg w§ § 7 afe g, & s wrdard
wdt € @ ?

st wark fag fedtfaq : s
gLeT F1 Aeq AZT =M §, BT W
o xqY HEfad a7 wrawns g, ag &
¥ZT & G fadzT w@T AR g |
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TAFTH qf ATRATY TLET A TG AT AR
wiEie frar § fin ot ofere dwee am
sraT dweT veEfew § ol ey
sqaeqT 1 AT AETR T K @ wr e
FRHTATE I @ sugeqr ¢F wge-
Qo ferw vt 8, Tfees weeefon ot
aTEaE sevelwT &1 ArA-grf ar gEw
TR Q71 FOF § FIH FGAF A E )
WEA T e ¥ q@6a § W gaw
sqaeqn § afe +gY afe & 9w g7 eara
g1 AT § AN I A1 O qa
2 fr afsq® oz ¥ o1 qigdz daeT
# war gEAr g aFAT g W A weend
oTE S7 FHAT § 1 TH UL H wiEgw wv
e 8, AT gut faw g, gwN wr§
HHid FY aver g E 0

ot Ay wree WYWRY : ) oy
¥ oA ¥ qar wwar ¢ e ofeew
weEfne § wu fasi & fagr snar
g oY @ra a¥e & qwaE WA g
fmr wecdfan § @ 7€ §, @€ gD
¥ ool § | TAUS F WAIA A 7
wgH e faey @& &9 ¥ 3=
g s ofes AeEfea & =
faar srar & 1 & ST gt g
fis oor faat & weEfen 7 XX &
fa Fr RI9-gs T gU § ?

ot wart Tag famifaar . witr
gxea ¥ o www fFAT, SR 9 fgedr
g | Tge a7 @ fF qwwd F AT
fam qars & 99 @ § 9 afeww
wEv i ¥ faar mar R A1 ag gAe odlto
THUT @ AR wT F@HT I
wedt & 1 gEw wgw @ 5 owid
frdy faa avx @ §, SEw =
AMETA TE wwT AR e Y R,
ag & ¥ ¥ awar g

st s we Wed s W
I faer =Y N1 X wwEA § wE
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o W@ ¥ whEw @@ ¥ aw
a8 ¢

SHRI Y. S. MAHAJAN: It is clear
from the figures given by the hon.
Minister that the public sector has
suffered losses thig year, i.e. 1979-80.
The Sixth Five Year Plan expects a
contribution of over Rs. 2,500 crores
from the public sector. What steps
does the hon. Minister propose to take
to see that thig contribution is made
during the Sixth Five Year Plan by
the public sector?

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, there is a difference
between profits according to Company
Law and resources available for re-
investment in Plan. The amount se-
cured by way of depreciation are a
plan resource and that i what has
been taken into account in preparing
the plan. When we Treview the
figures with regard to losses, that
is a different thing; that is, according
to the Company Law after calculating
the expenses, depreciation, interest
charges and all that, whether there is
profit or not. These are two different
things. The resourceg available for
the plan are ensured.

Rise in Prices after Presentation of
Budget

*030. SHRI R. N. RAKESH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that there
has been a steep rise in the price
index after the presentation of Budget
this year recently;

(b) i so, what are the reasons for
such a rise; and

(c) what measures are being taken
to check the price rise in the country?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (¢). A statement is laid on the
‘Table of the House,

Statement
(a) to (c). The Wholesale price in-
dex (1970-71=100) moved up by 1.5

VAISAKHA 4, 1803 (SAKA)
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per cent between February 28, 1881
and April 4, 1981 (for which the
latest Index is available). The bulk of
the increase during the period is ac-
counted for by the unusual increase
in sugar, khandsari and gur prices. A
number of anti-inflationary measure
have been taken such as augmenting
production, importing essential needs,
strengthening Public = Distribution
System and curbing hoarding and
profiteering etc.

St Q%G QAo TRW : wens
wgrey, gufy ddt 7T  wyA aore-
Ty & agr a1 {5 Fmd sgee @@,
AfFT T aagE w4 € 1 v
ey WEew Far ¥aq § fa Fear A
far Fwafeal & s Fwd w3
a7

SHRI R. VENKATARAMAN: After
the presentation of the budget, for
the five weeks, the increase in price
is only 1.5 per cent. I suppose people
go by the statistics which are pub-
lished by the official Statistical Agen-
cies, If you do not want to go by
the statistics given by the Statistical
Agencies your information also will
be absolutely incorrect and I can sim.
ply say, “Your information is useless.”
Therefore, let us have some yardstick.
The office of the Economic Adviser,
Ministry of Industry, which has been
publishing the figures during your re-
gime ag well as our regime is accep-
ted as the Department which prepares
the figures on a particular basis. It
has not changed the basis. On this
basis, again I repeat, the price rise in
the Wholesale Price Index after the
présentation of the budget on 28-2-81
upto 4th April, 1981, for which
latest figures are available, is 1.5 per
cent, For the benefit of hon. mem-
bers, 1 can say that after the presen-
tatfon of the budget by my predeces-
sor, Mr, Charan Singh, it went up
during the same period by 3.5 per
cent for five weeks. If you want t
know the figure after the presentatio r
of last year's budget, in five weel#
after I presented the budget on 18th
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June, 1980 it went up by 5.1 per cent
- between 14-8-80 to 19-7-1980.

Y w1t QAo Trvw : ¥ quT
f& aew Y fog saafgl & s
a8 &

MR. DEPUTY-SPEAKER: What is
your second supplementary?

SHRI R. N. RAKESH: What are
the weaknesses of the Government
which have led to the rise in prices?

SHRI R. VENKATARAMAN: 1 do
not accept your promise that prices
have gone up to that extent as to re-
quire an explanation by me.

ot | QAo TXW : Hal 73req
T o wam fzar g, vAF WIEAR
9l N Aag Ad F§ A ¥
afFa 71 @At wiwr g
g9 A1d qIT aFq s, Fradr Arad
sit # @i -8 @@ § Ww
97 Tg Q&T &1 Wiw 4T asq &,
faar ad o5 F--fqad TaE
%t faeeit =it wfgar v 9w F 7

SHRI R. VENKATARAMAN: Dur-
ing this period, 28th February, 1981
to 4th April, 1981, the prices of food
articles have decreased by 1.0 per
cent. (Interruptions) If you do not
accept the figures, what can I do? 1
have not prepared the figures, These
are the figures on which you rely, 1
rely and the country relies. If you do
not accept the figures, on what basis
do we discuss? Then there is no basis
at all for discussion. This is the
wholesale price index which has been
prepared for the Government for
ages in a particular way. It has been
prepared in the same way whichever
party is in power, Therefore, if you
do not accept it, I will not give the
filgures. You go on repeating that
prices have increased, I go on repea-
ting that prices have not increased
and, therefore, there will always be
shp&xting. If you want to go by any
statjstics, you hear the statistics which

L e
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are prepared by the Department ac-
cording to the set pattern, whichever
party is in power.

On the following items prices have
gone down and in certain items, pri-

_ ces have increased. For example, in

jowar, prices have gone up by 2.4 per
cent whereas in the case of milk and
milk products, it has gone down by
1.4 per cent. Regarding non-food
articles, prices of cotton have gone up
by 6.1 per cent and of raw jute by
0.2 per cent. Many hon. Members do
not understand the difference between
the consumer price index and the
wholesale price index. And out of
confusion, they go on shouting, The
consumer price index consists of those
items which go into the cost of living
whereag the wholesale price index
relates to all the commodities that
are listed. And it has been accepted.
So, these are the various itemgs prices
of which either have gone up or gone
down, as I have said already.

sy gfasr T9TAd : ey
wgeE, & g ¥ WK Jg qOAT
wredt § fF #ar weft wdiww s
gy ¥€¥7 ¥ JX X T@ o@uT A

TR 8 & goemw sy
wRdr #t 3@ arsfes N
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SHRI R. VENKATARAMAN: I
know that the opposition is very keen
that the Government should resign.
But we are not going to oblige, (In-
terruptions) On every small increase
or decrease in the wholesale price
index or the consumer price index, if
the Government is fo resign, then
the country will have no Government
at all.

MR. DEPUTY-SPEAKER: In that
case, everyday Government will re-
sign and everyday elections will be
held,

SHRI R. VENKATARAMAN:  We
will have continuous elections and no
Government. So far as this question
is -concerned, it does not relate to the
main question. What the hon. Mem-
ber was trying to prove was that as
a result of the budget proposals, pri-
res had increased. On the contrary,
my stand is that as a result of the
budget proposals prices have not in-
creased. (Interruptions) You may
agree, or you many not agree but you
must hear me as I have heard you.

The point is this. If you want con-
sumer price index, I will give separate
figures. As a result of the budget pro-
posals, I maintain that prices have not
increased. Usually it is by a levy of
excise duty on goods and commodities
that the priceg increase., I have not
levied any excise duty at all in this
budget. And yet you go on saying
that the prices have increased as a
result of the Budget.

SHRI NAWAL KISHORE SHAR-
MA: While agreeing with the Finance
Minister that there has been no price
rise as a result of the budget pro-
posals, may 1 know whether it ig net
a fact that the consumer is hard-hit
because the price of essential commo-
ditieg have gone up? In view of the
fact that the prices of foodgrains—I
am not talking of the wholesale pri-
ces—sugar and industrial products
have gone up, what steps do the Fin-
ance Minister propose to take so that
the prices of consumer articles come
down? That is the relevant part
which is worrying the House.
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SHRI R. VENKATARAMAN: There
are two different aspects. One is the
question by the opposition to show
that the prices have increased as a
result of the budget, to which I said
“No”. The other aspect is what we
are doing to control the prices (In-
terruptions)

MR. DEPUTY-SPEAKER: This is
not proper,
SHRI R. VENKATARAMAN: 1

know I have disappointed all of you.
I know that you all expected I will
come with every big axe, cutting all
your heads. I did not levy any tax.
You are so much disappointed...
(Interruptions)

MR. DEPUTY-SPEAKER: ‘This
kind of sniping every time is not pro-
per. Also, by the interruptions you
are wasting the time of the House.

SHRI R. VENKATARAMAN: So
:fal_- as the general question of the
brice level ijs concerned, Government
are as much concerned as the oppo-
sition, or anybody else in the country.
In fact, we are worried that, owing to
factors partly ours and partly outside,
the tendency for inflation persists not
only in our country put elsewhere
also. We cannot avoid a certain
measure of pressure on prices on ac-
count of both national and inter-
national fadtors. That is why we are
trying to do something.

I_vrill try to detail what we are
tmng to do. First of all, we¢ have
shifted the emphasis from a dcriand
management philisophy to a sunnly
management philosophy, in which we
are ltrying' to give all the incentives
possible for the purpose of increasing
production. This is not a thing which
can'be done overnight. But, over a
period of a few months it is possible
to increase the supply of money of
the essential commodities. If we are
not able to increase the supply of
essential commodities within the
?ount.ry, we are going to have the
import of those things, in order to
make these available to the consu-
mers. Thirdly, we are laying emphasis
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on the public distribution system
which, I acknowledge, is good in cer-
tain parts of the country and bad in
certain other parts of the country.

SHRIMATI PRAMILA DANDA-
VATE: It is bad.

SHRI R. VENKATARAMAN: In
fact, in Maharashtra it is good. Why
do you say it is bad? You cannot de-
nigrate yourself. You should have at
least that much of local partiotism.
These are the variqus factors and the
steps which we are teking to control
the prices,

SHRI E. BALANANDAN: The Fin-
ance Minister was saying that the
budget as such did not cause any
price rise, But he has admitted that
the prices have risen due to other
causes. Within the last 34 days, or
even less than that, the wholesale
prices have gone up by 1.5 per cent.
If this is an index of the price rise,
for one year it will go beyond 18 per
cent. Of course, 1 know, it cannot be
directly worked out like that. At
the same time, the Finance Minister
said that the other causes can be con-
trolled and that the Government are
taking some steps. Will the Govern-
ment take steps to command or con-
trol the essential commeodities, at
Jeast B or 10 items, and supply them
to the people through a network of
consumer co-operative societies or
~ some Civil Supplies Corporation so
that within the framework itself some
kind of control can be introduced and
some effective steps can be taken to
control the price rise?

SHRI R. VENKATARAMAN: It is
a very constructive suggestion. In
fact, that is exactly what we are try-
ing to do. My colleague, the Minister
in charge of Civil Suppies, has actual-
1y got a Bill approved in the Rajya
Sabha yesterday, and it is coming to
this House. We are taking powers to
contro] the prices of essential articles
and to notify them and tale rigorous
measures. We are also thinking of
some gpecial courts for this purpose.
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So, on the side of enforcement, we
are tightening the rope. On the side
of supplies we are trying to increase
the fair price shops, and we are try-
ing to incremse the cooperatives. In.
fact, the coperatives in Kerala, for
instance, are doing well. The coope-
ratives in Gujarat, and the coopera-
tives in Tamil Nadu are all doing
well and the public distribution in
those areas is fairly satisfactory and
there hag not been much complaint.
We are frying to similarly improve
the working of the cooperatives in
other States and where the coopera-
tives could not be established in a
short period, we are thinking of Civil
Supplies Department themselves un-
dertaking this responsibility.

SHRI JANARDHANA POOJARY:
Sir, hoarding and profiteering con-
tributed to the price risee May I
know from the hon. Minister (a)
whether the Government has taken
a serious view of the fact that the
strikes, lock-outs and agitations in~-
cluding agitation by the farmers have
contributed to the price rise and if
s0, what is the action taken by the
Government to curb the agitation and
strikes, and (b) whether the Govern-
ment is going fo import sugar as the
price of sugar is increasing day by
day?

SHRI R. VENKATARAMAN: Sir,
so far as the agitation is concerned,
this Government wants to meet the
reasonable demand of the people who
are asking for fair prices. It is only
where they are asking for uncons-
cionable price increase which the so-
ciety cannot affort we will have to
take some action to control it. Other=
wise, the Government is committed to
the policy of meeting the reasonable
demands of the producers,

Ag regards import of sugsar, I can-
not give any answer now. The mat-
ter is not even under consideration at
this stage. '
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Amount of Policles lying unclaimed
with LIC

-931. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to
state:

(a) number and amount of policies
lying unclaimed with the Life Insu-
rance Corporation of India after
maturing for the whole of the coun-
try in general and Dhanbad District
of Bihar in particular for the last
three years (year-wise break-up in
details) ;

{b) whether it is a fact that the
number and amount involved in the
unclaimed policies are on the increase

-
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and no attempt is made on behalf of
the L.I.C. to trace out the real policy
holder and reason for non-claiming;.
and

(c) if so, steps taken thcreon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c)
A statement is laid on the Table of°
the House.

Statement

(a) to (c¢) The maturity claims pay-
able by the LIC, which were out--
standing for various reasong as at the-
end of the years 1977-78 to 19879-80,
as under:

Year LI.C. Dhanbad District
No. (in Amount Number Amount
thousands) (Rs. crores) (Rs.
thousands)
1977-78 57 13.17 v 11
1978-79 . . . . 74 14.85 9 16
1979-8u . . . . 88 21.76 19 38

These include cases in which the
policyholders have not put in any
claim papers but separate figures of
such cases are not readily available.

The increase in the figures of claims
pending with the LIC, as the increase
in the figures of claims settled by the
LIC, reflects the overall growth of its
operations. The main reason for the
pendency of the maturity claims is
delay on the part of the claimants in
furnishing the regquirements including
discharge forms and policy docu-
ments. In some cases, the LIC finds
that the policyholders are not trace-
able at there last known addresses,
and this happens particularly in res-
pect of policies which became paid
up long ago and the LIC lost touch
with the policyholders. In such cases
the LIC deputes its fleld officials to
make on-the-spot enquiries regarding
the present whereabouts of the policy~-

holders to expedite seitlement of the -
claims,

SHRI A. K. ROY: Sir, I try to ex-
plore the hidden income of the Gov-
ernment. If you read the statement
laid on the Table, you will be surpris-
ed to find that the amount of matu-
rity claims paysble by the LIC is in-
creasing by leaps and bounds. In-
1977-78 it was more than Rs. 13 crores,
in 1978-79 it was more than Rs. 14
crores and now, in 1978.80, it has be- -
come Rs. 21,76,00,000. I wonder whe-
ther people have lost interest in
money, and I wish and I presume that
the Government does not desire this
to meet the budgetary gap by keeping
all this money. In view of that, I
would like to know (i) whether the -
Government has brobed deeply into
the causes of this increase in unpaid’
amount, and (ii) whether it is the-
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duty of the agent while bringing
.somebody under the cover of insu-
rance to find out the policy-holder
and go to him and whether after the
maturity also the duty of the agent
remaing and the responsibility of the
LIC also remains to find out the
policy-holders and to contact them,
.and whether the Government is go-
‘ing to pay interest for their default
-of paying the money in time.

SHRI MAGANBHAI BAROT: The
hon. Member’s apprehension about
- the figures is not justified because the
quantum assured is increasing, the
work is increasing and the income is
-increasing, and so the amount of
maturity claimg payable is also in-
creasing.

So far as the responsibility of the
"LIC to find out the nnlicy-holders and
make payment is concerned, we have
been trying, and successfully trying,
to do s¢ and we are reducing the
period during which the payment can
be made and the unclaimed claims
can be paid off.

So far as the question about inte-
rest ig concerned, we have introduced
‘a policy. Formerly we were paying
6 per cent interest, now we have in-
creased it to Ti per cent and only
after 30 days of the maturity period
“the interest becomes due to be paid.

SHRI A. XK. ROY: This is some
sort of a forced fixed deposit made
‘by the Government and they are say-
“ing in their arswe=r the% in some cases
the LIC finds that the policy-holders
are not traceable. It is not that the
policy-holderg are not traceable. But
“their agents are not traceable. Nowa-
‘days, who are the agents of L.I.C.?
"They are only the better halves of
the better placed persons in the
country, Usually, they become the
agents. So, they are not traceable.
"They say that they are unable to find
‘out the policy-holder. You will be
surprised to know that I am also
personally a victim of that. My policy
also matured. 1 wrote to the L.I.C.
‘I did not get a reply even. Nobody
<an say [ am not traceable.
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MR. DEPUTY SPEAKER: No
communist insures his life,

SHRI A. K. ROY: They say that
they are unable to find out the policy-
holder. I am one of the policy-holders
whose policy matured and they are
unable to find me.

What is more important... (Inter-
ruptions)

MR. DEPUTY SPEAKER: What is
the worth of your policy?

SHRI A. K. ROY: That is another
point. That is something kept secret,
What is more important—you will
find that most of the middle class sal-
aried persons have come under the
purview of the L.I.C. The poor
people, the cultivators, the rural poaor,
could not be brought under its pur-
view. All those persons who are not
paid are not the +wvocal intelligent
people, but they are the few poor
people who are fed up with corres-
pondence and have become losers. In
view of that will the L.LC. take a
fresh view of the things and go deep
into the matter to see that these
policy-holders are paid their amount
within a year?

SHRI MAGANBHAI BAROT: I
have full sympathy for the hon.
Member if he is a wvictim. I
would also like to know the
party to which the hon. Member
belongs. Was he for some time under-
ground and the information, there-
fore, could not reach him? Then I
am sorry for it, So far as the sugges-
tion to make improvements is con-
cerned, we are doing that. After the
submission of the Seghiyan Commit-
tee Report, certain suggestions are be~
ing implemented. So far ag searching
of the policy-holders is concerned,
we have a system. We have brought
pendency down to a very limited fig-
ure and the pendency is not more
than two months disposed. I have
got the figures. If the hon. Member
desires I can give. It is not so much
the fault of the LIC in not asking for
it, but the details are not being pro-
vided. Therefore, a large number of
Policies are not paid.,
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SHRI A. K. ROY: One more point.
Have you enquired whether most of

these persons who are now losing be-

long to Harijan, Adivasi and weaker
Sections of society?

SHRI MAGANBHAI BAROT: We
will do the needful.

SHRI SONTOSH MOHAN DEV: Is
it a fact that the main reason for non-
payment is that at the time of getting
the policy, the policy-holder doeg not
give the name of the nominee because
it is an optional thing? Will you
make it compulsory? In that case the
position of payment will improve.

SHRI MAGANBHAI BAROT: There
are s0 many suggestiong to improve
the working. This suggestion is also
one of them. But I would like to
inform the House that out of 73862
pending cases, 62719 are pending for
want of intormatwn trom the policy
holders themselves, All attempts are
being made. Therefore, the element
of paying interest is also added so
that the policy-holder js not a loser.

st TqTIRT wvw ;. siraA, darfs
frard A @rfer a1 2, feAkfm
gate-d=sng oifade & "t
qEA AT W G ) BRI WA
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o oy=mre qvEs gedr §, #r
Tt wEaE T8 wErw ¥ fAagw &
f& mﬁm?q TS &4 ¥ HAYE

SHRI MAGANBHAI BAROT: Al
attempts are made to find out the
policy-holders. But in many cases
there whereabouts are not known be-
cause the addresses are changed. The
attempts are also made to contact
them through the filed officers, The
field staff is also involved, All ef-
forts are made to see that the policy-
holders are reached and, therefore, an
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element of payment of interest is also
added.

SHRI OSCAR FERNANDES:: L
would like to know from the hon.
Minister as to delays in the settle-
ment of claims on the part of policy-
holderss and the number of claims
pending due to delay on the part of
LIC.

SHRI MAGANBHAI BAROT: As
I said, the total number of pending
cases in 1979-80 were 73,862 out of
which 62,719 cases were because of
the necessary information not being
provided by the policy-holders. So
far as non-payment on account of de-
fault of the LIC itself is concerned,
the figure is only 512 out of 73,862
cases.

Income-tax raids on stockists of Food-
grains, Cement and gther Essential
Commoditieg

+

933. SHRI H. N. NANJE GOWDA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of FINANCE be
pleaseq to state:

(a) whether Income-tax Depart-
ment has recently conducted raids on-
the stockists of foodgrains, cement
and other essential commoditie; at
Calcutta, Siliguri, Jalpa!guri, Bhadrak
and Muzaffarnagar;

(b) if so, the details of the firms
raided and the outcome thereof; and

(c¢) action proposed against the
erring firms in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH S'SODIA): (a)
Yes, Sir. The searches were conduct-
ed on 19-2-1981 and 20-2-1081,

(b} Details are given in the Apne-
Xure.

(e) The cases are still under inves~
tigation, Action as warranted under-
the law ig being taken in these cases.
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Annexure
-8l Name of the firm/persons from whom asscts or documents/ Approximate
No. books were seized value of
assets
seized
(Rupees)
I M/s. Parmeshwari Lal Purushotam Lal, Calcutta . . . 7,0%,000
S=arches conducted at Silliguri, Caleutta and Bhadrak.
2 M/s. P.P. Enterprises, Galcutta . . . . . . . . . 48,000
3 Mjs. Tarachand Shiv Kumar, Calcutta . . .. Nil
4 Shri Parmeshwari Lal Agarwalla, Silliguri . . . . . . . G713
5 M;fs. T.8. Enterpriscs, Calcutta . . . . 10,000
6 Shri Tara Chand Singhal, Calcutta . . 15,000
7 M]/s. Rahimia Land & Tea Co. Pvt. Ltd., Calcutta . . . . Nil
8 Smt. Sushila Devi Berlia (alias Aggarwalla) . 1,902,607
-9 Smt. Saroj Singhal, Calcutta . . . . . . 42,022
10 Smt. Chandee Devi Singhal, Calcutta . . 1,44,464
11 Smt. Godawari Devi, Muzaffarnagar . . . . erel!r‘;y
an
137 silver
coins (Yet
to be
valurd)’
-12  Shri L. Ram Bhagat Rai, Muzaffarnagar . . . . 10,000
‘13 M/s. Pyare Lal Pirag Lal, Silliguri . . . . . . - Nil
14 M/s. Lachman Dass Duli Chand, Muzaffarnagar . R Nil
w15 M/s. Berlia Trading Co., Muzaffarnagar . . . . . . . Nil
16 M/s. Nathu Mal Anand Kumar, Muzaffarnagar . . . . Nil
‘17 M/s. Shree Lachnam Rice Mills, Muzaffarnagar . . Nil.

In addition to the above, books ol accounts and other incriminating documents have also been

scized.

SHRI H. N. NANJE GOWDA: Out
.of 17 firms given in the Annexure, I
would like to know how many firms
had lockers in how many banks,
‘whether searches were conducted
only in respect of a few lockers and
others were not searched, and if
searches were conducted what is the
outcome of the searches conducted of
‘the lockers owned by them in diffe.
rent banks.

SHRI SAWAISINGH SISODIA:
“The preliminary report from Calcutta,

Siliguri and Bhadrak shows seizure
of valuables in the form of diamonds,
gold jewellery, unaccounted bank
drafts and stocks and shares. The
total value of assets seized at these
three places is Rs. 16 lakhs—unac-
counted jewellery—Rs, 9 lakhs; bank
drafts—Rs. 6 lakhs; cash—Rs, 90,000
and shares—Es. 48,000 ornaments of
daily wear of ladies which are also
unaccounted to the extent of
Rs, 290,000 have been inventorised,
but not seized. Thus, the total unac-
counted assets at Bhadrak, Jalpaiguri
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" and Siliguri alone amounted to nearly
Rs. 20 lakns.

SHRI H. N. NANJE GOWDA: He
has not answered my question. I
wanted to know whether searches
were conducted of lockers owned by
«different firms and whether some
lockers were exempted because of
SOme pressures.

SHRI SAWAISINGH SISODIA: No,
Sir, as far as the information which
1 possess. I dp not have that informa-
tion.

SHRI H. N. NANJE GOWDA: The
hon. Minister has given an answer
that some incriminating documents
have also been seized. I want to ®mow
whether these documents revealed
tax-evasion and, if so, the total
amount. I would also like to know
whether these documents reveal the
names some of the members of diffe-
rent political parties and if so, what
are the names and to which political
parties they belong and whether it is
a fact that these people are bringing
pressure to stall further proceedings
in the case.

SHRI SAWAISINGH SISODIA: I
am sorry, in reply to the first sup-
plementary, I did not give the position
of lockers. The actual position is
this. In addition, 2 lockers have been
sealed in Muzaffarnagar. At Muzaffar-
nagar, a lot of incriminating docu-
ments and accounts have been seized.
One of the munims of the assessee
groups was found trying to remove
valuable evidence in this connection.
Though he pleaded that the documents
belonged to him, they have now been
deciphered as belonging to the assesse
groups. Jewellery studded and semi-
precious stones have also been seized.

SHRI K. MALLANNA: May I know
from the Hon. Minister whether it is
a fact that these. (Interruptions)
partieg had floated benamj concerns to
cheat the Government and to cheat
the Income-tax Department? If so,
how many benami concerns are in-
volved and to what extent money in-
volved in these benamj concerns?
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SHRI SAWA] SINGH SISODIA:
The figures I have are placed before
the House. The matter ig still under
investigation. It is true that the
Department obtained reliable informa-
tion. The searcheg are, therefore,
authorised.

The information gbtained is posiﬁvﬁ.
Therefore, it was set up.
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Year No. of searches Amount seized
made
(Rs. Lakhs)

1977-78 617 353
1978-79 1,345 502
1979-80 2,109 1214.68
1980-81 up to

31-3-81 3,746 1,926

SHRI K. LAKKAPPA: Sir, our
Government is taking certain action
against hoarders, black-marketeers,
stockists and all other anti-social ele-
ments. During the course of these
raids, ceriain political parties, the op-
position parties, are preventing such -
raids in the country and this has been
revealed recently even in Srinagar
where the officers who went for raids
have been prevented =and have also
been tortured. (Interruptions)
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Therefore, I would like to know
whether the Government is taking
serious steps to protect such coura-
geous officers who are making bold
efforts to unearth these black-mar-
keteers anq hoarders and what steps
have been taken by Governmient to
gpot the black-marketeers and hoar-
dersg and also top know the role of the
political parties who prevent such
raids whether it is in Srinagar ¢t any-
where else and what is the protection
which ig given to these officers?

SHRI SAWAISINGH SISODIA:
The first information which the Minis-
try has, has been placed before the
House yesterday by Hon. Finance
Minister in Lok Sabha. I placed the
information in the Rajya Sabha. As
far as the other precautions which the
Government should take are concern-
ed, the Government js seized of what
has happened in Srinager. I can
assure the House that Government
will abide by the ‘requirements of
law and the law will take its own
course. Everything will be done to
protect the officers and to see that
they are in a position to discharge
their lawful duties.

SHRI AMAR ROY PRADHAN: To
check black money and hidden wealth,
sudden raids on the houses of hoarders
and Dblack-marketeers are always
welcomed. But here in this case—I
do not know about Calcutta and
Mujaffarnagar—regarding Siliguri
this information was publicly circula-
ted a day before undertaking these
special raids, and the blackmarketeers
and hoarders were alerted. I waould
like to know very clearly from the
hon. Minister what steps have been
taken against those officers who circu-
lated this information earlier to the
public.

THE MINISTER - OF FINANCE
(SHRI R. VENKATARAMAN): The
hon. Memberg should be aware that
under séction 132 of the Income-tax
Act, Government or any officer of that
rank in the Ministry has no powar
either t, order a search or to stop a
search being conducted. And I want
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to assure the House that we have not
authorised any searches - by the
Ministry of the Government, It I all
done on the basis of information re-
ceived by the investigating officer wha
is authorised to conduct these
searches, In the case of these three
places, sufficient information having
been received, the searches were
authorised by the officer concerned.
Actually the searches showed that
there were a lot of incriminating docu~
ments as well as valuables. They
were seized. The other matters are
under investigation. If, after investi-
gation, further questions were put, we
will give full details.

WRITTEN ANSWERS TO QUES-
TIONS

Newg item captioneg “Capital Goods
Export—Rs. 100 crore deal with
USSR”

*932, SHRI SURAJ BHAN:
DR. VASANT KUMAR PAN-
DIT:

Will the Minister of
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news-item appearing in the “Financijal
Express” dated 4iH December, 1980
under the caption ‘“Capital goods ex-
port—Rs. 100 crore deal with USSR™;

(b) if so, the names, status of the
leader and other Members of Soviet
delegation whq visited India in this
connection, duration of their stay,
outcome of discussiong held wilh the
India counter-parts angd names of
places visited by them; and

(c) the break-up details of the
agreement reached viz the value of
exports and imports on bilateral sys-
tem?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) and (¢). This was a commer-
cial level delegation and not a Gov-
ernment delegation. Under normal

COMMERCE
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practice the commercial delegations
are free to come and negotiate con-
tracts with their trading partners in
India and are not required to report
to Government the details of contracts
concluded.

Rate of replenishment for rough
pDiamongds - b

*934, SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-~
MERCE be pleased to state:

(a) is it a fact that the rate of re-
plenishment for rocugh diamonds
against export of palished diamonds
is 87 per cent;

(b) how much is the
rough diamonds per year;

import of

{(¢) is it also a fact that the Chair-
man of the Gem and Jewellery Ex-
port Promotian Council has conveyed
to Government that 65 per cent re-
plenishment jg adequate;

(d) if so, the reason why Govern-
ment are allowing 87 per cent rep-
lenishment; and

(e) if not, the facts thereof?

THE MINISTER OF COMMERCE
AND STEEL:, AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
rate of import replenishment for
rough diamonds against export of
cut and polished diamond varies from
© 65 per cent to 87 per cent depending
on the size of diamonds exported and
per carat value realisation. The rate
of import replenishment of diamonds
unset and uncut is 87 per cent only,
where the size of each diamond ex-
ported is 3 of g carat and above, with
a minimum per carat realisation of
not less than Rs. 3,250/-.

(b) The value of import in 1978-79
was Rs. 458/- crores. In 1878-80
(uptp January, 1980), the import was
valued Rs. 318 crores.

(¢) No, Sir.

(d) Does not arise,

(e) A separate clasgification has
‘been created with higher import rep-
lenishment at 87 per rent, with a view
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to encourage exports of high quality
large size diamonds.

International cardamom community

*935. SHRI B. K. NAIR:
SHRI V. 5. VIJAYRAGHA-
VAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there is any proposal
to set up an International Cardamom
Community; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIL
KHURSHED ALAM KHAN): (a)
and (b). A proposal to establish an
International Cardamom Community
consisting of four major cardamom
producing countries namely India,
Guatemala, Tanzania and Sri Lanka,
has been under consideration for some
time. The objectives of the proposed
Community would be fo undertake
joining market development program-
mes, evolve formal or informal under-
standing on pricing, exchange infor-
mation relating to production, research,
ete. for the common benefit of the
member-countries, and to further
joint action for the relaxation of tariff
and non-tariff barriers and for the
removal of other gbstacles to trade.
While India, Tanzania and Sri Lanka
have agreed in principle to the for-
mation of the said Community, the
matter is still under consideration of
Guatemalan Government.

Smuggling of Cottonseed, Coconut Oil
ele, an

*037. SHRI B. V. DESAIL:
SHEI JAGDISH TYTLER:

Will the Minister of COMMERCE
be pleased to state:

(a) whether huge quantity of cot-
tonseed, coconug oil and palm stearine
are being imported by the private
trade in contravention of the import
trade regulation;
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(b) if so, whether a major lacuna
in the import policy has enabled the
trade to officially smuggle into these
oils and make lucrative profits;

{c) if so0, whether this has been
revealed in the “Economic Times”
dated 20th March, 1981; and

M) if so, what steps are being
taken by Government to check this?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d).
Some imports of cottonseed oil co-
conut oil and palm stearine have cocme
to notice. According to the news
item appearing in the “Economie
Times” of 20th March 1981, these im-
ports were enabled Bs a result of a
majop lacuna in the import policy.
This view is not correct. The im-
porters tried to take undue advantage
of the general structure of the import
policy under which industrial raw
materialg which Jo not appear in the
banned, restricted or canali¥ed lists in
the import policy, can be imported
under Open General Licence by
Actual Userg (Industrial). In so far as
oils and seeds are concerned, the
provision in the import policy for
1981-B2 has been amplified so as to
include all of them, whether edible
or non-edible, as well as palm stearine
and allied products, in the canalised
list for import by State Trading
Corporation only.

News-item Captioned “Sikang Empire
built on fraud and Tax evasion”

938, SHRI BAPUSAHEB PARULE-
KAR:
SHRI BHEEKHABHALI;

Will the Minister of FINANGE be
pleased to state: )

(a) is it a fact that one of the top
building contractors in the country,
the Sikand Construction (Projects)
Company has cheated the Govern-
ment to the tune of lakhs of rupees
by fraud and tax evasion;

(b) {f so, the amount of tax eva-
sion and the modus operandi of the
company of fraud and tax evasion;
and
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(c) whether attention of Govern-
ment hag been drawn to the article
in ‘Blitz’ dated 21st March, 1981 on
page 1 under the heading “Sikand
Empire built on fraud and tax eva-
sion” and Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The
Income-tax Department had searched
M/s. Sikand Construction (Projects)
Company, 7A, Barakhamba Road, New
Delhi under section 132 of the
Income-tax Act, 1961 on 24th January,
1981. During the course of the search
prima facie unaccounted jewellery of
the approximate value of Rs.
1,14,826/- and account books and
documents were geized.

(b) A preliminary examination of
seized documents indicate substantial
tax evasion by the assessee. The ex-
tent of concealment and other parti-
culars will be known only after the
assessments are made.

(c) Yes, Sir. The
under investigation,

matter is still

Take-over of Mohini Mills, Belghoria
“(West Bengal)

*940. SHRI MUKUNDA MANDAL:
SHRI MOHAMMAD ISMAIL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Government of
‘West Bengal have approached the
Union Government for taking over
Mohini Mills, Belghoria;

(b) if so, details thereof; and

(¢) what ig the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
Government of West Bengal have ap-
proached the Union Government for
the take-over of Mohini Mills
Belghoria. Government of India had,
on 11th May 1878 appointed an in-
vestigation committee under Section
13(b) of the Industries (Development
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& Regulation) Act. The company
#led a writ petition in the Calcutta
High Cotlit aid the matter s still
pending before the High Court. It
will not be appropriate to take further
action ih the matter pending a

decision of the Calcutta High Court.

=+ Merger of D.A. with pay

*941. SHRI MOTI LAL SINGH:
Will the Minister of FINANCE be
pleased tp state:

(a) whether it is a fact that some
States have mergeq dearness allow-
ance with pay of their Government
and Semi-Government servants;

(b) if so, what is the reaction of
the Centre thereto;

(¢) how much more financial help
and assistance is tg be provided by
Centre to such States;

(d) whether these Stateg have
sought more assistance from the
Centre due to this;

(e) if so, the details thereof and
the action taken by the Centre there-
on; . H

(f) whether the Central Govern-
ment also propose to merge D.A, with
Pay of their employees so as to benefit
the retiring employees; and

(g) if so, the details of the propo-
sals; and if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR]1 SWAISINGH SISODIA): (a)
Information is being collected from
the State Governments and would be
laid on the Table of the House.

(b) and (¢). Merging of D.A. with
pay of their employees is a matter
for the State Governments themselves
to decide. The Centre expects the
State Governments tg keep their
financial posifion in view, go that
they do not have to depend on the
Government of India for assistance
for this purpose. It is not the“policy
of the Government of India to provide

such assistance. The next Finance
Cdmmission will take into degount
the burden, if any, of such additional
commitments of the States.

(d) No, Sir.
(e) Does not arise,

(f) and (g). A demand was made
by the staff Side in the National
Council (JCM) regarding the merger
of dearness allowance sanctioned to
the Centra]l] Governmeni employees
upto the index average level of 344 of
the Corlsumer Price Index with their
pay for all purposes. This demand
has been remitted by the National
Council to its Committee, whose
report is awaited.

. .Sanction of D.A. Instalmenig to .
Central Government Employees
vis-a-vis Pensioners

*942. SHRT T. NAGAEATNAM:
SHRI R. K. MHALGIL:

Will the Minister of FINANCE be
pleased to lay j statement showing:

(a) dates when the last five jnstal-
ments of dearness allowance were
sanctioned to Central] Govérnment
employees; and

(b) corresponding instalments of
relief in pensions sanctioned?

THE, MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! SWAISINGH SISODIA): (a)
The dates with effect from which the
last five instalments of dearness
allowance were sanctioned to the
Central Government employees are
1-2-19880, 1-5-1980, 1-7-1980, 1-9-1080
and 1-12-1980 respectively.

(b) Instalments of Relief to Pen-
sioners during the corresponding
period have been sanctioned with
effect from 1-5-1980, 1-9-1980 and
1-12-1980.
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Capital Invesiment by Industrial
Houses Abroad

*943. SHRI MANGAL RAM PREMI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that big
industria] houses have their capifal
investments abroad;

(b) if so, the nameg and fthe de-
tails thereof;

(c) how much is fresh capital of
their investment during the last three
years and the details thereof;

(d) how much total profit has
been sent back to India by them
during the last three years (year-
wise); and

(e) how much foreign exchange
was earned by India out of it?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (e). The information ig being col-
lecteg and will be laid on the Table
of the House as soon as jt becomes
available.
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Suggestions from IJILNA for Exemp-
tion of Levy on Newspapers and

" L -

*944. SHR; RAMJIBHAI MAVANI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a de-
mand hag been made by Indian Lan-
guages Newspapers Association very
recently that newspapers and periodi-
cals of all categories be exempted
from levy upto 1000 tonnes;

(b) if so, the details thereof;

(c) what other suggestiong have
been made by ILNA;

(d) what action Government have
taken on the said demand and sug-

" gestions; and

(e) what will be the impact on the
budget and economy of the country
if the above demang and suggestions
are accepted and conceded?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR' SWAISINGH SISODIA): (a)
to (c). The Indian Languages News-
papers Association has, in g represen-
tation urged withdrawal of the levy
of impory duty on newsprint or in
the alternative, provide duty relief
as follows:

Entitlement

(1) Upto 1000 tonnes . R

(2) 1001 tonnes to 2000 tonnes

(3) 2001 tonnes to 3000 tonnes . .

(4) 3001 tonnes to 4000 tonnes

(5) Over 4000 tonnes .

Rate of duty

Nil
(a) First 1000 tonnes Nil
over 1000 tonnes, 5%
(a) First 10000 tonnes NiI
(b) S=cond 1000 ,, o
{¢) Over 2000 to 3000 tonnes. 73%
(a) First 1000 tonnes Nil
(b) S=cond 1000 tonnes %
(¢) Third 1000 tonnes . 7;%
(d) Over 3000 to 4000 tonnes 10%,
(a) First 1000 tonnes : Ni}
(b) S=cond 1000 tonnes %,
(c) Third 1000 tonnes 7;2’
(d) Fourth 1000 tonnes 10%

(e) Over 4000 tonnes. . 15%
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(d) Government’'s decisiop in this
regard hag been announceq at the
time of moving for consideration of
the Finance Bill, 1981. A scheffie of
differential pricing has been worked
out, under which imported newsprint
would be available to small news-
papers at lower prices without any
duty component and to medium
newspapers alsp at lower prices but
with a duty component eggal to 5 per
cent ad valrem.

(e) On current estimates of im-
ports of newsprint, the withdrawal
of the levy may cost the exchequer
about Rs. 25 crores in a year. The
alternative suggested by the Associa-
tion amounts tp withdrawa] of the
levy as the sacrifice involved is
Rs. 18.50 crores in a year,

Value of rupees and corresponding
adjustment in Taxes

*945. SHRI ATAL BIHAR] VAJ-
PAYEE: Will the Minister of
FINANCE be pleased to state;

(a) the walue of the rupee (i) in
1967, (ii) in 1971 and (iii) in the
Current year (ag at present) as ad-
justed to the 1947 base;

(b) have corresponding - adjust-
ments been made ag regardg warious
levels for Income-tax, Wealth-tax,
Property valuation; ang

(c) if so, the details thereof?

“THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRT SAWAISINGH SISODIA):
(a) The value of Tupee as measured
by the Consumer Price Index for
Industrial Workers' 1960—100 adjust-
ed to the 1947 base works out to 41.63
paise in 1967, 37.83 paise in 1971 and
1712 paise in February, 1981 (the
latest available).

(b) and (c). It is not the policy of
Government to adjust taxation to the
purchasing power of the Rupee.

Conference organised in Vienna under
the auspicles of UNCTAD for Ecomo-
mic Aid Programme

*946. SHRIMATI MADHURI
SINGH,

SHRIMATI SANYOGITA
RANE:

Will the Minister of COMMERCE
be pleased tg state; '~

(a) whether a conference was re-
cently organised in Vienna under the
auspices of the UNCTAD for econo-
mic aid programme for poor nations
of Asia by the prospective donor
nations;

(b) the names of the developing
nations whnich attended the Confer-

ence; and

(¢) the approach of the Govern-
ment of India théreto?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to
(c). A statement is laid on the Table
of the House.

Statement »

Individual review meeting for the
least developed countries of Asia and
the Pacific (namely Afghanistan,
Bangladesh, Bhutan, Democratic
Yeman Laog Peoples’ Democratic Re-
publiec, Maldives, Nepal, Samoa and
Yeman)—wag held in Vienna from 30
March to 10 April 1981. This meeting
was convened in pursuance of the re-
commendations and conclusions reach-
ed at the preparatory meetings held
under the auspices of the UNCTAD
that in preparation for the United
Nations Conference on Least develop-
ed Countries scheduled for September
1981 in Parig the least developed
countries be invited to hold individual
country consultations with the aid
partners. Simijlar review meetings
for the least developed countries in
other areas/region are scheduled.

2. It was envisaged that at the re-
view meetings each least developed

country would put forward specific
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plans and programimeg requm_n,g a8~
sistance. Accordipgly, at the Vienna
meeting, each least developed country
presented its development plans and
programmes.

3. It was agreed in the preparatory
meetings held in UNCTAD that each
leas{ developed country should Je-
cide on the countries and multilateral
agencies which it wished to invite to
its own review meetings and that it
should be encouraged to invite all
potential donors. The developing
countries which attendeq the Vienna
meeting included Argentina, Indis,
Cuba, Egypt, Republic of Korea,
Malaysia, Pakistan, Thailand, Yugo-
slavia, Algeria, Indonesia. Iragq,
Kuwait, Libyan Arab Jamahirya, Ni-
geria and Venezuela. India was in-
vited to the Vienna meeting by Af-
ghanistan, Bangladesh, Bhutan, Laos
Peoples’ Democratic Republic, Maldi-
ves, Nepal and Samoa. Ther= were
developed countries and multilateral
agencies which alsg participated in
the meeting.

4. India’s approach at the meeting
was to support fully the aspirations of
the least <eveloped countries and
their endeavourg to secure aid from
developed countries to implement
their plans and programmes. India’s
participation in the meeting wag not
ag a donor of aid because India her-
self js a low income developing coun-
try. India, however indicated willing-
neas to extend technical assistance as
she hag already been doing, on a
bilatera] basis, specially to the neigh-
bouring least developed. countries.

Changeg in Policy of R.B.I. regarding
Export Refinance

*947. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to state:

(a) whether it ig true that whereas
. the Reserve Bank of India’s policy on
credit resiraint will continue, there
will be some changes in the policy
regarding the export refinance; and
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(b) if so, what are the salient fea-
tures of these changes?

THE DEPUTY MINISTER IN THE
MINSTRY OF "FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
Export refinance is at present provi-
ded by the Reéserve Bank of India to

" the scheduled commercial banks upto

50 per cent of the increase in export
credit over the monthly average for
the calendar year 1978, With effect
from the last Friday of April, 1981,
the banks would be entitled to re-
finance to the same extent of 50 per
cent of the increase in export credit
over the mmonthly average for the
calendar year 1979.

Proposal to improve Tea Technology
in North Bengal

*660. SHR] AMAR ROYPRADHAN:
Will the Minister of COMMERCE be.
pleased to state:

(a) whether Government propose
to improve tea technology in North
Bengal;

(b) if so, the details thereof; and.

(¢) if not, the reasons therefory

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
The work on deveolopment of tea
technology in North-East India includ-
ing North Bengal is already being
conducted by the Tea Research Asso~
ciation at Tocklai Experimental Sta-
tion, Jorhat and the Tea Board’s
Darjeeling Tea Résearch Centre at
Kurseong. The Tea Research Asso-
ciation has its sub-station at Nagra-
knta Dooars. which renders advisory
service to its member gardens. The
development of tea techriology for the:
tea industry in Darjeeling District
has been includeq in the programme
of work of Darjeeling  Resenrch
Centre.
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News ijtem capfloned ‘Earths orbital
changes expang deserts and alter
olimate’

*661. SHRI K. A. SWAMI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether Government's atten-
tion has been drawn to a news item
appearing jn Blitz dated 16th Septem-
ber, 1978 under the caption ‘Earth’s
orbital changes expand deserts and
alter climate’;

(b) whether Government have
arranged further detailed investiga-
tions and studieg on this development;

and

(c) if so, the findings of such gtudies
in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.
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Mpove by Public Se¢tar Officers to set
up Confederation with Banks and
Insurance Companles cawe

8533. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased fo
state:

(a) whether it is a fact that the
recent move by public sector Officers
to set up a Conifederation with banks
and Insurance Companies was an-
nounced; and

(b) if so, the details regarding the
demands of these Officers and the re-
action of Government thereto?.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). It is informally understood that
there is such a move, Details are,
however, not known.

Indo-West German Projects

8534. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
FINANCE be pleased to state the

nature and details of projects with
their locations assistedq by West
Germany, project-wise?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): A
statement is attached.
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Statement
8l. Nam#/Location of Project Amount of Natyre and details
No. Loan (DM
Million}
1 2 3 4

10

I

12

16

17

19

a0

Rourkela 'l Plaat (RSP)
(Oriasa)

Do.
Do.

Do.

Do.

Visvesvaraya Iron & Steel Ltd.
(Karnataka).

Selected Projects :—

(i) New Government Electric
Factory Bangalore )
(Karanataka) .

(ii) Kalinga Pig Iron Works

Orissa).

Rourkela Steel Plant (Orissa)
Ships . . .

Kearala Nswiprint Factory of Hindu-
stan Paper Clorporation (Kerala).

High Speed Drive Turbine Pro-

652.17 For financing RSP Payments.

396:00 For cxpansion of RSP.

4.00 For financing crection, engincers' 8¢r-
vices and specialists in West Germany.

41.00 For maintenance requirements of RSP.

15.00 Da. (services )

60.00 For import of Capital Goads. (Alloy

Steel Plant).

¥ 44.95 For import of Gapitai Goods.

52.16 Do.
28.10 For financing down payments.
30.00 For import of Capital Goods.

9.30 Do.

ject of BHEL, Hyderabad
i.\n.dhra Pradesh).
Railways . . . . 62.25 For import of railway cquipments.
Sawang Coal Washery (Bihar) 6.40 For import of Capital Goods.
reduced  to
5-05)
Visvesvaraya Iron and Steel Ltd. 13-00 For import of Capital Goods ( Arc

(Karnataka). -

Rourkela Fertilizer & Switching
Plant (Orissa).

Neyveli  Lignite  Corporation
(Tamil Nadu).
Telco Tool Room  Factory
(Maharashtra)

Visvesaraya Iron & Steel Ltd.

Furnance).

28- 16 For import of Capital Goods.
17-04 For import of Capital Goods.

7+ 25 For import of Capital Goods and services
for setting up the Tool Room Factory
at Pimpri.

14-g0 For import of Capital Goods.

(Karnataka)

Ramon & Demm Ltd. ( Maha- 10° 00 Do,
rashtra)

Neyveli Lignite Corporation (Tamil 10' 00 Do,

Nadu).




Written  Answers VAISAKHA 4, 1903 (SAKA) Written Answers

49 50
1 2 3 4
21 Ships .. . . g0-00 Part financing of 4 Cargo Vessels,
22 Neyveli Lignite Corporation g'00 For Import of Capital Goods.
(Tamil Nadu).
23 Gujarat Aromatics Project - 39° 00 Do.
Gujarat)
24 Rourkela Personnel (Orissa) 4'00 To meet forcign exchange cast
towards specialists’ services.
25 Bihar Alloys Steel Ltd. (Bihar) . 17-60 For import of Capital Goods,
: e . (reduced to
14° 25)
26 Motor Industry Co. (Karanataka) 21-36 Do,
27 Travancore Cochin Chemicals Ltd. 12° 00 Do,
(Kerala) .
28 Modi Rubber Litd. ( Uttar Pradesh 27 10 Do,
29 Gujarat Aromatics Ltd. (Gujarat) 400 Do.
30 Gujarat Alkalies & Chemicals Ltd. 10 00 Do.
(Gujarat),
31 Tata Engincering & Locomotive 57-00 For import of Capital Goods,
Co. Ltd. (Truck Expansion)
(Bihar & Maharashtra )
g2 Visvesvaraya Iron & Steel Lid. 13- 50 For import of Capital Goods (F;
(Karnataka) Plant), (Forge
33 Tawa Command Arca Development 45 00 For financing the Project.
Project (Madhya Pradesh) 23 (grant)
34 Gujarat Narmada Valley Fertili- 230: 00 For import of Capital Goods and services,
zers Company Ltd. (Ammonia
Plant (Gujarat )
35 . Ncyvcli L'gnitc Corporation (Min- 156-00 For import Dfl]ﬁn.i.ng equipments and
ing Expansion ) (Tamil Nadu) services.
36 Seamless Steel Tube Project of 58-00 For import of Capital Goods,
BHEL Tiruchirapalli (Tamil
Nadu ) . (reduced to
54)
37 Trombay Thermal Power Plant 85-00 For financing the foreign exchange cost
(Expansion) ( Maharashtra) for import of 500 MW TG Set a‘:d
associated equipment.
38 Large Size Turbo Generator set 61-00 For import of Capital Goods,
Project of BHEL, Hardwar
i!unipu.r) (Expansion) (Uttar
)
39 Agricultural Refinance & Develop- 100' 00 For part financing of the grd Credit

ment Corporation .

Programme of ARDC in

various
states for rural development.
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40 Oceanographic Research Vessel .

41 Neyveli Ligunite Corporation (Ex-
pansion} (Second Mint Cut
and Associated Power Station)
- {Tamil Nadu).

50-00 For financing the procurement of an
Oceanographic Research Vessel
from West Germany.

176- 0o For Financing the foreign exchange cost

of import of mining and power equip-
ments and service.

Apart from  the afore indicated
capital aid projects. the Federal Re-
public of Germany have also been
assisting India by extending technical
assistance (grant) in the shape of
equipments,  commoddities, experts
services and training of Indiang ab-
road. Some of the major beneficiary
projects are:—

1. Oceanographic Research Vessel
(equipments and Training)

2. Institute of Toolroom Training,
Lucknow (U.P.)

3. Central Toolroom, Ludhiana
(Punjab)
4. Drought Prone Area Pro-

gramme jn Bankura, West Bengal.

5. Demonstration Plant SABMIRA
(Silk and Art Silk Mills Research
Association) Bombay (Maharash-
tra)

6. Indian Institute of Technology,
Madrag (Tamil Nadu)

7. Cryogenic Engineering, 11T,

Kharagpur (West Bengal)

8. Erosion Prevention on Dhaula-
dhar Range (H.P.)

9. Hard Coal Technology, CMPDI,
Ranchi (Bjhar)

10. Nilgirig Agricultural Extension
Project (Tamil Nadu)

11. Agriculiural Exiension Bervice
Projects, Mandj and Kangra (H.P.)

12. Fertilizer Educational Project
in West Bengal.

Non-practising allowance to
Professionals

8535. SHRI N. SELVARAJU: Will
the Minister of FINANCE be pleased
to state:

(a) is there any inclination on the
part of Government of India to sanc-
tion non-practising allowance gr res-
tricted consultancy allowance to the
professionals such as doctors, engi-
neers. technologists; and

(b) if so, how much amount is pra-
posed for the same?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH S'SODIA): (a)
and (b). The Medical Officers in the
Central Health Service and outside
that Service have beepn allowed Non-
practising allowance in the revised
scales of pay at the prescribed rates
on the basis of recommendations of
Third Pay Commission contained jin
paras 37 and 60 of Chapter 16 af their
report.

The Third Pay Commission had
also considered the question of grant
of non-practising allowance to Engi-
neer in para 27(vi) of Chapter 14 of
their report and they had recommend-
ed as under:

“Non-practising Allowance: This
hag been demanded on the ground
that medicine and engineering are
both professions and if a non-prac-
tising allowance is paid to the
doctors there is ng reason why it -
should be denied tp the enginecers.
We feel that the grant of the non-
practising allowance to the doctors
has to be treated sui generis and it
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would #al De correct to extend this
to any other category. Historically
doctors have long enjoyed this pri-
vilege presumably because doctors
were scarce and their services were
required during emergencies and
sudden illness when it would be
anti-social to deny patient, medical
attention. When this privilege was
withdrawn a quid pro guo in the
form of a non-practigsing allowance
was given, These considerations do
not apply to engineers or to most
professional categories™.

In view of the above recommenda-
tions of Third Pay Commission, the
Government have not found any justi-
fication to grant non-practising allow-
ance to engineers or other profes-
sionals. : .

Target for Export of Rice

8536. SHRI S. M.  KRISHNA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have any
idea about the estimated quantity of
international trade in rice and quan-
tity exported by various rice-produc-
ing countries and India’s share there-
in; if so, what;

(b) what is the target fixed for
export of rice during the Sixth Plan
period;

(c¢) whether there is any regional
preference in the exportable variety
of this commeodity; if so, what;

(d) the measures taken to develop
the quality in demand by using pro-
per inputs and control; and

{e) the mechanism devised to en-
sure strict quality control over ex-
portable commodities?

" THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):

(a) The World Rice Trade in 1980

was estimated to be 115 million
tonnes.
(b) The target for 1984-85 is 3

million tonnes.

54
(c) No information is available.

(d) Does not arise.

(e) Agricultural commodities are
subject to the pre-shipment quality
control either by the Agriculiural
Marketing Advisor or the Export In-
spection Agency.

Setting up of public sector projects
in West Benga}

. 8537. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pl_e_ased to state:

(a) whether during the last three
years, the West Bengal Government
had been pressing the Centre to set
up some major public sector. pro-
jects in that State:

(b) if so, the particulars ¢f the
projects suggested to be set up in
West Bengal; and .

(¢) Government's reaction thereto
and at what stage the matter stands?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):

(a) to (c). Information regarding
proposals submitted by the Govern-
ment of West Bengal to the Central
Government Ministries  concerned
with setting-up of public Enter-
prises is being collected and will be

. placed on the Table of the house,

8538. SHRI

Export of salt o Nepal

3 HARIHAR SOREN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that an
agreement has been signed by India

. and Nepal for the export of salt;

(b) if so, the total quantity of salt
proposed to be exported to Nepal in
1981-82; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MNISTRY OF COMMERCE
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(SHRI KHURSHEED ALAMKHAN):
{a) Yes, Sir,

(b) and (c). As per agreement
executed with the Salt Trading Cor-
poration of Nepal, M/s. Hindustan
Salts Ltd. and Sambhar Salts Ltd.
Jaipur have undertaken to export

" jodised sal{ to Nepal as under during

1981-82: —

(1) Hindustan Salt Lid.,
Kharagodha Unit:

Baragara Iodised Salt-50,000 M.T.

(2) Sambhar Salts Ltd., Sambhar
Lake Unit:

Iodised Pan Salt-40,00 M.T.

lodised Table Salt-300 M.T,

gAY W grert Atwfoat awr www
giaaq Faar sran

8539, S UNTAATT wTEAT ¢ FAT
fawr! @t 73 Tad A T G
fw .

(%) #rrea fadaw wiafqaw
Fm f&vg I F Freow Fr@t gaay
1 oswiw WY faegrfoq safsaai
wifa strax faamr 93 @ §;

(@) =fz gt, &1 ¥4 fagre
FIHT 3747 afzq gAY i fower
I A(Tiw 7 GO A HifEw qqr
gmifas feafs #1 oo ¥ =@
TC 7z fawrfror & @ f&  gad
F1 R Awleat aqr w7 glaard
SIF I AQ ;

(w) #rrfaes =t = wigs
T [ A gfee ¥ gum T
T I AOA A qleER qeT SAQ
& fT 5 gW1T To ¥ 20 TAW T
s AT qE ET I AT aiqor
;Y oWk
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() =frgh, & wr s s
wesra gwifaqs g §1 7T FR
#r gfez & Ivgda ogfc 9% wrafra
F1€§ FAG FiSAT UE FIA@ T G,
oY afr =&, @ IEF ¥ FW
37

faw sarea § v wat (o wwrk
fag famitfear) @ (5) 1963 &
ov fagae § tF ITT F w®Y H
14 #32 ¥ wlgs wgal & woawol
¥ fagfr oz wfqaeg sn@d  *r
TWAHT 9T NFGHA TWF 930 47 |
wusy wifs A T ¥ oW
[T A wemEIE & WA gm,
AE F A&T G G Afaaew
#1 1966 ¥ g&r faar war 471 |

garfos ausd w1 Aoy g
wfafer wgat 1 qwa-gen fagyang
fasafafas § :—

(1) sawt, qrg®wi & HART qUeF
T 97 39 T4F €F07 BT H
¥ [OAT FAH ATA Y
gyafa 1 af § foaw
WY A I OTZX ¥ &
aAf W

(n) vawi, fear =af & o
TRH 3539 I F @30
qATY FUAIA AR W
qig+ ¥ fame srAw e
g aF I9 a6 § wogEo
fark &, fagtr s M
wanfe & wf &

z7 foaradl w1 W I3 T
TANFIA 1 GO FT CF
frefraearm 91X gqr fagl-
fea good @I g § 1

(1) =TT F THTO-Te  Faer
worwrt & afarT & aeat
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w1 &1 37 geyegy Wiaasw ger
fexr a7 & 1 w0 WY Qar
sUfed STUFTTHT  THIO7-95
g ®T gEaT &, fogd
qUE TF AU T 6
W4T @ T g W Forwd
wifea ¥ v ¥ fadyaarfo
TN F TH FH 9w
de 75y wrd fear g 5
ST exof frdqaor srqar eFd
¥ gug ¥ yav fug g
gqq gfved gix & S
qE U =g FATEI

(@) gaar ofT T W WY
oY FI4-T2F 9T 7@ F¥ STTAY |

(T) T4 51K 60 Toia o W EHTTGTA
I HAT |or X FY gAI Fi fawa
A4 @Y & 1 aarfy, ST §THE
I 54 s A7l Fi faws af F w0 §
qifgs faar war &, IFHY, A O7T
AT AT 198 17F 20,000
%o & sqTH WA m few sty § 1

(%) feagra, ¥ fdr seava a2
aymiT A aff s @ &1 1963
¥ Tyorprd ® AETH & INA F w9
¥ azq | Framad & 7€ 47 1 fe o,
faaaat w1 wMHfEs s a8 srd
AT T@T T FFT AT qIST 9T T
sfedg g@o s & weor fearad
T ®T & TA |

for oY, faeqrfaa caoism &7
FqmT W ¥ FEInws feesfafae
fearad & w1 w@r & —

(1) s wratag F dorEor
gR 7y Frsfas frearfrs
exoimTel & A wrafawan
& vy §, W QsvarrT FFraAw

¥ JTATE ¥y IR F
B frw Farfeat =1 &

St &
(2) aeafas faearfic saorei
¥ AMY Ho—
(%) staifes  wfo oAt &

FATT  7Gq AE-FOA
FIONTT F ® F WK
# f9q 45 99 7T 707 AF
ISHAAT weL AT F JA
a st &

(@) e srgifes giassTRY/
Frataai F1 ] [a IV ey
% 98t g7 GaaT ¥ faw
sigt wal, ¥T  Hi§
Qg1 qrAEr T qIgifsier
Sfaqidr qdiem ¥ faw
JIESA ¥ FT ST §, AT
¥ 5 @rF #r frarwy &
AT g

Foreign Collaborations gor setting up
Steel Plants

8540. SHRI K. PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the details regarding the latest
position about the various foreign
collaborations for setting up of sleel
plants in India;

(b) how many of these have been
finalised and what are the details
thereof; and

(e) which of these collaborations
are not likely to fructify and what the
reasons therefor? 1

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to.
(c). A new steel plant having annual
capacity of about 3.4 million tonnes
to be built in two stages is already
under construction at Visgkhapatnam.
This plant is being constructed with
Russian collaboration. Technical and’
financial assistance of 250 mil-
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lion Roubles from USSR is avail-
able for the first stage of this project
and the Soviet side has also agreed
to consider extension of additional
-credit for the second stage of the
project. Government have already
approved in principle the need for
setting up of a shore-based steel
plant at Paradip. Detailed offers
are under negotiation by a high level
Inter-Miniskerial Groupl set up for
this purpose.

Amount provided to farmerg and small

scale industries in West Bengal

8541. SHRI HANNAN MOLLAH:
Will the :Ministen of FINANCE be
pleased to state:
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(a) the amount provided to farmers
and small scale industries in Waest
Bengal by the mationalised banks
during the last three years: year-
wise; and

(b) whether the Harijans and
other poor classes have been given
money for their personal require-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
amount provided to farmers and small
scale Industries in West Bengal by
nationalised banks during the last
three years, years-wise is as under:~

No. of A/Cs. (in

thousands )

(Amount in crores of Rs. )

=~

1977 1978 1970
No. of Amount  No. of Amount  No. of Amount
A(C oS AlC Qs A/C Qs
Units Units Units
(1) Agriculture . . 374 55 476 87 557 131
(Direct and & Indirect)
{11} Small Scale Industries. 38 119 34 152 5t 187

(b presumably the reference is to
rvonsumption credit by Public Sector
banks. The Banks provided con-
sumption loans ranging between Rs.
%5/~ and Rs, 250 - for certain purposes
such as medical expenses, educational
needs, marriage ceremonies, certain
religious ceremonies etec. Separate
data about such loans sanctioned by
banks in West Bengal is however, not
available.

Identification of export oriénted pro.
jectg by STC for collaboration

8543. SHRI p, M. SAYEED: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the State Trading Cor-
poration hasg identified 14 hundred
percent export.oriented projects which
are to be set up in collaboration with
foreign and Indian parttes;

(b) if so, the fields in which these
projects will be set up and names
of firms collaborating in their exe-
cution; and

(c) whether the STC is also con=
sidering setting up of overseas
marketing companies in joint col-
laboration or otherwise, if so, the
broad outlines of the proposed tie
up?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMEECE
(SHRI KHURSHEED ALAM
KHAN): (a) Yes Sir, but collabora=-
tion with foreign parties would be
only in those vases where it is neces-
sary.

(b) The major projects envisaged
by the 8TC are in the fields of pro-
cessed fruits, leather and leather
products; and meat and marine pro-
ducts. Four projects .in leather are



61 . Written Answers VAISAKHA 4, 1903 (SAKA) Written Answers 62

envisaged with collaboration from
Bulgarian State Organisdtions and
two with a West German  Party.
Collaborating parties for other pro-
jects are yet to be identified.

(¢) Marketing of production ema-
nating from the joint ventures will
be done through 100 per cent buy-
back arrangement with the foreign
parties,

There is also a  proposal to acquire
controlling interest in a company in
USA in order to promote marketing
of jute goods to USA.

Grant of dearness relief to class IV

and IIL staff

8544. SHRI RAM PYARE
PANIKA:
SHRI UTTAMBHAI H.
PATEL.

Will the Minister of FINANCE be
pleased to siate:

(a) whether it is a fact that the
quantum of dearness relief granted
to class IV and 1II staff is much less
than the officers;

(b) the reasons for the difference
while the increase in the prices of
essential commodities for all is equal;
and

(c) whether Government  have
any proposal to help employees by
- providing them ration etc. through
fair price shops?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
{(a) and (b). Under the Dearness
Allowance Scheme adopted on the
basis of the recommendations of the
Third Pay Commission, an jinstal-
ment of dearness allowances is grant-
ed to the Central Government em-
ployees to compensate them for the
Tise in the cost of living at a rate
expressed in terms of a percentage of
‘ their pay. The quantum of dearness
" allowance in the case of any parti-
. cular category of employees is, there-
fore, determined with reference to
their pay subject to certain ceilings.

The existing rates of dearness allow-
ance provide for 100 per cent neutra-
lisation of the rise in the cost of
living in the case of employees get-
ting pay upto Rs. 400/- P.M. In the
case of employees getting pay above
that level and upto Rs. 1000|-P.M,
‘the neutralisation is 75 per cent Be-
yond the pay level of Rs. 1000|-P.M.,
the neutralisation decreases on a
graduated scale,

(c) Ration at controlled prices
through Fair Price Shops are already
available to Government employees
along with others in areas covered
under the public distribution system.

Beautification of palaces built for-
mer princes for Tourist Intérests im
Rajasthan
8545, SHRI MAN PHOOL SINGH
CHAUDHARY: Will the Minister of
TOURISM AND CIVIL AVIATION

be pleased to state:

(a) the number and details of
palaces built by the princes of the
erstwhile native States at enormous
cost in Rajasthan which are under the
possession of the Central and the
State Governments;

(b) how these are being utilised
at present;

{¢) whether Government propose
to convert them into places of tour-
ists attraction; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRJI A. P.
SHARMA): (a) and (b). So far as
the Ministry of Tourism and Civil
Aviation is concerned Laxmi  Vilas
Palace, Udaipur in Rajasthan was
taken over by the Central Depart-
ment of Tourism in 1969 and handed
over to the India Tourism Develop-
ment Corporation for operating it as
a Palace Hotel since 26th January,
1973. It has 34 rooms (68 beds).

(¢) Presenily there is no such
proposal under the consideration of
the Central Government.

(d) Does not arise.
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Amoynt providea by nationalised
banks to farmers, bargadars, share-
croppers, Agricultural labour and
smal] scale industries jn West Bengal

8546. SHRI SAIFUDDIN CHOW-
DHARY: Will the Minister ot
FINANCE be pleased to state total
amount provided by the nationalised
banks to farmers, ‘bargadars, share
croppers, peasants, agricultural labour
and small scale industries in the dist-
rict of West Bengal during the last

three years; year-wise and district-
wise?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
Bank group-wise and district-wise
data seperately for bargadars, share-
Croppers, pessints, agricultural
labour etc. are not available. How-
ever, data relating to advances to
agriculture and small scale industries
of public sector banks in the State of
West Bengal as on last Friday of De-
cember 1977, 1978 and 1979 (latest
available) are as under: —

(No. of A/Cs in thousands )

(Amount in Rs. crores )
1977 1978 1979
Sectors No. of Amount No. of Amount  No. .nl' Amount
AJC Q/s AlC O/s A/C 08
Units Units Unirts
1. Agriculture . . 374 55 76 87 5 13
(Direct & Indirect ) ' %7
2 Small Scale Industries 38 119 44 152 51 187
Exploration of precious and semi- from Golamunda, Red and pink

precious gtoneg in Kalahandi

8547, SHRI A. C. DAS: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether ‘it is a fact that the
exploration of precious and semi-
precious stones has been taken up is
the districts of Kalahandi, Balangir
and Sambalpur of Orissa;

(b) if so, what is the outcome of
the exploration work in those dis-
fricts; and

(c) the details about the mining
work proposed to be taken up there?

THE MINISTER OF COMMEERCE,
STEEL AND MINES (SHRT PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) Two ©pieces of
parent Beryl have been

semi trans.
recovered

transparent in erystals of Garnet occur
near Pithapara, Talpadar, Ghotgura,
Karlapani, Mantritarai and Damjhar
State Directorate of Mines & Geology
has recovered a few pieces of transpa-
rent to translucent Beryl, Topaz and
Tourmaline from Gochapnda and
Antharla in Bolangir District and

transparent Beryl from Rairakhol in
Sambalpur district.

(c) The State Government of
Orissa is processing applications re-
ceived for mining lease from orivate
parties for patnagarh area.

WE% ®1 AT § w1 JEA

8548, STV WYN X WY : ¥ g
YT WA HE@Y 7@ q@TX WY ¥AT &I
fiw .

(%) a1 wro® F¥ @1 F A
fre® 10 awt ¥ @A ®H § @
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t gutr Tas fagls g w@r
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House rent allowance fo Central Gov-
érnment employees stationed at Simla
and Shillong

8549. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether Simla and Shillong
are considered as ‘C’ class cities and
hill stations by the Union Govern-
ment for the sanction of House Rent
Allowance to Central Government
employees;

(b} if so, whether it is alsa a fact
that the Central Government em-
ployees stationed at Shillong are
getting 15 per cent of the basic salary
as the House Rent Allowance while
those stationed at Simla are bcing
paid House Rent Allowance at the

rate of 7.5 per cent of their basic
salary; and

(c) if so, the reasons for this dis-
crimination and the likely date by
which it would be abolished?

THE MINISTER OF STATE IN
THE MINISTRY OF TINANCE
(SHRI SAWAISINGH SiS0DIA):
(a) On the basis of the 1971 Census,
Simla and Shillong have population
of 55,368 and 87,659 respectively and
are classified as ‘C’ class cities.
House rent allowance to Central Gov-
ernment employvees is, however, being
paid there on the basis that these are
hill stations.

(b) House Rent allowance to Cen-
tral Government employces posted at
Shillong is paid at the rate of 15 per
cent of pay upto the pay level of Rs.
560./- P.M., with marginal adjustment
upto the pay of Rs. 559. For emp-
loyees gelling pay of Rs. 600 P.M.
and above, the rate is 7} per cent of
pay subject to a maximum of Rs.
200/- PM. In Simla, house rent al-
lowance is paid at the rate of 73 per
cent subject fp a maximum of Rs.
200/- P.M. to all Central Government
employees irrespective of pay level.

(¢) The Third Pay Commission
had not made any specific recom-
mendation regarding the payment of
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house rent allowance at Hill Stations.
The Commission had, however, sug-
gested that, wherever in hill stations
house rent allowance was being paid,
it should continue to be paid at the
appropriate rates to be determined
by the Government. Government
accordingly determined the rates of
HRA at Hill Stations by increasing
the rates existing at that {ime taking
into account the revision of the pay
scales on the basis of the Third pay
Commission’s recommendations, The
rates of house rent allowance at Shil-
long and Simla were fixed on the
abave basis.

Sanction of Ioreign exchange to M/s.
Jotindra Steel Tubes

8550. SHRI BASUDEB ACHARYA:
Will the Minister of FINANCE be
pleased to state:

(a) whether M/s. JOTINDRA
STEEL TUBES LTD. have been
sanctioned any foreign exchange in
the year 1978;

(b) if so, total amount and on
what grounds it has been sanctioned;

(c) whether amount was utilised
for the purpose it was sanctioned for;
and

(d) whether unutilised exchange
hag been gccounteq for or not and if
not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). RBI have reported that M/s.
Jotindra Steel & Tubes Ltd. had
drawn foreign exchange in 1979 as
follows:

(1) The firms Director Shri
Sitaram Surekhg had drawn foreign
exchange for US $ 3000 from the
Blanket Permit issued to the com-
pany for travel to USA on export
promotion ground.

(2) The firm’s officer on Special
Duty, Shri V, K. Surekha was re-
leased US $ 23825 on 10th July, 1978
for 30 days on export prometion
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tour to Saudi Arabia, UAE, Kuwait,
Qatar, Behrain and Oman.

(3) Their Adviser, Shri A. M.
Singhvi wag released US $ 1330 on
24th July, 1978 for 14 days for ex-
port promotion tour to Iran. The
permit, however, wag surrendered
to RBI unutilised.

{(c¢) and (d). No accouni was ren-
dered by Shri Sitaram Surekha in
respect of US $3000 drawn against
the Blanket Permit. While scrutiniz-
ing the Company’s application for
renewal of the Blanket Permit facility
it came to light that the entire
amount was alleged to have been
stolen from him gt Palam Airport,
on 16th April 1978. The matter has
been referred by the RBI, to the En-
forcement Directorate on 23rg Nov-
ember, 1978,

Shri V. K. Surekha submit‘ed a
tour report to RBI which was; found
to be in order. He had surrendered
US $1059 for which requisite bank
certificates were submitted.

Excise Duty on playing glasg marbles

85651, SHRI CHANDRADEC PRA-
SAD VERMA: Will the Minister of
FINANCE bpe pleaseq to state:

(a) what percentage of total pro-
duction of glass marbles is used in
soda water bottles and for playing
purposes and ywhat are the other
varied use of this item;

(b) what iz the definition of “glass-
ware” and whether anything made of
glasg including playing glass marbles
is deflned as glassware for levying
excise quty;

(¢) since glass marbles consumed
in soda water bottleg are paid excise
duty by bottle manufacturers and
glass beds. glasy laboratory-wares/
rods are exempted from excize duty,
the reasons why playing glass mar-
blec (Kanche) which is not a glass-
ware according to Brussels WNomen-
clatures har not been exempted from
the purview of Central Excise duty;
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(d) whether Collector of Central,
Excise, Visakhapatnam hag classified
glags marbles under Tariff Item No.

68; and . ;
(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF [FINANCE
(SHRI SAWAISINGH SISODIA): (a)
The percentage use of glass marbles
for playing purposes is about 90 per
cent as against 5.5 per cent approxi-
mately for gsoda water bottles. The
glazs marbles are also useq in litho
machines, toys, tiles, electrical trans-
formers, for decorative purposes and
for diluting pigments in ball mills in
paint industries etc.

(b) There is no definition of “glass-
ware” in the Central Excise Tariff.
However, Tariff Item 23A of the Cen-
tral Excise Tariff reads gs follows:—

23A. GLASS AND GLASS-
WARE—

1. Flat glass.

Explanation: —“Flat glasy” in-
cludes sheet glass, wired glass
and rolled glasg whether in the
form of plate glass, figureq glass
or in any other form.

2, Laboratory glassware.

3. Glass shells, glass gloves and
chimneys for lamps and lanterns,

4 Other glagg and glassware
including tableware.

Explanation: —This item does
not include electrical insulators
or electrical insulating fittings or
parts of such insulators or insulat-
ing fittings.

As there ig no definition of “glass-
ware” ag such, the classification of
anything made of glass beads, glass
laboratoryware, rods can be decided
on the hasis of facts of each case in

accordance with the language of the
Central Excise Tariff. Some of the
tests applied are composition of the
material, commercial nomenclature,
nature of the goods, etc, Glass mar-
bleg are by composition “Glass and
glass ware”.

(¢) Glass and glassware, including
glass marbles, manufactureq by units
whose total clearances in a year do
not exceed Rs, 15 lakhs enjoys the
following concessions: —

(i) clearances upto a wvalue of
Rs. 5 lakhs per annum are fully
eximpt; and ’

- (ii) further clearances between

Rs. 5 and Rs, 15 lakhs (i.e. an ad-
ditional quantum of Rs. 10 lakhs)
per annum attract only 3/4ths of
the normal duty.

With effect from 1st April, 1981
the slab entitled to full exemption
has been increased to Rs. 7.5 lakhs.
Considering the existing exemptions
and the varied use of glass marbles,
it has not been considered necessary
to fully exempt them from payment
of excige auty. Further, item 23A ol
the Central Excige Tariff for “Glass

and glassware” does not entirely
follow the pattern of classification
in Brussels Nomenclature,

(d) Yes, Sir.

(e) The practice in Visakhapat-
nam is based on the consideration

that in Brussels Tarifl Nomenclature
and the Indian Customg Tariff glass
marbles which are used as toys fall
outside the classification of “Glass
and glassware”, These marbles are
accordingly classified under Item 68
of the Ceniral Excise Tariff. Since
the practice in Visakhapatnam is
different from that in other Central
Excise Collectorates, the matter is
being lookeq into and uniformity in
practice of assessment will be en-
sured. The unit in Visakhapatnam
is at present enjoying full exemption
from duty under Central Excise
Notification No. 105/80.
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" $553, SHRI R. P. GAEKWAD: Will
$he Minister of FINANCE be pleased
to rtate:

(a) what is the Central investment
in public sector in Gujarat;

" (b) and (c). Presumably the Hon'-
made any assessment for investments
in Gujarat; and

(c) the details thereof?

- THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) The total quantum of jnvestment
in termg of Gross Fixed assetg in-
cluding Capital Works in progress
in the public sector enterprises in
Gujarat as on 31st March, 1980
amounted to Rs. 879.80 crores.

(b) and (c) Presumably the Hon’-
ble Member desireg jinformation on
proposals for setting-up new indus-
tries in public sector in Gujarat dur-
ing the next year. Government have
under consideration setting- -up of a
petrochemical complex based on gas
from Bombay High and South Bagin
Region in Gujarat,
ing the pattern of financing, share-
holding and time phasing of the pro-
ject are yet to be finalised.

Ceniral Grant for Development Pro-
jects to Rajasthan

8553. SHRI RAJESH PILOT: Will

the Minister of FINANCE be pleased
to state:

- (a) what amount of Central grant
for development projects wag given

to Rajasthan State during the year
1980-81;

(b) out of this, what amount has
‘been utilised; and _

AFBIL 3&. 19881

Details regard-,

(c) reasons for gurrend.u ot amwn
um? :

THE MINISTER' OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA): (a)
and (b). Rs. 128.14 crores was alloca- -
ted to the Government of Rajasthan
as Central agsistance for its normal
Plan programmes during 1980-81.
Thig assistance is not related to any
specific development projects. The
State Government became entitled
to the full amount of the assistance,
according to the provisional statement
of Plan expenditure furnished by it.

(c¢) Does not arise.

Pelletisation plant at Mangalore

8534, SHRI JANARDHANA POOJA-
RY; Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
propesed  capacity of pelletisation
plant 3t Mangalore will not be suffi-
cient to use Kudremukh’s annual
conczntrate production;

(b) if so, whether Government are

considering to set up another pelle-
tisation plant;

() if so, the place where this
plant will be set up; and

{dy what will be the cost of plant
and itg capacity?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). The capacity of the pelletisation
plant nroposed to be set up at Man-
galore to utilise a porfion of the
Kudremukp iron ore concentrate is 3
million tonnes per year at present;
provision has been made in the lay-
out for further expansion, if neces-
sary, The remaining concentrate is
expected to be gold as guch.

(¢) and (d). Do not arise.
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Retired officers of-central customs and
execise department working as agents
tor getting baggage cleared at airport.

8555, DR. A. U. AZMI: Will the
Minister of FINANCE be pleased to

state:

(a) whether he is aware that some
retired officers of the Central Cus-
toms and Excise Department, parti-
cularly those who had been working
in the Delhi Collectorate and at
Palam Airport are at present engaged
in lucrative business of working as
agents or tout; for getting baggage
cleared at the Airport and at the
‘Warehousing Corponation by enlist-
ing the help of their erstwhile col-
leagues and juniors; .

(b) whether they have got free
aceess to the Arrival Lounge at the
Pelam Airport and at times they are
seen outside the Departure and Ar-
rival Lounge where they manipulate
their transactions; and

(c) if so, what action he proposes
to put a stop to such malpraclices
and keep a strict. watch by putting
staff from other collectorates who are
not friendly to these persons?

THE MINISTER OF STATE IN
. THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):

(a) Under the rules officers of Cus-
toms and Central Excise who retire
from Group ‘A’ posts cannot, without
prior permission of Government,
undertake any commercial employ-
ment until the expiry of two years
after their retirement. Government
js not aware of any specific instances
where any retired Government ser-
vant has engaged himself in com-
mercial unemployment in contravent-
jon of these rules. If any such in-
stances are brought to notice, ap-
propriate gction will be taken,

. (b) .Entry inside the Customs en-
clogure ig strictly regulated. No
“instances of such manipulation out-
.gide the departure and arrival lounges

@s are réferred to in part (b) ‘of the

(c) Provision already exists for
posting of 25 per cent of the Air Cus-
toms Officers and Group ‘B’ officerg at
the Air Port from Collectorates/Cus-
tom Houses other than Delhi. Such
administrative and other measures as
are considered mnecessary to combat
the malpractices, if any, that come to
notice, continue to be taken from
time t{o time. '

Production of sapphires in paper

8556. SHRI DIGVIJAY SINH: Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred question No. 7468 on
8th August, 1980 regarding Mining
of Sapphires in Pabar in Jammu and
Kashmir and state:

(a) whether production of Sap-
phires has been resumed in Pabar;

(b) what are the causes for natio-
nalisation and what will be the bene-
fit; and

(c) has any production taken place
subsequent to nationalisation?

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) No, Sir.

(b) and (c¢), The question of natio-
nalisation of the Sapphire Mines does
not arise, as the lease for the mine is
already held by M/s. J & K Minerals
Ltd.,, a State Govt. Undertaking.
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mnmsnmtrmmdsn Tour-
sty

8558, SHRI VTRBH&DRA_ SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have
carried out any research on the ques-
tion of per head income trom foreign
tourists; and

(b) if so, the details thereof?

THE.- MINISTER OF TOURISM
AND CIVIL AVIATION (SHR A. P.
SHARMA): (a) and (b). Yes, Sir.
The per head expenditure of a fore-
ign tourist visiting India is determined
by the Department of Tourism through
the Foreign Tourist Surveys con-
ducted periodically, The last guch
survey was conducted during 1976-77,
According to that survey the average
per head expenditure of a tourist
was Rs. 4419 (Rs.4278 for non-pack-
age tourists and Rs. 5917 for package
tourists). The details of item-wise
per capila exrenditure of tourists gre
indicated in the stataent enclosed.

Ttem-wise per Capita expenditurs—ForeignTourist Survey 1976-77

Ttem

Per tx Expcndmu'c Per Capita
of diture of
toumtn tourists

% of Amount % of
the total the total

Amount

1. Boarding and Lodging .
2, Restaurants

Internal Transport
Entertainment
Shopping .

Miscellaneous

;e o v

Tom . . Io.- -

1411-98 3g-or
715' 13 16-72 % 3312:67 5598
480 69 1124 J
329° 01 7-69 38580 6 52
1249- 67 29-21 2208-87 3733
95- 34 - 14 991 o 17
. 4277-82 100°00 5917°25  300° 00
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'_m;qmnhmrm-nu-rm
tion Movement

8559, SHII.I NA'VIN RAVANI: will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a
number of banks have been made
target and looted etc. During Anti-
Reservations Movement during 1st
January to 31st March 1981 in various
parts of Gujarat;

(b) if so, the details of banks loot-
ed, banks and offices burnt, or tried
to be burnt records, books money
etc. taken away or burnt and banks
staff murdered and beaten in various
parts of Gujarat of each bank;

(c) how much amount of loss oc-
curred to the public banks and Gov=-
ernment;

(d) how much compensation given
or proposed to be given to each empo-
loyee of banks who has suffered or
lost their lives and property; and

(e) the steps taken or proposed to
be taken to save banks and emp-
loyees against such incidents?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT): (a)
to (e). Information to the extent pos-
sible is being collected and will be
laid on the Table of the House,

Caseg of symuggling of synthetic and
blended fabrics

8560. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be
pleased to state:

b,

(a) whether Government have noti-

ced some cases of smuggling of syn-
thetic and blended fabrics inlo the
country during last two years;

. (b) if so, the details thereof; and

" (¢) the steps taken to prevent
mus"clingof;thme articles into

THE MINISTER OF BTATE IN
THE MINISTRY OF FINANCE
(SHR1 SAWAISINGH SISODIA):
( a) and (b). Yes, Sir. The value of
smuggled synthetic textiles seized by
the Customg authorities during 1979
and 1980 is given below:—

Year  Value of synthetic

textiles scized
(Rs. in lakhs)
1979 1219
1980 1147

— —

(c) The Customg authorities have
been alerted to prevent any attempts
at smuggling of synthetic textiles
into the country.

Reduction of exercise duty on indi-
genous polyester

8561, SHR S, B. SIDNAL: Will the
Minister of FINANCE be pleased to
state:

(a) whether ‘Government propose
to reduce excise duty on indigenous
polyester; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) There is no proposal under con-
sideration of the Government at
present for reduction in excise
duties on  indigenously produced
polyester fibre or yarn.

(b) Does not arise.

Performance of Third level Airline

8562. SHRI DAULATSINHJI JADE-
JA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased

to state:;

(a) the names of the States where
third level airline mvice hag bm
introduced;
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(b) whethér any other State has
requested the Centre to introduce this
service in that State; and

(c) if so, the names of that State
and the action taken by Government
thereon?

THE MINIETER OF TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA): (a) Vayudoot has star-
ted its operations with effect from
26th January, 1981 connecting stations
in Meghalaya, Tripung, Assam and
Arunachal Pradesh.

(b) and (c). There are proposals
trom the folowing State Governments
for operating third level air
services: --

. Andhra Pradesh

Haryana

. Himachal Padesh.
Gujarat
Karnataka

. Madhya Pradesh

. Maharashtra

. Tamil Nadu

. Uttar Pradesh

. West Bengal

. Rajasthan

So@Ng o k@

[
jart

The question of introducting the
third level air services to the above
states is under consideration of the
Government,

Amount of pension to Employees for
annuity paid by LIC.

8563. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
FINANCE be pleased to state;

(a) whether the amount of pension
to employees for Annuity paid by the
LIC. under policies of superannua-
tion schemeg taken by employees in
private sector industrie. works out to
only 7.5 her cent per anrium of the
Tamp-suin payinents wade By  thet
after the policy is taken as BRalust 1D
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per cent paid by the nationalised
banks, jf the sums were invested with
the latter;

(b) whether the pension amount
standg discontinued og the death of an
insured employee, and the legal heirs
of the deceased are depriveq of the
pension ag well as the entire amount
paid in his name in lump-sum by the
employer tg L.I.C. on his behalf dur-
ing hig perfod of service; and

(¢) if so, how do Government justify
this anomaly and what remedy ig con-
templateq to refund the invested
moneys of employee to hig lega] heirs?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c)
The interest rate assumed in working
out pension annuity contract; of the
LIC is related to the yield which the
LIC can obtain on investmentg of its
Group and Superannuation Schemes
Fund. The present yramework for in-
vestmentg of the Fung provideg for
investments in Government securities
and Special Deposits and, having re-
gard to the vielg obtainable on the
Fung within this framework, the pen-
sion gnnuity contracts of the LIC are
currently worked out on an interest
assumption of 8.25 per cent,

Unlesg a life annuity contract pro- -
vides otherwise, the annuity payments
cease on the death of the annuitant. It
is, however, possible to provide in a
life annuity contract that the annuity
shall be payable for a stipulated gua-
ranteed minimum period, that is to
say, the annuity will be payable for
such period irrespective of whether
the annuitant dieg during the period
or surviveg it, and thereafter only if
the annuitant ig glive. Severa] super-
annuation schemes written by the LIC,
in’ fact, contain siech a provision.

In view o the foregoing, it cannot
be stated that there is any anomaly in
the Group Snpmmnuaﬂon

Schemeg of the LIC.
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Percentage of Black Wealth given to
Informer

8564, SHR1 GHUFRAN AZAM: Will
the Minister of FINANCE be pleased
to state:

(a) the amount confiscated from
film world during the last one year
along with the nameg of the big offen-
ders;

(b) the percentage of confiscated
black wealth which is given to a in-
former; and

(¢) the outstanding towards infor-
merg during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): There
is no provision for “Confiscation® un-
der the Income-tax Aet 1961 and
Wealth-tax Act, 1957. In view of this
{a), (b) and (c) do not arise.
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Proposeq construction of new Rail
way Line from Korapui to Rayagada
by NALCO

8568, SHRI GIRIDHAR GO-
MANGO: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
BALCQO now converted into NALCO
hag agreed to bear the position of
the cost of construction gf new rail-
way line from Koraput to Rayagada
via bauxite deposits;

(b) if so, the funds agreeq there-
for and the initiative taken by his
Ministry for early execution of the
proposed railway line;

(c) whether the Mini:.-try of Rail-
ways has communicated to his Minis-
try in regard to the proposed rail-
link; and

(d) if so, the indication and infor-
mation given by the Railway for exe-
cution of the line in the year 1981-
827

THE MINISTER OF COMMERCE
AND STEEL ANp MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) to (d). A provision of Rs, 100
crores has been made in the Sixth
Five Year Plan for the construction
of the new railway line from Koraput
to Rayagada. A traffic-cum-engineer-
ing survey report hag heen prepar-
ed and is under examination. Cons-
truction work would start gafter an
investment decision ig taken op the
project.

Allotment o¢ Fundg to TF.AL

8567. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of COM-
MERCE be pleaseg to state:

(a) whether Government are
aware that the Trade Fair Authority
of India is ignoring all the aims and
objects for which it was constituted;

(b) whether Government gre also
aware that ‘funds allotted to the
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Authority are being diverted for
other purposes; gnd

(c) if so, what stepg have been
taken in this regard? '

THE MINISTER OF STATE IN.
THE MINISTRY OF COMMERCE
(SHR1 KHURSHEED ALAM KHAN):
(a) ang (b). As far ags Government
are aware the Trade Fair Authority
of India is neither ignoring the aims.
ang objects for which it wag consti-
tuted, nor the funds allotteq io the
Authority are being diverted for
other purposes,

(c¢) Does not arise.

Introduction of new o'assification in
Match Industry

8568. SHRI N. SOUNDARARAJAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
cently jntroduced p new classifica-
tion in match industry viz, mechanis-
ed small scale gector;

(b) ¥ c0. whether Government
are aware that hardly 2000 gross per
day being manufactured by mecha-
nical meang put of a total. handmade
match production of 2.5 lakhs gross
per day and even the microscopic
quantity of 2000 gross consists of
Wax Matches which is a sophisti-
cated item; :

(¢) whether Government are also
aware that WIMCO the large scale
mechaniseq ‘unit hag failed in the
manufacture of Wax Matches; and

(d) if so, what other purpose does
the new classification serve except
to discourage progresg in the Small
Scale Sector-IIT?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) As
part of .the 1981 Budget proposals,
a new rate of excise dufy of Rs. 5.50
per gross boxes hag been introduced
for matches in or in relation to the
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manufacture of which power is used
in any of the specified processegy and
where the investment on plant and
machinery in the factory of produc-
tion does not exceed Rs. 20 lakhs.

(b) Information regarding the
production of wax matches manu.-
factureg by mechanical meang in the
handmade sector, ig being collectad
and will be laid on the Table of the
House,

(c) Government hag no such in-
formation about WIMCO.

(d) The new rate of excise duty
which lieg intermediate between the
rate of Rs. 7.20 per gross boxes appli-
cable to the fully mechanised gec-
tor, and Rs. 4.50 per gross boxes
applicable to the ‘non-mechanised’
middle sector of the match industry
ig not a revenuz measurp bhut only
seeks to protect, through the excise
mechanism, the employment poten-
tial of the non-mechanised sector.
Government feel that it is necessary
to discourage any tendency on the
part of the non-mechanised sector
unit; to mechanise certain labour in-
tensive processes,

Recruitment of Probationary Offi-
cers in Syndicate Bank and
Canara Bank

8569, SHRI JAIPAL SINGH
KASHYAP: Will the Minister of FIN-
ANCE pe pleased to stafe:

(a) how many candidates qualified
for written test ang final interview
on the baSig of test held in July, 1980
conducted by Banking Service Rec-
ruitment Board, Bangalore for the
recruitment os Probationary Officers
in Syndicate Bank and Canara Bank;

. {h) what is the figure of Scheduled
Castes|Scheduled Tribeg among them;

(c) what is the figures of backlog
maintaineg by Syndicate Bank in its
all cadres of services;

(d) what efforts the bank ig making
"Yor clearing this backlog; and
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(e) what is the latest staff position
(Cadre-wise). in Syndicate Bank,
showing the figure of Scheduled Castes.
and Scheduled Tribes separately?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The Banking Service Recruitment
Board (BSRB), Bangalore hag re-
porteq that all the 43,920 candidates
including 6,394 belonging to Scheduled
Castes and 1,288 belonging to Sche-
duled Tribes who hag applied with
the requisite fee were called for the
written test conducteg on 20th July,
1980. Of these, 751 candidates includ-
ing 151 belonging fo Scheduled Cas-
tes and - 96 belonging to Schedulea
Tribes qualified for inlerview on the
basis of their performance in the
writlen test.

(c) According to the information
furnished by Syndicate Bank, the
back-log of reserved vacancieg in the
varioug cadres of the bank, as on.
31.3-81, was as follows:—

Scheduled Scheduled

Caste Tribe

Officers . . 72 105
Clerks . . 340 347
Sub-Staff . . 3 37
(d) Recruitment in the officers’
and clerical cadreg of nationalised

banks is made through Banking Ser-

vice Recruitment Boards. Special

efforts are being made by the Govern-

ment and the Banking Service Recruit-

ment Boards to ensure that the back-

log is wiped out ag early ag possible.

These efforts include, inter alic hold-
ing op special tests exclusively for

Scheduled Castes/Scheduled Tribes

candidates and making - pre-recruit-
ment training arrangements with the-
help of the State Governments,
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{e) The sta® position of Syndicate

Bmk as on 3l1st March 1981, ig as
follows:
Scheduled Scheduled
Total Caste Tribe
Officers G507 418 78
Clerks 16108 1793 543
Sub-staff 3350 822 201

-

Jncreamn; the rate of capacity utili-
sation jn Steel Plantg

8570. DR. KRUPASINDHU BHOI:
Will the Minister of STEEL AND
.MINES be pleased to state:

(a) the getails of the strategy that
.hag been evolved by the Steel Autho-
rity of India Limited, and iy being
implemented for increasing the rate
op capacity utilisation in the steel
plants during the currant financial
‘year;

(b) whether captive power plants
have been installeq in the four major
steel plants; and

(c) if not, the reasong for the delay?

THE MINISTER OF COMMERCE
AND STEEL ANp MINES (SHRI
PRANAB MUKHERJEE): (a) The
capacity utilisation in stee] plantg de-
pends primarily upon adequate avail-
ability, both in termsg of quality and
-quantity, of essentia] inputs such as
coking coal, power, raw materialg and
‘transportation. Among the jmportant
gteps taken to optimise the steel pro-
duction, therefore mention may be
‘made of the following:—

(i) Close and continuous monitor-
ing of the supply of inputs at va-
‘Tioug levels, including freéquent and
‘regular review by the Cabinet Com-
mlttee on Infrastnicture;

ity Opthniﬁng production by the
“main ers, 2.0, flhe Coal
“india Ltd. nnd the. captive collieries
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in respect of coking coal; ang the
DVC, the State Electricity Boards
concerned ang the captive power
plantg in respect of power;

(ili) Importing low ash high grade
coking coal to augment the indige-
nous supplies and to improve the
quality of blends; and

(iv) Augmenting the captive
power generation capacity of the
steel plantg by installation of addi-
tiona] units,

(b) Yes, Sir,
(c) Does not arise.

Survey in past Coast

8571. 'SHRI 'RAMA CHANDRA
RATH: Will the Minister of STEEL
AND MINES pe pleased to state:

(a) whether it is a fact that the
Mineral Exploration Corporation has
carrie out any survey in the east
coast;

(b) i so, whether the exploration
hag established the reserveg of bau-
xite in the east coast; and

(¢) the detailg gbout the exploration
and the tota] quantitigz of bauxite
reserves found there?

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (c). The
tota] reserveg of bauxite estimateq in
the east coast baseg on work by
varioug exploration agencieg exceed
‘1800 million tonmes. OQOut of this,
Minera] Exploration Corporation T td.
(MEC) hag carried out detailed
exploration in four blocke in Andhra
‘Pradesh and five blocks in Orissa.
It hag estimateq the reserveg as 387
million tonne; in the four Andhra
Pradesp blocks and 855 million ton-
nmes in the five Orissa blocks.

‘Production oy Saleable Steel

-8572. SHRI K. A. .RAJAN: Wwill
‘the Mihister .gf STEEL. AND MINES
be pleused to state whdt ﬁu, been
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the production of saleable steel dur-
ing 1900 compared to- the last five
years? o -

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): The pro-
duction of saleable steel at. the six
integrated steel plantg during 1980-81
and the past five years has been as
under:

Year Pru(i'!;cot;on
tonnes)
BBt . . . . . 683
197980 . . . .. 6Go3g
978-79 . . . . 6593
19077-78 . . . . 6894
1976-72-. . . . . 6922
1975-76 . . . . 5779

Export Orienteq Industries

573. SHRI N. K. SHEJWALKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) the names of Industries and
their performance ag well which are
106 per cent or lesg export oriented
(export obligation);

(b) the proposals received by his
Ministry for setting up of 100 per
cent export oriented Industries; nameg
and particulars of each proposal;

{c¢) whether these industries will
be entitled to the facilities accorded
to Kandla ang Santacruz free trade
zones; and

(d) the particulars of such big
companies which are now trving to
enter into thess free trade zones?

~ THE MINISTER OF STATE IN
THE MINISTRY OF €OMMERCE
(SHR] KHURSHEED ALAM KHAN):
(a) A break up of the export obliga-

jon cases 8y oy 20th- April, 1981 is

1. Total No. of export obliga-
tion cases where legal agree-
ments were  executed with
Export Obligation Cell of
the Hgrs. of the GCI&E .
from 1-1-1970 upto 12-12-80. 370

" 2. Number o! legal agreements
redeemed and/or cancelled. 61

3. Number of cases ou! of (1)

above where export obliga-

tion period has nut comnen-

ced or submission o! docu-
ments not yet become due. 9r

4. Balanec number o agree-
ments under corrcspondence
and where implementation of
cexport performance is in .
progress. 218

Thig information is not maintained .
industry or product-wise.

(b) 42 applications have been re-
ceived till 31st March, 1981. It will
not be appropriate to discloge the -
details of applications till Gowvern-
ment have taken z view thereon.
Thereafter, these will be publisheq in
the supplement tg the monthly news
letter of the Indian Investment Cen-
tre, copieg of which are made avail-
able regularly tg Parliament Library.

(e) The detail of the facilities
available to these industrieg have
been listeq in the Government Resolu.
tion dateg 31st December, 1980 a
copy a¢ whith hzes been placed gn

‘the Table of the House in reply to-

Lok Sabhs Starred Question No. 78
on 20th February. 1981. The Govern-
ment have alsg accepted in principle
to treat supplies from Domestic Tariff
Area to 100 por cent export oriented
units ag “deemed exports” to be eli-
gible for certain benefits by way of
import replenishment ang cash com-
pensatory support, '

(d) Letters of intent have been
issued to the following three MRTP
Houses for getting up unity in Kandla
Free Trade Zone, Santacruz, Electro-
nics Export Processing Zone:

(1) Ciba Qeigy of India Lid,
Bombay. ’

(2) M/s. Engineering Construction
. Corporation, Bombay.
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(3) M/s, Tata Burroughs Ltd,
Bombay.

Repor{ o Commitfeg on Re.Organisa-
‘tion of Central Revenue Laboratories

8574. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of FINANCE
be pleased to state:

(a) whether the Expert Committee
.on the Re-organisation of Central
Revenue Laboratories set up under
the Chairmanship of ghri A. N. Satta-
nathan submitted its report to the
Government;

(b) if so, what are its main recom-
mendations;

(c) how many and what are the
recommendations accepted by the
Government; and

(d) what are the recommendations
not accepted by the Government and
reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODA): (a) Yes,
Sir.

(b) The substance of the main
recommendations made by the Expert
‘Committee is indicateq in the an-
nexed statement.

(¢) and (d). Out of 167 recom-
mendationg only 10 recommendations
in full and 4 recommendations in part,
have not been =accepted on such
grounds ag administrative exigencies,
overal] public interest, neeq for eco-
nomy in expenditure, cadre problems,

_ restricting choice of selection, inade-
quacy of workload, all India transfer
Hability of chemical personne] ete.
ete.

Statement

Main recommendations of Expert
Committee on Reorganisation of
Central Revenues Laboratories

(i) Guidelines with regard, the
“manner and the frequency of drawal
~of samples for testing, occasion when
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the manufacturers’ declaration should
be accepted and the period for which
a test once made should remain valid.

(ii) Test reportg by private labora-
tories should not ordinarily be accept-
eq but in extraordinary circumstances
sampleg could be tested in the nearest
national or Government laboratories
whep facilities are not available in
the Revenue Laboratories,

(iii) The varioug facilities for test-
ing should be made known to all the
Trade associationg with necessary pre-
caution to ensure that guch facilities
are not taken undue advantage of.

(iv) Certain suggestions for re-
structuring and rationalisation of the
tariffs in order to reduce or ration-
alise the occasion for drawal of
samples for tests, have been made.

(v) Procedure of calculation of
quantum of drawback should be
simplifieq ang constantly revised.
Procedure gor drawal of gamples of
mineral oil products ang for their
tests should be tightened and certain
more departmental laboratories should
be set up within some oil refineries.

(vi) The Headquarterg Laboratory
should undertake (a) Research and
Development activities particularly
relevant to analytical work, ang (b)
simplification and standardisation of
analytical procedures and keeping

the instrumenty and equipment
modern.
(vii) New laboratorie; should be

set up at Kanpur, Allahabad, Hydera-
bad, Paradeep Port, Gauhati, Indore,
Amritsar, Poona and Bombay Airport.

(viii) The staffing pattern por the
laboratory staff should be re-modelled
and reorganised.

(ix) The amolumentgs of the staff
ang their working conditions should
be improved.

(x) A Class-I Centra] Revenue
Scientific/Technical Service shoulg be
creatied. The Committee has suggest-
ed certain time-scale for different
gradeg of officers and has also made
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certain suggestiong for -their appoint.
ments, promotion and in-job training.

Payment of gvertime allowance and
bonug to employees of Nationalised
Banks and LILC,

8575. SHRI A. G. SUBBURAMAN:
Will the Minister of FINANCE be
pleased to state:

(a) is it a fact that heavy amounts
towards payment of overtime allow-
ance and bonus are made tc the em-
ployees of Nationalised Banks and
Life Insurance Corporation;

(b) if so, what is the percentage in
relation to the actual pay to the said
employees;

(¢) what steps Government propose
{c avoid such payments; and

(d) whether Overtime allowance
paymenty are made to the employees
on the administrative side of other
Central Government' departments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c).
The public sector banks paid an
amount of Rs. 30.84 crores to their
employees as overtime allcwance dur-
ing the year 1980. The percentage of
overtime to the pay of the employees
varies from bank to bank. Generally,
it is 6 to 8 per cent. The managements
of the banks have been advised by

' the Government to take effective steps
inci¥ting regular monitoring at all
levels, to reduce the overtime pay-
ments to the minimum based on their
actual requirement of overtime,

Bonus is paid in “the public sector
banks strictly in accordance with the
Payment of Bonus Act.

Information with regard to LIC is
being collected and will be laid on
the Table of the House,

(d) Yes, Sir. .

Co'd Rolleg Ml of Bokaro Steel
Plant

8576. SHR!I DIGAMBAR SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) when the Cold-Rolled Mill of
the Bokaro Steel Plant is expected to
start functioning;

(b) whether it is a fact that the
Bcokaro Steel Plant is now producing
Tin Mill products; and if not, when
will it start production of Tin Mill
Black Plate (TMBP); and

(2) the quantily of Tin mill pro-
duct expected to be produced by the
existing Tin Plate manufacturing
Units in the private sector during the
current year (1981-82) and the sub-
saguent years during the Sixth Five
Year Plan period?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAER MUKHERJEE): (a) The
Cold Rolling Mill Complex of Bckaro
Steel Plant ynde: 1.7 million tonne
stage is already functioning. How-
ever, expansion of this unit under the
4.0 million tonne stage is expected to
start functioning by September, 1983.

(by Ne Tin Mill products are at
present being produced at Bokaro
Steel Plant, Production of Tin Mill
Black Plate will start only after the
Cold Rol'ing Mill Complex expansion
is completed,

(c¢) Information js being collected
and will be laid on the Table of the
House,

Capacity Ufilisation of Steel Plants
8577. SHRI MADHAVRAO SCIN-

DIA: Will the Minister of STEEL

AND MINES be pleased to state:

(a) what was the capacity utilisa-
tion of the steel plants in the country
during 1980-81 and how it compared
with that during 1979-80 and 1978-79;

(b) the reasons for low capacity

utilisation; and

{c) steps taken to
situation?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) the

imprc;ve the
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c,npacxty utilisation of the six inte-
grated steel plants in terms of sale-
able steul during the years 1978-79,
1979-80 and 1980-81 was as under:—

Capany
utlllsatmn
Plant ————
1978-70 1979- 1980~

8o 81
Bhilai . . 93.9 86.8 92.5
Durgapyr . 62.8 48.7 48.3
Rourkela . . 85.1 85.3 8o.4
Bokaro . . 68.7 42.5 42.8
IIsco . . 6o.1 53.8  G5.4
TISCO . . 101.1 ofi.5 102.5
Totac 8.6  Gy.x  g2.a

—— et e e e e e

(b) The lower capacity utilisation
during 1980-81 in some of the steel
plants was mainly due to shortage of
coal and power,

(¢) The varioug steps taken to im-
ptove the position in this regard in-
cludes close and constant liaison with
the main inputs supplying agencies
viz., Coal and Power and maximisa-
ticn of power generation from the
caplive unitg in the steel plants. Pro-
blems of coal, power and transport
are also regularly reviewed and
monitored at the level of the Cabinet
Committee on Industrial Infrastruec-
ture,

Merger of D.A. with Basic Pay

8578. SHRI BAGUN SUMBRUI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Pay Commission had stipulated that
at a particular point of payment of
D.A. tg Government employees, a
part of it will ba merged with the
basic pay;

{b) whether it is also a fact that

the Government had referred the
matter to a Committee;
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{¢) if sc, the recommendations uf

'the Cammittee;

(d) whether the recommendationg
have been implemented; and '

(e) if not, how soon the Committee
is to submit its report?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) No, Sir.

{(b) to (e). The Staff side had made
a demand in the National Council
for merger of dearness allowance sanc-
tioned 1o the Central Government
cmployees upto the index average
level of 344 with their pay for all
.rposes, This demand was remitted
by the National Council to its Com-
mittee, whose report is awaited. As
acceptance of tihg demand has size-
shle financial impiications, the Com-
mittee has to consider it in all its
aspects. Tt is, therefore, not possible
at this stage to indicate as tc when
the Coinmitlee will be able to submit
its Report.

Opening of Branch of Natirnalised
Bank at Anna Nagar Fxtension,
Madras

8579. SHRI R. L. P. VERMA: Will
the Minister of FINANCE be pleaged
to state:

(a) whether it is a fact that a
branch of the nationalised bank is re-
auired to he opened at Anna Nagar
Extension, Madras (Tamil Nadu) for
the convenience of the residents and
business enterprises situated on new
Avadi Road;

(b) if so, by when a Branch is ex-
pected to be opened; and

(e) if hot, the reasonsg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROTY: (a) to (e).
The Reserve Bank of India have re-
ported that there are at present offi-
ces of 13 commercial banks function-
ing in Anna Nagar and Anna N:
West, meeting the banking req
ments of the residents of thiy and
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surrounding localities. No licences/
allotments for branch cpening in this
locality is at present pending with
the banks. Reserve Bank of India
have indicated that applications for
branch opening at Metropolitan cen-
tres are being considered on merits,
keeping in view the ovrall perspective
of the current branch licencing policy.

Creation of Postg of Assit. Accounts
Officer and Loans Officer in Depart-
ment of Tourism

8580. SHRI DHARAM DASS SHAS-
TRI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the post of Asstt. Ac-
counts Officer was created on 19th
Apri] 1968 and the post of Loans
Officer on 21st November, 1969 (i.c.
about 1% years back) in the Depart-
ment of Tourism;

(b) whether any recruitment rules
exist in the Department for these
posts;

(e) if so, the mode of recruitment
to these posts;

(d) whether these posts qualify the
normal period for conversion into per-
manent posts, if so, since when; and

(e} the reasons why these posts
have been converted into permanent
posis so far and the time by which
these posts will be made permanent?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir,

(b) Yes, Sir.

(¢) Recruitment is by transfer on
deputation of officers of the rank of
Accounts/Audit Officer, failing which
S.A.S. Accountants with 5 years ser-

vice in the grade, from any of the.

organised Accounts Departments e.g.
Indian Audit and Accounts Depart-
ment, Indian Defence Accounts De-
partment, Indian Railway Accounts
Department and the like, the pericd
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of deputation ordinarily not exceed-
ing 8 years. An officer with the quali-
fication of L.L.B. or its equivalent
shall be preferred.

(d) The three year period was over
on 19-4-1971 and 21-11-1972 respec-
tively; but posts are made permanent
cnly for the work of permanent
character,

(e) The question of conversion of
these posts into permanent ones was
considered but they were not found.
to satisfy the conditions regarding
character of the post,

LT.D.C. Projedls in Mediterranean

8581. SHRI A. A. RAHIM: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) how many projects are being
undertaken by ITDC in the Mediter-
ranean and how many projects are in
the negutiation stage; and

(b) what is the mode of participa-
tion of ITDC in these projects?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Presently ITDC i
undertaking one hotel project at Lim-
asso] in Cyprus on limited equity par
ticipation. On completion of the pre-
ject the managerial services will alsu
be offered by ITDC. Besides, this, two
other projects to be undertaken on
management basjgs in Cyprus are
under consideraticn/negotiation of
ITDC.

(b) ITDC will be participaling in
the equity capital of the Company to
the extent of 10 per cent subject to
a maximum of Rs. 30 lakhs and will
provide technical services in Plann~
ing, designing, overall coordination in
constructing and equipping the hote!,
and will also provide management
services for operating and marketing
of the hotel.

Safety of Fixeq Deposits in Publie
Limited Companiey

8582. SHRI N. DENNIS: Will the
Minister of FINANCE be pleased to
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state the:detailg of the steps taken
by the Reserve Bank to keep a watch
on the safety of fixed deposit amounts
deposited by individuals in public
limited companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): The accept-
ance of deposits by companies is re-
gulated, in the case of Non-banking
Non-Financial companies by the Com-
panies  (Acceptance of Deposits)
Rules, 1975 administered by the De-
partment of Company Affairs and in
the case of Non-banking Financial
and Miscellaneous Non-banking Com-
panies by the two sets of Directions
issued by the Reserve Bank of India
in exercise of the powers vested in it
under Chapter I1II B of the Reserve
Bank of India Act, 1934, With a
view to affording a degree of protec-
tion to the depositors these rules/dir-
ections prescribe certain ceilings on
the quantum of deposits which can
be accepted by the Companies. It has
also been made obligatory for the
companies to disclose the requisite
information concerning the manage-
ment, business and financial results in
their advertisements soliciting depo-
sits and application forms for accep-
tance of deposits.

The rules and Bank's directicns
have been further amended with effect
from 1-4-81 providing for a ceiling
on the rate of interest payable on such
deposits and on payment of brokerage
by the companies,

Pay anll Allowances of Officers of
vijaya Bank

8583. SHRI V. N. GADGIL: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that offi-
cers of the Vijaya Bank are the lowest
paid among the officers of all nation-
alised banks;

(b) whether it is also a fact that
basic pay and allowances drawn by
officers of Vijaya Bank are less than
those diawn by clerical staff; and

APRIL 24, 1981
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(¢) if so, whether Government pro-
pose to remove the anomalies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes,

. Sir. It is a fact that the pay scales

of the officers of the Vijaya Bank are
lower than those of the officers of the
othor nationalised banks.

(b) while the pay scales of the
clerical staff of the Vijaya Bank have
been revised, those of the officers
have not as yet been revised. There
are, therefore, cases where officers
are drawing less emoluments than
clerks.

(c) The Government is considering
the question of revision and standar-
disation of pay scales of the officers
of six newly nationalised banks in-
cluding the Vijaya Bank.

Lightening Strike by Cabin Crew
of LA.

‘8584, SHRI GEORGE FERNAN-
DES:
PROF. MADHU DANDA-
VATE:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the cabin crew of the
Indian Airlines went on a lightening
strike on Friday, the 20th February,
1981 to. protest against the vindictive
action of the management against an
Air Hostess;

(b) whether the action againg the
Air Hostess was initiated at the ins-
tance of a Member of the Board of
Management of Indian Aijrlines;

(¢) what is the nature of the ccm-
plaint against the Air Hostess; and

(d) whether the dispute has since
been resolved?

THE MINISTER OF TOURISM AND
CIVIl, AVIATION (SHRI A.
SHARMA): (a) to {c). On the basis
of a complaint of rude and arrogamt
behaviour made by a member of the
Indian Airlines Board of Direckews,
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Miss M. Kadri, Air Hcstess, Indian
Airlines was taken off flight duty
roster pending investigations. The
Cabin Crew of Indian Airlines at
Bombay declined fo fly on board the
aircraft as per duty roster on the
morning of 20-2-1981 ag a protest.
This investigation is in the normal
course and as such the question of
any vindictiveness does not arise,

(d) There is no dispute. Investiga-
tions have shown a prima-facie case
of misconduct on the part of Miss
Kadri and departmental action is be-
ing processed as per Indian Airlines
Standing Orders (Regulations con-
cerning discipline and appeals).

Sweepers working on part-fime basis
in New Delhi Head Office of S.BI.

8585. SHRI CHANDRA PAL
SHAILANI;

SHRI RAJNATH SONKAR
SHASTRI:

SHRI BHEEKHABHAI.

Will the Minister of FINANCE be
pleased to state:

(a) the number of sweepers work-
ing on part-time basis in the New
Delhi Local Head Office of State
. Bank of India;

(b) whether they are permitted to
mark their attendance in the duty
roster;

(c) if not, the reasons for nct al-
lowing them to mark their attend-
ence; and

(d) what is the basis or criteria of
making payment of wages to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAL BAROT): (a) The
State Bank of India has reported that
no part-time sweeper is working a

.the bank’s New Delhi Y.ocal Head

(b) to- (d). Do not arise.
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Relegge of Foreign Exchange for
Newspaper Industry

8586. SHRI BHIKU RAM JAIN:
Will the Minister of COMMERCE be

pleased to state:

(a) whether Government propose to
consider the prcposal made by the
newspaper industry and relase fore-
ign exchange for it to enter into long
term agreements for purchases of
newsprint abroad;

{b) whether Government also pro-
pose to scrap the allocation of news-
print through the S.T.C.; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) A proposal regarding allowing
the newspaper industry to import 50
per cent of its reguirements directly
against the contracts enterey into by
STC on year to year basis was rece-
ived in this Ministry. The same was
examined but wag not accepted keep-
ing in view the various advantages of
the existing canalisation arrange-
ments,

(b) and (c¢). The Government have
no proposal at present under conside-
ration to scrap the allocaticn of news-
print through STC.

Import of L-Base by State Chemical
and Pharmaceuticals Corporation

8587, SHRI CHANDRA BHAL
MANI TIWARI: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is true that the
Btate Chemicals and Pharmaceuticals
Cerporation of India Limited flouted
the instructions of Government in
case of import of L-Base under Letter
of Authority by conferring upon
themselves the ownership of the li-
-cence and goods; and

(b) if so, what action have Govern-
ment faken in the matter and, if not.
reasons therefor?

THE MINISTER OF STA'I'!:
THE MINISTRY OF C‘DMMCF
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(SHRI KHURSHEED ALAM KHAN):
(a) and (b). No, Sir. Presumably, the
Question refers to the Sales Tax
charged from Actual Users in respect
of L-Base imported by State Chemi-
cals and Pharmaceuticalls Corpora-
tion Ltd. against import licences issu-
ed to those Actual Users. According
to legal advice, the transactions, in
auestion, were liable to Saleg tax.

Employees of Pub'id Undertakings
and Government Corporationy Forbid-
den to participate in Politica

8588. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that emp-
loyees of the public Undertakings and
Government Corporations (IA) are
forbidden from participating in poli-
tical activities; and

(b) if go, has there been any ex-
ception made in the application of
thig rule or are thinking of relaxing
the rule in ‘case of Indian Airlines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir,

(b) No, Sir.

Diversion of Airbus Flight to Pick up
Marriage Party

8589, SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether an Air-bus Flight from
Delhi to Bombay wag diverted to
Lucknow without any schedule to
pick up a marriage party;

(b) whether there are any occas-
jons of holding up Indian Airlines
flights to give priority to private air-
craft of non-Official VIPs;

(c) it so, details thereof; and

(d) whether guidelines have been
issued by the Indian Airlines to look
after the interests of their passengers
in such cases?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir. A marriage
party of 72 passengers was booked on
IC-410 (Luckncw/Delhi) for their on-
ward journey to Bombay by IC-4053
Delhi/Bombay. As IC-410 Caleutta/
Ranchi/Patna/Lucknow/Delhi service
was cancelled due to sudden indus-
trial wunrest the flight No. IC-40%
Delhi/Bombay was routed via Luck~
now.

(b) No, Sir.
(c) Does not arise,

(d) It is a common commercial
practice to divert flights to pick up a
group or large party, The question of
any guidelines does not arise.

Tamil Nadu Contracts Foreign Travel
Agentg to bring tourists

8500, SHRI K. MALLANNA Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Goverment’s attention
has been invited to the news-item in
the ‘Hindustan Times’ datedq 9th
March, 1981 under the heading “Tamil
Nadu contracts foreign travel agents
to bring tourists” according te which
agreements have been signed in Singa-
pore and Malaysia to attract more
tourists from the two countries to
Tamil Nadu; and

(b) if so, whether Central Govern-
ment was taken into confidence and
whether every State is at liberty to
sign guch agreements of their own
accord?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA). (a): Yes, Sir.

(b): The Tamil Nadu Tourism
Development Corporation applied to
the Reserve ‘Bank of India for per-
mission to appoint agents in Singapor:
and Malaysia for sale of their package
tours on a commission basis. The
RBI referred this to the Ministry of
Finance, Dept. of Economic Affairs
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who after consulting the Department
of Tourism indicated their no objec-
tion to this appointment. On the basig
of this the RBI gave permission to the
Tamil Nadu Tourism Development
Corporation for the appointment of
agents in Singapore and Malaysia,

Such requests from other State
Tourism Development Corporations in
future will be considered on the
merits of the case.
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Indo-Italjan joint commission

8562, SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
MERCE be pleased to gtate:

(a) whether Indo-Italian Joint
Commission meeting was recently held
in New Delhi; and

(b) if so, the outcome.of the talks?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
and (b). The meeting of the Indo-
Italian Joint Committee for Economic
Cooperation wag held jn New Delhi
from 31st March, 81 to 2nd April, 1981,
The Committee had extensive discus-
sions on varioug aspects of bilateral
economic relations jncluding commer-
cial, industrial and financial coopera-
tion. It was agreed by both the dele-

_gations that there wag scope {for

intensifying the existing commercial
relationg between the two countrieg op
mutually advantageous basis and ex-
tending the cooperation t; more
sophisticated sectors of economic acti-
vity. Discussions were held on the
possibilities of Indo-Italian coopera-
tion in the gectors of engineering,
steel, electronics, pharmaceutieals,
electrical anq power generation com-
pressors, railwayg and transportation,
aluminium and automotive. Certain
broad areas were identified for such
cooperation. Discussions were also

“.helg on the possibilities for Indo-

Italian collaboration for projoct. in
third countries.
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Complaints against senior officer
Grade-1 of zonal office of Union
- Bank of India

8590. SHRI X. RAMAMURTHY:
Will the Minister of FINANCE be

pleased to state:

(a) whether jt is.a facy that Shri V.
P. Kapoor, Senior Qffieer- Grade-I ot
the Zonal Office of Union Bank of
India. New Delhi is continuously in
one seat for the past gight years in
spite of repeated transfer orders:

(b) whether it is alsg a fact ihat
many complaints have been lodged
against him by the Bank’s clientg as
well as individuals for his alleged cri-
minal intentions; and

(¢) what action has been taken
against him?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Union
Bank of India hag reported that it is
not a fact tha ri V. P. Kapoor, an
officer of the Lmk has been conti-
puOusly working in one seat during
the last 8 years,

.. {b) and (c). Yes, Sir. Some com-
plaints have beep received which havg
been sent to the bank for inquiry.

Smuggling of Agarwoeed
8594. SHRI K. LAKKAPPA: Wil

the Minister of FINANCE be pleased
‘to state:

(a) - whether it is a fact that agar-
wood smuggling, according to customs
source, is around Rs, 26 crores a year,

(b) whether agarwood can fetch
lot of foreign exchange and if so,
which are the prpspective buying
countries;

(c) which are the Stats Produec-
ing agarwood;

(d) whether Government are
aware of smuggling getivitiey of

agarwood on Indo-Burma border in
Manipur; and
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(e) if so, action proposed by Gov-
ernment to step smuggling and earn
more foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(d). No, Sir. Reports received by
Government do not indicate large
scale smuggling of agarwood acros
the Indo-Burma border in Manipur
During 1980, the Border Security
Force seized agarwood valued at
about Rs. 24,860 while being attemp-
ted to be smuggled intp Indja across
the Indo-Burma border, )

{b) The total exports of agerwood
during the yearg 1977-78 and 1978-79
are reported to be as follows:—

Year anuofmmood
’ ' (Rs. i;ﬁ)
et e, —
978 . 8.3
07879 . . 39

The expert of all species of wood
and timber in log and sawn form is
net allowed with effect from 27th
May 1980.

(c) It iz reparted that amood
is produced in the States of Assam,

Manipur, Meghalaya, Nagalang atnd
‘West Bengal: .
(e) The Customs authorities. and

the Border Security Farce hmve heen
alerted. tp prevent Zny attempts at
smuggling of agarwood across the
Indo-Burmo border.

Utllisation of VOR in new building at
Amiritaar

8505. SHR1 SUDHIR GIRI: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether the building esnmstruc-
ted at Amritsar in 1977 imtamtzon of
a VOR i being now utilisedl;

(b) i not, the reasons therefore;
and :
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(c) it utilised, the data on and
from which it is being utilised?

THE MINISTER QF TOURISM
AND CIVIL AVIATION (SHHI A_P.
SHARMA): (a) to (c¢): The building
at Amritsar constructed for housing
the Very High Amni Range (VOR)
has not been put to use so for as the
development and supply of the equip-
ment by M/s Bharat Electronics
Limited hag been Jelayed for various
reasons, Efforts are being made to
., obtain the equipment! expeditiously
and the work of installation of the
equipment would be taken up after
the receipt of the equipment at
Amritear from Bharat ®lectronics
Limited (BEL):

Violation of FERA by Companies

8596. SHRI AJOY BISWAS: Will
the Minister of FINANCE be pleased
to state;

{a) how many companieg have
violateq FERA during Jast three years
and the names of those ecompanies;
and : T

(b) what action Government are
going to initiate against thems?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b): Information is being collected
and will be laid on the Table of the
Hause.

Post of Hindi translaiers Officers
in audit efficey and C.A.G,

8507. SHRI KRISHAN PRATAP
SINGH: Will the Minister of
FINANCE be pleaseq to state,

(a) whether it is g fact that fhere
is not even 8 single post of Hindi
Translator or Hindi Officer in the
Audig Offices under the Comptroller
and Auditar General of India;

(h) whether it iz also a fact that
the Hindi-English Translation work
and other works related to Hindi are

being done by Auditors and S. A. S.
passed Section Officers who do not
possess necessary technical qualifi-
cationg and experience ang they are
not being paid any special pay for
that;

(c) whether it is alsp a ct that
the Committee on Official Language
in one of their visits made certain
recommendationg in this regard which
have not been implemented; and

(d) if so, the steps taken in this
regard? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWA] SINGH SISODIA): (aj and
(b). In the Indian Audit and Account
Department, the work of translation
{from English to Hindi and from Hindj
{o English and other work relating to
Hindi is being done by 76 Auditors
and 37 Section Officers wholly employ-
ed for the said purpose against duly
sanetioned posts. The Seciion
OffieersfAuditors possass neceSsary
technizal qualifioation and experience.
They are not paid any special pay.

{c) and (d): The Commitiee has
not yet made any formal recommen-
dation.

Cashew Corporation of India

8598. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of COMMERCE be pleased to state:

(a) when the Cashew Corporation
of India was established;

(b) what are its main field of
activities;

(c) what ig its relationship with
the Kerala State Cashew Dev#lop-
ment Corporation;

(d) whether Government are
aware of the crisis prevailing in the
traditional cashew industrial sector
of Kerala;

(e) if so, what are the reasons for
the crisis; and
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(#) how Government
dea] with the erirsis?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
The Cashew Corporation of India was
set up on 19th August, 1970.

(b) The main field of activities of
the Cashew Corporation of Indjg are:

(i) Impory and distfibution of
raw cashew 1o eligible actual ysers.

(i) Export of Cashew Kernels. )

(¢) The Kerala State Cashew Deve-
lopment Corporation is one of the
eligible actual users for the purpose
of distribution of raw cashewnuts
imported by the Cashew Corp. of
India. The Kerala State Cashew
Development Corporation is also one
of the associateg of the CCI for ex-
port of Cashew Kernels.

(d) to (). Due to shortage of raw
" nuts the cashew processing unifs in
Kerala are gble to operate only for
-a limited part of the year, leading to
under employment of the labour in-
volved. The Govt. of India is making
efforts to maximise imports of raw
cashew,

Foreign Assistance for 6th Plan

8599. SHRI CHITTA BASU:
SHRIMATI KISHORI SINHA:

Will the Minister of FINANCE be
pleased to state.

(a) what is the total anticipated
inflow of foreign assistance to finance
the Sixth Five Year Plan;

(b) the gource from which such
assistance is anticipated (country-
wise ang institution-wise); and ~

(c) details of the terms and condi-
tions of such assistance?

THE MINISTER OF TFINANCE
(SHRI R. VENKATARAMAN): (a)
Sixth Plan envisages a net aid inflow
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of the order of Rs. ' 5889 crores at
1979.80 priced during the plan period.

(b) and (c). Foreign assistance is
expected to be received from various
foreign countries and international
institutions. The nameg of such
countries and institutions and the
terms and conditions of such assis-
tance will be known only as and when
the aid ggreements are signed. This
is a continuous process. At this
stage, therefore, it is not possible to
give a source-wise break-up and the
details of the terms and conditions of
such asgistance.

Pensionary benefits to quasi-perma-
nent Centra] Government Employees

8600. SHRI ZAINUL BASHER:
Will the Minister of FINANCE be
pleased to state: ’

(a) is it a fact that in certain sub-
ordinate attached offices, Govern-
ment servant do not get confirmation
in Bny grade/post even after putting
in 15 years of service or more anmd
pensionary benefits (on voluntary re-
tirement or otherwise) gre not avail-
able on quasi permanency;

(b) whether condition of “per-
manency” can be removed and
“quasj permanency” in any grade/post
hold good for purposes of pensionary
benefits; and

(c) what step; are being taken by
Government to extend the pensionary
benefits to quasi-permanent Central
Government Employees?

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(c). In view of the fact that in some
offices employees are not confirmed
for long periods, orders have been
issued by Department of Personnel &
Administrative Reforms on 30th
which tem-
porary and quasi-permanent Govern~
ment servants who have riot less than
20 years continuous service on the
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date of -superannuation or invalid-
ment feom service are eligible for-
pensionary  benefits like permanent
Government servants. However, it is
not possible to replace the condition
of permanency by quasi-permanency.

Purchase of cotton by Cotton Corpe-
ration of India

8601. SHRI K. P. SINGH DEO:
Will the Minister of COMMERCE be
pleased 1o state:

(a) whether it & a fact that the
Cotton Corporation of India was able
to purchase only 30 per .cent of the
arrivals of cotton in 25 of the 32
markets jn the current geason in
Punjab; . -

(b) whether the farmers are still
being fleeced by the private buyers
in a big way because they are cor-
nering 70 per cent of the sale; and

(c) whether paucity of funds with
Totton Corporation of India is the
cause for this and. if so, whether
Government propose to step up pur-
chase by Cotton Corporation of
India' at least by 30 per cent.more
making it 60 per cent of the market
arrivals for the next season ang if
not, reasong therefor?

"THE MINISTER OF STATE IN THE
.MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
Yes, Sir. The Cotton Corporation of
‘India tries to fix its purchase targets
for variouy cotton growing States as
evenly as possible on the basis of
‘cotton production in the State, pro-
cessing facilities available in the State
and infrastructure facilities available
with' the Corporation. The Corpora-
tion has purchased about 25 per cent
of theg arrivals of cotton in Punjab
and hag operated 25 Centres during
the current -cotton season as against
18 Centres operated by it during the
prekus season 1979-80. ’

- (b) No. sir. The Cotton Corpora-
tion of India enters the market; right

from the beginning of the geason and
remains there till the end of the
season. The presence of the Corpora-
tion ensures reasonable and competi-
tive prices to the cotton growers.

(c) The Cotton Corporation of
India is receiving adequaté finances
for its purchase operations. The pur~
chase target depends not only on
availability of adequate funds but
also on various other factors such as
availability of processing facilities,
infrastructure with the Corporatlon
and the demand and prices at which
it can sell the cotton. However, the
Corporation js' trying to increase its
purchases from yéar to year.

Loss suffered by N.T.C.

8603. SHRI SUBHASH YADAV:
SHRI KRISHNA PRATAP
SINGH:

Will the Minister of COMMERCE
be pleased to state-

(a) whether the National Textile
Corporation suffered loss during
190-81;

(b) if so, the extent thereof;

(c) the main reasons for the loss;
and

(d) the stepg taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
to (d). The tentative loss of the
National Textile Corporation ag &
whole for 1980-81 is estimated to be
Rs. 3.80 crores, which is mainly due
io constraints in production on ac-
count of heavy power-cuts, steep
increases in raw material cost not
resulting in proportionate price reali-
sation yarp and fabrics. Some of the
important steps faken to iniprove the
viability of these mills are as
follows: —

(i) mod:m:satlon and renovatlon
of machinery; .
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(ii) rationalisation of work load
and labour force;

(iil) bulk procurement of raw
material on centralised basis; and

(iv) installation of diesel genera-
ting sets in some Mills.

Application from Gujarat Govermment

for sponge plant based omn gaseous
redunction process

8804, SHRI C.D, PATEL. Will the
Minister of STEE], AND MINES be
pleaseq to state:

(a) whether it is a fact that the
Government of Gujarat hag réquested
vide application dated 26th March,
1979 for a 4,00,000 tonnes per annum
capacity sponge plant based on
gaseous reduction process which
would need 0,5 MCMD of shore gas;
and

(b) if so, details of action taken

ang tims likely to be taken by Gov-
ernment for itg finalisation?

THE MINISTER OF COMMERCE
AND STEEL AND MNES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b} The matter is being looked
into by the Planning. Commission
with a view to suggest the best site
for locating the plant, based on
techno-economic considerations.
They have advised that they would
be sending their recommendation
soon,

At woww ¥ JuwEl ETOT sy
ehitet Wi wt Foprrrwam

8605. ¥t Wty wrodt : Wy
ey st ag Ay ) G wG fn

(%) war 3w2ra gFR ¥ ITHAY
¥ dafry Torimer #rfa ¥ PR
wafa &t A7 e 9%, wal( swralne
yaragy, o« st fear W gt
W Sq T, g A S

APRIL 24, 1881

Written Answers . 116

(@) afz gi, N e = T
W @ gien fa KT N dwr A
STt 8 ;

(%) wAdeY @ wwegd @ &
Prataan § gef, oaRw & g Tar
TR W § Ay iy o ¥
forT STHIT T WT FIH FIC TN FT
feure ¢ i ™ = vt & -
v A 3 Prreaw & ddifag st &
wwe & o fif a7 fear ot
A h

(%) s sgEw A 50 ™
sgam & fog o @ oWt &
w1 Wi fear w3 S a7 faeer
o g W 9% ' % fRg N e
fe ?

forey siwrery ¥ v wwt (o sk
forg fewtfemt) : (%) & (w) *mfr
T Ut & e oy At &
Frafaew gad frrel 59 = afass
qOR: Frag MEtw daveal o
aTar a7 § | sy fawnr s afiey
@ fowg & e Afa feaife 5@
TOT TG AT & SO F D ST T
T @ fific | T SEw Fwieg
T SgEAt dadr v gt € wif
fet & somlt s & Ak O oW
garneTd wirw @ wa § 0w
s ¥ At wfawot § ¥ wegw W
o wwse: dETgwr @ SAT SN
STe T FIE wlftrsarya 7

(%) widmadt D gErd
I waieT & whwfat & soar
FRRTRTQ TR g FIA ZY TSN
Fervrrar crar semeefe wiarerdl & wfafrfat
gfga goeTdy wgan & fgeh wfawf
¥ e & it s & fawa 3 free
T w3 fag wwwrr, vk W)



1y

T 3 TH-TE 5% WA A
gy forg sl Fedl #1 amn-s97 A%
qeqg SOSHT grer g feac war 9w |

Nationalisation of Textile Industry

8606, SHRI CHITTA MAHATA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propse
to nationalise the textile industry in
the interest of common man;

(b) it so, when; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
No, Sir.

(b) Does not arise.

(c) Government's textile policy has
been announced recently in Parlia-
ment, It envisages harmonious
growth of the organiseq mil] sector
and the decentralised powerloom and
handloom sectors. The industry is
well spread out geographically and
heg been catering to the domestic
demand reasonably well. The indus-
try has also contributed to the coun-
try’s export efforts. The present
situation therefore, doeg not seem to
warrant nationalisation of the indus-
try.

Senctioning of Hous, Bulldingy Ad-
vance in Enforcement Direciorate

8608. SHRI ERA ANBARASU: Will
the Minister of FINANCE be pleased
to glate:

¢2) how many perssns have ap-

plied for House Building Advance

m the Enforcement Directorate
ng the year lm;

_ (b) how mapy persons Were sanc-
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(¢) how many loan applications are
pending for sanction, dates of these
applications and the reason for the
delay in sanctioning?

FHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
FWAISINGIH SISODIA): (a) Seven
persons from the Enforement Direc-
torate applied for House Building Ad-
vance during the year 1979-80.

(b) Out of seven, five persons have
been sanctioned House Building Ad-
vance.

(¢) Out of the remaining twe, one
has withdrawn the application. The
other applicant could not be sanction-
ed House Building Advance as he did
not gatisfy all the conditions laid
down for the grant of such an ad-
vance, There is no loan application
relating to the year 1979-80, pending
with the Enforcement Directorate,

Joint ventures set up abroad by
- -MRTP Houses .

' 8609. SHRI JYOTIRMOY BOSU:
Will the Minieter of COMMERCE be
pleased to state: ’

(a) the total mumber of joint ven-
tures set up abroad by each of the 20
largest MRTP houses as at the end
of 1980; and

(b) the particulars of each of these
ventures including capital investment
by Indian eollaborators?

THE MINISTER OF STATE IN THE
‘MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
and (b). A statement showing the
joint ventures set up abroad as on
31-12-1880 by companies registered
under the MRTP Act 1969 is attgched.
The information pertains to tha 20
largest MRTP houses, tentatively
ranked according to the eize of their
assets as on 31-12-1979,
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Statement

I20

o
Joint Ventures sst up abrozd by Gimyasies registerad wsder thy MRTP At 195) aid coming within the 2
largest MRTP Housss '

81. Nam:ofth: Indian company  Field of collaboration/country of location

No.

Indian
equity
Ra. 000

] 2 3 4
GROUP— BIRLA
1 Bharat Qonncrc: aad [ndastries Led.. Yarn/Indonesia 6g11
2 BirlaJusMyg G Ld . . . +  Jute goods/Uganda 2Bo7
3 Ta:QC:atuy S)z. & M g. C). Ld. + Yarn/Indoznsia 3830
4 Do. Palm Ol refining/Malaysia 3863
5 Ewtern S)3. M ils Led. . . o . Yarn/Philippines 1200
6 Ta:Guyalior Ryyoa Sik M3 (Wrg) Ga. Ltd. Viscose staple fibre/Thailand 4792
7 D>. Garbon black/Thailand 5706
8 Indian Liaoleun: Led. . . . « Palm Ol proc:ssing/Milaysia 4123
9 Ocient Papir M lls Led. . . « Papsr/K-nya 41288
GROUP—TATA
t TerBazzn % Lboovarive G» Lo . Anembly o7 conn:rcial . 5435
vechicles/Malaysia
2 Do. Precision toolings/S'ngapore 6457
Tata BxpotsLed. . . . « Trading Company/Omaxn 198
4 Tata OIMlsCr. Led. . . - Neutralised oil, palm olein etc.| 48136
Malaysia
GROUP-AFATLAL
t Polyolsfias Ind nitries Ltd. . . . HD Polyethylens pipes/ 583
Malaysia
GRITP JTUVIIIVI
1 J.K. Syathstics Led. . . . « S8yathstic filamsnt yarn/Kenya 2168¢
.2 Ta:Raynind Wollea Mills . + Wonllen Textiles/Kenya 1Bgoo
. Do. Enginoers stecl files and raspy/ 1069
3 Indonesia ' s
4 o Do. 1319

Ready-made gacments/Mauritins
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1 2 3 4
GROUP THAPAR
1 Ballarpur Industries Lid. » Qoated art paper/Indonesia 11000
2 Do. Construction and Trading/U.A.E. 450
3 J.G. Glass Industries Ltd. . . + Glass containers/Malaysia 5640
4 Karam Chand Thapar & Bros. Ltd. + Trading and construction/Oman 286
GROUP—SHRI RAM
1 Jay Engg. Works Ltd.. . N . . Segvrifg&n:hinu and fans/ 49
GROUP SCINDIA
1 Scindia Steam Navigation Co. Ltd. Shipping Co./Nigeria 2160
GROUP—KIRLOSKAR
t Kirloskar Bros. Ltd. . . Marketing/Kenya 869
2 Do. Power driven pumps/ 1z
Mauritius
3 Kirloskar Oil Engines Ltd. Diesel engines/Philippines 1200
4 Kirloskar Electric Co. Ltd. Electric motors, diesel engines 3500
etc.[Malaysia
5 Kirloskar Oil Engines Ltd. Assembly of diesel engines/ 3800
W. Germany
Nagpur Flying Club facing financial THE MINISTER OF TOURISM

difficnities

8610. SHR; UTTAM RATHOD: Will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Nagpur
Flying Club ig facing financial diffi-
culties and is about to be closed,

(b) whether he is aware that the
Club is also training N.C.C. Air Wing
Cadets and alsos Scheduleq Caste and
Scheduled Tribe boys who have op-
portunities for employment as pilots
in Indian Airlines and Air India;

~ (c) whether Government propose
to release immediately increased
grants to the club to save it from
closure; and

(d) if not, the reasons therefor?

AND CIVIL AVIATION (SHR A. P.
SHARMA): (a) All Flying Clubs in-
cluding Nagpur Flying Club are
facing financial difficulties due to in-
crease in cost of operations conse-
quent on hike in petrol prices.

(b) Yes, Sir.

(¢) end (d). Government have no
specific proposals to release any in-
creaseq grant besides the usual sub-
vention payable to the Flying Club.
Other assistance such as loan of air-
craft, hangar facilities and office ac-
commodation on nominal licence fee,
exemption from landing charges, etec.
is given to the Flying Clubs. The
State Government have alsp been ad-
dressed to render such financial assis-
tance as may be possible.
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Visit by officials of mil and
Kudnmukhlnﬂonelhmﬂmmln

8611. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether officials of Steel
Authority of India. Limited a:}d
Kudremukh have visited Indonesia

and Bahrain to discuss question of
utilisation of pellets and concentrates;

and

(b) it so, the outcome of the visit?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (&) and
(b). A team of officials from the
Kudremukh Iron Ore Go. (KIOCL)
had gone to Bahrain in August 1980
to explore the possibility of selling
its surplus iron ore concentrate. In
pursuance of the discussions field in
thig regard, a high level delegation
of KRIOCL, visited Bahrain last week
for further negotiations. Based on
these, a revised offer has been made
which is now under consideration of
the Bahrain Company.

No official of KIOCL or SAIL has
vigited Indonesia in recent months.

Repairs to resideniial quarters at
Palam Airpert

8612, SHRI SATISH PRASAD
SINGH: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the authority competent to
carry oul repairs to the residential
quarters at Palam Ajrport;

(b) the mumber of complaints made
by the residents for the replacement
of white antseaten wooden structure
in a number of quarters gt Palam;

(¢} the reasons for not taking this
work in hand immediately o avoid
any major mishap; and

(d) what is the eetimated cost of
replacement etc. for the wooden
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structure and by date the work is
likely to be taken in hand ‘and how
much time will be taken to complete
thig job?

THE MINISTER OF TOURISM
AND CIVII, AVIATION (SHR A. P.
SHARMA): (a) Civil Aviation De-
partment.

(b) One.

(c) On receipt of a complaint the
quarters were inspected and action
has beep taken in hand for repairing
the affected quarters.

(d) Preliminary estimate of expen-
diture amounting to Rs. 90,000/- is
under preparation. The work is like-
ly tg be completed within 4 to §
months.

Production of caontrolled oloth

8613. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be
pleased to state:

(a) what are the details regarding
the contribution of the private sector
in the field of production of controlled
cloth during 1979-80 along with the
performance of the public sector;

(b) whether Government are aware
that there is a heavy demand of con-
trolled cloth in the country particu-
larly from the weaker sections of the
society;

(c) if so, the steps Government
propese to take in this regard to meet
their demand; and

(d) whether Government propose
to change the price structure g con-
trolled cloth?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
During the year 1870-80 NTC mills
produced 25203 million gq. metres of
controlled cloth and non-NTC mills
produced 87.23 million sg. metres of
confrolled cloth.

(b) Yes, Sir.
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(¢) The new Textile policy envis-
ages production of gontrolled cloth to
the extent of 650 million sq. metres
per year.

(d) Various aspects of the control-
jed cloth scheme including the price
gtructure of controlled cloth are
under review.

Incenfives for exporting cocea
pnoducts

8614. SHRI GEORGE JOSEPH
MUNDACKAL: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that upto
1977 for exporting cocoa products iike
cocoa butter and cocoa powder, Gov-
ernment were giving some incentive
like cash subsidy at a rate of 15 per
cent;

(b) whether the above incentive
has now been stopped; if so, the rea-
son therefor; and

(c¢) whether, considering the low
price. of cocoa-besns and to protect
the interest of cocoa farmery Govern-
ment propose considering to give 23
per cent subsidy for exporting cocoa
products?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
Cash Compensatory Support was
given on export of cocoa products
upto 30th June, 1978.

(b) Continuance of cash compensa-
tory support beyond 30th June, 78
was not considered justified on the
basis of the criteria laid down for the
purpose,

(c) No such proposal is under
consideration.

Gujarat Government given grant for
selting up new complexes

gﬁl-’:. SHRI NARSINH MAKWANA:
Will the Minister of TOURISM AND
Saﬂ{eIL AVIATION be pleased to

(a) the suggestions made to the
Gujarat Government for providing
facﬂiﬂgs to the tourists;

gard:

‘Union Territories
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(b) the expenditure involved in
implementing ‘he same and the ex-
tent of expenditure to be borne by
the Central Government jn thig re-

(c) whether the State Government
have requested for any grants for
setting up” new complexes; and

(d) if so, the amount thereof?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHRI A. P.
SHARMA): (a) In pursuence of tlge
discussions Keld ‘on' a regional basis
with - the tourist officials of the
States/Union Territories in May/June
1980, all the Statée Governments/
' including Gujarat
were requested to prepare a blue-
print of tourism development based
on the travel circuit, concept.

“ (b) to (d). The travel circuits pro-
posals of the Government of Gujarat
were discussed with the State tourist
officials in a meeting held in New
Delhi on the 28th March, 1981, The
following travel circuity were finalis-
ed for the purpose of planning in-
frastructural facilities in an integrat-
ed manner; —

(i) Ahmedabad - Rajkot - Jam-
nagar - Dwarka - Porbander-Sasan-
gir-Somnath - Junagarh - Bhav-
nagar-Palitana-Ahmedabad.

(ii) Ahmedabad-Dakor - Baroda-
Shuklatirth (near Bharuch) Sapu-
tara-Ukkai-Surat-Ahmedabad.

(iii) Ahmedabad - Wankaner-
Bhuj-Mandvi beach-Bhuj-Radhan-
pur - Palanpur - Siddhpur - Patan-
Modhera-Ahmedabad,

The State Government has been
requested to send detailed proposals
indicating the facilities which are in
existence and those which need to be
provided so that g shelf of schemes
can be prepared Yor edeh circuit for
implementation in the Central, State
and private sectors on the basig of the
availability of resources and interse
priorities.
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Opening of Indian Bank Sponsored

Rural Banks

8616. SHRI MAN MOHAN TUDU:
Wwill the Minister of FINANCE be
pleased to state:

(a) whether Government have a
proposal to open some Indian Bank
sponsored rural banks in the country
during the 6th Plan period;

(b) if so, the number of such banks
proposed to be opened ‘in the rural
areas of Orissa during
financial year; and

(c) the details about such banks
proposed to be opened in the other
States of the country during that
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Identi-
fication of locations for the establish-
ment of Regional Rural Banks
(RRBs) in various States as also the
names of the sponsor banks is a
continuous process. These are de-
cided upon by the Government on
the recommendations of the Steering
Committee on the Regional Rural
Banks functioning in the Reserve
Bank of India.

APRIL 24, 1981

the current

Written Anlwers 128

Presently, Indian Bank has sponsor-
ed one Bank in the State of Andhra
Pradesh, namely, the Shri Vanka-
teshwara Grameena Bank, Chittoor.

(b) and (c). At present B Regional
Rural Banks covering 10 districts are
functioning in the State of Orissa. A
proposal to set up gne more such bank
in Dhenkanal district is under consi-
deration. With this, 11 out of the 13
districts cf Orissa would be covered
by the Regional Rural Banks. During
the year 1981-82, 25 such bankg are
proposed to be set up in the country.

Manipur Civi] Services Pension
(Amendment) Rules, 1980

8617. SHRI MOHENDRA NGAN-
GOM: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the
Accountant General Manipur moved
the Ministry of Finance, Government
of India to change the date of effect
of the Manipur Civil Services (Pen-
sion) (Amendment) Rules, 1980 and
from 1st January, 1977 to 15th July,
1980; and

(b) if so, whether the Manipur
Government had taken any decision
in that regard and the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). The Accountant General had suz-
gested to the Government of Mani-
pur to make the various amendments
applicable from 15-7-1980. Np final
decision hag been taken as yet,

Income-tax raids on businesy and
residentiai premises

8619. SHR1I ARIF MOHAMMAD
KHAN: Will the Minister of FINANCE
be pleased to state:

(a) the number of raids conducted
by the income-tax authoritieg gn busi-
ness and residential premises of sus-
pected tax evaders in Calcutta, Bom-
bay, Madras, Delhi Ahmedabad and
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Kenpur respectively during the

period of lst January, 1881 to_ 15th
March, 1981; and T

(b) the total amount of money
seized in such raids?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Sir, the positioh is indicated
below:— -

Place Number  Approxi-
of mate

searches value of
conducted prima-

facie

g

accounted

assets
(Rs. in lakhs)

Calcutta - 6o 44-75
Bombay . . 295 99.29
Madras . . 22 9-16
Delhi . . . 52 93-55
Ahmedabad . 32 1.31
Kanpur - 63 55-80

Documents to be fil'led by Exporiers

8620. SHRI S. A. DORAT SEBAS-
TIAN: Will the Minister of COM-
MERCE be pleased to state: -

(a) whether any action has been
taken to adopt a simplified system of

standard export documentg based on

a study of such documents intro-
duced in Sweden as far back as in
1856 and subsequently adopted in
Denmark, finland, Norway, U.N, Com-
mission for Europe, ECE Committee
on the development of tradé for
European countries, U.S A and Aus.
tralia; gnd

(b) if not, what steps are proposed
to be takeR for reducing some 76 and
odd gats of documents ty bhe fllled by
the exporter for each export transac-
tion, entailing a lot o grduous and
repetitive work?

729 LS—6

" Written Answers VAISAKHA 4, 1903 (SAKA) Written Answers 130

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
and (b). No gpecific study hag been
undertaken to standardise export
documents based ¢n the system pre-
vailing in Sweden and other coun-
tries. However, a committee was set
up under the chairmanship of “the
Chief Controller of Imports & Ex-
ports in the year 1975 to review the
various documents required tp be
submitted by an exporter, with a
view to reducing the number to the
extent possible. In pursuance of that
study, it was possible fo reduce the
number of documents which exporters
had to file at various points. In
particular the production of shipping
bill as one of the documents tg be
furnished for obtaining import re-
plenishment was dispensed with. Some
of the documents which the exporters
were earlier required to furnish for
obtaining import replenishment
licences have been dispensed with on
account of the changés made in the
subsequent years.

Cotton Textile Productivn

8622. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COM-
MERCE be pleased tg state:

(a) what was the total cotton tex-
tile production other than controlled
cloth in the mill sector in each of the
years from 1976 to 1980, year-wise:

(b) what was the total profit in pri-
vate textile industry (mill” sector) in
the years mentioned above, year-
wise; '

(¢) what was the price of cotton in
the years 1976, 1977, 1978, 1973 and
1980 (upto June); and

(d) what is the percentage ccst of
raw material (cotton) in the textile
industry to total cost of production?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a). to
(d). Information i being collect:d
and will be placed on the Table of
the House,
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Central Excise Duty Concessions tor
Pearl Industry

8623. SHRI B. K. GADHAVI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the diamond cutting
industry is totally exempted from the
Cenaral Excige Duty, if so what is
the rationale behind it;

(b) whether it is a fact that pearl
industry has alsp asked for conces-
sions a par with ‘The diamond indus-
try, if so, what is the response - of
Government to it; and

(c) whether Government are aware
that pearl industry is mostly cotfage
industry in our country and if so, the
reasons wWhy no incentives are given
to it at par with the diamond Indus-

try?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Wes,
Sir. The diamond cutting industry is
exempted from the Central Excise
Duty since it was considered as a
labour-intensive and export-orienied
industry. -

(b) The Government are not aware
of any request from pearl industry
seeking concessiong at par with
diamong industry.

(¢) In view of (b) above, the ques-~
tion does not arise. However, i may
be said that goods falling under Tariff
Item 68, manufactured without the aid
of power already stand exempted

from duty.
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Offer of assisiance from Ausiria

8626. SHRI G. NARASIMHA
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that Aus-
tria has offered 500 million Schilling
credit assistance to India; and

(b) if so, what are the details of
the offer?

THE MINISTER OF FINANCE
(SHRI R VENKATARAMAN): (a)
In his discussiong with the Indian
Foreign Minister in Delhi in March
1981, the Austrian Foreign Minister
conveyed an offer of Austrian Schil-
lings 500 million (approximately Rs.
29 crores) worth of export credits to
India.

(b) The details of the offer are not
yet known.

Hotels with multinational hotels
chains to be established by the
year 1990

8627. SHRI HARINATHA MISRA:
to be establisheg by the year 1990
8627. SHRI HARINATHA MISRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to gtate:

(a) what are the tourist centres
where the proposed hotelg are to be
established in collaboration with mul-
tinational hotel chains;

(b) the estimated room strengfh to
be made available in these hotels by
the year 1990:

(¢) will Government exercise any
ronirol over these hotels; and

(d) if so, in what respects?

THE MINISTER OF TOURISM
AND CIVIL AVIATON (SHRI A.P.
SHARMA): (a) to (d). There is no
such proposal at present. However,
callaboration arrangements with
well-established  international hotel
chains, like Sheraton, Intercontinental,
etc.. are alloweq from time to time
on the basis of the merits of each
case, keeping in view the broad
guidelines laid down by the Govern-
ment of India in this matter.
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Promotion. of touriSm in Bijapur
district

8628, SHRI K. B. CHOUDHARI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) what measureg
have taken to
Bijapur district;

Government
promote tourism in

(b) whether Government propose
to introduce Third Level air senvice
to Bijapur wiin g view to cater to
the needs of domestic and inter-
national tourists visiting the histori-
cal city;

(c) if so, when it is likely to be
introduced; and

(d) if not, the reasons thereof?

THE MINISTER OF TOQURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) Bijapur,
Badami, Aihole and Pattadakal in
Bijapur District have been included
in one of the travel circuits identified
for tourism development in Karna-
taka. The India Tourism Develop-
ment Corporation runs a Traveller's
Lodge at Bijapur since October, 1965.
ITDC proposes to expand this 10
bedded accommodation by adding 15
roomg during the Five Year Plan
1980—85, The Central Department of
Tourism have prepared the master
plans (land-use plans) of Badami,
Pattadakal and Aihole in Bijapur
District. The provision of facilities
at these. centres will be taken up
during the Five Year Plan 1980—85
in consultation with the State Gov-
ernment. Publicity literature has
also been brought out by the Central
Department of Tourism to promote
tourism to these centres.

(b) and (c). There iz no proposal
to introduce third-level air services
to Bijapur for the present.

(d) There gre no airport facilities
at Bijapur.
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Rupee-Rouble Exchange Rate

8629. SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact thal the
rupee-rouble rate has been revised
strengthening the rupee; and

(b) if so, the details regarding its
settlement so far as the question of
contracts etc. is concerned regarding
future credit agreements gnd com-
mercial transactions between the two
countries?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). In accordance with the
Protocol dated November 25, 1978
between the Governments of India
and the USSR, the Rouble-Rupee ex-
change rate is adjusted from time to
time depending on the rupee value of
a specified basket of currencies, The
exchange rate applies to all existing
and future credit contracts and com-
mercial transactions where the value
is designated in Roubles or where
the value, although designated in
Indian Rupees, is specifically linked
to the Rouble-Rupee exchange rate
and where the period of implemen-
tation of the contract is one year or
mare. The details of the Rouble-
Rupee exchange rate revisions made
in the recent past are given below:—

Perind in foree Exchange rate

From To ! Rouble=Rs.
26-2-81 13-3-81 9. 7396
14-3-81 21-3-81 0.4189
22.3:81 18-4-81 0-7074

19-4-81 till date 9.4137

Export target of capital goods

8630. SHRIMATI MOHSINA KID-
WAI: Will the Minister of COM-
MERCE be pleased to state:

(aj whether it is a fact that Engi-
_neering Export Promotion Council

hag fixed the export farget of capital
goods at Rs. 450 crores in 1981-82;

(b) if so, the major details thereof
item-wise, quantity to be exported
and foreign exchange to be earned
thereby; and

(c) whether this promotion in ex-
ports will effect infrastructure get-up,
employment creation and extra bene-
fits to workers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) A statement showing the item-
wise details of the export targets of
capital goodg for 1981-82 is enclosed.

(¢) The export target for capital
goods takes into account the improv-
ed infrastructural set-up. It is ex-
pected to generate more employment
and consequent benefits to the wor-
kers.

Statement

Fxport Target of capital goods for 1981-82

(Value in Grore Rs.)

Item Target
' 1981-82
1. Industrial Plant/Machinery . 130 0O

(a) Textile & Jute . . 18.50

(b) Sugar . . . . 18.00
(c) Cement . . . 6.50
() Food Processing . . 10.00

() Heating & Cooling Equip-
ment . . . 9.00

(f) Other  (incl. Excavator
Tractors and Eaﬂh-Mmfm.g
Equipment) . . 68.00

2. Electrical power Machmu‘y
and Switchgear . . 60.00

3. Transmission Line Towers
and w‘ﬂ - . .’ 30.00
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1 ' a
4 Steel Structures (Fabricated) 70.00
{a) Boilers, Pressurce Vesscls

and Head Exchangers . 18.00
{b) Cranes and Lifts . 8.00
{c) Other Structures . 44-00
5. Wires and Cables. . . 25.00
6. Wagons and Coaches . 30.00
7. Coastal Vessels and Ships . 5.00
8. Complete Vchicles . . 70.00
9. Machine Tools . . . 30.00
TotaL 450.00

Repeated extensiop ©Of service to
Rgional Manager (Sales) IISCO,
New Delhi

3631. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether he has received re-
presentations from the officers of
Indian Iron and Steel Co, (IISCO),
protesting against the repeated ex-
tensions of service given to g super-
annuated officer as Regional Manager
(Sales), New Delhi;

(b) reasons for the sgpecial favours
being shown in this repard to the
concerned officer in violation of
1ISCQ’s service rules and of Central
Government’s . instructiong of 18th
May, 1977 regarding criteria and pro-
cedure for extension/re-employment;
and

(¢) whether the concerned officer
who is now due to retire on 24th
April, 1981 is likely to be given yet
another extension?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (e).
Information is awaited from the
Steel Authority of India Limited
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(SAIL) and will be laid on the table
of the House as soon as received.
SAIL have, however, been advised
that the contract of Shri M. C.
Tandon should not be extended or
renewed without consulting the
Department of Steel. So far, no such
request has been received from
SAIL, It can be assumed that SAIL
do not propose to renew the contract
of Shri Tandon any further,

Nationalised banks operating at Kalia-
chak Block of Malda district,
West Bengal

B632. SHRI SATYAGOPAL MISRA:
Will the Minister of FINANCE be
pleased to state;

(a) what is the number of natio-
nalised banks now operating at the
Kaliachak Block of Malda District,
West Bengal;

(b) how many of them have start-
ed functioning after January, 1980;

(c) how much money the said
banks have distributed among the
people of the said block as loans ete.;

(d) what are the criteria of set-
ting up nationalised banks in any
rural area; and

(e) how many blocks are there in
West Bengal who are working with-
out a nationalised bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The Reserve Bank of India maintain
only districtwise information about
opening of bank branches. In Walda
District, West Bengal as at the end
of December 1980, Commercial Banks
had 50 offices of which 13 were open-
ed since January 1980.

(c) Data reporting system of the
Reserve Bank of India yields infor- .
mation districtwise and not blockwise,
Available data show that advances of
scheduled commercial banks in Malda
District, West Bengal as at the end
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of December, 1079 amounted to
Rs. 6.94 crores.

(d) The current branch licensing
policy of the Reserve Bank seeks to
secure in consultation with the State
Governments branch expansion efforts

of the commercial banks for the

years 1979-80 toward; providing
banking facilities at  unbanked
rural semi-urban centres in deficit
districts having poorer banking
coverage than one bank office for
every 20,000 rural/semi-urban people,

(e) According to available infor-
mation, there ijs no block in West
Bengal which is without a branch of
a commercial bank,
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Application for revival of Impurt
Licence of Rudraksha beads

8634. PROF. AJIT KUMAR MEH-
TA: Will the Minister of COM-
MERCE be pleased to gtate:

{(a) whether Government have re-
ceived any application for revival of
import licence of Rudraksha beads in
lieu of the import licence issued in
1975 and not availed of by him; and

(b) if so, what action Government
have taken on his application and
whether import licence will be gran-
ted to him in the near future?

THE MINISTER OF STATE IM
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). In the absence of any
particulars of the import licence re-
ferred to, the required information
could not be furnished. However, in
the Import Policy for 1981-82,
Rudraksha beads has been placed on
Open General Licence for import by
all persons, Therefore no revival of
an old import licence is at present
necessary for effecting imports,

Import of cOpra ang coconut il

8635. SHRI P. K, KODIYAN: Will
the Minister of COMMERCE be
pleaseq to state:

(a) whether import of copra and
coconut oil has been permitted by
the Union Government;

(b) if so, the guantum of copra
and coconut oil imported during the
years 1979-80 and 1980-81;

(¢) whether the Union Government
have been requested by the Kerala
State Government to stop import ot
these items; and
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(d) if so, the details and Union
Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Import of these items is. canalis-
-ed through State Trading Corporation
Ltd, Direct import can, however, be
made against import- replenishment
licences on export of Fatty Acids
under the policy for Registered Ex-
porters.

(b) During 1979-80 (upto Feb-
ruary, 1980), the quantity of Copra
imported was 467 tonnes, There was
no import of Coconut oil during this
period. Import statistics beyond
- February, 1980 has not so far been
compiled.

(c) The Kerala State Coconut
Development Corporation Lid. have
suggested that import of Coconut oil
and Copra should be stopped.

(d) The canalising agency have no
proposal at present to import Copra
and Coconut oil.

o

Different modes of recruitment to
postg of Accountants in Tourist
Offices and Headquarters

8636. SHRI HIRALAL R. PAR-
MAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the posts of Accoun-
tants in the Government of India
Tourist Offices are filled up by UDC/
Stenographers through departmental
examination and from the persons

_ trained in “Cash and Accounts mat-
ter” from the Institute of Secretarial
Training and Management;

(b) if so, the reasons thereof, and
. the pay scalegs offered to them for
such ports and their channel of pro-
motion, if any;

(e) ﬁrhether it is a fact that the

posts of Accountant in the Head-

quarters Establishment of the Depart-
ment of Tourism are filleq up by the
persons trained in “Cash and Ac-
counts” training from the Institute
of Secretarial Training and Manage-
ment;

(d) if so, the number of persons
appointed on these posts together
with their pay scales as per the Re-
cruitment Rules; and

(e) the reasons for adopting two
different modes of recruitment in the
same department?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) According to the
existing Recruitment Rules the posts
of Accountant in the Government of
India Tourist Offices in India are fill-
ed by departmental promotion from
amongst the Upper Division Clerks
and Junior Stenographers in the
Tourist Offices in India who have
completed five years’ regular service
in the respective grades, on the re-
sults of departmental test designed
to check their proficiency in accounts
matters, If the mode of departmental
promotion fails, the post is to be filled
by transfer or transfer on deputation
from amongst persons holding ana-
logous posts in the Headguarters
Establishment of the Department of
Tourism or the Indian Audit and
Accounts Department or the Depart-
mentalised Accounts Scheme, or
TNC: with 5 wears’ regular service
in the grade in these Departments
(The period of deputation ordinarily
not exceeding 3 years).

"y The Recruitment Rules for the
post of Accountant in the Tourist
Offices have been framed keeping in
wview the duties and responsibilities
involved and with reference to the
Recruitment Ruleg for similar posts

“in other Central Government Depart-

ments/Ministries, as also the promo-
tional prospects of the employees of
the Tourist Offices in India. The post
of Accountant carries a pay scale of
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Rs. 425—700. On completion of 4
years' regular service as Accountant
they become eligible. for considera-
tion for promotion ag Superintendent
(Rs. 550—750) in the Tourist Offices
in India.

(¢) Yes, Sir.

(d) Three persons were appointed
on regular basis against the posts of
Accountant at the Headguarters
Establishment of the Department
carrying the scale of pay of Rs, 425—
- 700 of which only two are in position,
the third post having been abolished
on 81st October, 1980.

(e) In the case of Headquarters,

Establishment, the mode of selection:
Division -

from among the Upper
Clerks who had received 3 months
training in Cash and Accounts at the
Institute of Secretariat Training and
Management was adopted in fulfil-
ment of one of the demands from
the staff at the Heaflquarters. The
above patterns of promotion have
been evolved keeping in mind the
respective requirements of the Head-
quarters and field organisations.

Setting up of free trade zone in Goa

8637, SHRI EDUARDO FALEIRO:
Will the Minister of COMMERCE be
" pleased to gtate:

(a) whether Government have re-
ceived a proposal from Government
of Goa for setting up a free trade
zone in that territory;

(b) if so, details thereof; and

(e) reactions of Government there-
to?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) to (¢). No such proposal has
been recently received from the Gov-
ernment of Goa for setting up a
trade zone, However, a proposal h
been received in 1978 from the Chief
Minister of Goa, Daman and Diu, on
the basis of a Feasibility Report pre-

pared by the Economic Development
Corporation of Goa, Daman and Diu.
The products proposed for manufac-
ture in the zone were jean cloth and
readymade garments, tufted carpets,
fruit and fish canning;—essential oils
and cosmetics, pharmaceuticals, lea-
ther articles, aluminium conductors,
glass bottles, furniture anqd joinery,
hand tools and light engineering
goods, bakery and electronics.

A pgeneral decision was taken by
the Government of India in 1976 not
to set up any more free trade zones
in the cyuntry and in view of this
decision, the proposal of having a
free trade zone in Goa, Daman and
Diu was not accepted.

Special pay to tax assistants in
Income Tax Department

8638, SHRI SOMJI BHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
under consideration of Government
to give Special Pay to Tax Assistants
working in Internal/Special Audit.
Parties in the Income-tax Depart-
ment;

(b) if so. for how long this pro-
posal is under consideration; and

(c) by what time, the decision is
likely to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Yes,
Sir.

(b) and (e). A request was made
by the Staff Side in the 38th meet-
ing of the Departmental Council of
Ministry of Finance held in January,
1880. The Council referreq it to a
Commitiee. The Committee has re-
quested the Staff Side to give a note
giving gsome specific information.
The matter will be considered fur-
ther on receipt of the requisite Note
irom the Staff gide.
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Sum to curb evasion of excise duly
an V and fan belt by production units

8639. SHRI M. ARUNACHALAM:
‘Will the Minist:r of FINANCE be
Ppleased to state:

(a) whether Government are aware
-that large scale evasion of excise duty
_ig taking place due to lack of proper
-enforcement by excise authorities 10
check the production of V and fau
belts by units not registered with
" DGTD;

(b) is it a fact that guch large scale
evasion of excise duty by units not
registereq with the DGTD is crealing
problems for puklic sector units en-
gaged in the manufacture of V and
Fan Belts to market their products;

(¢) what are the stepg taken by the
Government to curb such evasion _of
excise duty on V/fan belts by units
not registered with DGTD;

(d) is it a fact that gpurious V/fan
beltg manufacturers are aiso taking
advantage of loopholes in excise regu-
lations; and

(e) if so, how the Government pro-
pose to check such malpractices?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (e).
The information is being collected and
wil] be laid on the Table of the House.

Payment of advance for trade of gold
to gold merchants

8640. PROF, P. J KURIEN: will
the Minister of FINANCE be pleasad
to state:

(a) whether it is a fact that the
Reserve Bank of Indig issued a circu-
lar in between 19877-79 that no advance
be paid for the trade in gold to gold
merchants; and

(b) if so, what are the reasons for
the issue of the circular and whether
it igs a fact that such a circular affect-
ed the gold auction during the period?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
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To ensure that credit facilitieg offered
by commercia] banks and public
finaneial institutions were not wused
for the purpose of hoarding ang cor-
nering the gold sold in the Reserve
Bank of Indiag auctions and thereby
defeating the objectives of its cradit
policy; the Reserve Bank of India
reviewed its regulations concerning
atlvances against gold bullion or
ornaments and issued two cir-
cular Jetters to all banks on
1st June and 22nd July, 1978 advising
them that they should not grant ad-
vances/renew limits against gold
bullion to dealers/traders in gold -and
in respect of advances against gold
ornaments it should be ensured that
such advances were not for speculative
Purposes. Vi

Ex-gratia payment of claim of Indian
Nationals

8641 SHR] D. P, YADAYV: Will the
Minister of COMMERCE be pleased
to state:

(a) whether tiie scheme of making
25 per cent ex-gratia payment of the
verified claim of Indian Nationals who
have lost their properties during
Indo-Pak conflict in East Pakistan
still continues; and

(b) whether the Deputy Custodian
of Enemy Properties, Bombay conti-
nueg to be ag before the claim veri-
fying authority?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). In 1971 Government of
India announced a scheme for the
payment of an ad-hog interim relief
to Indian Nationals, companies ete.
whose assests were seized by the
Government of Pakistan during and
after the Indo-Pak conflict of
September, 1965 and who had noti-
fled their losses to and filed their
claimg with the Custodian of Enemy
Property for India. This payment was
to be made in the form of ex-gratia
granis from the Consolidated Fung of
India @ 20% of the verified wvalue
of the claimg restricted to a maximum
of Rs, 25 lakhs in each case. How-
ever, if in any case this limit is
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exceeded it would be decided on
merit. This scheme still continues.

The Deputy Custodian of Enemy
Property, Bombay wag never the claim
verifying Authority. For the purpose
of verification of claims a special
panel was set up in April, 1974 with
the Custodian of Enemy Property as
Chairman and two others as mem-
bers. However, in January, 1980 with
a view tb expedite wverification of
-claimg an Officer-on-Special Duty
was appointed and designated ag a

..Chairman of the panel for the verifi-
cation of claims, Government has
since approved setting up of 8 panels
and action hias already been taken
to implement the same. At present
fivie panels havie been set up for
verifying the claims,

Junior Officer of Chiefair Gettinyg
Less Salary

8642. SHRI PIUS TIRKEY: Will
the Ministries of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether it is a fact that as a
result of the recent agreement
reached by the management of
Chiefair, Delhi Flight Kitchen with
workmen, Junior Officers are receiv-
ing less galary and allowance than
those received by the workmen;

(b) whether Government have taken
‘any action in the matter to counter
act the humiliation suffered by the
officers; and

(¢) if not, the reasong therefor?

THE MINISTER OF TOURISM AND
‘CIIVL, AVIATION (SHRI A. p.
SHARMA) (a);: The minimum and
maximum of the salary scaleg of the
officerg of the Hote] Corporation of
India are higher than those applicable
to the workmen. However in some
cases, due to the length of service a
workman may be getting higher
emoluments,

(b) and (¢); Doeg not arise.

‘Switch Trading’ and ‘Diversionary’
Export USSR

8643, SHR] RAM SWARUP RAM:
Wil} the Minister of COMMERCE be
pleased to state:

(a) whether India is lockeg up in
‘Switch Trading’ and ‘Diversionary’
exporti with the USSR;

(b) whether it means purchasing
Indian goods and thep selling them
for hard curreacy elsewhere;

(¢) Whether our trade with the
Soviet Union is essentially barter;

(d) whether India is deprived in-
directly of the legitimate gains; and

(e} Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHUERSHEED ALAM KHAN):
(a) and (b). Government do not have
any concrete evidence about it.

(¢) No, Sir. It is rupee trading
based on bilateral balancing system
under which exportg are paid for by
imports over a period of time.

(d) and (e). Such bilateral rupee
clearing has helped in obtaining essen-
tial raw materialg and industrial
goods (like fertilisers, newsprint,
asbestos, zine, rolled steel products,
0il and petroleum productg etc) with-
out recourse to free foreign Exchange
and also obtained assured market fur
our exports of both traditional and
non-traditional products, The rupee
trade has thus helped us in conser-
vation of free foreign exchange and
promotion of exports

Alleged Violation by M.E.C.O.N. Re-

garding Strict Economy in Expendi-

ture over Construction and Furnishing
of Offices

8644 SHRI KAMLA MISHRA
MADHUKAR:; Will the Minister of
STEEL AND MINES be pleased to

" state:

{(a) whether Government are gware
of the news item published in ‘Econa-
mie Times' in itg issue dated 0Oth
June, 1980 tha; Metallurgical and
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Engineering Con;pany (MECON)
Ranchj has in g1oss violation of re-
commendation of C.O.PU. and the
Government orders regarding the
strict economy in expenditure over
construction and furnishing etc. of
the office, spent rupees 20 lakhs on
reconstruction, fittings and furnishing
etc. of about 5000 sq. ft. in Chairman’s
wing of its Head Office.

(b) what is the actual expenditure
over whole scheme including dis-
mantling of previoug structure re-
construction and on other itemg in-
cluding fitling and furnishing and
airconditioning of Chairman’s wing;
and

(c) what was the justification for
all that expenditure when there was
already specially designed Building
built in 1960 for accommodation of the
officeg of Chairman and Directors of
Hindustan Steel Limited?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SERI
PRANAB MUKHERJEE): (a) Yes,
Sir. The reference presumably js to
the news item gpublisheq in the “The
Economic ‘trimes” of 9th January
1981.

(b) and (c). Accordinng to MECON's
report, the total expenditure was Ras.
15,50 lakhsg which hag to be incurred
in order to make certain structural
changes, essential modifications and
renovations and to equip and furnish
the accommodution made available to
MECON by the Research & Develop-
ment Centre of SAIL, who were th=2
erstwhile occupants of the premises.

Proposa] to Boost Export of Elettronic
Entertainment Goods

8645, SHR1 MOHAMMAD ASRAR
AHMAD: Will the Minister of
COMMERCE b= pleaseq to state:

(a) whether any steps have bueen
taken by Government to boost the
export of electronic entertainment
goods; if so, details thereof;

(b) whether any High Leve] Tast
Force was constituteq under the
Chairmanship of Mr. A. K. Dutt,
Secretary, Information anq Broad-
ecasting as Chairman and six other
Sicretafies of other Ministriges;
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(¢) whether any report hag been.
submitted by the Task Force goma-
time jn 1980; if so, what are its re-
comendations and - which of the re-
commendations have been accepled
by Government; and

(a) whether Government will lay a 

copy of the said Report on the Table
of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) to (d). A statement ig attached..

Statement

The Ministry of Commerce has
taken a number of export promotion
measures to hoost exports including
that of Electronics Entertainment
Goods, Some of the important mea-
sures are as follows: —

(i) free trade zone like facilities
to all 100 ver cent export-oriented
industries located anywhere in
India;

(ii) liberal iraport of up-to-date
technology for export production
which involves lumpsum payment
of royalty;

(iii) complete tax holiday for an
intial period of 5 yearg in lieu of
other fiscal concessions fop indust-
ries located in free trade zones;

(iv) the scope of Section 35B of
the Income Tax Act which allows
weighted deduction in the computa-
tion of the tax rebates is being
widened;

(v) in the case of electronies,
which ig a labour intensive and ex-
port-oriented industry, dividents
derived by domestic company from
an Indian company, engaged eXx-
clusively in the manufacture of
electronic components jg completel:,-
exempt from income-tax.

Task Force on export of entertain-
ment goods wag set up, under the
Chairmanship of Shri A. K. Dutt,
Secretary, Ministry of Information &
Broadcasting, by the Department of
Commerce on fth May, 1980. I sub-
mitted its report in September, 1980,
The report deals with two maim
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groupg of itemg namely (i) films,
accessories, and services; and (ii)
electronic entertainment goods. The
recommendation of the Tagk Force are

contained in Chapter 4 of the Report

which jg available in Parliament

Library. It is not proposed to lay the

copy of the Report on the Table of
the House.

An Empowered Committee, under

the Chairmanship of Secretary, Minis-

try of Information & Broadcasting and

consisting of 6 other Secretarieg of the
concerned Ministries wag constituted

to scrutinize/consider the warious re.
the Task

commendations made by
Force. The Report of the Empowered

‘Committee ig stil] awaited,

b
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Councii for Promotion of Tourism in
U.P. Hil] Areas

8647. SHRI T. S. NEGI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased {o state:

(a) whether there is any proposal
under Government’s c¢onsideration to
constitute a Council under Tourism
Department for promotion of tourism
in areas of UP. Hills; and
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* (b) what amount Government pro-
pose to invest for places of tourist
attraction, separately?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A P.
SHARMA): (a) Although thers is
mo such proposal in the Central
Sector, it is understood that the State
Government hag constituted under
their Tourigm Department a council
for tourism development in the UP.
Hill areéas namely Rajya Paryatan
Vikag Parvatiya Kshetra Parished in
March’ 1980 and also Regiona] Hill
Development Councils  namely Pra-
bhagiya Salahakar Samiti, Kumaon
Region. and Prabhagiya  Salahkar
Samitl, Garhwa) Region, in 1979 for
promotion of tourism in the Uttar
Pradesh hill areas.

(b) As the U.P,. hill areag offer
ample opportunities for trekking, it
is proposed to develop trekking faci-
lities/promote trekking tours in the
U.P, hills. The State Government has
been requested to send their propusals
in this regard and investmeni fo Le
made will depend on the proposals
received and availability of resources
in the Central Sector,

Proposs] to lift ban on import of
photographic instruments and
equipments

8648. SHR1 SUBHASH -CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have de-
cideq to lift the ban imposed on im-
port of photographic instruments and
equipments; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
{a) and (b). Photographic instru-
ments/equipment were taken out of
the Banned list of Capital Goods in
the Import Policy under the Minisiry
of Commerce Public Notice No. 7-
ITC(PN)/81 dated the 24th February,
1981. Applicationg for their import
by actua] Users can accordingly be
considered on merits having regarq to
dndigenoug production,
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A FHEY amaul F1 faww § AT
¥ mfus qoard ok geRidn amam
¥gaF g7 § 9% w3 fowe ¥
FrIer, T A ¥ S ¥ Uewi-
wrge fagrem 1 of@oar warfee
A 1 g9 fragw s ek &1
gwat T mmr g

Aluminium plant at Ratnagiri

- 8650, SHRI S, B. PATIL: Will- th=
Ministey of STEEL AND MINES be
pleased to state: .

(a) whether jt i3 a fact that his
Ministry has the proposal of includ-
ing aluminium plant at Ratnagiri in
the Sixth Five Year Plan, wag. dis-
cussed with the Planning Commis-
sion; and '

(b) if so, the outcome of the said
discussion? ’

THE MINISTER OF COMMERCE
AND STEEL- AND MINES (SHRL

PRANAB MUKHERJEE): (a) and



¥
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(b) The Ratnagiri aluminium proicct
was among the projects reviewed with
the Planning Commission in connec-
tion with the formulation of the
Sixth Five Year Plan. The review
showed that the project would not b=
economic unlesg sizes of the plants
were scaled up and a more modern
technology which saved on energy
consumption was adopted. It was,
therefore, decided to conduct further
explorationg in the area with a view
to establishing additional reserves of
bauxite required to sustain a larger
glumina plant, Depending on the
results of the explorafion and avail-
ability of adequale power, a decisun
will be taken.

Reorganisation of LI.C.

8651. SHRI R, L. BHATIA: Will the
Minister of FINANCE be pleased %2

. state:

(a) whether the scheme to reorga-
nise the Life Insurance Corporaticn
of India into five jndependent wunits
has since been worked out in his
Ministry;

(b) if so, itg broad outlines: and

(c) if not, how long will it take to
do needful and give the scheme final
shape?

- THE*DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c).
Details of the scheme to give effect
to the decision to reorganise the Life
Insurance Corporation of India are
being worked out on a priority basis,

AR w A & wew A

8652. st ®lo wWITo wgwER :
¥t faw 75 ag IR A FOrFG w5 :

(¥) a8 1976-77 & uw
TR ¥ |&dr & mirw Frgar daww
o7 WX 1976-77 ¥ AT aF WAV
o wR ®Y & F weawa feaar
ﬁmq‘r;

(&) s o & fawd iy aut
#feaY ooy da1 gf; wi

() ==t aut & genfaa weiw
T Iaqrr fRg swre fear @ ?

faw wareg & weg welr (sh
wn{ fag famifaar):(5) ad 1976-
77% 1980-81 3T, foras wFa 9T
qieq @ e & S, ag frmtaEe g o~

Td WIROET oAt Ry
@ IS &1 TG
(¥¥2aw) (F¥eaw)
1976-77 60,030 57,224
1977-78 66,339 63,685
1978-79 53,698 52,083
1979-80 40,172 35,166
1980-81 '36,828 -

(@)gaaroFg 1 ST &Y & #Y
HIF-TCH IT T &1 I

(7) qw H georfad wwwm #T
e fAmfafes & da9g 7 far
fraramrar

(1) faata 1

(2) 9T Ok 799 fegq g
U6 Wi TEHFTATAT FILE 7
A GEETaEl &7 fAgior)

(3) swda wew FErHTTHIG T
a9 qu w1 fagiw, S
gerfrga UST FIFT FRT AT
o 77 qfwel g SwNg SO
g Ry g &
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(4) fafsedfis srg & i
TEd  wew  sqEfagl g
I & fag | ag W T
FTETT FY & T &, o w¥ Fow
fearwtat & stfer gafagi 51 oA
FWTEI

Ltilization oy Fundg by Department
of Tourisy ang Civil Aviation

8653. SHR] KAMAL NATH. Will
‘the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the
.Department of Tourism and Civil
Aviation hag been surrendering
croreg of rupees of itg unspent funds
- every year;

(b) if so, the reasons for the same;
and

(¢) what is being done to see that
al] funds are properly and fully used
in thig vital industry ie. Tourism?

THE MINISTER OF TOURISM AND
CIIVL AVIATION (SHR1 A. P.
SHARMA): (a) Yes, Sir,

(b) The main reasons for the sur-
renders have been—

(i) adoption of economy mea-
sureg in view of the instructions
issued by the Ministry of Finance;

(ii) delays in the development
and production of indigenousg equip-
ment; )

(iii) slow progress of works on
account of non-availability of scarce
construction raw materials;

(iv) uncertaiy delivery gchedules
of equipment procured from within
the country ang abroad; and

(v) delay in receipt of imported
raw materials and components ré-
quired for execution of departmon-
ta] schemes,

{c¢) (i) High Level meetingg are be-
-ing taken to review the progresg of
the plan schemes,
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(ii.} Mechanism hag been evolved to
monitor the progress in the imple-
mentation of the Plan schemes,

(iii) Periodical review of the prug-
resg of implementation of workg being
executed by C.PW.D. is carried oqut
at high level meetings.

Restrictions imposed by Somali
Banks on remitianceg by Indiang

8654. SHRI RASHEED MASOOD:
SHRI B. D. SINGH:

Wil} the Minister op FINANCE be
pleased to state: ‘

(a) whether Government are aware
of the restrictiong imposed by Somali
Banks (Somalia) on the remittances
by Indians in contravention of the
contractual obligations;

(b) if so, whether any gther African
country has imposed such restrictions;
and

(c) if go, the reasons therefor and
the reaction of the Government with
regard thereto?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
By angd large Indians working in
Somalia do not experience any ma-
jor difficulty in repatriating their
money to India. However, a small
number of Indian nationals have
faced some problem in repatriating
more than 50 per cent of their child-
ren’s education allowance and separa-
tion allowance, Our Embassy in
Mogadishu hag taken up this matter
suitably with the Government of
Somalia.

(b) Not to the knowledge of Gov-
ernment.

(e) Does not arise,
Setting up of New Steel Plant

8655. SHRI JITENDRA PRASAD:
Will the Minister of STEEL AND
MINES be pleaseg to state:

(a) whether certain British, West
German and Canadian firmg have
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assured to get up new steel plants in
the counfry op turn-key basis; and

(b) if so, the maip features of the
offer made by these foreign firms?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE); (a) and
(b) Revised offers, based on pre-de-
fined technica] parametery and mini-
mum conditions to ensure proper com.
parability, for the proposed Steel
Plant at Paradeep have been received
from four parties, viz, Mjs. Mannes-
map Demag of West Germany, Mls.
Davy Mckee of UK, M/s. Meti.
Chem of Canada and M/s. Uzinexport-
import of Romania

As the Inter-Ministerial Committee
set up to conduct negotiations with
the foreign parties has yet to com-
plete its geliberations, it will be rather
premature to give any detailg of these
offers at this stage.

—
Take-over of New Jehangir
Mil'g in Gujarat

8656, SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE
be pleaseg to state:

Vakil

(a) what steps have bean taken for
take-over of the New Jehangir Vakil
Millg in Gujarat;

(b) whether he is aware that the
mil] remained closed for five months
and the wageg are not paid to the

» Workers; and

(¢) if so, reaction of Government
thereto?

THE MIISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) to (¢). The management of the
New Jahangir Vaki] Mills Ltd. Bhav-
nagar had filed a Special Civil Appli-
cation in the High Court of Gujarat
against any action to be taken by the
Government consequent on the re-
commendations of the Investigation
Committee get up under Section 15 of

. 729 LS—5

the Industries (D&R) Act, 1951. The
Gujarat High Court had ordered that
in the event of Government's taking
any action under gection 16 or 18 of
the Act the orderg issued should not
be executeq for a period of 10 days
after communication o¢ the orderg to
the petitioner. Government had
sought a review of these orders but
the review application did not suc-
ceed. Government is yware that the
workers have not peen paid wages
since the mill hag remained closed.
Since the matter js still before the
Gujarat High Court, necessary action
towards take-over will have to await
decision of the High Court,

Jadustrialisation in Tribal areas of
- Rajasthan

8657. SHRI JAINARAYAN ROAT:
Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether Government have de-
cided to make industrialisation in tri.
bal areag in Rajasthap on the basis
of raw materialg available from the
minerals;

(b) if so, the details thereof; and

(c) if not whether Government have
any intention to make industrializa-
tion in tribal areag in future,

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b). While
the primary responsibility for the in-
dustrial development of the area is
that of the State Govt., the Central
Govt. hag taken a number of enabling
measures {p facilitate industrial
growth o¢ the backward areas, These,
among others, include capital invest-
ment subsidy, transport subsidy and
concessional rate of finance. Mis.
Hindustan Zine Ltd. a Govt. of India
Undertaking, ig developing the lead

~and zinc mines in the tribal belt of
Rajasthan. In addition geveral min-
"ing/beneflcation schemes and mineral
based industries have been set up
are being set up by the State Govt.

(c) Does not arise.
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Rated capacity of all Steel Plants

8658, SHRI D. L. BAITHA: will
the Minister of STEEL, AND MINES
be pleased to state:

- (a) the full rateq capacity of all the
steel plantg in the country together
with the figures of actual production
for the last three years ending 1980,
plant-wise;

(b) short-fall in production, if any,
in the stee] plantg during the last
three years, plant-wise; and

- (c) steps taken or proposeq to be
taken to over-come the shortfall, if
any, in these steel plants, plant-wise?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE). (a) and (b).
The attacheq statement indicateg the
rated capacity, actual production and
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the excess shortfall from rateg cdpa-
city at the six integrated stee] plants
in the cmmtry during the years 1977-
78, 1976-T9 and 1978-80.

(¢) The shortfall wag mainly due
to shortage of coal and power, both
quantitatively and qualitatively, In-
dustrial relations situation i some
of the plants also marginally affected
production in 1977.76 and 1978-79.
Among the various steps taken|pro-
pO?d_ to be taken to improve the posi-

includeg supplementing the indi-
genous supply of coking coal by im-
ported coal; constant liaison with the
main inputg supplying agencieg viz.,
Coal, Power ang Railways; maximi-
sation of power generation from the
captive units in the Stee] plants; Re-
gular review and monitoring gf prob-
lemg of coal, power and railways at
the Tevel of Cabinet Committeg on the
Industrial Infrastructure,

Written Answers

Statement
Production of Ingot Steel and Saleable Steel at the SAIL and Six Integrated Sieel Plants
(*ooo tonnes)
1977-78 1978-70 1979-80

Annual Actual Excess/

Annual Actual Excess/ Annual Actual Excess/

Plants/Products Rated ° Pro- Short- Rated Pro- Short-, Rated Produc. Short-
Qapa-  duction [al] Capa- duction fall Capa- tion fall
city from city from city from

Rated Rated Rated-
capa- capa- capa-
city city city
1 2 3 4 5 6 7 8 9 10
INGOT STEEL

BSP .. 2500 2371 (—)1zg =500 200 (-)goo 2500 2108 (-—)39%

DSP 1600 10g2 (—)508 1600 045 (—)655 1600 882 (-)718

RSP 1800 1409 .(-)g91 1800 1319 (-)4Br 1800 1268 (—)s32

BSL hdd 933 e 1700 11gy (-)s0y5 200 1426 (- )1074

M8CO 1000 651 (—)349 1000 628 (—)3y2 1000 565 (—)435

Sub-Total: : ' .
~SAIL 6900 6456 (—)13yy** 8600 628y (—)2313 o400 6249 (—)3151
TISCO 2000 1968 ()32 ° aooo 1863 (—)i35 a2oo0 1979 (—)as:
ToraL 8900  Bg24 (—)1400 10600  B1ma (—)2448 11400  Bo28 (—)33y2
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1965 1846 (—)119 1965 1706 (—)as0
1239 778 (—)461 1239 6oy (—)635
1225 1042 (—)183 1225 1045 (—)180
1355 931 (—)424 2000 Bg9 (—)u1s5
Boo 481 (—)a1g 8o 430 (H3yo

1 2 3 4
SALEABLE STEEL :
BSP . 1965 3930 (—)ag
DSP . . 1239 865 (—)374
RSP . . 1223 1178 (<4
BSL . . - 813 b
1I8CO . 800 506 (~_-}994
Sub-Total:
SAIL . 5229 *s5293 (—)751%**
TISCO . 1500 1601 (-+)101

6584 **5077 (—)1507 @y229 @ 4502 (—)2637
o0 1516 ()6 1300 14y (—)53

ToTaL . 6729 6894 (—)630

8084 6503 (—)i401 _57_99 6ogg (—)269

*Rounded off.

**Excluding Bokaro under erection/gestation.
@Excluding transfer of HR Coils from BSL to RSP,

Note: At Bakaro 1.7 Mt stage capacity was available fully in 1978-79 and the intermediate
stage of 2.5 Mt of Irgot Steel from 1g79-8o.

Import of Stoel

865¢. SHRI NIREN GHOSH. Will
the Minister of STEEL: AND MINES
be pleased to state:

(a) how much steel is going to be
imported quring the year 1981-82;

(b) how much it will cost and from
which counirieg these imports will
iake place:

{¢) what will be the total cost of
imports; and

(d) comparative price of a tonne of
imported stee] anq indigenou, steel?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (4).
‘The quantum of import of steel Fur-
ing 1981-82 will depend upon the de-
Tang within the country; the actusl
domestic production, and the availabi-
lity gbroag and the relative prices.
"The cost gnd the countrieg og imports
will vary, depending upon the avail-
ability ang prices prevailitty at the

time of contracting gor import. No
precise estimateg of imports for 1981-
82 nor a comparative analysig of price
can be given, gs the Import Policy
providey for imports directly by the
actus] users (industrial), export
houses, registered exporters and pub-
lic undertakings, apart from the cana-
lising agencies.

Production of Steej

8660. SHRI XAVIER ARAKAL: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) what ig the total production of
Steel in 1980-81 how much was" im-
ported and the cost of imported
steel; and

(b) doeg the Government intend to
but up new stee] plants, if so, the de-
tails? :

THg MINISTER OF COMMERCE
AND STEELL AND MINES (SHRI
PRANAB _MUKHERJEE): (a) The
total production of galeable steel in
the six integrateq steel plants during



167 Written Answers

1980-81 wag 6.283 million tonnes. This
figure exQudes the production of 1.76
muion tonnes of steel ingots in the
minj steel plantg during the period,
April '80—February '8l. Though final
figureg regarding tota]l imports of
steel gctually made during 1980.81
are yet tg be received from the Di-
rector General of Commercial Intelli-
gence and Statistics, Shipmentg from
shroad against SAIL orders during
this period were of the order of 1.005
milliop tonnes valueq at Rs. 358.2
crores.

(b) Yes, Sir. Apart from the ex-
ransion of Bokarg and Bhilai Steel
Plantg and the setling up of a new
¢teel plant which is already under
construction at Visakhapainam a de-
(ision in principle has been taken to
tet up another shore.baseq steel plant

et Paradip with an annual capacity -

cf around 1.5 million tonnes of gteel
ingotg in the first stage to be subse-
quently increaseq to around 3 million
tennes, Detaileq offers received from
foreign- parties for setting up this
rlant are under negotiation with them
v a high 1level Inter-Ministerial
Group. Based on their recommenda-
iions, a fina} decision woulg be taken
tefore long. Besides, preparatory
work including techno-economic feasi-
tility gtudies ete. in respect of one
more steel plant is alsg being carried
cn by MECON/SAIL.

Reshuffling the entire set up of

Stee] Plant
8861. SHRI PRATAP BHANU
SHARMA: Wili the Minister of

STEEL AND MINES be pleased to
state:

(2) whether it is a fact that Gov-
ernment ape thinking to reshuffle the
entire set up of steel plants, Bhilai,
Rourkela, Burnpur and Durgapur;

(b) if go, the detailg thereof; and
(c¢) the getailed reasons for doing so0?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRIL
PRANAB MUKHERJEE): (a) to (c).
No, Sir., However, there may be
some interplant transfers of person-
ne] to make the best use of the avail-
able manageria] talent in SAIL.

Assistance from Japan

8662. SHRI M. V. CHANDRASHE-
KARA MURTHY:. Will the Minister
of FINANCE be pleased to state:

(a) whether Japap has extended a
development assistance to India;

(b) if so, whether any assessment
hag been made as to how much aid
will be provided by Japan to India
during 1981-82; and

(c) what are the fields in which
thig aid will be utilised?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Japan, as g founder membper of the
Aid India Consortium, hag been ex-
tending development assistance to
India from 1958,

(b) The Government of Japan have
not yet made known to ug the amov-:’
of assistance they will be pledging .
1981-82 at the Aid India Consortium
Meeting in June, 1981. However, an
indication can be haq from the assis-
tance pledged by them over the last
three years, which hag been ag follows;

1978-79 . Yens 30. 43 billion
1979-80 . Yen 33.16 billion
1980-81 . Yen 35.00 billion (app.)

These figureg include both credits and
grants.

(c) Subject to the agreement of the
QGovernment of Japan, we expect to
utilise the Japanege assistance in the
flelds o¢ tele-communications, power,

fertilizers, etc.
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Agents of LLC. functioning in
Dhanbad District, Bihar

8663. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to
state:

(a) whether the actual functioning
Agents of LIC in Dhanbad District
are mostly officials of B.CCL,
Banks, Railways etc, who are run-
ning agencieg in the nmameg o¢ their
wives, relations or fictitious names to
avoig legal implications;

(b) names of the agents of L.I.C.
Jamshedpur Division and their re-
lationship with the officials of
B.CC.L, Banks, Railways, Telephone
Exchange, Bihar State Electricity
Board etc. when and how these
Agents were appointed, trained and
Identity Cards issueg to work in the
feld;

(c) whether the actg of running the
Agency of L.IC. in the names of
wives, relations or fietitious names
by the officials of Government Depart-
ment or Public Sector contravenes
‘the Service Conduct Rules; and

(d) policy or rule of L.IC. if any,
regarding appointment and ‘functions

f Agents?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): (a) to (d).
The appointment of life insurance
agentg is regulated by the Life In.
surance Corporation of India (Agents)
Regulations, 1972. The Regulations
lay down minimum educational quali-
fications of the candidates for ap-
pointment and provide that gll ap-
Pointmentg of agents shal] be made
by the officers in charge of the
branches after interviewing the can-
didates and satisfying themselves
about their guitability, In selecting
the .agents, the LIC ig guided by the
consideration that they should have
the necessary aptitude for procuring
life insurance businesg and should be

willing to make concerted efforts to
procure and service the business.
Every agent appointed wunder the
Regulationg is, unless specifically
exempted by the Divisional Manager,
requireg to undergo prescribed train.
ing ang pass the prescribed tests
before he is confirmed.

There is no bar under the Insur-
ance Act or the Agents Regulations
to the appointment of the wife or
relative of a Government servant &s
a life insurance agent. However, the
Conduct Ruleg for Government ser-
vants provide that no Government
servant ghall, except with the pre-
vioug sanction of the Government,
engage directly or indirectly in any
trade or business or undertake any
other employment, ang the Rules
state that canvassing by a Govern-
ment Servant in support of the insur-
ance agency owned or manageq by
his wife or any other member of his
family ghall be deemed to be a breach
of the Rules. The Ruleg also require
every Government servant to report
to Government if any member of his
family ig engaged in a trade or busi-
ness or manageg an insurance agency.
Contravention of the Conduct Rules
would arise only if any of the fore-
going requirements are not complied
with. The same applies mutatis
mutandis in the case of public under-
takings which have similar Condust
Ruleg for their employees.

The LIC does not maintain sepa-
rate daty relating to life insurance
agents who happen to be wiveg or
relatives of public servants and,
therefore, the information desired in
parts (a) and (b) of the question is
not available. For collecting the in-
formation it would be necessary to
make enquiries individually in res-
pect of all the agents of Jamshedpur
Division numbering about 2500. This
woulg invelve considerable fime and
effort and the same would not he
commensurate with the results sought
to be achieved.



171 Written Answers

Performance of India Investment
Centre

8664. SHRI GHUFRAN AZAM. Will
the Minister of FINANCE be pleased
to state:

(a) whether hig Ministry are aware
of the discounagement faced by the
new entrepreneurs at the know-how
level by the India Investment Centre;

(b) the detaily of IIC’s function
and scope branches with the number
of new ‘efitrepreneurs helpeg to open
industries with complete record of
last three years;

{c) the annual total expenditure
and income on IIC and other advi-
sory bodies gf hig Ministry who are
meant to provide project profiles and
encouragement to big and small
entrepreneurs; and

(d) whether hig Ministry are satis-
fied with the Project Profile done by
industrial advisory bpdies?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (d). The Indian Investment Cen-
tre iy a promotional agency and has
been set up to facilitate investment
in the couniry with foreign collabg-
ration, ete. In addition to foreign
investment work, the IIC is also
assisting small-scale entrepreneurg
through the Entrepreneurial Guidance
Bureaux (EGBs) at six Centres in the

country. Recently an in-depth study of

the working of the IIC was undertaken
by the Ministry and it was observed
that thig item of work is not in iine
with the maip functiong assignedq to
the Indian Investment Centre. Fur-
ther, technical/techno-economic con-
sultancy organisations promoted by
many State Governments (and the
agencies concerned with promoting
industrial development) ag well as
State Industrial Development and In-
vestmint Corporationg guide entre-
preneurs from project concept and
profile %o helping with clearanceg and
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financing arrangements. In view of
these developments and iaking into
account the need to bring about cost
effectiveneg; and to avoid overlapping
of functions as between yarious agen-
cies, it has been decided to wind up
the EGBs. The annual expenditure
incurreq on them jg about Rs. 17
lakhs.

Job Racketeer nabbed by Revenue
Intelligence Official

8665. SHRI CHINTAMANI PAN1'
GRAHI:

SHRY JANARDHANA POO-
JARY:

PROF. K, K, TEWARI:
SHRI JYOTIRMOY BOSU;

Will the Minister of FINANCE be
pleaseq to state:

(a) whether a job racketeer was
nabbed by the Revenue Intelligence
Officials in Delhi op the 10th March,
1981; and

(b) if so, the detailg in thig regard?

THE MINISTER OF STATE IN
T__HE MINISTRY OF FINANCE (SHRIL
SAWAISINGH SISODIA). (a) and
(b). Sir, the Income-tax Departme.
has conducted searcheg on 6—3-1-31?.
in the cases of Sri Malkit Mamrath,
proprietor M/s. Selective Powers and
hig associateg, in Delhi. During the
course of the gearch, cash of Rs. 83,000
was geized. Preliminary investiga-
tion revealed transactions of sbout
Rs. 23 lakhs from supply of Labou-
rers to Saudi Arabia.

The Department has attached assets
warth Rs. 16 lakhg approxlmately in
this. case.

Unused spare party found in Bolank
Ore Limited

8668, SHRI NIHAL SINGH: Will'
the Minister of STEEL AND MINES
be pleased to state:

(a) whether in Bolani Ore Limited
such spare parts and stores worth
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Rs. 32.69 lakh were found ang had
not been used for three years; and-

(b) ig s0, the action being taken
against the officery ang - employees
responsible for such carelessnesg and
it not, the reasong therefor?

. THE MINISTER OF COMMERCE
AND STEEL ANp MINES (SHRI
PRANAB MUKHERJEE).
(b). The value ¢f slow-moving stores
and spares lying in Bolani Oreg Li-
mited for moare than three years as
on 31st March 1980 was estimated at
Rs. 34.04 lakhs. It wag not due to
any carelessness on the part of offi-
cersjemployees of Bolani Ores. Some
spareg have to be storeg as insurance
spares and other because they are not
available on the tap when needed.
Various other ‘factorg such as, con-
sumption pattern, variation in pro-
duction level change in plant gnd
equipment etc. are also responsible
for this. In view of this the question
of fixing responsibility on any em-
Ployee does not arise,

farareft wrew frw, graew (Towo)

g667. st ﬁm‘mfn + wqt wiforen
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TART TR I3 & fA¢ TFI WT
I FCE 7

. wforwy sene ¥ Ty ey (oY
"weite wrew wi):(F) 15774, 1981
Y To fas & &40 g5 107. 76 ¥R
Fo oY | qg T aTx fw (So%p )
fir o & v gra T E Aea fAwl A
FOH | TUINAW FFT 169, 28
AT To WY AT aF T Forarer F WAL
qofr & v X W

(w) fegway, 1980 & @,
1981 % ¥ &y faw grar vl
o ¥ AEA-AT qgr fFerare W
Ay o §—

fieer (w1a7T) fegraz, 1980 I, 1981 FALN 1981
(Froaro) (FroaTe) (foare)

2 21,779 123,405 127,629

6 70,774 1,06,423 1,05,950

10 57,013 " 4,173 18,718
14 12,218 —_ -

24 - — —_— 1,123

25 2,735 15,361 -
30 24,724 3,961 26,474
34 27,506 52,412 38,018
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Complaintg in respect of Accountant
General] Office, Nagpur regarding
settlement of General Provident Fund

8668, SHRI R. K. MHALGI, Wil
the Minister of FINANCE be pleased
to state:

(a) whether there are numerous
complainis jn respect of the Accoun-
tant General Office, Nagpur in regard
to the settlement of General Provi-
dent Fund; and

(b) if so, the action taken in that
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a.
and (b). The Accountant General II,
Maharashtra maintaing 1.21 Jakh Pro-
vident Fund accounts. During the
period from 1-4-1980 to 31-3-1881, 42
complaints regarding final payments

and 198 complaintg regarding missing
credits etc. were received by the
Accountant General. The complaints
received @re promptly attendeg to
with a yisw to gettlement.

famram sant W TwEea ¥ W
. A

8669. i v fewy wwi : #r
aff 9g s 1239 T RO A FF

(%) #a1  ®IWT FT fa=rz
fraraT s¥w Wi TFEATT F AT F
far rddig ®A} & fAFE W FT
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(@) afz g, @ ga a1 ¥ At
e AN

(w) afzadl, AreaFareag?

aforew Watery § TR WE (W e
wrR at): ()& (1) wwaE fgarae
SRW § T S F7 qaedeit § S
@ 5T TON 39 &a § 97 G
fawrg w7 & farq AT w9 & ggrar
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91X gEerd w deedy amE af g,
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T o wWr e

AAEHTH & Ga9 &, TF € FT A7
ael & fawmr & faq fyed fawt

F sy GIFIT § AKAT  TCHH
fia ¥ 1€ yearAr Srer A gE §)

Upgradation op Citieg in West Bengal

8670, SHRI MOHAMMAD ISMAIL:
Wil] the Minister of FINANCE be
pleased to state:

(a) names of those upgraded as B-2
city in West Benga] during the last
ten years; and

(b) nameg of those citiesitowns of
West Bengal to be upgraded guring
the next two years?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) N~
city has been upgraded to B-2 class
in West Bengal during the last ten
years.

(b) Only such citieg as have a popu.
lation exceeding 4 lakhg according to
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the decennial censug are eligible for
upgradation. At present it is not pos-
sible to say which cities{towns in West
Bengal will qualify for upgradation
on thig bases during the next two
years.

Distribution of Steel to States

8671. SHRI HANNAN MOLLAH:
‘Wil the Minister o STEE], AND
MINES be pleased to state:

(a) whether the Steel Authority
has fixed any quota for distribution
of steel to varioug Stateg for small-
scale industries; -

(b) if so, what were the guotas of
the States, State-wise, for the last
five years; and

~ (¢) what are the actual supplieg of
steels to each State, State-wise, dur-
ing the last five years?

THE MINISTER OF COMMERCE
AND STEEL ANp MINES (SHRI
PRANAB MUKHERJEE) (a) There
is no statutory control on pricing and
distribution of any category of steel.
In view of this, the question of fix-
ing any quota goes not arise. Steel
naterials are now distributed in accor-
Wance with the Guidelines for Distri-
bution of Iron and Steel Materials
announced by the Joint Plant Com-
mittee. These Guidelines also do not

provide for any system of State-wise
allocations.

(b) and (¢). Do not arise.

News-item captioneg “Bank Staff sore
over LA.S., appointments on Boards”

8672. SHRI S. M. KRISHNA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether hig attention hag been
invited to the news-item ‘Bank staff
sore over IAS appointments on
Boardd appearing in the “Economic

Times” New Delhi, dated the 1st April,
1981; and

(b) if so, his reaction thereto

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir.

(b) Appointments to the posts of
Managing Director and Executive Di-
rector in nationalised banks are made
by the Central Government after con-
sultation with the Reserve Bank. The
general criteria for selecting a per-
son for the above posts is that he
should be either from wthin the bank|
banking industry or a person outside
the banking industry having special
knowledge and practical experience
of financial economic or business ad-
ministration. Besideg special know-
ledge and practical experience, the
person to be selecteq should possess
qualitieg of leadership and be, in the
judgement of Government, most suit-
able to head that bank. Each case is
accordingly decided py Government
on meritg after taking into account
al] related factors,

" Securities!Assetg for Statutory Liqui-

dity Ratio

8673. SHRI S. M. KRISHNA: Will

the Minister of FINANCE be pleased
to state:

(a) whether some of the securities
that are pnow approved for the statu-
tory liquidity ratic (SLR) are likely

"to be issueq at market rateg of inte-

rest;
(b) jf so, the broad details thereof;

(c) whether Government have con-
sidereg some changes in the present
mode of financing of Government
term lending and also in the scope of
assets approved for SLR (banks) en-
joining upon them to maintain a mini.

"~ mum proportion of their total demand

and time liabilitieg as liquid assets in
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the form of cash, gold or unencumse
bered securities; and

(b) it so, the broagq outlines there-
of?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN). (a)
and (b). There js ne proposaj ty step
up the interest rateg on approved se-
curities tg correspond to market rates
of interest. However, since 1978-79
interest rates on Government and
Government guaranteed loang have
been progressively increased by 1|4
per cent/1|2 per cent each year, The
rates in 1981.82 will be 1|4 per cent to
1|2 per cent more than the rates offer-
ed in 1980-81.

(¢) No basic changes in this regard
are contemplated by the Government.

(d) Doeg not arise.
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Spurt in corporate sectors debemture
issues

8674. SHRI S. M. KRISHNA: Will
the Minister of FINANCE be pleased
to state;

(a) whether there has recently been
a bjg spurt in the Corporate Sector’s
debenture issues, afier the asnnounce-
ment of the Union Budget of a higher
interest ceiling of 13.5 per cent;

(b) if so, the particularg of the Tresh
proposals received up till now for '
such issues and those cleareq by Gov-
ernment;

(c) the details of large capital
issueg of several big industrial houses
held up; and

(d) the equity issues permitted br
Government?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (d). A statement jg attached indi-
cating that there is a significant riging
trend in debenture issues.

Statement

(a) and (b). Details of Pfﬂpouls for debenture issues received/cleared by the Controler

Capital Issues are as un n\
—_— —fl.
sl.No. Name of the Compan Amount
4 (Rs. lakhs)
1 2 3
Proposals received during the Period 1-3-1981 to 18-4-1981
1 Aegis Chemical Industries Litd_ 12- 00 "~
2 ‘Titaghur Paper Mills Co, Ltd, 100° 00
g Associated Bearing Co. Ltd. . . . . . . 300" 00
4 Wood Craft Products Ltd, 25° 0o
5 Industrial Cables (India) Ltd, 100" 00
6 Rustom Mills & Industries Ltd. 200+ 00
7 Reliance Textile Industries Ltd, . . . . . 2400° OO
8 Morarji Goculdas Spg. & Wy, Co. Ltd. . e 28000
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1 3
9 Gramophone Co. of India Ltd. -_ . . . . . . 100 00
10 K.S.B, Pumps Ltd. . . . . . . . . . 120" 00
11 Ferro Alloys Corpn. Ltd. . . . . . 750 00
12 Auckland International Ltd. . . . . . . 11-65
13 Polychem Lid. . . . . . R . . . . 100+ 00 -
Proposals cleared during the abope period
1 Indian Aluminium Co. Ltd.” . . . . . 1045 00
2 Macneill& MagorLed. . . . . . . . . 300" 00
3 Mukand Iron & Steel Works Lid. . . . . . . 100° 00
4 Straw Proucts Ltd. . . . . . . . . 1000° 00
5 Acgis Chemical Industries Ltd.™ . . . . . . . 12°00 -
6 Tataghur Paper Mills Co. Lid. . . . . . . 10000 -
7 Matulya Mills Ltd. . . . . . . . . . 50° 00"
8 Industrial Cables (India) Ltd. . . . . . . . 100* 00
9 Wimco Ltd. . - . . . . . . 500+ 00
(c) & (d). Details of large issues of share capital permitted/pending
Large Issues of share capita] permitted during the period 3.3-1981 fo 18.4-1981
1 India Aluminium Co. Ltd. . . . . . . . . 280+ 54
2 Jain Spinners Ltd. § . . . . . . . . 150" 00
3 Ajay Paper Mills Ltd, . . . . B . . . 124° 75
4 Sealord Containers Ltd. . . . . . . . . 125° 00
5 Hindustan Thermo Prints Ltd. . . . . . . 120 00
6 Telangana Paper MilsLed , . ., ., . ., ., 180° 00
7 Carbonater (E}}dia) Ltd. . . . . . . . . 174° 74
8 g§iltronics (India) Ltd. . . . . . N . . . 12000
9 Lakshmi Machine Works Ltd. P, . . . . . . 152° 39
10 Bharat Forge Clo, Ltd, . . . . . . . . 248- 00
11 ACC-Vickers Babcock Ltd. . . . . . . . 202° 00
12 Shree Bhavani Paper Mills Ltd. . . . . . . . 200° 00
13 Sree Krishna Oil Complex Ltd. . . . . . . . 284 00
14 K.CP.Ld. ., . . . . . . . . . 254+ 09
15 Sandoz India Ltd. . . . . . . . . . 100+ 00
16 KepChemLtd.- . . .0 . . . . . . 100.00
17 Mipco Seamless ang: (Gujarat) Led, . . . . . . 250* oo
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1 2 3
Large Issues received during the aboge period and pending cleavance

1 Bihar Caustic & Chemicals Ltd. - o . 779" 99

2 Modi Spg. & Wvg. Mills Co. Ltd. . . . . . . 162- 70

3 Uptron Electronics Devices Litd, . . . . . 100° 00

4 Axles India Ltd. . . . . . . . . 120" 00

5 Mayur Syntex Lid, . . . . . . . . . . 135 00

6 Reliance Textile Industries Ltd. . . . . . . . 600- 00

7 Vishal Chemicals (India) Ltd. . v . . . . . 105 95
Scheme to curb unhealthy trend in such as Libya, Iraq, UAE, Yemen
Project Exportg i Arab Republic, Saudi Arabia etc.

8675. SHRI S. M. KRISHNA; Will
the Minister o COMMERCE be pleas-
ed to state:

(a) whether Government have de-
cideg to introduce schemeg to curb
the “unhealthy'’ trend in project ex-
ports;

(b) if so, the broad outlines of the
schemes so formulated;

(c) which are the countrieg where
unexecuted project contracts discover-
«©d are located; ang

(d) which are the firms involved?

THE MINISTER OF STATE 1IN
'THE MINISTRY OF COMMERCE
{SHRI KHURSHEED ALAM KHAN):
(a )agd (b). Project exports from
India have been progressing steadily
for the past few years. No unhealthy
trend in project exportg has come
to notice. Proposals of Indian con.
tractors for submitting bids for over-
seag projects involving financial faci-
litie; are carefully scrutinised by a
working Group of financial institutiong
before approval ig given. The pro-
‘gress of project exports is also re-
gularly kept under review by Govern.
ment.

(c) and (d). Several Indian firmg in
the public sector and private sector
are present]ly executing varioug pro-
ject contracts in different countries

Such projects are in varioug stages ot
implementation and the period of
completion would depend on the con-
tractual termg regarding the time
schedule, etc,

eI QoY Zimuve gatfagew
ot g gergwre afafa 1 oo,
1981 ¥ dzw

8676. st MA wnw Tag : Tar
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19. gAf@s wavATLq

20. T@ogonH o

21. TaT  fararad

22. Y

23. TEW

24. 91§ U4

25. THre~-qa3

26. TE!  TAET

27. dqifes d@A  CATATE

Export oy Tea to Pakistan

8677. SHRI MANPHOOL SINGH
CHAUDHARY. Wil] the Minister of
COMMERCE be plesaeq to state:

(a) whether it iy a fact that Pak-
istan had expressed a desire to import
tea from India;

(b) whether any agreement had
been reached i this regard; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
{a) to (c). As a consequence of Pak-
istan’s decision to restrict trade with
India on its side to only the Public
Sector, exports from India to Pakis-
tan of itemg such g tea have come
to a standstill. Severa] rounds of
discussiong have heen held with Pak-
istan on the scope and modalities of
further trade between our two coun-
tries. Although no agreement has
been reached so ‘far, the dialogue is
continuing, )

farqe wardfad @, fage w
Ll

8678, Y WY BT : 57 ¥&qTy
et wr Gl ag Ty £ 3T v

(%) =ar fagiv % fagsfi fadr &
faege Fard g Qv ma N gt & A
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Sanction of HRA at additional sta-
- tiong in State of Himacha] Pradesh

8679, PROF. NARAIN CHAND
PARASHAR. Will the Minister of
FINANCE be pleased to refer to letter
No. 20014]3|75-E, IV(B) of 25th May,
1978 from the Under Secretary fo the
Government of India, Ministry of Fi-
nance, Department of Expenditure to
the Convener Himachal Pradesh P&T
Employeeg Union Coordination Com-
‘mittee, Simla and state the progress
made in the case for the sanction of
House Rent allowance at additional

‘gtations, throughout the State of Hima-

chal Pradesh and also state the rea-
song for the delay of over one year

"and nine months in taking any decision

in the matter; and

(b) the likely date by which the de-
cision woulq be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). The Third Pay Commission had
not made any recommendation for
the payment of house rent allowance
at hill stations where it was not al-
ready being paid. The Government
have, however, taken up the matter
for consideration on receipt of certain
representations. The matter hag size-
able financia] implications and has to
be carefully considered in all it as-
pects. It is, therefore, not possible to
indicate at this stage as to when a de-
cision in the matter will be taken.

Radar facilities at Aerodrome

8680, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleaseg to state:

(a) the nameg of the aerodromeg in
India where radar facilities are avail-
able for air flights;

(b) whether it is proposed to instal
the facilities at all the Government
owned|operated aerodromes; and

(c¢) the likely date by which this
would be done?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA); (a) Radar facilitieg are
available at the four International
airports of Bombay, Calcutta, Delhi
ang Madras operatey by the Civil
Aviation Department. At Bangalore
Airport, an Air Route Surveillance
Radar has been installed and operat-
ed by the Hindustan Aeronauties Li-
mited.

(b) At present the proposal is to
install Air Route Surveillance Radar
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(ARSR) {facilities only at Nagpur and
to replace the Surveillance Radar
Element (SRE) at Bombay.

(c) Both the above projects are ex-
pected to be completed by 1985,

Ratio of Plan oxpeﬁdlture to non-
Plan expenditure

8661. PROF. NARAN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the ratio of the Plan Expendi-
ture {p non-Plan expenditure of (i)
each gne of the Union Ministrieg of
the Government of India; (ii) State
GovernmentsjU.T. Administrationg in
the years 1978-79, 1879-80, 1980-81;
and

(b) the steps proposed to be taken
to improve this ratio and also to en-
sure the provision of plan allocation
for Ministries for which it does not
exist at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Information is being collected and
will be laid on the Tabhle of the House
ag eorly ag possible.

Separate Geological Circlg for Hima-
cha' Pradesh

g662, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
STEEL AND MINES be pleased to
state: -

(a) whether a demang has been re-
ceived by Government for the crea-
tion of a separate Geological Circle
for Himz_lchal Pradesh;

(b) if so, the decision of Govern-
ment on this demand; and

(c) if no decision has been taken,
the likely date by which a decision
would be taken?

THE MINISTER OF COMMERCE,
AND STEEL ANp MINES (SHRI
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PRANAB MUKHERJEE): (a).A sepa—
rate Circle Office of Geological . Sur-
vey of India for Himachal Pradesh is
already functiening in Chandigarh.

(b) and (c). Do not arise.

AHT yeare dow # wayglan afagh
wgfan wrrafad’ w) gwrl w1 arew

8683. &t TRy fawra aqream
F1 €EUTA WIT AW Had! ag wary I
FUTF G fa AT TR WA ¥ (T8
@1 et 3 farady gamat ot suaEw faur’
TATEMTYAH ¥ wAglas orifaat aar
wIgraa SFarfadt ¥ faad suraqdat
Frgvm wrdfza wrak ?

arforen aat Teama WX @ sl
(ot o qaelf) - foed @i wel A
FATLT FTATH TR H 24 il a7
YT (3 4T " fow sfFaat w0
FATAT %7 wrgzs farar ar 9av o &
safFd wAglea wifa/AAgfea saarfy
X

Income.Tax rebate gor newly cons-
tructeq Residential Flats ip pelhi

8684. SHRI SANAT KUMAR MAR.
DAL: Will the Minister of FINANCE
be pleased to state:-

(a) whether Income-tax authorities
in Bombay allow rebate in Income-tax
for newly constructed residential flats
allotted by the Bombay Housing
Board!Co-operative Housing Societies
under Section 23(1) of the Income.tax
Act for the purpose of computation
of annual value of property;

(b) whether it iy alsp a fact that
similar rebate is not allowed by the
Income-tax Department in New Delhi
in respect op flats allotted by the
Delhi Development Authority;

(c) if go, the reasons for such a dis-
parity; and
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(d) the steps which he proposeg to
take to remove it and introduce uni-
formity ih the matter of levy of in-
- come.tax in such cases?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to
(d). The information is being collect-
ed and will be laid on the Table of
the House.

Recommendation of staff inspection
unit regarding research officer’s post
in Socia] Development Division

8685. SHRI SANAT KUMAR MAN- '

DAL: Will the Minister of FINANCE
be pleased to state;

(a) whether it is a fact that ithe
Staff Inspection Unit of his Ministry
has recommended the down-grading
of Senior Research Officer’s post in
the Sociul Development Division of
the Programme Evaluatipn Organisa-
tion in the Planning Commission: and

(b) if so, the action taken to imple-
ment thiz recommendation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SAWAISINGH SISODIA). (a)
The Staff Inspection Unit conducted a
work measurement study of the Prc-
gramme Evaluation Organisation of
Planning Commission in 1976-77 and
the Report was issued in May, 1977.
In jts Report, Staff Inspection Unit
dig not recommend down-grading of
any post of Senior Research Officer
in the Programme Evaluation Organi-
sation of Planning Commission,

(b) Does not srise,

Cotton-growers

8686, SHRI N. E. HORO:. Will the
Minister of COMMERCE be pleased
to sta.te; .

(a) whether Government are awares
that cotton gqu-, are not getting
reasonable price of cotton due to in-
adequate purchaseg by Cotton Corpo-
ration of India; and

(b) if so, the steps taken by Gov-
ernment to protect the interests of
cotton-growers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) No, Sir. The present kapus
prices in the country are not only
considerably higher than the mini-
mum support prices anmouncej by
the Government but they are also
much higher than the prices that
prevailcd ip the corresponding period
of the previoug season.

(b) Does nog arise,
New deposits of minerals

8687. SHRI RAJESH PILOT. Will
the Minister of STEEL, AND MINES
be pleaseq to state:

(a) what progress hag been male
in locating and exploiting new depo-
sits of minerals; and

(b) how far the university depart-
ments have besn jnvolved in expio-
ration metallurgy studies and exploi-
tation of the new funds for domestic
use and export?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SdRI
PRANAB MUKHERIEE):. (a) Ex-
ploration and exploitation of mineral
deposits is a continuing process.
Major deposits of important minerals
which have bean located in recent
yearg include Malanjkhand copper
deposit in Madhya Pradesh, Rampura-
Aguchp lead-zinc deposits in Rajas-
than, East Coast Bauxite deposits in
Orissa and Andhra Pradesh, Sukinda
Nicke] deposit in Orissa, Mangampet
Baryte deposit in Andhra Pradesh and
Jhamarkhotra phosphorite deposit in
Rajasthan. A large copper project is
under construclion, at Malanikhand.
A large alumina/aluminium complex
based on the East Coast bauxite depo-
sits in Orissa has been sanctioned re-
cently and work on its construction
has commenced. A large lead-zinc pro-
jeet is under construction at Rajpura-
Dariba deposits in Rajasthan. Detail-
ed exploration in Rampura-Agucha
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lead-zine deposit is wunder progress
and work carried out so far indicate
ore reserve potential of about 45
million tonnes of ore with metal
content of 10% zinc and 2% lead.
Phosphorite deposit at Jhamarkotra
and baryte deposit at Mangampet are
under exploitation.

(b) In the course of their normal
academic work including teaching,
experimenta] studieg and research
work, universities having faculties in

- geology, mining and metallurgy en-
gage themselves in exploration, ex-
ploitation and metallurgical studies.
Some Universjty Departmentg are as-
sociated in studies connected with
exploration ang exploitation of mine-
ral deposits of bass metalg in public
sector undertakings,

Stepg to get expedited pending
Income-tax appeals of large industrial
Houses

8688. DR. A. U AZMI: Will the
Minister of FINANCE be pleaseg to
state:

(a) whether it is a fact thay some
crores of rupeeg Income-tax js out-
standing against the first 4 large
Industrial Houses and no effective
action hag been or is being taken to
recover the same;

(b) whether these Industrial Houses
are dragging on the settlement Ty
filing time-consuming appealg or ob-
jections;

(c) what action Government have
taken to get the pending appeals ex-
pedited in the High Courts and
Supreme Court; and

(d) whether the Public Accounts
Committee of last Lok Sabha had
adversely commented upon the dila-
tory tactics employeg by these indus-
trial Houses in putting off payment of
Taxes; aN if <o, what action Govern-
ment have taken to get the stay
vacated and the proceedings finalised
early to avoid loss of revenue to the
Exchegquer?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
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(SHR] SAWAISINGH SISODIA). (a)
and (b). The top four industrial howses
(based on registration under gection
26 of the Monopolieg ang Restrictive
Trade Practices Act as on 31-12-79)
ranked according to the size of their
assets in 1979 are:—

1. Birla

2, Tatg

3. Mafatlal, and
4. J. K. Singhania

Complete information sought in the
Question jg not available in respect of
all the companies registered under
the Monopolies and Restrictive Trade
Practiceg Act in respect of these
houses. Information is presently
available about 17 companies b:long-
ing to these industrial houses which
show that aggregate demandg of
Rs. 1408 crores were outstanding
against them as on 31-12-1880 out of
which Rs. 7.66 crores were demands
under dispute 1, appealg pending
before the first appellate authority
and Rs. 1.29 croreg in appeals before
the Income-tax Appellate Tribunal or
the High Court, The Income-tax Act,
1961 gives the right of appeal to
assesseeg aggrieved with the orders of
the Income-tax Officer, The final re-
solution of disputed demands Iis,
often a time-consuming process. De-
pending upon the facts and circum-
stances of each case, Income-tax
authorities concerned take steps from
time to time in accordance with law
to collect/recover taxes outstanding
against assessees,

(c) and (d). The 78th Report of the
Public Accounts Committee dealing
with arrearg of tax demand hag not
commented upon dilatory tactics em-
ployed by large industrial houses - in
putting off payment of taxes, How-
ever, Income-tux Department has
issueg instructiong from timg to time
on the need for taking expediticus
action to get stay orders granteg hy
the High Court vacateq and to get
disposal of pending writs expedited in
High Courts. These include directions
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20 the concerned Commissionerg of
Jncome-t_ax to—

(i} have suitable pleag made to
the Court to weigh the requestg for
stay in tax cases ca-:fully and,
where such stay js granted to have
suitable conditions {o safeguard the
interestg of revenue incorporated in
the Court’s order:

(ii) meet the Chief Justices of
the High Courts from time to time
to requesy for constitution of tax
benches to dispoge 0Of pending tax
cases, and

(iii) identify cases involving
common points of law pending be-
fore the same court so that the
Chief Justice cculg be requested io
have such bunched up matters heard
together.

News item captioned “uncertainties
in top STC posts”

8689, DR. A. U. AZMI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether hig atténtion hag been
drawn to the news-itey appearing in
the ‘Economic Times', New Delhi dat-
ed the 25th March, 1981 captioned
“Uncertainties in Top STC posts’;

(b) if so, hig reaction thereto; and

(c) how the matter stands now and
how long will it teke to put suitable
persons in these ton positiong which
‘are lying vacant at present?

THE MINISTER OF STATE 1IN
‘THE MINISTRY OF COMMERCE
(SHR] KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) and (c). Action hag already been
initiated to fill up the vacant posi-
tiong in the S.T.C. ip consultation
with PESB. :

Limestone and marble stone deposits
in Mohindérgarh, Haryana

8690, SHRI CHIRANJI LAL
SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the estimate quantity of lime
stone and marble stones deposits in

Mohindergarh)
and

(b) the revenue accrued to Govern-
ment from these Minerals?

'THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) Esti-
mated quantity of Lime stone and
Marble stone deposits in Mohinder-
garh District of Haryana is 10.45 mil-
lion tonnes and 20.75 million tonnes
respectively, '

(b) Revenue of Rz 26,444 has ae-
crued to the State Government of
Haryang from these mineralg during
the year 1980-81.

District of Haryana.

Exploration for hidden mines of iron
ore agnd coal deposity

8691, SHRI CHIRANJI LAL
SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have
mooted any plan to explore hidden
mines of iron ore and coal deposits 1n
some Stateg of the couniry; ang

(b) if so, the details therzof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) ang (b)
The Geological Survey of India is
engaged in exploration for iron ore
and coal deposits in different States
and so far reserves of about 1,12,000
million tonnes of coal and 10,503 mil-
liop tonnes of hematite iron ore with
55% iron and 4,373 million tonnes of
magnetite iron ore with 20 to 64%
iron have been estimateq in the coun-
try. During the current 1980-81
Fielg Season, the Geological Survey
of India is engaged in exploration for
coal by mapping and drilling in 25
coal fields located in the States of
Andhra Pradesh, Assam. Bihar,
Madhya Pradesh, Meghalaya, Orisse,
Tamil Nadu and West Bengal. Inves-
tigationg for iropn ore have peen taken
up at places including Bababudan
range, Masanikere area of Shimoga
district, Hulsigudda, Hireguttj and
other areag in North Kanara district
(for vanadiferous Titano-magnetite)
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all in Karnataka and the leasehold
areag of North Goa Sector.

Rupee payment system

8692, SHRI CHIRANJI LAL
SHARMA: Will the Minister of COM-
MERCE be pleased to state the names
of the countries with which payment
ig made in rupee payment sgystem?

THE MINISTER OF STATE I[N
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
At present, India’s trade with the
USSR, Czechoslovakia, G .D.R., Poland,
Romania and Nepa] is conducted c¢n
rupee payment basis.

Talks with unions of LJIC, after
adoption of LIC. (Amendment) Bill,
1981

8693. PROF. MADHU DANDA-
VATE: Will the Minister of FINANCE
be pleased to state:

(a) whether after the adoption ot
the Life Insurance Corporation
(Amendment) Bill, 1981, in the Par-
liament, the Ministry had any talks
with various Unions in the L.I.C,; and

(b) if so, what was the outcomg of
these talks?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT): (a)
and (b). No, Sir, The Employees’
Unions have filed writ petitiong in
the Supreme Court challenging the
validity of the Life Insurance Cor-
poration (Amendment) Act, 1981 and
the matter is, therefore, sub-judica.

Production of finisheg rods or tor steel

8694, SHRI NIHAL SINGH. Will
the Minister of STEEL. AND MINKES
be pleased to state:

(a) whether finished rods or tor
stee] used in the construction works
are not being produced indigenously;

(b) if so, the value in foreign ex-
change of finisheq rodg importeg from
abroad indicating the names of the
countries from which imported; and
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(¢) the stepg being taken hy Gov-
ernment for the indigenoug produc-
tion thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRL
PRANAB MUKHERJEE): (2) Plain
rounds/rods as well ag tor steel
rounds/rods are being produced at
the integrated stee] plants under Steel
Authority of India Limited,

(b) During the year 1980-81, orders
for a quantity of about 67,000 tonnes
valued at Rs. 18.1 crores C & F basis
have been placed by SAIL as cana-
lising agent from countries like
Austria, Indonesia, Japan, Spain, UK
and Germany. However, the ghip-
mentg during the year 1980-81 were
of the order of 31,000 tonnes valued
at Rs. 10.92 crores mainly from Japan
covered under Japanese Grant Aid
of Yen 1,5 billion,

(¢) Does not arise.
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Permission to Industrial Employees
to keegrinvest their superannuation
funds with L.IC.

8696. SHRI SHIV KUMAR SINGH
“THAKUR: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have per-
mitted Industrial Employees to keep
or invest their superannuation funds
-only with the LIC and not with any
other institutions like nationalised
banks under Rule 89 and other Rules
in Fourth Schedule of the Income Tax
Rules, as a result of which there is
a great resentment;

(b) if so, why such funds cunnot
be placed in nationalised banks where
interest rates are higher, and LIC's
‘interest rate is nominally low;

(¢) whether there is a greai re-
sentment against this Rule 82 and the
conflscatory types of tables framed
by the LIC for such superannuation
funds, because of reasons given in
part (b) to this guestion; ang

(d) whether Government are con-
templating to amend Rule 89 and
other rules in part (b) of Fourth
Schedule of I.T. Rules, 1962 to enable
‘investment of superannuation’ funds
‘in nationalised banks ag well?

' THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI

SAWAISINGH SISODIA): (a) to (c).

Rule 8(b), of Part B of the Fourth
Schedule to the Income-iax Act, 1961
provides that thg approved superan-
nuation funds shall have for their
sole purpose the provision of annui-
ties for employees in the trade or
undertaking on their retirement at or
after a specified age etc. From Sep-
tember, 1956, the carrying on life
insurance business is almost exclu-
sive privilege of the Life Insurance
Corporation Bf India apd they are
better placed to determine the an-
nuity payable to the retiring employee
by taking into account several factors,
such as, state of health, rate of inte-
rest, normal life expectancy and other
long-term factors which are also rele-
vant for determining the extent of
commutation of annuity under rule
90 of the Income-tax Rules, 1862.
Rule 89 of the Income-tax Rules, 1962
accordingly provides that the trustees
can enter into a scheme of insurance
with the Life Insurance Corporation
of India or accumulate the contribu-
tions in respect of each beneficiary
and purchase an annuity from the said
Corporatior &t the time of retirement
or death of-€ach employee or on his
becoming incapacitated prior to retire-
ment. In a case where the contribu-
tions are accumulated, the trustees can
invest the moneys of the approved
superannuation fund in the manner
set out in rule 67 of the Income-tax
Rules.

Representations have been received
that the compulsion to purchase an-
nuity from the Life Insurance Coa-
poration of India jn all cases is not
in the best interest of the employees
and that this disability should be
removed and fund moneys be per-
mitted to be invested with public see-
tor banks as well.

(d) The Direct Tax Laws Com-
mittee (Chokshi Committee) have
made several recommendationg in
their Final Report on the provisions
relating to the funds approved under
the Income-tax Act, including rule 89
of the Income-tax Rules, 1962, to en-
able investment of superannuation
funds in nationalised banks as well.
This recommendation of the Choksh~
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‘Committee is under consideration of
the Government.

Financial proposals from Sholapur
Chamber of Commerce ang Industries

8687. SHRI R. K. MHALGI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have re-
ceived any representation in the last
week of December, 1980 or in the first
half of January, 1881 from Sholapur
Chamber of Commierce and Industries,
Sholapur (Maharashtra) making sug-
gestions regarding financial proposals;

{b) if so, what are their main sug-
gestions; and

{e) what action Government pro-
pose to take in regard to each of their
suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and

(b). The Sholapur Chamber of Com-

merce and Industries in their memo-
randum dateq 24th|25th December,
1980 made certain suggestions regard-
ing amendments to the direct tax
laws. The gist of suggestions relating
to amendments is given in the c¢n-
closed statement.

(¢) The suggestiong made by the
Chamber were considered along with
similar suggestions received from
others. The Government's reacticn
thereto is reflected in the proposals
contained in the Finance Bill, 1981.

Statement

SUGGESTIONS:

(1) Tax holiday for five years to
newly established small-scale indus-
tries established in rural areas and
cities with a population below one

lakh.

(2) Straight deduction for any
asset acquired up to the value of
Rs. 5,000 should be given instead of
the present Rs. 750]- in the case of

machinery.
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(3) Income frgm investments in
‘housés by perSong having income
below -Rs. 1,000 should be tax-tree
for 5 to 10 years.

(4) Investment made by the
Hindu undivided family in the
media specified under gection 80C
should be admissible -for deduction
and the distinetion between indivi-
dual and Hindu undivided family
in this regard should be abolished.

(5) Standarq deduction for per-
sons having scooter, motor cycles
or any other conveyance should be
treated as one unit and the standard
allowance as provided in the Finance:
Act, 1975 be allowed 1o them.
However, those who maintajn motor
car, the standard deduction should
be increased as under: —

Salary upto Rs. 20,000 --30%
On the balance amount —20%

(6) In view of the increase in the
value of Indian motor cars no price
limits should be fixed for the pur-
poses of wealth-tax.

(7) Tax paid by companies should
be imputed to shareholders.

(8) The tax rate in case of cor-
porate sector and registereq firms.
should also be reduced keeping in °
view the curtailment of tax rate in
the case of non-corporate assessees.
excluding registered firms.

(9) For Compulsory Deposit Act,
1974 excess amount paid Juring any
accounting year should be allowed
to be carried forward or should be:
treateq as paid for subsequent.
years.

(10) Financial year should be
changed - from 31st March tp 30th
June.

(11) Penaltieg under section 271
(1) (a), 273(b) and interest pay-
able for delay or failure in furnish-
ing returng of income under section
39 and interest for delayed or short
payment of advance tax should be
condoned in cases where returns

are filed volunfarily' {of nimber of
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years. Similarly, such penalties or
interest proceedings should not be
initiated fdt sfhall assessees having
income upto Rs. 20,000.

(12) When a firm is granted regi-
stration regularly, for the purposes
of levying interest or penalty, the
firm should be treated as a registe-
red firm instead of an unregistered
firm as at present.

(13) A provision should be made
that all refunds due to the assessee
either on account of excesy paymensi
of advance tax or on account of de-
duction of tax at source should be
taken into account for calculation
of interest till the date of payment
of refund.

(14) The Commissioner should be
empowered to reduce or waive in-
terest chargeable -under section
220(2) and penalty leviable under
section 140A(3) as well.

(15) The panalty leviable on
charitable trusts for not furnishing
return of income should be at par
with the provisions applicable in
this regard to other assessees.

(18) The exemption limit for
estate duty should be raised from
Rs. 50,000 to Rs. 2 Jakhs.

Protbco! with Soviet Undop for ex-
ploration and detection of minerals

depotits

8608, DR. VASANT KUMAR PAN-
DIT: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that a pro-
tocol between India and Soviet Union
has been signed recently for providing
to Thdia new methods of exploration
and detection of mineral deposits;

(b) if so, the duration of training
to be imparted to Indian and whether
a selection of such technologists has
been made;

{¢) whether plang have been drawn
between the two countries to specify
areas of qooperation in‘ minerals ex.
ploration; and

(d) it so, the.defails of the areas .
identifiedl and the minerals to be
mined? '

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI ' PRA-
NAB MUKHERJEE): (a) No pro-
tocol hag been signed; however a
programme of cooperation between
U. S. S. R. and India in the field of
geology was signed in October, 1980,
which envisages cooperation in the
exploration of base metals, diamond
and coking coal.

(b) The agreement envisages trai-
ning of India scientists in U. 8. 8. R.
However, no firm training programme
has been finalised yet. Selection of
the scientists will be made after fina-
lisation of the details and terms of
the training programme.

(¢) and (d). Areas of possible col-
laboration identified are exploration
for base metals in Banera-Bhinder
area (aRjasthan), diamond in Panna
area (Madhya Pradesh) and coking
coal in parts of Jharia coalfield
(Bihar). Acquisition of sophisticated
exploration technigues in specific
fields of mineral exploration is en-
visaged. '
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Expenditure of Birla group of
Companies .

8700, SHR] RAJESH
SINGH:
SHRI RAM VILAS PASWAN:

KUMAR

Will the Minister of FINANCE be
pleased to state;

(a) whether it is a fact that Birla
Group of Companies i.e., Mpysore
Cement, HINDALCO in particular
have shown several crores of rupees
in its account books as expenditure
towards Salary. Allowances, T. A,
foreign tours, stay arrangementg in
Delhi and other facilities purported to
be given to the Directors, adviserg and
advocates of the Company, thereby
giving them benefits and showing the
Company in loss during the Iast five
years;

(b) if so, how much amount known
by the companies under each head
during the same period;

(c) whether Government have made
an enquiry to find out if the expendi-
ture shown by the Companies is gen-
uine or it is merely to cover and avoid
taxation and payment of bonus to
the workers, etc.; and

(d) whether Government propose
to put a ban on such expenditure of
the companies upto a particular limit
and if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to
(c). The information is being col-
lected rtegerding Myscre Cement
and HINDALCQO and will be laid on
the Table of the House as soon as it
is .available. . .

.(d) The suggestion will be con-
sidered after the above information
hds been collected and analysed.
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Private operator for Alr Sennce to
Sharjah

8701, SHRT' AMAR ROYPRADHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) whether it is a fact that Air
India operates its services to Sharjah
one of the oil rich Gulf countries and
continued patronage to a favoured
private operator based at Bombay;
and

(b) if so, the details thereof and if
not, the reasons therefor?

THE MI.NIS’I'ER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Air India are operat-
ing two round trip flights a week
connecting Sharjah with Bombay and
Trivandrum with effect from 10-3-
1981,

Pushpaka Aviation, a Private Ope-
rator has been permitted fo operate
5 services a week between Bombay
and Sharjah under an arrangement
with Air India,

(b) Air India are fully utilising its
bilateral entitlement under the air
services agreement with the Gulf
States. The services operateq by
Pushpaka Aviation are outside the
bilateral arrangements between India
and the Gulf States,

Import of L-Bage by CPC

8702. SHRI CHINTAMANI JENA:-
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is true that his
Ministry . had allowed CPC to violate
various statutory laws while imple-
menting the scheme evolveq by it for
the import of L-Base under Lettsr of
Authority; and

(b) if so, what are the details of the
same and, if not, how does Govern-
ment justify violation of para 382 of
Import Export Rules 1980 by CPC.
while raising import documents under
the scheme?
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THE MINISTER OF STATE IN THE
WMINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
No’ 811'.

(b) Presumably, the reference js to,

the Sales tax charged from Actual
Users in respect of L-Base imported
by the State Chemicals & Pharma-
ceuticals Corporation Ltd. against
import licences issued to those Actual
Users. According to legal advice, the
transactions, in question, were liable
to sales tax.
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Alleged loot by MITCO in Payment

8704. SHRI BHOGENDRA JHA:
wil] the Minister of COMMERCE te
pleased to state:

(a) whether a leaflet has heen
distributeq by the President of Biliar
Mica Majdoor Sangthan, Giridih
(Bihar);

(b) if so, details thereabout and
Government reaction thereon;

(c) whether lony by MITCO in the
payment of prices has been alleged
in the above leaflet; and

(d) if so, the causes therefor and
remedial steps takep thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
to (d): Yeg Sir. A leaflet was issueg!
by Shri Chaturanan Mishra, Presi-
dent, Bihar Mica Mazdoor Sangathan,
alleging that ‘the prices paid by
MITCO to their supplierg  for the
procurement of mica was 25 to 48%
lower than the expori prices.

MITCO o5 a commercial trading
organisation fixes purchase 'pf’;ces o
the basis of the gelling prices after

'APRIL 24, 198
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taking into account the cost of sales
thé likely busineds of various itens
(difficult itemg vic-asvig gagy to get
items) and their respective capacities
to absorb the cost of sales, develop-
rhental réquiremients and other esta~
blishrhent charges, The export pric:s
ot processeg mica were increased from
20th September, 1980. The purchass
Driceg were accordingly revised in.
Novembeér, 1980.

Official Calendar

8705. SHR] BHOGENDRA JHA:
will the Minister of TOURISM AND
CIVIL AVIATION be pleaseq to refer
to the reply given to Unstarred
Question No. 3568 on 12th December,
1580 regarding Officia} Calendar and
state:

(a) whether the end of great
(Maha) Bharat War, coronation ¢f
Judhisthir, birth of Parikshit ang end
of Dwapar took on the same day;

(b) if so, whether exact identifica-
tion of that date from the beginning
of the Christian era has officially b2en
or ig proposed tc be fixed; and

(¢) if so, details thereabout and if
not reasong therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI AP
SHARMA): (a) Orienta]l Scholars are
not unanimous about the date of
Mahabharata war.© The different
dateg are given as 3102 B.C. (Kaliyuga
era), 2449 B.C. (Judhisthir era as
quoted by Varahamihira) ang in 1300-
1500 B.C, (ag derived from Puranas).
Some scholars are of the opinfon that
at the end of Mahabharata war, the
coronation of Judhisthir and birth of
Parikshit synchronised in the same
year ang Dwapar coincides with 3102
B.C., the beginning of Kaliyuga.

(b) and (c¢). The question of identi-
fication of the date of Mahabharata
war with thie béginning of the Chris-
tian era does not arise es there is
no unenimity about the date of
Mahabhearaty war. T '
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Export of Snake-Skins

8707. SHRI N. E. HORO:
SHRI R.N. RAKESH:
SHRI K. MALLANNA.,

Will the Minister of COMMERCE"
be pleased to state:

(a) whether Government are ex-
porting the skin of gnakes;

(b) if so, whether at present there
is some stock lying with Government;

(c) if so, the reasong thereof; and

(d) the detailg regarding the policy-
of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHEI
XKHURSHEED ALAM KHAN): (a)
No, Sir.

(b) to (d)- Ag 5 result of ban on
export of snake skins, some stocks
were impoundid by the Customs
authorities, Some stocks are lying
with the registered dealers, The High
Powereq Group on Imports & Exports
of Agricultural Commodities agreed
that the export of products manu-
factured from these sking may be
canaliseq through Bharat Leather:
Corporation Ltd.

Permission to Companies for raising
Capital

8708. SHRI K. MALLANNA. Will
the Minister of FINNANCE be pleased
to state:

(a) whether it is g fact that Union
Government have recently allowed
some companies to raise their capital;
and

(b) if so, the nameg of such. compa-
nieg as well as detailg regarding the
capacity and ratio to which they have -
been allowed?

THE MINISTER OF FINANCE :
(SHRI R. VENKATARAMAN): (a)
and (b), The following companies
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were allowed to raise capital during the week ended 10th Rpril, 1081:—

sl. Amount allowed
No. Name of the Company te be raised
(Rs. lakhs)
1 Shree Digvijaya Woollen Mills Ltd. . . . 83-88 Bonus Issue (1:1)
2 Teksons Ltd. . . . . . 38- 40 Do.
4 Holtec Engineers Pvt. Ltd. . . 1 50 Do.

-4 Hinditron Computers Pvt, Lid, , .
5 Sree Krishna Qil Complex Ltd. . .
6 Shree Bhawani Paper Mills Ltd. .

7 Kanoria Juet Cotton Mills Lud. .
.8 ACC-Vickers-Babcock Ltd. . .

9 Matulya Mills Ltd. .

10 Industrial Cables (India) Ltd. .

. . 0' 50 Bonus Issue (1 :2).

. . 234-00 Initial Issue

200 00 Do.
. . 97- 50 Further Issue
. . 202° 00 Do.

. . 5000 Further Issue
5000 Debenture Issue

100- 00 Decbentyre Issue.

Danger to Handloom Industry

8709, SHR] K, MALLANNA: Will
‘the Minister of COMMERCE be
pleased to state:

(a) whether Government's attention
has been drawn to the Times of India
dated 23rq March, 1881 that the hand-
"loom is in grave danger with a power-
ful powerloom lobby having sprung
up;

(b) whether it is a fact that the
number of powerlooms wag increasing
while that of handlooms was decrea-
.sing and thousands of handloom wea-
verg were being thrown out of em-
ployment and the situation had be-
come grave;

(¢) whether it is also a fact that
‘the competition offereq to Indian
‘handloom products by China, Taiwan
and Japan and exporters suffered
because of the lack of the right tyne
of yarn, dyes and chemicals; and

(d) if 50, the measures Government
propose to take in thig regard to

supply yarn to weavers apg inter-
State marketing of handloom products
to keep them financially in order?

THE MINISTER OF STATE IN I'HE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN). (a)
Yes, Sir.

(b) The number of handloomg has
not been decreasing. However, the
Government is aware of the compe-
tition posed by the powerloom sector
to handloom sector and efforts are
being made to strike a balance.

(c) Competition to Indian handloom
products from China, Taiwan and
Japan hag not been because of lack
of the right type of yarn, dyes and
chemicals,

(d) In the current Import Policy

.' against export of goodg banned ‘ype

of dyes and chemicals are permi‘ted
for import under REP Licences, In
addition, stepg are being taken to en-
sure the supply of yarn to weavers
who produce handloom pz‘oducts for
exports,
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Representation Promotion
Ruleg in Indian Customs and Central
Excise Service.

8710. DR. KRUPASINDHU BHOI:
Will the Minister of FINANCE bh?
pleased to state:

(a) whether Government have re-

cently received a representation from
some Custom Appraiserg (Clags II)
regarding promotion rules jn the
Indian Customg and Central Excise
Service; and

(b) if s0, the action taken by
Government on that representation?

THE MINISTER O STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISOOIA): (a)
and (b). A representation was re-
ceived from some of the Appraisers
against non-promotion to the Indian
Customg and Centra] Excise Service
Group ‘A’. A reply was sent to them
in March, 1981 through the Collector
of Customs, Bombay explaining that
it was not possible t0 make ad hoc
promotions of Appraisers to Group
‘A’ til] the injunction issued by the
Bombay High -Court on a petition
fileq by some other Appraiser, rest-
raining the Government from making
any promotion of Appraisers to Group
‘A’ is vacated.

Representations have also been
received from the All India Customs
Appraising Officers Federation regar-
ding the promotion rules in the Indian
Customs and Centra] Excise Service
Group ‘A’. The recruitment ruleg of
the Indian Customg and Central Ex-
cise Service Group ‘A’ are beinyg
framed jn consultation with the Union
Public Service Commission. The points
raised by the Federation will be kept
in view while framing the rules.

Price of Aluminium and Aluminium
Wire Rods

8711. SHRT SATISH AGARWAL.:
DR. VASANT KUMAR
PANDIT:
Will the Minister of STEEL AND
MINES be pleased to state:

. (a) whether Government’s atten-
tion has been drawn to the news item

in the ‘Hindustan Times’ dated 21st
March, 1981 that the price of Klumi-
nium and aluminium wire rods will
be raised to Rs, 2,500 per tonne:

(b) if so, the veracity of this state-
ment;

(c) whether Government are consi-
dering to give such a rise; and

(d) if so, the justification thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI!
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) to (d). On 27th March, 1981,
the Government revised the sale
prices of aluminium taking into consi-

deration the increased cost of produc-
tion of the metal.

The following table shows sale prices
of aluminium of different specifica-
tions inclusive of excise duty prior to
March 27, 1981 gnd with effect from

that date:
Sale pri
inclusive
Item of excise
duty
Prior to Wit'}_l._.
March effect from
27, March
1981 37,
1981
(x) (2) (3)
Rs. Rs.
Commercial grade
aluminium ingots . 15,723 18,402
Electrical Conductor
grade . 15,867 18,636
aluminium ingots
Wire rods 16,349 19,475

Smuggling of Sugar and number of
gelzureg

- 8712. SHRI K. P. SINGH DEO; Will
the Minister of FINANCE bg pleased
to state:

(a) whether Government have in-
formation that huge quantity of sugar

a1 8

-
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is being smuggled to Pakistan and thig
has contributed in keeping the prices
high in our internal market; and

(b) if so, the number of seizures
‘made during the last three months?

THE MINISTER OF STATE IN
"THE MINISTRY OF FINANCE (SHRI
SAWA]I SINGH SISODIA). (a) and
(b). Reports received by Government
do not indicate any large scale smug-
gling of sugar to Pakistan.

The Customs authorities have not
made any Seizures of sugar while be-
ing smuggled to Pakistan during the
period January to March, 1981.

Woollen knit-wear Industry

8713. SHRI NAVAL KISHORE
SHARMA: Will the Minister of COM-
MERCE be pleased fo state:

(a) whether it ig a fact that India
is facing tough competition from Tai-
wan and Hongkong in respect of
woollen knit.wear industry; and

(b) if so, steps being takep to en-
-courage indigenoug industry ang make
it more competitive?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir. Taiwan ang Hongkong
are our competitors,

(b) Some of the steps taken to en-
courage indigenous woollen jndustry
and make it more competitive are in-
dicated below:

(i) Import of selected sophisti-
cated jtemg of machinery under
Open General Licensing scheme;

(ii) Import o¢ essential raw mate-
ria] and components required for.
manufacture of exported products
under REP Scheme;

(ili) Liberalisation in installation
of additional spindle; hag been
allowed; and _ )
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(iv) Suitable cash compensatory
support is also being granted in ap-
propriate cases.

Foreign Exchange earnings from Joint
Ventureg India having in other
countries

8714, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
COMMERCE be pleased to state:

(a) nameg and detailg of Joint-Ven-
tures India is having in other coun-
tries; and

(b) the detaily of those Indian in-
vestmentg; and foreign exchange ex-
pected to be earned from those Joint-
Ventures?

THE MINISTER OF STATE IN
THE MINITRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). The required details re-
garding Indian Joint Ventures in ope-
ration abroad are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-2428/
'81] while it would not be possible
to give any estimates regarding the
foreign exchange expected ty be earn-
ed from these joint ventures, the
earnings from the joint ventures in
operation during the last three years
have been ag follows:—

(Rs. lakhs)

=

Dividends Know- Addi-
" how etc. tional

Exports
1977-78 . 53 198 1468
1978-79 . 54 231 1614
1979-80 . 55 280 i6ys

Note: Figures for 19;;-'55'}5;;:imomplcpe.
It js expecteq that the earnings for
1979-80 (which are_at present incom-
plete) and later years are likely to be
higher than the preceding years,
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Acquisition oy modm executive
Ajreraft

8715. SHRI N. E. HORO:
SHRI R, L. BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have re-
ceiveg any applications from some
business houses to acquire modern
executive aireraft;

(b) if so, the names and other par-
ticulars of the applicants and what
action Government have taken in the
matter; ang

(¢) the details regarding the guide.
lineg adopted while sanctioning neces-
sary permisison in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) Particulars of applications re-
ceived during 1977-78, 1978-79, and
197980 were given in reply to Lok
Sabha Unstarred Question No, 1423
on 20th June, 1880. In 1980-81 also,
four requests have been received from
business houses for import of execu-
tive aircrafts. The applicants were:

M/s. Tata Iron & Steel Co. Litd.,
Bombay, :

M/s. Kirloskar Electric Co. Ltd.,
Bangalore,

M/s. Gwalior Rayon Silk Manu-
facturing (Weaving) Co. Ltd., New
Delhi, gnd

M/s. Lakshmi Mills Co. Ltd., Coim-

batore,

These cageg are under examination.

(c) The question of ‘formulating
guidelingg is under consideration,
AP, Rice export to Soviet Union

8717. DR. VASANT KUMAR PAN.
DITY Will the Ministes of COM-
MERCE be pleased 1p state:

(a) whether the Apdhra Pradesh
rice export to Soviet Union was held
up for a long time in October, 1980;

(b) if so, the guantity and quality
of rice which has been held up at the
ports;

(c) whether prior permission of the
Government of India was sought by
the State Government of Andhra Pra-
desh 'for export of rice;

(d) if not, the reasons therefor
and the time by which necessary
clearance wrders will be issueq for
export of rice;

(e) whether export of rice to Soviet
Union is on a barter system or on
payment and if so the mode of pay-
ment; and

(f) the steps taken by Government
to avoig similar hold-ups in yuture?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

" (SHRI KHURSHEED ALAM KHAN):

(a) and (b). No information is avail-
able with the Ministry of Commerce.

(¢) Yes, Sir.
* (d) Does not arise.

(e) Export of rice to Soviet Union
is not on barter gystem. Payment for
all exportg are received in Indian
rupees.

(f) The Government is closely moni-
toring the exports of rice in order to
avoig delays and hold ups by stream-
lining the procedureg as and when

necessary.

Termination of appointment of Pub-
lic Relations Consultant 3 Washington

§718. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE

be pleased to state:

(a) whether Government have ter.
minated the appointment o Public
Relationg Consultant based in Wash-
ington and the reasong therefor;
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(b)- the name of the Consultant his
period of service, age, salary and other
termg and conditiong pertaining to
hig appointment, expenditure allow-
‘anceg etc., if any; and

(¢) whether complaint; had been
received against this consultant if so,
how many allegationg in these com-
plaints?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN). (a)
No, Sir. On the other hand sanction
for renewal of the contract for a jur-
ther periog of one year with effect
from 1st March, 1981 to 28th Febru-
ary, 1982 has been jssueq on 22nd
January, 1981,

(b) M/g Public Relationg Attache
International Inc,, Washington (PRAI)
have been engaged by Embassy of
India, Washington from 9th August,
1965 for public relations work at fees
not exceeding US $ 60,000 per annum.
Shri J. N. Ganju, ig the Chief Execu-
tive of M/s PRAI and wag borp on
18th October, 1921.

The contract with M/s PRAI lapsed
with effect from 1st September, 1879
but wag revived with effect from 1st
June, 1980. During this period efforts
were made to make alternative
arrangementy for public relations
work. However, because of cost and
other factors, the contract with M/s
PRAI wag revived with effect from
1st June, 1980.

(¢) No complaint has been received
by Ministry of Finance against M/s
PRALI since June, 1980, when the con-
tract was revived.
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Indian Investment Centre

8721. SHRI R. N. RAKESH: Wwill
the Minister of FINANCE be pleased
to lay a statement showing,

(a) whethér any review has recently
been made regardig the worki.ng of
the Indian Investment Tentre;

(b) what are the budget allotments

and actual expenditure of the centre
for the past three years; :
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(c) the actual benefit; obtained
from the activities of the Centre;

_ (d) whether there are gther simi-
lar agencies ang gervices; and

(e) if so, the steps taken by Gov-
ernment tp avoid duplication of work
and expenditure?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (e). A statement is attached indi-
cating the budget allotments made to
th#* Indian Investment Centre as
grant-in-aid and the actwal expendi-
ture incurred by it. A review of acti-
vitiag f the Centre was undertaken
by the Ministry recently. Indian In-
vestment Centre was established to
undertake promotional work connect-
ed with foreigp invesiment, Subse-
quently, it was also required to pro-
mate non-resident Indian Investment
and also to assist Indian companies—
private and public sectors—in gequir-
ing foreign technology. There is no
other organisation undertaking work
of czimilar nature.

In addition lo foreign investment
work, the IIC is also assisting small
s:ale entrepreneurg through the En-
trepreneurial Guidance Bureaux
(EGBs) at six cenireg in the country.
Thig work is not in line with the main
functions assigned to the IIC. Fur-
ther, technical/techno-economic con-
sultancy organisations promoted by
many Stat, Governments (and the
agencies concerned with promoting in-
dustrial development) ag well as
State Industrial Development ang In-
vestment Corporations guide entrepre.
neur, from project concept ang pro-
file to helping with clearances  and
financing arrangements. In view of
these developments, it has been de-
cided top wind up the EGBs of the IIC
resolution in an annual savins of
about Rs. 17 lakhs,

LIC has four offices abroad, namely,
London, New York, Dusseldorf and
Tokyo to promote the objectives

assigned to it. It has been gecided to
continue these officeg for another year
during’ which their performance would
be further watched,

Statement
(Rs. lakhs)
Grants Actual
in aid expen-
Years actually  diture
given incrrred
by
L.IC.
197778 . . . 55.93 64.02
1978-79 . . . 6768 67.13
1979-8n . . 66 68 72.67

Unaccounted Wealth seized by
Income-tax Authorities
8722, SHRI H. N. NANGE
GOWDA.
SHRI D. M. PUTTE GOWDA:
SHRI SATISH PRASApD
SINGH:

Will {he Minister of FINANCE be
pleasaq to state: :

(a) whether it is true that un.
accounied wealth including  cash,
jcwellery, bullion, silver and other
valuable articlce worth more than
Re. 15 crorss were seized by the
Income-tax authorities in raidg con-
ducted at different businesg premises
in the past nine months;

(b) it co, full getailg thereof;

(c) the names of the prominent
businesy houses involved; and

(d) action taken by the Income-tax
authorities against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Yes,
Sir. During the period 1.7-1980 to
31.3-1981, the Income-tax Department
has conducteg 3105 searcheg in giffe-
rent businesg and residential premises.
During the course of these searches
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prima facie unaaccounted assets of the
approximate value of Rs. 14.12 crores
have been seized.

(b) and (c). In view of the large
number of caseg invoived in these
pearches, it will not be practicable to
furnish detailg of them. However, if
the Hon'ble Member desires informa-
tion in any particular case, the same
will be furnished.

(d) Action as warranted under law
is being taken in all these cases.

gy AWAR 6 €' FLIT Wwi @
fm w1 q7 g

8723. I Az fem wal :
oY e wgeE

741 fa WAl ug w0 A 4T AR
fe .
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& N qur wrE;, T S TE, Sage U
oF W §4d F; ftr ¥ wgeawd &
tm s F e A oA
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i g

(%) #47 Howl< & TE wTHA H
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Monopoly Procurement of Cashew by

Kerala Government

8724. SHRI B. K. NAIR: Will the
Minister of COMMERCE be pleased
to state:

(a) whether he ig aware that Kerala
Government’s arrangements for mono-
poly- procurement of cashew from the
growerg have again proveq a failure
and that large-scale smuggling of the
commodity to Tami]l Nadu and Kar-
nataka hag been taking place;

(b) whether there have been num-
erous allegations in the press of ram-
pant corruption and collusion ip this
connection and alsy reportg to the
effect that nearly fifty per cent of the
total production of over a lakh of
tonnes hag been taken out of the
State already;

(c) whether it is now permissible
for gny State Government or its
agency to import nuts from abroad
on itg own;

(d) ig so, whether any application
for this purpose has been received
from the Kerala Government or the
Kerala Cashew Development Corpo-
ration; and

{e) what gassistance the Centre

renderg in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) ang (b). No, Sir.

(c) The imports of raw cashew are
canaliseq through the Cashew Corpo-
ration of India. However, requests
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from wmanufacturer.exporters can he
considered by direct fmport from
non-traditiondl areas subject to hand-
ing over 50 per cent of the nuts
imported to Cashew Corporation of
India for distribution. Imports can
also be ungdertaken by manufacturer-
exporterg for processing and re-
export of cashew on conditiong im-
poseg on a tase to case basis,

(d) Yes, Sir.

(e) Goyernment oould not accede
to the req st for import without any
conditions.

Decline in production of Gold

8725. SHRI B. D, SINGH:
SHRI RAM VILAS PASWAN:
PROF, AJIT KUMAR MEHTA:

Will the Minister of STEEL AND
MINES be pleased to state:

-

(a) thy extent of decline in the pro-

duction o¢ gold in the country since

1977 (year-wise) and the rise in its
production cost;

(b) the extent to which the work-
ing on the existing gold reserveg in
the country'is financially viable; and

(c) the efforts made by Govern-
ment sp far to locate the new Gold
reserveg in the country and the results
achieved?

THE MINISTER OF COMMERCE
AND STEE], AND MINES (SHRI
PRANAB MUKHLRJEE). (a) Gold is
produced by Bharat Gold Mines
Limiteq (BGML), Hytti Gold Mines
Company Limiteq (HGML) and
Hindustan Copper Limited (HCL) as
a by-product. The production of
golg of these three units since 1977-78
to 1980-81 are given in the statement.
The cost of production hag gone up
over 60 per cent in four years due
to the depth at which mining hag to
take place and poor grade of ore,
besideg the general cost increases.

(b) The present production is
financially viabléyat current priceg of
gold in national and international
markets. i

(c) Government have taken up a
high priority Five Year (1980—85)
programme of gold exploration in the
country. Investigations have been
carriej out in the major gold-bearing
areas in Kolar, Hutti and Gadag Gold
Fieldg in Karnataka, Anantapur Gold
Field in Andhra Pradesh and Wynad
Gold Field in Tamil Nadu and Kerala
and in isolated gold occurrenceg in
Bihar, Orissa and Maharashtra. Re-
serveg of gold ore are estimateg so
far at 8.635 million tonnes with 3.5
to 9.84 grammeg per toPme of golg but
they do not necessarily represent eco-
nomically exploitable reserves.

Statement
(Unit: in Grammes)
. Production
No. Name of Unit —— e e g g o P P e g Remarks
1977-78  1978-79  1979-Bo  19Bo- 81
— . g e 5 —— . — e — | - — W g e e e e e

1 Bharat Gold Mines
Limyted (BGML) . 19,41,106 17,91,004 16,49,513 15,61.624

2 Hindustan Copper Ltd.
(HCL) . . 2,02,020 1,20,140 68,773 60,990
3- Hitti Gold Mines
Crmpany Limited _
(AGML) .« 854007 701647 856473 7.83.24

TorAL . 29,98,123 +27,03,601 25,74,759 24,05.858
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Aid by World Bank for Fertilizer
Production

8726. SHRI B. V. DESAIL:
SHRI M. V. CHANDRASHE-
KARA MURTHY.

Will the Minister of FINANCE be
pleased tg state:

(a) whether World Bank President
during hig visit to India has assured
India that jtg energy and fertilizer
production wil] be aided;

(b) if so, what amount of aig will
be provided by the World Bank in
regard to the” fertilizer production
during the current year;

(¢) whether any agreement in this
regard hag been signed;

(d) the detailg oy the same; and

(e) what wil] be the annual pro-
duction of fertilizer achieveg after
World Bank has provided the loan?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN). (a)
and (b). Mr. Robert S. McNamara,
President World Bank’s recent™ visit
to India was in the nature of a fare-
well yisit as he will shortly by lay-
ing down the Office of the President
World Bank. As such his discussions
with Union Ministers and other Gov-
ernment Officials were of a general
nature and apart from expressing in-
terest in the World' Bank’y continued
support to India's development pro-
grammes, including ferfilizer and
energy production, he did net give
specific assurances of assistance to
any sector,

(e) to (e). No agreement was signeg
during the visit of the Worlg Bank
President. The World Bank jg pre-
sently assisting the fertilizer sector in
an ongoing Fertilizer Industry Pro-
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ject. The objectivey of this assistance
are to improve and modernige the
working of existing fertilizer units,

Interest Free Loan from O.P.EC,
Funds

8727. SHRI B. V. DESAIL:
SHRI M. V. CHANDRA--
SHEKARA MURTHY:

Will the Minister of FINANCE be
pleased to state:

(a) whether India will receive in-
terest free Iloan from the OQPEC
Funds;

(b) if so, whether any agreement in
this regard was signed by the Exter-
na] Affairs Minister during the month
of March 1881;

(¢) if so, the details thereof;

(d) what is the total amount that
will be granted tg India as interest
free; and '

(e) how Gevernment of India are
likely to utilise the same?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (e). On behalf of the Government
of India, the Indian Ambassador in
Vienna, Shri K. L. Dalal, signed a
Loan Agreement with the OPEC Fund
for International Developmnent on the
16th March, 1981 for an interest free
loan of U.S. $30 million. The Loan
Agreement stipulates a Sgrvice
Charge at the rate of 3/4th of 1 per

cent per annum on the principal

amount of the loan withdrawn and
outstanding, to meet the expenses on
administering the loan. The entire
amount of the loan is intended for
meeting part of the expenditure en-
visaged in the financing of the Bom-
bay High Offshcre Development Pro-
ject, which is under implementation
by the Oil and Natural Gag Commis-
sion,
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Decision to raise resomxces from
Imternational Capital Markets

8728, SHR] B. V. DESAL
'SHRI M. V. CHANDRA-
SHEKARA MURTHY:

SHRIMATI MOHSINA KID-
WAI

Will the Minister of FINANCE be
pleased to state:

(a) whether India and other non-oil
developing countries have been warn-
ed that they would have to maintain
“policy stance consistent with adjust-
ment tg the deterioration” in their
terms of trade if international banks
are to continue lending to them;

(b) if so, whether this warning was
at a time when there were wide-
spread expectations about India going
in 2 major way to raise resources at
the international capital markets;

(c) if so, the broaq conclusions
that the IMF has reached in a study
on the prospects of recycling oil sur-
pluses;

(d) whether the warning issued by
the IMF has been taken into consi-
deration by India; and

(e) whether India has reconsidered
its decision for going in a major way
to raise resources jfrom the inter-
national capital markets?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
No Sir. India hgs received no suc
warning from any quarter. :

(b) to (d). Do not arise.

(e) India’s recourse to external
financing will be determined in ac-
cordance with Plan requirements and
after carefu] consideration of all rele-
vent factors. '

World Bank Cooperation for Realis-
ing Bixth Plan Objectives

8729. SHRI B. V. DESAIL:
- SHRI CHITTA BASU:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
World Bank President during his re-
cent visit to India has assured that
the World Bank hag shown keen in-
terest in cooperating with India in
realising the Sixth Plan gbjectives;

(b) whether the Planning Minister
had a number of discussions with him
during his visit and he has assured
him that he.will take up India’s case
in the World Bank and see that the
aid which India requirés for some wof
the immediate programmes that ~i}
be undertaken by the Indian Govere-
ment in' the Sixth -Plan period
made available; im.

(c) if so, what are the programmes
for which gassurance has been given
by the President of the World Bank?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (¢). 1. Mr. Robert S. McNamara,
President World Bank, visited India
from March 23 through March 28,
1981. Mr. McNamara is relinquishing
office of the President World Bank
on June 30, 1881. This as Mr.
McNamara's last visit to India as
President World Bank.

2. During his stay in India Mr.
McNamara called upon the Prime
Minister, the Finance Minister and
other Members of the Cabinet includ-
ing Planning Minister and the Plan-

ni_ng Commission and other senior
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officials. India’s prospects, achieve-
mentg and development needs were
discussed during these meetings. The
Sixth Plan, as approved by the NDC,
came up for some discussion during
these conversations. The World Bank
has been cooperating with India by
providing IDA credits and IBRD
loans and this cooperation is likely to
continue. Apart from expressing the
World Bank's interest in continued
support to India’s development
efforts—this would obviously include
the programmes in the Sixth Plan
M:. McNamara has not given any
specific assurances for particular pro-
grammes. . ;

Raids on Firms of M/s Ramnarayan
Kanhaiya Lal Gondia

8730. SHRI R. L. P. VERMA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that case

of raided firm N{s Ramnarayan
Kanhaiya Lal ho have flled
petitions Nos. 2F (WT) 2517

and 2518 regarding settlement of their
income-tax assessment from 1973 has
not been finalised so far;

(b) if so, what are the details of
the case and how much penalty was
imposed; and i

(c) the reason why Government
have not finalised the matter since
long and what action is proposed to
be taken against the officers respons:-
ble for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Appli-
cations for settlement under the 1In-
come-tax Act and Wealth-tax Act No.
22/1/36-77(IT) and 23-1-37-77 (WT)
respectively for assessment years
1870-71 to 1877-78 were filed by Shri
Ramnarayan Kanhaiya Lal of Gondia
on 9-9-77 before the Settlement
Commisgion, These applications are.
pending for orders regarding admis-
sion.
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(b) Search was conducted on the
premises of Shri > Kan-
haiya Lal of Gondia on 3-9-1973. Re-
assessments for assessment years
1970-71 to 1973-7¢ have been made
and income-tax demand of Rs. 2,00,827
and wealth-tax demand of Rs. 9,204
were raised. Penalties under Income-
tax Act of Rs. 2,32,102 and under the
Wealth-tax Act of Rs. 4,28,073 have
also been levied for these years.

(c) The applications were filed be-
fore the Settlement Commission on
9-8-77 which were processed and the
report of Commissioner of Income-~
tax/Wealth-tax was received by the
Settlement Commission on 16-11-78.
The Commissioner of Income-tax/
Wealth-tax had raised objection to
the applications from being proceed-
ed with for assessment years 1972-73
& 1973-T4. The law wag amended
with effecy from 1-4-79 providing for
a hearing to satisfy the Settlement
Commission regarding the correctness
of the objections raised. The appli-
cant was accordingly informed on
1-2-80 that his application for 1870-71
wag not maintainable as no proceed-
ings were pending and that the Com-
missioner had raised objections for
Assessment Years 1972-73 and 1973-74.
The case wae fixed by the Settlement
Commission for a hearing on 23-1-81
and at the request of the applicant it
was adjourned. The case has now
been fixed for hearing on 2-5-81. In
the circumstances of the case, the
question of holding any officer res-
ponsible for delay does not arise,

Search on Premises gt Directors of
Parle Group

8731. SHRI DHARAMDAS
SHASTRI:

SHRI K. LAKKAPPA;

Will the Minister of FINANCE be
pleased to state:

(a) when the premises of directors
of Dr. Rossi, Ramesh Chauhan, Pra-
kash Chauhan the Parle Group was
searched and did the Government
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seize any documents evidencing pay-
~ ment of political nature; and

(b) if s0, to whom these payments
were made?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Searches of the premises of Dr. C,
Rossi and S[Shri Ramesh Chauhan
and Prakash Chauhan were conducted
by the Enforcement Directorate in
November, 1877. The C.B.I. also
searched the premises of S/Shri
Ramesh Chauhan and Prakash
Chauhan in April, 1980 and the pre=
mises of Dr. C. Rossi in November,
1980. However, no documents evi-
dencing payment of political nature
were seized.

STATEMENT CORRECTING REPLY

TO US.Q. NO, 463, DT. 19-12-1980

RE. BANK ROBERIES IN WEST
BENGAL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGAN BHAI BAROT): In reply to
the Unstarred Question tabled by Shri
Jai Narain Roat in the Lok Sabha for
19th December 1980, on bank rob-
berieg in West Bengal, I had inform-
ed the House that according to the
information collected from the com-
mercial banks, there had been 7
dacoities/robberies in the banks locat-
ed in the State of West Bengal and
that a total sum of about Rs. 7.77
lakhs had been looted. Oni-=x further
serutiny, it wag noticed that one more
such case had occurred in February
1980, which had been inadveriently
left out in the reports received ear-
lier. It also came to nolice that on
19th December 1980 itself, je. the
date on which the information had
been given to the House earlier, =a
robbery/dacoity had been committed
in a bank in West Bengal and that

two more such incidents hag taken
Place subsequent to this date in the
year 1080 itself. According to the
information collected by the Reserve
Bank of India, there have thus in all
been 11 cases of dacoities/robberies in
the branches of commercial banks
located in the State of West Bengal
during the year 1980. The total
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amount involved in these 11 dacoi-
ties/roberies is reported to be about
Rs. 16.39 lakhe. I regret for the om-
mission as indicated earlier in the
information provided to the House on
19-12-80. I have also ventured to
take .his opportunity to place befure
the House a full picture in regard to
the matter raised in the Question for
the entire year 1980. I could not lay
this statement esrlier as the requisite
information has been received only
recently.

RE. ADJOURNMENT MOTIONS
ot giw ¥ wAwy (FA )
LQeqer wgRT, araqe fawei WY
: SRR
(Interruptions)

MR. DEPUTY-SPEAKER: I will
make some observations; then you
can raise.

1 have received notices of Ad-

journment Motion from Shri
George Fernandes, Shri Bapu-
saheb Parulekar, Shri Harikesh

Bahadur, Shri Rajesh Kumar Singh,
Prof. A. K. Metha, Shrimatj Pramila
Dandavate, Shri Ram Vilas Paswan
and Shri Harish Kumar Gangwar, un
the subject of reported U.S. Govern-

ment’s decision to end the nuclear
fuel agreement to supply enriched
Uranium for the Tarapore Nuclear

Plant. T have also received Calling
Attention notices on the subject. The
Calling Attention notice is being ad-
mitted for reply by Government early
next week.

I have already informed the Mem-
bers that the consent for moving the
Adjournment Motion has been with-
held.

I have received notices of Adjourn-
ment Motion from Shri Chaturbhuj,
Prof. Ajit Kumar Mehta, Shri Bapu-
saheb Parulekar, Shri KX. Goyal
and Shri Harikesh Bahadur regard-
ing MP's house used asg hide-out for
criminals. I have also receiveq Cal-
ling Attention notices on the gubject.
A notice of question of privilege hes
also been received on the subject
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from Shri Mani Ram Bagri. I am
having the facts ascertained. I would
urge the Members to exercise rest-
raint.

The Members have already ~been
informed that the consent for moving
the Adjournment Motion has been
withheld.

I have received notices of Adjourn-
ment Motion from Shri Rasheed
Masood and Shri Vijay Kumar Yadav
on the subject of reported Afghan
terrorists jn the Capital to assassinate
certain Indian pro-Soviet Cabinet
Ministers and on Soviet plane-hijack-
ing missions ‘and diplomatic blackmail.
1 have also received Calling Attention
notices on the subject. T have also
received a letter on the subject from
Shri Eduardo Faleiro. 1 am having
the facts ascertained.

The Members have already been
informed that the consent for moving
the Adjournment Motion has been
withheld.

Shri Mani Ram Bagri has given
notice of a question of privilege on
the ground that, in Sansad Samiksha,
a Doordarshan programme covering
the proceedings of the House in Hindi,
the names of the Members participat-
ing in the discussion under rule 193
held in Lok Sabha on 23rd Apri],
1981, were not mentioned and in the
English News Bulletin this discussion
was not at all mentioned.

Although no question of privilege
is involved in the matter. I am for-
warding a copy of the Member’s com-
plaint to the Minister of Information
& Broadcasting for ascertaining the
factual position,

SOME HON. MEMBERS—rose, (In-
terruptions)

MR. DEPUTY-SPEAKER: One by
one pleare.

AN HON. MEMBER: What about
my adjournment motion, Sir?

440

MR. DEPUTY-SPEAKER: You
have been informed" individually. '

TR R et (g )
gH Ewiane Wimw fRar g1 fasl W
OF e gt i 9 Adiwad
sawg gf € | faesli ¥ w1 wie sugewi
HIH ) HE TG WS § ) WA
BAW & | T R X guA GEEAHE
Higd faaT § 1 IF 9w w47
e § 7

MR. DEPUTY-SPEAKER: 1 have
withheld permission.

SHRI RAMAVATAR SHASTRI--
Tose.

MR. DEPUTY-SPEAKER: What is
that about? Any adjournment mo-
tion?

SHR] RAMAVATAR SHASTR'
(Patna): About my adjournment mo-
tion I am making my submission, Sir.

MR. DEPUTY-SPEAKER: About
what?

SHRI RAMAVATAR SHASTRI; 1
am coming to that.

MR. DEPUTY-SPEAKER: Why do
you take the paper and all that?
Don‘t make a speech.

SHRI RAMAVATAR SHASTRI:
Please hear me.

A yg wga g fy dEw e wa
i Fa fagat & gear FT & o #)
MR. DEPUTY-SPEAKER: No, no, I
am not permitting.
SHR' RAMAVATAR SHASTRI: *

MR. DEPUTY-SPEAKER: It will
not go on record.

SHRI BAPUSAHEEB PARULEKAR
(Ratnagiri): I have given an adjourn-
ment motion with reference to the
crash of a Jaguar aircraft. It ig a

*Not recorded.
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very important matter and the Gov-
ernment should make a statement.

MR. DEPUTY-SPEAKER: 1 have
received a call attention also, It is
under consideration,

WY Hiitid TOE ¢ 3y (SilawT) ©
#o wifent ¢ v woww faa & 1 Regie
Wo § ua ghoow & & %0 ste s fdi
T T F EL

MR. DEPUTY SPEAKER: No, no,
about call attention, please see me in
the Chember.

ft TSN T®: (W) ¢ #A
#.fort 2w W fEeT & T F
gar faq & A gt & ger a< &
HER ) T EE HwAER FHT
gl FE T U HTET W& & 1

MR, DEPUTY-SPEAKER: About

call attention, you come and meet me,
I will help vou.

SHR} HARIKESH BAHADUR
(Gorakhpur): I have given my ad-
journment motion about the Jaguar
crash. The Government is hilding the
information.

MR. DEPUTY-SPEAKER:
under consideration.

It is

Now, with the permission of all the
Members of the House, I go to the
next item.

12.07 hrs.
PAPERS LAID ON THE TABLE
ARCRAFT (AMENDMENT) RuLES, 1981

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): I beg to lay on the Table
a copy of the Aircraft (Amendment)
Rules, 1981 (Hindi and English ver-
sions) published in Notification No.
G.SR. 191(E) in Gazette of India
dated the 23rd March, 1981, under
section 14A of the Aircraft Act, 1934
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together with an explanatory note.
[Placed in Library, See No, LT-
2407)81].

REVIEW ON AND ANNUAL REPORT UF

RuBser BoArp, Kouravyam For 1979-80

AND AUDIT REPORT ON ITS ACCOUNTS,

ReEviEw ON AND ANNUAL RoOPORT oOF

THE SiLK AND RAYON TEXTILE EXPORT

ProMoOTION CoOUNCIL, BOMBAY FOR
1979-80

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
I beg to lay on the Table:

(1) (i) A copy of the Annual
Report (Hindi and English versions)
on the working of the Rubber
Board, Kottayam. for the year 1979-
80.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Rubber Board, Kottayam, for the
year 1979-80.

(2) A copy of the Audit Repoti
(Hindi and English versions) on
the Accounts of the Rubber Board,
Kottayam, for the year 1979-80
along with statement of Accounts,
[Placed in Library. See No. LT-
2408(71)

(3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Silk and Rayon Textiles Ex-
port Promotion Council, Bombay,
for the year 1979-80 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions; by the
Government on the working of the
Silk and Rayon Textileg Export

Promation Council, Bombay, for the
Yyear 1979-80,

[Placeg '.iu Library. See No. LT-
2409|81].

AMENDMENT To REGULATION 8 oF Re-
SERVE BANK oF INDIA EmprLovEES'
PROVIDENT FUND REGULATIONS, 1935,
REPORT ON THE WORKING OF TuE Dz-
POSIT INSURANCE AND CREDIT (RUARAN-
TEE COPORATION FOR THE YEAR ENDED
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ON 31-12-1980 AND NOTIFICATION UNDER
DeLHr Sares Tax Acr, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHATI BAROT): 1 beg to lay
on the Table:

(1) A copy of the Amendme:?t
(Hindi and English versions) to
Regulation, 8 of the Reserve Bank
of India Employees’ Provident Fund
Regulations, 1835, under sub-sec-
tion (4) of section 58 of the Reserve
Bank of India Act, 1934. [Placed
in Library. See No. L.T-2410/81]

(2) A copy of the Report (Hindi
and English versions) on the work-
ing of the Deposit Insurance and
Credit Guarantee Corporation for
the year ended the 31st December,
1980, under sub-section (2) of sec-
tion 32 of the Deposit Insurance and
Credit Guarantee Corporation Act,’
1961. ([Placed in Library. See No.
LT-2411|81].

(3) A copy of Notification No. F.
4(34) [80-Fin.(G) (Hindi and Eng-
lish versions) published in Delhi’
Gazette dated the 13th April, 1881
containing corrigendum to notifica-
tion of even number dated the 4th’
December, 1980, under section 72 of
the Delhj Sales Tax Act, 1975.
[Placed in Library, See No. LT-
241281].

12.08 hrs.

PUBLIC ACCOUNTS COMMITTEE
) ForTIETH REPORT

SHRI CHANDRAJIT YADAV
(Azamgarh): I beg to present the
Fortieth Report (Hindi and English
version) of the Public Accounts
Committee on Purchases and Stores
relating to the Ministry of Railways
(Railway Board).
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12.08 hrs.
COMMITTEE ON PUBLIC UNDER-

TAKINGS
EICHTEENTH REPORT AND MINUTES

SHRIMATI GEETA MUKHERJEE
(Banskura): 1 beg to present the
Eighteenth Report (Hindi and Eng-
lish versions) of the Committee on
Public Undertakings on Khetri Cop-
per Complex of Hindustan Coppe:
Limited and Minutes of the sittings
of the Committee relating thereto.

12.09 hrs.

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

NinTH AND TENTH REPORTS

SHRI R. K. BHOLE (Bombay
Scuth Central): I beg to present the
following Reports (Hindi and English
versions) of the Committee on the
welfare of Scheduled Castes and
Scheduled Tribes: —

(i) Ninth Report on the Ministry
of Shipping and Transport—Reser-
vations fcr, and employmant of,
Scheduled Castes and Scheduled
Tribes in the Hindustan Shipyard
Limited.

(ii) Tenth Report on the Minis-
try of Home Affairs—Socio-econo-
mic conditions of Scheduled Castes
and Scheduled Tribes in Goa,
Daman and Diu.

——y

12.19 hrs.

RE. CALLING ATTENTION ON
PAYMENT OF BONUS TO
LIC EMPLOYEES

MR. DEPUTY-SPEAKER: Befcre
I take up the Calling attention, I have
to make some observations,

When Calling Attention regarding

payment of bonus to the employees
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of Life Insurance Corporation inclu-
ded in the namesg of 4 Members in the
List of Business for 23rd April, 1981
was taken up, Shir Bapusahep Paru-
lekar raised a point of order that no-
tices of Calling Attention received
upto the time of holding the ballot
for determining the names of 5 mem-
berg for inclusion in the List of Busi-
ness, should be included in the ballot.
He quoted Explanation (ii) t6 sub-
rule (2) of Rule 197 and Direction
113B in support of his contention,

I have looked into the matter. I
would draw the attention of Members
to the announcements made by the
Speaker on 6th December, 1977, and
20th November, 1978 regarding the
procedure to be follcwed in respect of
Calling Attention notices. I have
seen that this procedure was laid
down after consultation in the Rules
Committee, Business Advisory Com-
mittee and at the meeting of Leaders
¢f Parties and Groups.

The interpretation of the relevant
rules has all along been that notices of
Calling Attention received upto 10.00
hours on a day are placed before the
Speaker on the same day for selec-
tion of a subject for Calling Atten-
tion %o be included in the List of

* Business for the following day. No-
tices received after 10.00 hours are
placed before the Speaker on the fol-
lowing day. Accordingly, all notices
received upto 10.00 hours on a subject
only are ballotted on the day the
Speaker selects a subject for Calling
Attention for the following day.

This system hag worked satisfactori-
ly all these years and we may conti-
nue with it. If, however, Members
still desire a change to be made in
the procedure, it is open t~ them to
Bive their suggestions with support-
ing arguments for considera*2n of the
Rules Committee etc.

—
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12.13 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
' ANCE

INCIDENCE OF KarAa Aa'r IN BIHAR

MR. DEPUTY-SPEAKER: Now,
go to Calling Attention. Shri Hari-
kesh Bahadur,

SHRI HARIKESH BAHADUR (Go-
rakhpur): Sir, I call the attention of
the Minister of Health and Family
Welfare to the following matter of
urgent public importance and request
that he may make a statement there-
on:

“The reported death of a large
number of persons in the villages of
Bihar due to Kala Azar and the
action taken by the Government
with regard thereto.”

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): Sir, Kala-Azar
is a communicable disease spread by
an insect commonly known as sand
fly. In our country Bihar, particu-
larly Northern Bihar, is endemic for
Kala-Azar. The districts reporting
the majority of cases in Bihar are
Muzzafarpur, Vaishali, Samastipur,
Sahasra, East Champaran, Bhagalpur,
Monghyr, Begusarai and Purnea.

2 The State Health Department is
responsible for the Kala-Azar con-
trol measures, Technical advice for
this purpose is provided by the
National Institute of Communicable
Discases, Delhi, who have g small
Research Unit at Patna. The control
measureg involve detection of the
cases by active surveillance and treat.
ment. Where the incidence ig high,
the villages are sprayed with D.D.T.
s0 as to interrupt the transmission of
the dijsease. There are periodic
meetings between the concerned offi-
cials of the Bihar Government and
those of National Institute of Com-
municable Diseases, for a review of
the control operations.
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3. On the basis of Press Reports
that there were deaths in certain vil-
lages of Purneg District either due
to starvation or due to Kala-Azar,
the Epidemiologist of the Patng Unit
of NIC.D., visitedq the affected wvil-
lages of Purnea District for on-the-
spot werification, Dr, Alam has re-
ported that the affected villages are
in the jurisdictien of Araria Primary
Health Centre, and upto 18th of
April, 1981, eight villages under this
Primary Health Centre viz. Chikani,
Bohganwar, Paktola, Rampur Kudar-
katti, Kamal Daha, Rajokhar, Bair-
gachi and Sahasmal, have been found
to be affecled. In these villages, a
total of 444 cases have been detected
and there have been two deaths in
Chikani Village only. When contact-
ed the Assistant Director (Kala-
Azar) of Bihar Government confirm-
ed thig figure,

4, From the foregoing, it would
appear that the Press Reports ascrib-
ing a large number of deaths to
Kala-Azar are exaggerated. Neverthe-
less, the concerned State Government
officials have been advised to gdopt
the following measures to control
the situation:— .

(iy A thorough search for Kala-
Azar cases gshould be conducted in
the whole of Purnea District.

(ii) The Araria-Sub-Division and
the Purnea Sadar Sub-Division
should be intensively sprayed with
DD.T.

(iii) The Medical Officers-in-
charge of all the concerned P.H.Cs.
should report on a regular weekly
basis to the District Headquarters,
for proper follow-up, even if there
is ‘nil’ incidence,

SHRI HARIKESH BAHADUR: Sir,
it is most unfortunate that whenever
there is any epidemic thousands of
people die in this country and these
people are mostly belonging to the
weaker sections of the society as
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they do not have facilitieg to provide
medicines, etc. Government is talk-
ing a lot about the weaker sections and
of providing facilitiey to them but,
in fact, Government hag been a total
failure in this respect.

Sir, in the list of nameg of districts
which have been mentioned by the
hon. Minister in his statement I find
that the name of Katihar district is
not mentioned while there have been
reports of some cases of Kalazar
from Katihar district as well. There-
fore, thig matter should be verified,

Sir, there are various other points
in this statement about which I have
to say a few words, namely, spray-
ing of DDT. 1 do not know whether
doctors have examined the effect of
DDT on the insects of Kalazar, I
find whenever there is any epidemic
immediately DDT is sprayed. It has
got adverse efferts also. If there is
no necessity of gpraying DDT then
this should be stopped. I would like
this matter ghould be looked into.

Sir, it has been stated by the hon.
Minister that only 444 cases have
been detected but, in fact, the Mukhi-
va of that willage has told a Reporter
that more than 5,000 people are
affected due to Kalazar only in Kati-
har, Hazaribagh, Kishanganj and
several other- districts mentioned by
the hon. Minister in his statement.
I would like to say that previously
when this news appeared in the
Press it was said that there have
been several deaths in Bihar due to
Kalazar and starvation. The point
to be verified is whether there are
really deaths due +to starvation.
Earlier there was also a news that g
person died of starvation in Rohtas
district and in Andhra Pradesh also
people died of starvation, It should
be got verified. I think that there
are deaths due to starvation and
Government has been ineffective in
providing food at least to the weaker
sections of our society. At the same
time, I woulg like to say that one
Project Executive Officer in Bihar,
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Shri 8, Rehman, has informed that
within 15 days 261 persons djed. If
an officer of the State Government
says like this then this is a matter
of serious concern and should be
looked into about its correctness.
Further, that officer has also said
that most of the victimg were chil-
dren.

Sir, if there is any epidemic of
this kind we find the main victims
are children, When Encephalitis
spread in Eastern U.P. region it was
saig that more than thousand people
died and most of them were children.
Similarly, in this case of Kalazar alsa
we find that most of them are chil-
dren.

Sir, one Mukhiya told that more
than 5,000 people were affected and
also said that the information was
given to Bloc Development Officer
but no action was taken, He did not
arrange any medicine for the suffer-
ing people and did not arrange food

especially for the weaker sections
about whom once Mr. Laskar said
there was one scheme ‘Health for

All’, that is, Government is going to
pay more attention to the weaker
sections, Sir, if Government is sin-
cere in paying attention to the wea

ker sections then this problem must
be solved and where they are facing
this tragedy they must be helped in
a proper way and adequate manner.
The Government machinery did not
provide any help. The Lions Ciub
people helped. It was reported by
that mukhiya of that particular town

A doctor told all these things to a
Pregs Reporter gnd he said that since
medicines were not available and
doctors were not available it became
difficult to save the lives of people,—
it was not only difficult, but it wass
impossible, So, this kind of a thing
was stated by these people. In Bihar,

it is said that more than 2,000 posts

of Doctors are vacant.
tals doctors are not available, If
doctors are not available, nobody is
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going to attend to the public. There-
fore, these posts must be filled up.
I would like to say one thing more.
In Bihar glso it is reporteq that in
many of the distriet hospitals elec-
tricity is not provided for more than
2 hourg in a day. If this is the situa-
tion then many of the problems
cannot be gsolved, Many of the
patients cannot be prouvided with
proper treatment. There is one slo-
gan that the weaker section of socie-
ty will be helped. That has to be
seen not only in this respeet but in
other respects also, But I am speci~
fically talking about the medicines
etc. now. They are not being given
proper treatment anywhere in the
country, It is not the situation in
Bihar glone. It is the situation in
U.P, 1t is the situation in other parts
of the country. Doctors are not avail-
able in the Primary Health Centres.
Medicines are not available, There-
fore, the Government must try to
evolve a comprehensive policy to
solve this problem sv that our PHCs
may be provided with doctors, medi-
cines, etc. I would like to ask the
hon. Minister whether any steps are
being taken by the Central Govern-
ment to solve thic problem. May I
know whether the Central Govern-
ment is sending any study team of
doctors to look into this problem?
May I know whether the Central
Government is going to provide
medicines and other aidg fo the peo-
ple who are suffering? May I know
whether any vaccine is going to be
prepared? Is there any research
which is conducteq to prepare any
such vaccine to stop or to prevent
this particular disease? May I know
whether any efforts or arrangements
are being made to provide medicines,
vitamins, drugs and food for the
weaker sections of the gociety who
are suffering there?

SHRI B. SHANKARANAND: gir,
Kala Azar is a disease which is not
caused by stanvation or for want of
food. This js a disease caused by a
protozoa known as Leishmania Dono-
vani, As I said, in common parlance,
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we say ‘sand-fly’. It is the vector
which transmits the disease from man
to man, because this js a communic-
able disease. So, the starvation deaths
have no relevance with Kala Azar.
It is a different issue altogether.

st oo TIEA:  (HY)
FIGTHI< T, TR AT U HT
ST |

SHRI B. SHANKARANAND: Kala
Azar can affect a man who eats the
whole day. It has nothing to do with
starvation.

MR. DEPUTY-SPEAKER: It can
affect even Mr. Harikesh Bahadur.

SHRI B. SHANKARANAND: Defi-
nitely., (Interruptions)

‘MR. DEPUTY-SPEAKER: That is
why he has brought this Calling At-
tention.

SHRI B. SHANKARANAND: This
is a communicable disease. We have
to see that there is an interruption
of such a thing being carried from one
person to another. And that is done
only by this method, that is, to kill
the vector, to kill the sand-fily. That
can only be done by DDT spraying
and by no other method. The second
thing which the hon. Member said
wag this, that the deaths of several
persons who have been treated were
due to this Kala Azar, Sir, these
matters have been verified not only
by our officers in the Central Health
Ministry but also by the officers of
the Bihar Health Department. The
deaths are only two. And I said that
the Press Mas unnecessarily exagger-
ated the figures.

A TR faars @i (8 Fge
THeT fifowe 5 T oy wr g ?

SHRI B. SHANKARANAND: This
disease does not cause death within a
short period. The patient may suffer
for years, even 2 to 4 years.
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MR. DEFUTY-SPEAKER: Mr,
Paswan, this is Calling Attention.
You may please write to the hon.
Minister.

SHRI B. SHANKARANAND: I am
replying to the hon. Member who
has put the question.

SHRI RAM VILAS PASWAN:
Vaishali which comes under my con-
stituency has also been mentioned in
the Statement and there 2000 people
have died. I can challenge it.

MR. DEPUTY-SPEAKER: He will
furnish information on that.

SHRI B. SHANKARANAND: He.
can challenge anything. I have no
quarrel with him.

MR. DEPUTY-SPEAKER: Now, he
has to reply to Mr. Harikesh Bahadur,

SHRI B. SHANKARANAND: As 1
jsaid, Sir, there are deaths due to
many reasons, But now today the
Calling Attention is with regard to
deathg caused by Kala Azar. So 1
have to reply only to that point and
not for the deaths which are caused
due to other reasons. The hon, Mem-
ber said that the Village Mukhya
told him that so many houses were
affected and many people died. Then
he also mentioned the name of a
project officer, They are not medi-
cal authoritieg who can say that
these deaths are caused due to Kala
Azar., They cannot say that the
deaths are due to Kala Azar. It can
be authoritatively said only after it
is detected. Ag far as the detection
figures are concerned, 1 gave the
figure in the main reply, that is, two
deaths have occurred.

Now, he spoke about the shortage
of mediCines and doctors. As far as I
can sgay, there is no shdrtige of medi- |
cines and there is no shortage of
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DDT, The question of spraying DDT
is of course a relevant point. I will
definitely talk to the Bihar Health
authorities. One thing I can say is
that the Central Health Ministry offi-
cerg belonging to the National Insti-
tute of Communicable Diseases are
having frequent dialogues, discus-
sions, ete, with the Bihar Health
authorities and they are providing
necessary technical advice. We have
already trained about 600 doctorg in
Bihar to treat the patients suffering
from this kind of diseaie. So, we
are providing DDT, providing train-
ing, technical advice and we gre hav-
ing constant dialogues with the Bihar
authorities to deal with this problem.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri); Mr. Deputy-Speaker,
Sir, the statement mentions that
‘Kala Azar’ is a communicable disease
spread by the insect known as sand
fly and efforts are being made {for
spraying DDT to kill the:e flies. In
the entire statement 1 do not find
how this disease js to be treated
when a person is infected, Killing of
sand flies by spraying of DDT will
not solve the problem, especially
when it is 3 communicable disease,
according to him. It will be neces-
sary to know the seriousnesg of this
problem  because the State Heslth
Minister has said on the floor of_this
House that in the year 1978, jn 6
months, from January to June end,
in Bihar, 21,751 persong were detec-
ted suffering from Kala Azar and
there were 32 deaths. This wag again
repeated in the year 1979 and in 1980.
Therefore, the Government will have
to seriously consider as to why these
areas are more sensitive and prone
to Kala Azar, especially, Bihar, Now,,
in view of the answerg given by the
Minister of State on the floor of this
House, I expected that there would
be something new in the Statement.
But T do not find anything new, In
1976, it wag said that this was Tes-
tricted to the area of Bihar. It is now
gp‘reading to all other States includ-
Mg your State, Mr. Deputy-Speaker,
Sir. In the year 1978, the States
which were affected, g8-I find from
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the Statement of the hon. Minister
on record, are: West Bengal—62 in
sixth months. The flies have come
here also to the Capital place.
Meghalaya—7; Uttar Pradesh—9; and
Tamil Nadu—72. This is the position.
Therefore, as this particular disease
wag spreading in other States, though
it was mainly a State subject,
the Government of India decided to
assist the State Government. This is
what was stated in reply to the ques-
tion and T quote:

“However, when there was a risk
of the disease becoming an inter-
State problem, the Central Govern-
ment provided assistance for its
control.”

This was a reply given by the hon.
Health Minister on the floor of the
House in 1978. I, therefore, had ex-
pected from the hon, Minister some
more details about the assistance
given by the Central Government to
the State Governments. In view of
this, I would like to know whether
a survey team for Kala Azar has
been set up by the Ministry of
Health. I find from the records that
a survey team wag appointed to study
this problem in areag excluding Bihar,
I do not understand the wisdom of
this. In reply to an Unstarreq Ques-
tion No. 418 on 13th March, 1980,
Shri Laskar stated:

“A survey team for Kala Azar
has been set up at National Malaria
Eradication Programme headquar-
ters to assesy the extent of Kala

Azar problems in States other than
Bihar.” .

You will find that thig serious pro-
blem has been continuously there in
Bihar, but the Central Government
has appointed a team to make a sur-
vey in other areas except Bihar. I
would like to know the reasons why
the State of Bihar was excluded
from the survey when the disease is
more concentrated in Bihar.

Secondly, there is no reference to
this particular survey team in the
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statement of the hon. Minister, He
has, however, referred to some other
institution. I would like to know
whether this survey team has con-
ducted a survey. If so, what iz the
result of thig particular survey and
what are the suggestions made? Have
the suggestions been implemented
and will the hon. Minister place the
report of the survey team on the
Table of the House?

The other guestion which again, in
my humble submission, is an impor-
tant question, is; about the gteps thatl
have to be taken =fter the infection.
The hon. Minister again in March,
1980 has gone on record to say that
the World Health Organization had
made a gift in order to meet this
particular problem, The gift was of
12,000 bottles of 100 m.l. each
(liquid) and 20,000 ampules of 200 mg.
each (dry powder) of Pentamidine.
You will be surprised to know that
these 12,000 bottles of 100 ml
(liquid) each never ecame to the
country, and out of 20,000 ampules of

" 200 mg. each, only 4000 ampules were

received, I would like to know if the
received quantity was diverted to
Bihar. In thig connection, I quote
the an wer to the question that was
given by the hon. Minister on 13th
March, 1980:

“A total of 12000 bottles of 100
m.l. each (liquid) and 20.000 am-
pules of 200 mg. each (dry powder)
of Pentamidine was given by WHO
as gift, out of which only 4000
ampules of 200 mg. each of Penta.
midina (drv powder) were received
during 1978-79.”

Nothing was mentioned of the 12,000
bottles snd the remaining 16,000
ampules.

I woulg like to know whether this
gift given to meet this particular
Kala Azar diseased was received by
the Government, and whether after
the receiut, this medicine was distri-
buted. If this was not received from
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the WHO, has the Government taken
any steps to get this particular gift?

If this is the medicine which could
meet thig calamity, apart from this
gift, has the Government decided to
import some more quantity? If the
import is not possible, would the
Government think of indigenous
manufacture of this particular medi-
cine? 1 was surprised to see this
answer which the Hon. Minister has
given, He has said manufacturing of
Pentamidine ig not considered neces-
sary in India. Why? If this is the
medicine which can treat this parti-
cular disease and when 32 people
died while 22,000 people were affected
and also when this disease is spread-
ing in other parts of the country, I
do ncot understand the wisdom of the
Government jis not taking a decision
to manufacture it. I would, there-
fore, through you, like to ask the
Hon. Minister to reply to all these
five pertinent questions which 1 have
asked because one of the questions
on Survey team was referred to by
my Hon. Colleague. Mr. Harikesh
Bahadur and the Hon. Minister did
not even touch on that particular
matter.

SHRI B. SHANKARANAND: Sir,
the Hon. Member in his obsenvation
hag complained, I shoulg say, as if
the Government of India is neglect-
ing Bihar instead of controlling Kala
Azar. I can inform the House that
the National Institute of Communi-
cahle Diseases, which is at Delhi, is
exclusively looking to the problems
of Kala Azar in Bihar. So, it is not
that we are neglecting, but on the
other hand we are taking more care
of Bihar in order to deal with this
problem of Kala Azar. He hus said
that he iz worried about the survey.
Sir, the Survey was done. Survey
teamg were sent, And it was done in
1079 and 1880 also, wherever this has
cropped up and attention of the Gov-
ernment of India is drawn by the
Bijhar authorities. It is only due to
the work of the Survey team that we
have come to know that these are the
areas, particularly in Northern Bjhar,
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that thig Kala Azar has caused a dark
shadow, Sir, during the course of era-
‘dication of malaria in the country, we
‘had g very big programme of DDT
spray, Wherever we took up this
epraying, along with the mosquitoes,
these sand flies alsp died. The popula-
tion of vector which carrieg the disease
was also reduced.

While dealing with this problem,
the main strategy for the interruption
of transmission of disease had two
aspects in view., One was to reduce
the vector population, to reduce the
sandflies which carry the disease, and
the other was Chemotherapy treat-
ment of the patients. From both these
angleg this disease is tackled. 'This is
the reason why in spite of such a
large number of patients suffering
from this disease, till mid-April, 1981
only two deathg had been reported.
The hon. Member ghould be satisfied
that we have taken all necessary care
to prevent the spread of this disease
and to treat the patients.

SHRI BAPUSAHEB PARULEKAR:
‘What about Pentamidine gifted by
WHO?

SHRI B. SHANKARANAND: Sir,
the necessary information is not with
me now. But I will take intg con-
sideration his suggestions,

o wfew wAaT  (Fegie)
fecdt s wdw, ¢ & @@ &
mi‘rmm{mm%mﬁm
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fear aqr wv 9q wAg wadr et
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HIAATE F7 B Ifoa FIGTET 2T )

SHRI B. SHANKARANAND: The
hon. Member has not asked any new
question in this case, except that he hag
repeated things, and has demanded
that the Centre should send its team
immediately. to deal with the prob-
lem. Of course, he has said that Kati-
har district has not been mentioned.
Certainly, 1 will look into the matter,
as the problem exists in Katihar. It
will be immediately locked into by
the authorities concerned, ang we
will take necessary steps to look into
the problem.

(==a8T7) AT 9297 § A1FT I |

SHR] D. P. YADAV: You should
give special assistance to the State of
Bihar out of the Plan funds.

(smaara) =19 qzar § Wi IEd

SHRI B. SHANKARANAND: Re-
garding the supply of electricity and
other things, it is not the job of the
Health Ministry to supply electricity
to the Bihar Government. Regard-
ing conditions in the district hospitals,
it is really a question that we should
look into. We will do whatever is
possible, and whatever is necessary,
We will talk to thg Bihar Government
on this matter.

st g v Feg raw ¢ (seae)
I7TERF AL, WA wFRQ T Sr AT
fzar &, a7 dwuaq: ) 1 fs w13 -
ISATY § 97X qref Y d€ar 7 77 F
WAl § AIT-AQPT FT AL B 1 fwer
wA IR & ¥ B fage
@ QA FT TRT @Y & ¥ e
g § W %W "wa oY w3t @ S
7T T TP | gwR ard arfes

q7eT Nt N wivdwqe d Sor
i & W7 I DT X wgh o e
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AR qray <& ov {5 fow aw@ & w_f
ggamr v gE E 1 W aw B
¥ 77 OF AT & A god A
fagror q3@T AT § W€ WY R,
qof 7ff & « A wiwT w FEAr WK
WA F IR R qH Fag A
FEATTINIAN AR A&

NG, 5-5~78 % gAIL ¥1% frars
TEAT AT K, AT T 94 fFrew P qzem
&, oY % HAY F1 ISTATAT | IF /WA
W QAT F& A ¥ AW CE7 Y
gac faaar fGar war av 1 94 994 & #¥
a% ¥9 wed ¥ gg A F Y F
FaT T FTA G, (¥raat gaFr LA
gwr, T8 wed # foqr &) #ar T g1
aFdT g w7 o £ Mfwwwr 37
7 3 argy ¥ garQ fwadr
HAGTIT 7E g, IAF qvEew § asAy
w1 #4778t w¥e frar witar ? ag o=
AAAIT FREAT § | @R 4 ARAY §
e ga¥ farmvo 3 fag avsrr A
FAT 3T IS g faad fs @
T 9T UF AT aE |

fee &1 N gATTT Trsdra wEIO
T deqra §, was fax wiat § arar
g IIFT AT ABELT TAT | THT
oW ¥ W WiEass & w§¢ &1 O
T gE @ wie 3 eafeagisr a9
SATEHIAT| IR ALK FRF fywraw
Tar {5 g8 998 A TR FY, 5 A
¥ zam &% ) afaw &€ o gaF

o wafqd g ¥ | wTT WIT FgEAIT

% xfgd fs gz 04 ol ¥ o
wgh TR yF9 G § Wk 9 fag
¥ rear frar faad fe wa g
® % (2T 97 9% WX F@HEAT9%
ot 3 FaF & gy & T gEaA
N B IR wife e s
wifed faa® fo @ w dma @
SRy ¥ AW aF o '
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QUEIT FY 3g W =T wifge (&
e¥ OO ¥ gar@i gafw wer ?
weqaiAT Wi ¥ Sywey § 1 ugl
§ NETAET ¥, TQ OO AT JRTHISHA
ot g€ &, wg Wi A § 1 #@r 9¥
TS GIFTT H FHFT TW 413 40T
¥ Ofrat & fag #1€ angear A a7
qr W & 1 %7 § 4 g eI A
IIRPY FIIN #) SRz @
TqTEen HATHY R 84 FI{gQ 7 5y
& Rk HEqa ey #1 CHI <F13AT SIS
At wifgd |

qf O FE-ES? AALR FT
FIT gArT T wwar g 1 AAfmmr @
A=BU &7 AT B migEr SroTi &l
ot qgx wAfar 3 wew<i w1 hHA
& ¥ WIT I RIOW § HIR! AR
1, wuF faswar g w7 @ g )
I 97 W A7 g6 Y fF g5 Tt
g 53 AT aAfar & v &y AJEAm
A LRI AR M REEEGE

SHRI B. SHANKARANAND: Sir,
the hon. member has said that the
information that I have supplied to
the House. is incorrect which is not
correct at all—the information that I
have received from the Bihar Govern-
ment, The information which T have
veceived from the Bihar Government
officials and which is corroborated by
my own officials in the NICD. that
information I have given to the House.
Why should I supress the facts? 1
am not going to gain anything. On
the other hand, if there are facis,
they should be given to the House;
and I shuld take the help and coope-
ration from all sections of the society,
because it is only with the involve-
ment of the society that I ecan deal
with the spread of this disease, not
without their cooperation. So, there
is no question of suppressing any
fact. (Imterruptions) Nobody is inte-
rested in suppressing the facts in this
case. Then there i a complaint re-
garding the gtock of medicine. I have
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[Shri B. Shankaranand] WAt § A & wamar § fram
the information that the Bihar Gov- ¥ wimATy SgEaY &1 W aqvan gan iF
ernment had informed us that they

have enough stock of medicine, They
‘have enough stocks.

SHRI RAM - VILAS PASWAN:
Pentamidine?

SHRI. B. SHANKARANAND: They
have enough stocks in their hands.
About the effectiveness of D.D.T,,
certain malaria vectors have develop-
ed resistence so far as D.D.T. is con-
cerned, but today the question is not
regarding malaria. It is regarding
Kala Azar and we have been taking
effective steps by way of a <onstant
dialogue and discussion with the Bihar
Government to provide the necessary
assiztance, training and technical ad-
vice and supply of D. D. T. to the

State. Under these circumstances. we,

have taken all the steps that are
necessary in order to control the dis-
ease.

MR. DEPUTY-SPEAKER: Shri
Zainul Basher.

ot dA quT (T q7) W
JIrEqA AY, AW HAT AT T I 419
o Aerfemr I N eeromr 3 R §
®Z THA WA FE A ¢, Al & 7g v
12T § fF Y g T Jeft Sfr A
faeft ——wg dt adf ¥ 1 Fg I T
A zifra § fr sfegre § sremTsTe w57
FFANRIT A gaQ wfas A9 wlegr
forxr % & gf E~—fra wfegre fadr =7
weiz § wvE fors 7l § 1 dalr ofr Ty
R —Rar e T T FAT Y

ITegsr Y, eveg-niawiral o
gg I E—1ar A #4¥ E, IAAT A4
wraet iar &, Afw ag Todr § fr o
ot 37 XHT7 F AHE X e weA §, IR
Afetsr 310 A--FFFII-AII0 A, AR
w7 71§ afuefirs fY, Ia% fere g
WET F7 Y ;e we ¥ warg oy § 1 Xy

wreen wfgwdeal &1 eqa ey sow
Y ATF T FATT § ST 20~25 HEH
TP O & | 20-30 HTIH T A
WY § T IATT 4T AT, 2-4-10
qF A1 ITHT 64 ST g AgY g | W
TeRg Aggfr 2w E wi e H
FrFar g fF 125 7 1 ww g fre 2
"qiv 125 & ofta & w& Spit——T gg A
qAT Ft oft FY T T R, T AR AR

& wdr 5t A fragy ®wear SEar
7. & 3 mow fawrr 3, feeelt 3 oF &
Tt 97 9 it fF fv A ww FL AR
TE 93T FATC | FANF AT AR
S 2 (i F e e ¥ AL A
TF TAATCAAT A5l QI AAT R IF G A
g Sl gv w19 @1 &, FHEQ
@ wr mewat wd § Afew o= ow
AT 81 7€ § &Y IAFT QHAT gW aa F1
FA F~—YTH FT FAT §, TEA A
TFAHET g, WG LT-EARE g 1

gafee & At ofr ¥ fadgr Fxar
AT § W I BT WY =gt § R
1 § ®15 T dgw-aw 9w faet

. ot fsrar wrar-mTeR A sefaa &, 9w

-

a7, faad feafa w7 7@ qar o= @&
R IR AF-ATH F I faFg o @
Faw A A gi &, 78 AAwT g I A
T WY AP AT A Ay R AT ag
& Agi ¥

o AT WY | o Sahafader ¥ ar
o1 S9N &< Ag g auy 7wy e
& & 2 wreH HTET s A A W
=1 of Y Afaw flae gu g ) 7§ sk
gigefral Y g A afi T & i
TTAT KTAT7 A 2 AR § A Y v
Y I Trang & T A gy ? Ay wer
faret wite wrew A WX §F . o IR
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FNAOE T EY? 125 WAV eI | vl
& gad frardr ot 78 Sofr § ofr 773
faadt =AY g W17 TG F WL 7
|fw wfan v @0 A 9 F TH
forg gasY € 2 I F7 g HWTe ATy
Y s gz faar &y ? wte frey arard
% fuere go & goR feal
oY 34 & & ? waAd § fowAr
& foF w1 @WA ¥ wArar vy Y gRF 7gA
| wror 1 € 1 ¥ wraeT wf) g e dr
ot Wt A SraET AN & 1 IV gEAES
- &y & & 5wy frq w= S gra ag o
FIAT WIAR IIHT 31 GFT § | TAR
AT H 48 IFT wEAY QA A W F
WY @ § 1 F HST FF § | QU WA,
q@ FAAT 3387 AZY faafr & 1 =7
TEY AT g acg F At F gax
wifamaT T 9 0F & g atg A
Araifear IawT agT wF N § | 577 FAY
%7 forem S G & 1 ITBT & 0-TE
=y drarfeat wa S E 1 Gigdar g weem
QIS A J4O0 5 AfE 7 7Y FE 786 99677
# gad Nafeat @t o dexde
g, maI+ giar &, fadr feoifas 1 faa
F WO ¥ WA idAT &, IGHT T GEAT
t & adr wof DA 1 7@t wdY FAY

®? fF wfaa o@wswmr wae

9T § T aTEX TET a6 HGX YR AT
@t &1 AYV T #F A w2y Frar ay,
LTARCUE (ST AR I SR ()
qa ¥ fae 7T S 7 g7 d7 9w
wfed | wfegv ¥ wradts e AN
gAAT % ag7 A madt wv qF &
sy "Afwis & w2z 3yt fs 265
wrEdy 7L E | wIwrQ # o wf fwar
EAR IR R Sl ALk A B B
e dadifad S ugra g &
wigar g % go¥ et § o o1 s
o wifgd 1

¥S WL CIATGTHT R gAX A
e ol - TEE O e Ergelt vere
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8 AT ot drarfoat St Tt § | I
2w, qff va: wkw, afwdt fagr,
ogre Tl § wfersw w1 var S
drarfegr o v @t &, o 9w
¥ q1T TAHT AN AT TLAT F | FIARYT
H & oY & agar dwr farwre § 1wl o T
¥ aga A W g i 97 &Y v FTer
T TF AR F AT TF TR AT
drarfat wo=e AT @A g | FAFT
TiwATH F 347 F1E IR I07 fapg sy
¥ ar afY, wEala gurg fivg o <@ &
ar AgY ? Aq drard b vf, wed 739
/A AT, qT FT W TEED FEEAT
IAF 918 99 &Y 78 K1Y IGF K 97 T
TFATA I5 AT FY 20wk @
qgruar agt A vt wrf, w0 g ama ar
w1 & ? Q3 gami & fag 71§ TwFe
sygeqi AT F&TE? wmar At ¥ v
AN IS 94EqT F7 ¥ fag @&
ot Fo W WE?

SHRI B. SHANKARANAND: What
the hon. member hag asked, I have
already supplied the ndcessary in-
formation. Regarding Katihar, I have
already saigd that we will look into
the matter, But he wants me to
take steps regarding all the deaths
besides Kala Azar also.

SHRI JAINUL BASHER: Yes; you
are the Health Minister.

13.00 hrs.

SHRI. B. SHANKARANAND: The
hon. Member should know that kala
azar is not the only cause for death
but there are many other causes also.
But at the moment, 1 am concerned
with Kala Azar only,

Regarding the information and dis-
crepency in the information supplied
by the press and other officers, I have
already replied to the main question.
I can only gay that there is a unit of
the National Institute of Communi-
cable Diseases in Patna -itself. Dr.-
Alam who is an epidemiologist of the
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Patna Unit, visited all thege areas.
He is an authority on this and he can
tell which death hag occurred due to
Kala Azar. On his report which has
been corroborated by the Bihar autho-
. rities... (Interruptions)

I do not know whether to depend
on the press report regarding this
thing.. It needs investigation. But
the Health authorities have found out
that the figures given by the prexs
are exaggerated.

SHRI BAPUSAHERB PARULEKAR:
I want to know from the hon. Minis-
ter whether he will lay on the Table
the information which he has not got
now, regarding pentamidine drug
gifted by WHO.

SHRI B. SHANKARANAND: T only
said that 1 will look into the matter,
There iz no question of laying it on
the Table. You have given me some
suggestions. I will look into that.

13.06 hrs.

STATEMENT RE: NEW INCENT!VES
FOR PAPER AND TYRE
INDUSTRIES

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA;:
Sir, in the last few years the Paper
Industry has become a subject of
serious concern to Government, when
the country faced an acute shortage
of all kinds of paper and more parti-
cularly. the common varieties of
writing and printing paper. It had
become necessary to import writing
and printing paper for the general
public as well as for meeting Gov-
ernment requirements. While the
demand for paper ig continuously on
the increase and the need for plan-
ned development of the industry is
widely acknowledged, sufficient in-
vestment has not been forthcoming in
the last few years, It is for this
reason, Government hag taken up the
setting up of large integrated pulp
and paver plants in the public sector,
in Nagaland and Assam, It is esti-
mated that the demand for paper

APRIL 24, 1081
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would reach a level of more than 15
lakh tonnes by 1984—85 and the ¢apa-
city required would be-of the order
of 20 lakh tonnes. The public sector
projects being implemented by the
Hindustan Paper Corporation, ‘would
partly meet the gap.. A number of
small paper mills based on gecondary
raw materials and involving low in-

vestment are also being taken up by
smaller  entrepreneurs. However,
having regard to the fact that the
Paper Industry is capital intensjve
and has a long gestation period, .it is
necessary to look ahead and plan for
future growth. Government have
announced a package of measures to
encourage the utilisation of bagasse
for paper making which includes

complete exemption from excise duty

for writing and printing paper manu-

factured with the use of bagasse to

the extent of 75 per cent in the fur-

nish., We are also engaged in work-

ing out a planneq programmea for

raising industry-orienteq plantations

for growing suitable species of pulp-

able timbers. The existing paper

mills have, by and large. been estab-

lished a number of years ago and the

need for modernisation of the industry

is being felt keenly. Government are

examining the problems of the indus-

try with a view to frame suitable

policy measures to assist the jndustry

in a phased programme of moderni-

sation and renovation.

Apart from these various steps
which I have briefly outlined, Gov-
ernment have decided that it is neces-
sary to offer substantial incentives to
attract investment to the industry
It has been decided, in consultation
with Ministry of Finance, that writing
and printing paper manufactured by
new large integrated pulp and paper
milly making paper out of bamboo
and other wood pulp, which com-
mence or have commenced clearance
of such paper Tor the first time during
the period from 1st April, 1979, to 31st
March, 1984, would be granted excise
duty concession to the extent of 50
per cent of the rates of excise duty
applicable on such paper. This con-
cesgsion would be available for an

.initial period of 5 years from the date
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of first clearance of such paper. The
total amount of concession fo a paper
.plant under this scheme would how-
ever be limited to 30 per cent of the
initial investment made on plant and
machinery installed therein so that no
unit may derive undue benefit. Thie
substantial concession which is in
line with Government's policy of pro-
moting industrial growth, will, I hope
generate interest among intending
entrepreneurs to come up with new
proposals for investment in the Paper
Industry.

I now come to Tyre Industry. In
1076, Government had announced a
Scheme for Excise Duty Relief for
Tyre and Tube Manufacturing Indus-
try for achieving higher levels of pro-
duction. The duty relief was given
in the form of exemption from extise
duty to the extent of 25 per cent of
the duty leviablg on clearances in
excess of base clearance with refer-
ence to base periods. This Scheme
was discontinued on 14th July, 1978,
and was replaced by a new Scheme.
The main features of the new Scheme
were as follows:—

(i) Tyre units were divided into
two categories namely, thosg estab-
lished before 1st April, 1976, and
those establishegd after that date.
For the pre-1976 units, excise duty
relief at 12.5 per cent of the duty
leviable wag provided, while for
the post-1976 units, the.relief was
at 25 per cent.

(ii) The excise relief wag ad-
missibly upto a level of 75 per cent
of the licensed capacity. Only those
tyre units were eligible for excise
relief whose licensed or installed
capacity did not exceed 5 lakh tyres
and tubes.

The new Scheme introduced in July,
1978, wag continued upto March,
1880, but was not extended during
the year 1980-81. The whole question
of giving excise relief to fyre indus-
try has been reviewed. It ig felt
that it is necessary to formulate an

Income-tax 270
(Amdt.) Bill

excise duty relief scheme for tyre
units as a meang to neutralise the
comparatively higher capital cost of
the newer plantg as well as fo en-
courage fresh investment in this in-
dustry. Accordingly. an excise duty
relief scheme for & tyre industry
has been formulated in consultation
with Ministry of Finange, the salient
features of which are that units which
commenced or would commence
clearance of tyres on or after 1-4-1976
but before 1-4-1984 would be elipible
to the benefit of the new excise duty
relief scheme for tyres for a period
of five years, from the date of first
excise clearances of tyres from the
respective units. The excise duty
relief would be at the rate of 25 per
cent of the duty leviable and would
be admissible upto a level of 75 per
cent of the initial licensed capacity
during each financial year. The
period for which these units might
have enjoyed the benefit of excise
duty exemption under the 1976 and
1978 schemos wiil, however, be iaken
into consideration in computing the
period of five years. The total duty
relief under this scheme including
the relief, if any, earned under the
earlier schemes, will be subject to a

ceiling of 30 per cent of the initial

investment on plant and machinery
installed in respective unit so that no
tyre unit may get undue financial
advantage, )

The statutory Excise notifications
giving effect to these decisions will be
issued shortly and copies of the same
will be placed on the Table of the
House in due course,

—

13.10 hrs.

INCOME-TAX (AMENDMENT)
BILL*

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): 1’ g
to move for leave to introduce a 8ill
?snétlher to amend the Income-tax Act,

*Published in Gazette of India Extraordinary, Part II Seetion 2,

dated 24-4-1981. '
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MR. DEPUTY-SPEAKER: The  the business for the next week.

question’ is: Therefore, I object to his statement
“That leave be granted to intro- being made reganding the business for
duce a Bill further to amend the the next week.

Income-tax Act, 1981.
The motion was adopted.

SHRI R. VENKATARAMAN: Sir, 1
introduce** the Bill.

13.11 hrs.

(The Lok Sabha adjourned for Lunch

till ten minutes past Fourteen of the
Clock.)

The Lok Sabha re-assembled ajfter
Lunch at fifteen Minutes past Fourteen

=t faars oraaw ;o (grofi-
q7) : gamfa oY, Jdar qreAw A
# w4t € F oft va¥ wWId wrow)
gafra wwar § | wa Af fadw
qicfeafa aff o =ik G & s
qrae zgi &, Arafrg " o ot
aft 9 oar & wwmar § f5 o
(& arsfen «ff & f& ewe wga
T g, @ 39§ marq ¥ fedi edra

of the Clock. grgas =i T vy ¥ | odr qfe-
[SHRI CHANDRAJIT YADAV in the feqfa % fafewa = & faoiem
Chair]

BUSINESs OF THE HOUSE

MR. CHAIRMAN: The Minister of
Parliamentary Affairs.

sfiR1 BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir, I am
on a point of order.

My point of order is under rule 288
and rule 289. . This is an effort to by
pass the Business Advisory Com-
mittee. Consistently, on three oe-
casions, the hon. Minister has been
coming to the House without consult-
ing the Businesg Advisory Committee
I read out rule 288:—

“It shall be the function of the
Committee to recommend the time
that should be allocated for the dis-
cussion of the stage or stages of
such Government Bills and other
business as the Speaker, in consul-
tation with the Leader of the House,
may irect for being referr?d to
the Committee.” /

Then, rule 289 reads: —

“The recommendations of the
Committee shall be presénted to
the House in the form of a repcrt®
The meeting of the Business Ad-

virory Committee was not called. 7
am a member of the Committes. We
do not know what the hon. Minister
hag decided. The honh. Minister can-
not take a decision with reference to

eI wAET w1 Azw AT
#ifgy o7 #e ds% A F I,
3% fegrma Fz FNE RAOE
wrdr M 34 F; qiiwgrie ¥ @er
Trfgg ar =k a® wi§ weAT
gae4 Fi gATA A0 ARGY & A
gate 2y afwa ad@ afcfafs &
ga Tasi @ @ § fr gfe amda
gury z4T wE ¥ AW, & fwe
iy fadi 1 QF o 7ff Fwa §)
ot gqfefeafa & ang #r aaE
gt o Aifkn @ <@ strgnr
THHT HIT THH| 99 Hfqm
e fawdn wEaigwdr a¥E A
dzw qmmwe foe =g fdd gow
% <@t wrgo

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND WORKS AND
HOUSING .,

o Wew  wecwar Teg o weGe
fauyy cegary { w0F o f3% % T
tad S afafi i asdr & 1w
AL T RFR §F qEE ) Tan
g qat w avw A vl v oy
AfE+ ugi gow TwmrTeR e A

**Introduced with thé recommian

datios of the ‘President.
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awsey X o wi §, wg s Feat ordr
W\ W F wdT g e A
W WA AT TR (L9, a7
gavafas; & 5¢ v & =i g F@
FA RN | WK G W @I
AT FAS AT FT JEATY , ¥ «IFT
F Saradgl & W Fadta wA HqA AT
FAEEET §, TAFi I & W @,
el S wiga A/ @@ g
SHRI BAPUSAHEB PARULEKAR:
“There are certain motions undsr rule
183. It will be necessary for us to
‘tell the Business Advisory Committee
as to what motions should be taken
up. The hon. Speaker has said that
.next week he is going to admit,
under ruile 193, a motion on the kill-
ings of Harijans in Andhra Pradesh.

There are so many other motions. It
:is not only the Government business.

SHR] BHISHMA NARAIN SINGH;
Let the statement be made. So many
_problems will be automatically sclved.

SHRI HARIKESH BAHADUR:
(Gorakhpur): Hon. Minister can make
‘a gtatement. But, we can also just put
forward our point of view for dis-
cussion. this week.

MR. CHAIRMAN: You have made
your submission. Your name is on
‘the list. You will get an oppor-
‘tunity.

SHRI HARIKESH BAHADUR:
Unless the Committee report is there,
how can we make suggestions? That
is also a point. If that matter is not
considered, how can we put forward
our views?

MR. CHAIRMAN: Anyhow, I think
‘that this is correct that the business
- of the House should go normally to
the Businesg Advisory Committee and
even if the Speaker is not present,
the Deputy Speaker presides, } think
that normally the meeting should be
called. But, today is the last day of
the week. For the next week, I
think, whatever business has to be
placed before the let the Mini-
sté? place that business. Alréudy ten
Members have made their submit-

sions. As a special case, I think you
will agree with that.

THE M!NISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): With your per-
mission, Sir, I rise to announce that
Government Business in this House
during the week ccmmencing 27th
April, 1981, will consist of: —

1. Consjderation of any item of
Government Business carried over
from the order paper of today.

2. Consideration and passing of:—

(i) The Disturbed Areag (Spe-
cial Courts) Amendment Bill,
1881,

(ii) The Merchant Shipping
(Amendment) Bill, 1981.

(iii) The Salary, Allowances
and Pension of Members of Parlia-
ment (Amendment) Bill, 1981,
as passed by Rajya Sabha.

(iv) The Sales promotion Emp-
loyees (Conditions of Service)
(Amendment) Bill, 1980, as pas=-
sed by Rajya Sabha.

(v) The Food Corporations
(Amendment) Bill, 1981,

(vi) The Marriage Laws
(Amendment) Bill, 1981,

3. Discussion under Rule 193 \e-
garding atrocities being perpetrated
on the Adivasis in different parts
of the country.

MR. CHAIRMAN: Normally, when
the Business Advisory Committee re-
commends the business, the practice
ig that the Members of the Business
Advisory Committee do not make sug-
gestions here but this timeé the Busi-
ness Advisory Committee did not meet
and I find from the list that three
Members of the Business Advisory
Committee have also made submis-
sions that is why I am saying that in
the special situation I am allowing

* them also. I request Members to make

only points. No speecheg are needed.
Ag th> Minister has placed the items,
s0 you can suggest that these 1terns
can ai50° be considered in the House,
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[Mr. Chairman) - W F T GITT AIHAT @ETE gt
xezzew, Mr. Ram Vilas Paswan will mwa] # wrods AMAT ¥ gET A
SH‘;tI G. M BANATWALLA o Wmﬁ;iﬁa"ﬁﬁww
(Ponnani): "I seek one clarifica- ‘T?T qw g a;qr G’-TWTQTW
tion. We Tare supposed to give HATT - EAT E‘ afeT gl % 5T
notice before we make our sub- =T G F7 87 ¥ gt e
mission. That is the usual prac- b N it il a o - ®
tice. We hear the Minister. After g Ty F A A @I § | WA
hearing him on the business that he wer ¥ fat o oaEl w9 § qT
mentions, only then, certain points can s, g
be presented. In that case, afier hear- ST & R T Er"r? 'I'-r't wr
ing those 10 Members with reference T TWHUF, SrEAF FT AAAT
to the particular business that he has : TE 7T & &7
announced, other Members should T 5&1‘&‘ " }EW 7T
also be allowed to raise their points. HIREAT ‘a ! FFIL H OBWT
Otherwise, in the morning, 1 do not QEATERUA &I, Gg A @ I 8 |
know what he is going to announce. > >
How can | decide? A fWw § 5 fewowd

Lric & @l & qdw By
MR. CHAIRMAN: You might not il o .

have known what he is going to an- Tﬂ‘Tf ag giﬁt E[T“ W & it
nounce but you might have e B ot I qq Fr feafy
known your mind. You might T B e 21 @ T gt
be knowing what you want to - -~ . o e =
discuss. I know you can make ¥ AT @ A A ¥ oaE '
Your submission. You are a very in- ¥ v W T8 & A fafaw
telligent Member. You fing all I S s omL s .
methods to put forth your views. URLEAUR C) Kf Fl'l'l'l"tﬂ-ﬁn qTT A ﬁqf‘a
waT wE S £ ouEr feafy
ot o faaw qrear o gamfy gz WX FNIT &A@l &
WERA, WA WA AW ATy T 9 g R A, A Fa aw
g & o fagzor foor &, & SuH gfeg g1 @ ¥ A7 9T T wWT
dfaum SreaT STEATE | qEwT fawy w1 §EIAT g, TR
—gfoms dF & grw § swgEa 1§ gearaay wE & afew @ oead @
—faweli & a1-Que-mTET FEFEEH | FRIAM A FT L GWTaAT § 1 gEr

afecfeafs § & g Fgr w1g v ag
gaTIf  WEE, AT TS AE Fga @ AW HEAT & &

aa & W W we I WY avmfr #grET, wIT 38 @0 fF @t
aiw & v afimw S S ammET X T I F AW A AT & &
o faz w7 & =1 3 Faa F faerger Qe T ¥fFar @
W e A 5 9udk ww aw I+ & WK wrf waAlwrare 99 @ )

Ty dEd Iw §1 ggw o faww
THIT HegldT &, IT &7 g &HT %7

#ro diYo W WIR WK ¥T 9T AT _ S wgaw : owwoww &
gE1H +F 2T g Y srser AT A AFeE wreew 9T AR |

. g, foai fam st o geae fadd o
& 1 e farr sraern | gET Oy H-— st uw fewnw qraas : sgfou
TE T T A 1Y AT gt Wl au gare § 5w o fafime v

dmfet & <@ § e agt o v Yagg @ wifgg 1w A ¥
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wrawweT fifg Wt AT E | TEW
anit oy W[ AT ArEA F
A o7 FLE wWE W oaw@ o
I T |/l ¥ & AW §
Yoy wEr § sgravHw T @i,
et ¥ omiq cH-pTH  SHIET 0
T AW T AE A FEEQ
g | faerdr AR & W aw dav
a8 gMT, oF wd gATY F F F
@A | fggerw F a0 ¥ oaw,
ot FHG ¥ gEr 0 fE@EET "}
FEr  F T Arfeai 7 @A A,
gHIT |7 WEHr aafe A &
for daw 4 &1 gEusw wafufc
gar wmoax fifma &1 Tagm
g FfRT

AT A1 QOT AIETTT WA § )
qv &9 H A1 Qo3 wiEgx Ay feafy
farsgwr =@as & 7 &1 FEgwHl &
qZAT F AH AT TIAT F, gl
1, wifgarfagi &1 s Er g
1T GIEFTT FEI H 99 A &Y,

SEM B HEIT AT [TeAT Y HTHIC

| g§ g A TWIH AT F
ar ¥z faur s  fr oz SR v
el & wfew & feeell & a0v F,
wgi ¥ far frew  fRat  fasw
ggw ¥, feeelt & gforw wfimar A
wgl ar, fr frer &y worafaaY &
faesit @ & Savar grfare WA &1

WA W ¥ (FWHY)
gl WErEy, HIEAT & FT 4T
qOy Ty ohwT g @
fog faug wedim @ & 7

aarafly wgen : ¥R wry
=t aufasruaiam 0§ ag
¥% @ E frwas 93 ¥ ww ag
Rt o ag frowerr &, e g7 2gar
W W T qF 1AW a+ gAr 1 qgt

qr  orfearedr  owad  fafaees
R § AR AFTTHRTAS E

awrafer wgay
fese av agq &0

st TR faeny weaTw ST, @)
¥ag ggTagar g v adrsa ¥
q FSAr W qux H fAwar g,
¥ agdfr 2492 & we =
AWM FUNT e & | wel faeer H
JATGT FY ATE & A, T A
AT MERAT FTAF F AN WK
qifrgrdz & A ¥ A9 § qra
9 @ Efe 249T & weIT
e @ auEg g § w oo
e a5 g, AWATg IIE 9 9
Aifsg wrw faeelr W Q. WA
St FEA " sgEeAr &
feafe @wa & =Iw & @ =m
WEH YT AT Tfragw O 97, TR
AT 9T Iy gy |rfge

SHRI EDUARDO FALEIRO: (Mor-
mugao): Mr. Chairman, Sir, I want

HIT 7F ATEA &

---..to raise only one point which defi-

nitely concerns government business.
To find a solution to the question that
I am raising, all of us in this House
must put our heads together, It is
not at all a partisan issue.

The discussion on Demands for
Grants has just been completed. We-
find that only nine Ministries’ De-
mands for Grants have been discus-
sed, and 24 Ministries’ Demands for
Grants have remained undiscussed.
One of the main aspects of govern-
ment business is to obtain sanction
from Parliament for its budgetary
expenditure. It is also our responsi-
bility to give sanction for public ex-
penditure, and that is Parliamentary
control over government expenditure.
Not only this year, but all these
years, there has been a steady and
also a gharp deterioration" of this
control of Parliament over gvern-
ment expenditure. This is a fact in



279 BOH
[Shri Eduardo Faleiro]

India; this is a fact in every country
wherever Parliamentary democracy
exists. Because of thig sharp dete-
rioration, there is no control actually
over government expenditure. Not
-only are the Demands for Grants of
only a few Ministries discussed, but
even, in respect of the Demands for
Grants which are discussed, most of
the Members are allowed to speak
only for five minutes or so; you can-
not have any debate 8t discussion
‘worth the name in depth under these
circumstances. For this reason, the
Commonwealth Speakers’ Conference
a couple of years ago, in Canberra
had strongly recommended a Com-
mittee system, a system of Standing
Commitiees, subject-wise, with refe-
rence to the various Ministries which
-are constituted, so that the discussion
chould be in depth and suggestions
can be made which the Government
.could also accept and Members also
.develop some level of expertise...

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Yuu
may raise it when you speak on the
‘Finance Bill.

MR. CHAIRMAN:
note of his point.

You can take

SHRI R. VENKATARAMAN: If
. he speaks on the Finance Bill, I may
also make some observations.

SHRI EDUARDO FALEIRO: Ther
‘T will raise it on Finance Bill.

MR. CHAIRMAN: All right, WMr.
‘Harikesh Bahadur.

SHRI HARIKESH BAHADUR: In
fact there had not been a discussion
on the Demands for Grants of the
‘Miriistry of Education for the last two
years. At the same time, reports of
1he’ Umversmf Grants Commission for
the years 1973-79 and 1079-80 were
not discussed.  Therefore, I would
like to suggest that time should be
provided for discussion of these re-
ports of University Grantg Commis-
sionl Because education is a subject
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of vital importance, I have alreidy
given a motion also on this and I
have been continuously representing
and telling in all the Business Ad-
visory Committee meetings and when-
ever 1 have got an cpportunity 1o
speak here, 1 have spoken. I do not
know whether the Government is go-
ing to accept it. Very humbly I re-
quest the hon. Minister for Parlia-
mentary Affairs that it shculd be
given time, .

The second thing I want to raise is
that the prices of essential commodi-
ties are going up and especially, sugar
is neither available nor its prices are
controlled properly because some-
where the prices of sugar have gone
up to Rs. 30 to 40....

SHRI RAM VILAS PASWAN: In
Ranchi it_is Rs. 40.

SHRI HARIKESH BAHADUR: Yes,
we read in papers that in Ranchi it
is sold at Rs. 40. Therefore, I would
like to urge upon the Government to
provide time for a discussion in any
form on the sugar prices and its non-
availabilitv. 1 hcpe these *wo sug-
gestions will be accepted.

WMo  wiww  wwz g
(Fmeiige ) :qmafa <, & & gam
T wrgat F 1 fagre Wk s

Ry Ffw Ty Ty F fFAr
safegn faar? ¥ fagre wi< sere
Ry F dar-faare F oswE w5
frrerr s@ & far oxffa dfen
ATE & gag faad wom frgwr
garar . famd wodr Sy ot
yew W1 Ot R ag faaw W
Wwamw g1 DA grafga
TF 391 oT geafedt w1 wrofe
TwA F AT R §1 gferm
fewert ) waaar Har 1 wwa
w§ WA wrEaTwEak
wa: et fagay & fag s
g ¥ T8 w fawawy

| afewfrs ¥R o wmE At g
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§o gueiyy Iox et
w7 & feearg & ¥ wrdvd
SNfaFr & F AT YT TE uiw
HFCHT Aqr 4@ 1 ¥ faearfeay
¥ quaty #lk IaF  fawaET S g
Iorr A fwar mar § 1 F wmHg w<ar
g frond goarg ¥ Frdww § 5@ oY
gfenfas  frar s

SBHRI AJIT KUMAR SAHA (Vish-
nupur): I would like to make two
suggestions and request the Govern-
ment to consider them sympatheti-
cally.

The first one is a comprehensive
legislation for the Bidi workers. Sir,
as you know, Bidi making is an in-
dustry and 40 lakhs workers are
employed in this industry. Last year
the then Labour Minister, Mr. An-
jiah in reply to my questions said
that the Government is thinking of
bringing forward a  comprehensive
legislation. So [ request the Govern-
ment to bring a legislation in the
coming session of the Parliament.

My second point js about the
nationalisation ¢f the wolfram mine
of Chanda Pathar in the district of
Bankura of West Bengal. Already
the Government has taken over wol-
fram mines in Rajasthan. I would
request the Government to bring for-
ward a bill to nationalise the said
mines in West Bengal.

MR. CHAIRMAN: Thank you.

sy TTREATC WRET | WE ), XA
s & (% qrowt e s &, sl
Ty ArET-%T Ay o

ot TROYNT et (vzAr): § faw
21 Y @51 wgeAqel i 5T ATRAT
g1 48 a7 wredh g & e oy e
wienfed oA T X E T
W i agw it | ag wed amw § A
¥ fore & et grurare dar § 3
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& I 7 #1 ¢F AR FATA AT
IMETE | R fgRE™ ¥ fewwi
FEANHE @& gew R s
forer ¢ & o 37 @R E gl g
fargr< # feo¥ ww e § 50 ¥ waww
foren= st @fvgy sogdim @ &
T IE TH AW A TS0 g @ § )
afreag #, Fafes ¥ w1 w9 [weraTT
# var & v g e Aol & I A
Few H 3 femai o gem v @ o€

wrafer wgiaw: ﬁaa,m'ﬁf
s A E § )

Y IRTAEY WIFE : WEl, THE =T
T E AS I A

sl wgay o uy s Ay fowy
A & W WG R IR )
OB TIREHT WS e e
SR aT |

qwrRlH wEIRN ¢ UE AOW T A
It AT wET T T=l F G-
T gy far wie TEF IO wEe

(zuwnTe )

Wy CEATEAY HedY @ Sy fHETHi
Fraw LT

T APEY A W T @
fi siree feed eftar: wiye & s ) A o
gyfe S ¥ o &5 gyaT swe faur
sttt AR

off TEAT wrEE . 8N IV T
|/ I =& WA

gl "y ;. ®% N w1 A,
afamr o =T ) ST AT & ) T
€ WY WHY F R |

Y TRTEATT W ;5 0@ A
T AT 9T @ § T T forg oft v
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[t <raaTe TEEh]

fraw § w4 3 waiaud; F & A
- T | v ¥ §F AT T B
78T B IR T8 9< 7gq A wifgq )

TF W ALAT gAaTA g Ay R
Twar AT g 1 ZA W F A omifouo
FT WET AALF T AT W& | T FoLE
T WRE ) T TATAAA A AL A Q
5 qIEqt F g0 F A F 22 AT
w1t @iFrT fra g fF g3dF N T
T 370 UTA) FweTze wqo @ &
TH faafadr § F owqaT w1 0P g
W@FET WA T wIELFH A0
“gare A ANad e wd 7 oA
Fa Siwga #or s wara ¥
IFT H TTFCITTH FLA GG A4
) 4d I F a9 O woard faar
& g7 Faae w0 FiAD fear @i

Higo To & HENAT H W i FedY
g fear s 1

N AR G IGr AT AT 1 {
9 HIIT T 9GH AT &7 AL FATAT
gt 31 7 fFa-fea wiat & fag waman
ST &1 §—

(1) =300 & i F saFd
e B,

(2) S@& Tz WS wE,

(3) mixidla Tavg wF BrE,

(4) &7 aar qAqF THOH F
oo gR1mAl F fag aigst N gH),

(5) =ada F72 § ‘qeg gl
gedidEs’ |
AR F uP A @qu § ol 2w
<@ & fe wadrer aifwedin v giga
T ¥, 9a¥ WY ¥w w7 @A A qg A
[ F W @ @ § O whg g R

W far N aa 3 zafag §
TgT g 7 o7 garw o oF faaw agw
F wifge, fora¥ g7 gq o 9 fewrara
& forg o= saragifon waq 957 &% |

Nt wWTo QAo AW (F7)
g A § WX wNE F -
= A g F & favg Jgr
Tgn § | 9gqr fqar F--wawmw
el BN FEEl A gwa ¥ oavEd
# 1 Mo Eo To T TAFER
# 1975-76 ¥ & wAIAIE Frev
MI? W FW o M Wi AW
T 77 3-4 " Aqfed =
FGur wrar & fad gy uE Hder
I4GFF IAG ANG A A AR R
fras: g1 +€ war 74 Ra
TWGNINTAFT E I FE
7igd I1w A faad g =0 3
¥ T4 4G AIITIH OFAI
Jar & 1 wagd M W F AT
38 ¥ ¢ FAWON X wR AT
g1 qr F FAH A alaTe § 1
AN ¥ zg wfET ¥ s gaw
¥ F w¢ @ AT AW A AN
TrEw FUW T0AT g 1 TFE R
FW T Ee W AT freqr § oA
Faaifedt qe AT A 72 ¥
af Are Wl =T T 1 AT FH-
qifedt gt g giar § @ w3
siar fF &2 IE®we Bam 1 g6
giewt & Fara & =rgar § & s A
F G0 @ WL AW F CEATL-
¥z fgar sig | S ¥F T W ¥
FT 2 wad DI & wrEw LA
g U gEgare g & | AZ FHA
qEgAIH ward § WM IPw wLA
T GNOT § | T FOAX w1 D AN
gearg W gN A wiww frar smr

stfgd 1
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- A} fF oaedw wE
sl X gfordl wfenfadt o &
T gofedrs w1 faxw A e
faar § | w9 sgwigRw ¥ d7g
aifgafe A @ v@ § @ &
wgn § & wafews ¥ maam
sfer ¥ wfrad o ¥ v gare
g wifear waak o me-
goux wefrdl 1 W e s
fear wrn & dfac ¥ v amw
T foar smar @ WX wasr
R F fafrw degradt ¥ qs  faar
AT AT Ag A 9 § ag W)
¥Fag gl wiodw A WN o
W oA g A 9 uw
A w3 ¥ ow W fEiw
gar wifgd e AR @ 3R
g JE A ARy 1w
AW T AT R F A FT g
e N ¥ ST @ & wF §
IO IHST WA FWIGEAT® FT
TFa FS & | F@ qC THAT
g9 & gg 97 diT fag M@
SR B (C I B T S
¥HAT § T A wq &Y @1 AW Ty
&I W F ogan & wfafEar
W@ A ¥ ower wrdAw 2
fggeam & stig g sto weAEET
N /e W W AW oA oI
w1 ¥ T FAAT A0 WG | Wi
Re & mfzaifed i g &
A A oA faar v vgr g A §
AT § 5 3 ¥ wrw At gaenr
¥ o seaae g oan? & @9 ¥
o @ @ § Fawr N x@F Ay

L (LA

it fewg ga gex (Arear)
¥t o g A oW
Tgar § fo ) fagg sy fwg g
wm*i‘ otrrfoqoﬂ

VAISAKHA 4, 1903 (SAKA) BOR 28

nfefafdt F oF i A w= N
g | F ogmer wame X ovgr g oo
qAAFT AN FeO@ AN FEar Alo
wrfo To & FEATH WEHQ A0S
fafer o 8 wax afesns &
> wrfo wo M wfafafa’ =1 dwwT
FT W M AT AqqrAT F Sl
qenfreaa & faens qar  wied
fadifgat M afafafedt w1 g
W frdlerr w7 @ 8 owa Wi
T G g AT Wite F1 A omrdone
F1 WOA WEE FAw N wifww w7
W § | WY I AN wdEar #@w
TG AT FAT G2 ) AT g
HA: ¥Y WG wAg N FEAGH
gfemfea fma st =nfgd

qad gez deww frfwde & wsmge
13 W% 1981 & ¥WAT ¥ HiHA
feqa @le Fag 9¢ WA B A
HAY Wl & wC ouvar ¥ W E N
T At & foq wagd w1 oFE-
1 240 faq g1 wur & 3§ frafea
FH WAl TFA B TG ASGY
T FH AW aur aifww Aegd AR
wgmé war ][ A oA owwm § o
e foafi@ & 12 we 1980
F WG HE A G TR F
qrg NarT /) S @0 Arens gg oA
gegi  exfEmia A 9w w0 W
Tl FH K oA wE N
afl oF zH faafer dgo wdigar
g\ & zwmagar § fv il waang
N Friqrd H THa N var srar
Tifgy st g9 g¢ @ fqEc foar
s wTiEd o -

off ¥Owr e ag <ram (wesisT) ¢
wqrats HRGL w14 AR S T owAN
Fag A wg g A v wgEq
fawdt =1 o fwur & 1 & A
 frew vqd AT WmgEr g
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[+ gdw o= Tram]
qger gy & wer Ay wTq ¥ OF WA
¥F 9aT F wamar war fFonl W H
uw W ¥ 46 wwAfaw gEnd
fror zo feaf & gf & ok ™
e & dew § o i aeg 0 A9
W aaa ¥ gk w€ ug faw w0
faqz & 1 gwt ¥ # watwifas
weqr g fafww fagiawr oot oo
satfa asdfew g € sl =
¥ mrar o WIGA FLAT ¥ 9EH
TOEE &9 WITE W TANT QEAC
®1 a1 faow & @6t a1 oM oS-
A fgar #0 a gwa<g & TR
TW Fr AFEifaw  Worrei 9T q9r
qEE G | ug Heewgh AR R
§ wger § f5 =@ wondl wig N
FagS ¥ wfmfae fog d Ged
e H =y g0 wF |

gwrafe St wiw ) IER WX
¥ grivad § ag uw faeerser &
% 9 = T "Wk <fomr f
¢t ) g AR fawrer § 1 W@E A
it W Ffeme F @A #
fafaw #@ oz ==t &1 wage fwar
g few mgat & 9w 9 T=T T
& wdt g owigwr g owdifw
T W fegem W ogww § W
37 FHAR & A1 IgRN TTH SATH
fear A wfg | s W@ F
qataw frsaiam sk oacEw & &)
it 70 F LA F R H gw
gza ¥ s=tgen =rfegd

N wadre fHE weaw (wiEer) c
g wwrfe St dedir 14 T
ft 7w wworg & feo o faw-
IWF oA wad: Fdd @l g v
¥ & ara W wreg A ¥ AT
R LCo i :
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wamE § wifs gww ww s
g ® A frmar o &% o
gHivg Wl €8 s Wy gy
graor el W faselr gRAr Sowey
Fuf W¥ ok wiger ¥ fgng A
gfear Y & 7Y AoEd T fawelr
% FAAUA &A F( suFEdAT N WA )
faeelt ®1 Saguq  fwAX AT
g 9 WreEegEEdw 1 AT Sl
i raw faadl & svwwmw f@
w1 faad geie @aE § WE
G SIEaT a9 1 T IART et
FerEd & 9gw  yge e fen
wio wifE faend ) swacar g %0

=5 s & wigan g gw 7 woong
feaia Hfiqr ez fam wgre wife
M woHt ¥ W S JWET F@ E
AE! AT WUEl W g | ag Walaw
fros & =t et wwfaw 7
s T wewfuw dreda O quAE
g | T T OH IOW F oA
2q WawwE FaW IOW wd |

g Y AT s wSAg A
FAGH § a9 ww =gy

SHRI BHISHAM NARAIN SINGH:
Sir, I am extremeny grateful to the
hon, Members for the waluable sug-
gesticns which they have made. 1
have noted the valuable suggestions.
I will also go through the proceed-
ings, and if it is necessary, I = will
bring it to the notice of the Buginess
Advisory Committwe,
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wt on faeara Qe (g W
A feg §

MR. CHAIEMAN: He has said that
he will go through the proceedings
and he has taken note of the sugges-
tions which have been made, and
if necessary, he will bring it before

the Business Advisory Committee.
‘What more do you want from him?

Now, let us proceed to the next
item.

14.49 hrs.
FINANCE BILL, 1981—Contd.

MR. CHAIRMAN: We will now
take up further consideration of the
following motion moved by Shri R.
Venkataraman on the 22nd April,
1981, namely:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1981-82 be taken into consi-
deration.”

Shri Kali Charan Sharma was on
his legs.

He may continue his speech.

Nt wstww wat (fe) @ -
fNa gy 7w, & wx frdew
FT W 91 A A wFew F qrada
frr @ A 7 @ WA g gt
' AT WrHfaa sear argar |

fearal & I & #% wmod f4d-
W fpar @, IgW ux @ @@ H;
frarae a@® *t wravrEar & 1 ww
@Y ¥ 5 wrifre SR ¥ |
TR T § oA ST A A
¥ WY g @7 F AGF AT §)
frar #t ot R w1 ot s
a1g fraqr §, oed TaAd @@ e
oG d A ¥ § 1w
frdwr § fF sma g & g @re
729 L.8.—10

S ® WE aifs ag G T T
NS F gangw ¥ @ *T oA
T HF

far fom st & sfw  gargw
¢ | & faf & wo-wig g
IEd glafa gorer 9% J¥ Fed
g sk i ofi sy & SaF wiv-
wrq qgt SEw o wmy @1 wfgd
get frg W wiefin far A& @
e # sgwemr weAl wifgy wifw
g frare #1 genfew st s

T FT HE )

Wed SAW TH F% q2W F gl
AT FA-TFFEG FT HAIC KT
sufwg agi o« afrs wwar @ Ta-
qgar 93 Annfe vORr e A
aga qorsw g 1 & faw #N ¥ wy-
Qu FEm F oag w A faww =
g s d o sy g s @)
Q% IO w@iHd & fHg siemifga
Ll

w9 Fiv-gess F oA
¥ FW wAg oy J@r sy fw oo
afitr eqigs #1 A e
g AR feem F gmEw N A
feat ot & « T AT W= wwA
w7 ¥ fruffee s aifgd o 9a%
gfm  wraser gwr wifgr o
gk A N wy-syaeqr ¥ fwery Fr
gr fafie wam & 9fv ag
Jafes aegel #1 swrar @l §,
i gah F03T &t 9fFR F7 FFAT
;ifgq | ma feafq ug & fr oAl
qX FFT FT TG FAT TG GUT § HIT
fram fed-afo-far s R o1 |
g e @ & o mo e shar
g SuF s FWEEAT § Alww W=
g A fegw o ogwar § @
IERT A 12, 14 TET QA ST
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% | =8f5e @i iFT o2 fRardl, &g
foaral, & foo s &1 ¥ w
gt wifgd ) .

- gAR w_w # wifeare da ¥
FA-groar w1 FEr fazg & 1 wm
ft wdta wrfeardy aw-geaar 92 &
At srga-fralg #@ & 1 § A
et W A Sy § ¥ e
aFE W § F 37 § wuq  qfaare
1 WOy F@ § 1 wafag
FENG GHIT AT I ORI FIRA
9 AvY w7 QHr gfaard & ey
wifgd, o S%r Sigaae =
IS5 qF |

T J9C ¥ Wex wIW A WA-
gfaaal & fog aga s sqgear At
& & | ¥gl 97 ¥FW UF &y qITA
g X faw ga ¥ fAga
FLAT Igar 2 5 mew w3qwm F¥
famrm sz ®, & &7 T@Er 9Qr
daw7 & aAmte A giEwd
wgarar =gy 1 g feawfa-faa
gt Wr WY & ) AR uqA F wf
aal § 3z g7 & BF a@Emmm
gfawrd aga 7 7 & Feor A4k
Y 91 FY BT T 3 FT AT FEAY
ect & | TMT Igr 9T W@l W
Fal # glagrg 7 afe =y

g 1

AW gEaea AT & HT F § AR
& gar ¢ f& s94 g #A g
& arg WY g1 A7 F a1 F sxaeqr
g7 oaiEt F qE & Ry agdi F ¥y
FA A G sqFEAT §, Aq0 IAY A@
JEF WisY # WY 91 & qrAY wrar af
T GHX § 7 ZATY FATIAE) sq-
R F geai A IF FIH 9gT AgALH
g | W o7 TP A AATTRAT
2 ) 5§ Ta-adfa drwer § dq o &Y
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wqfT & graw ¥ faca feqr war
g e A% ok awd A
LIEECE T (O

& gHT F Fardt A wiay
qIHT ¥ S1E¥ F7 A AT 2, TG
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W R UST HWX WX @i
AT F HITT IFH X A FT 9
W@ & | TR ¥ Feqrava F wegay wr
FIEY TFIX T q@AFE |

Fqrqd oF =T fadzy wer,
ST ¥ frar Far & w1 gard wat
g€ &, wial ¥ w7 wifaarar ofegwr
# weq q¥w ¥ & §§ gore forarst

‘#r ®Y § 1 fra¥ fawedt gy

vy fae wer gard wer FeE
aar feafs & i & fF wox oz
¥ TadY aT daw ¥ forwdT w7 wEF
QU T a4 1 faeafamrrs wq-
IA WA IGE qGAT A HT
T & 1 A1 q faw G ¥ wgmi fE
forerr & @@ § S wpAT F FEqAHT
#F F4 § I QU FW ¥ g
o qLHE ®Y ITAAIEF qZ1Far
agra atfey WL qrator wAAT F Fhv
forar & fos? 7 <@

TT weal ¥ 9§ waNg
&Y AY ¥ St g9z W frac § Igar
queT F FX QT AT { a8 FEAT
wizAT g war Ay w9 fyder fear
o7 % 1% ofare® fan s o
mr wx dg & 9T w0 sqrer
q¥ HU AT giaar ITA wqqd 1 193
F§ FOT AW F QAW gAN @
gsar | & guwar § 5 g w0
it frd¥ o ¢F e fE T
A8 § o% e ¥ g ¥ q9F R
#7T Y e FT ERw 4 1w wedd
¥ ar% & gF: aote ¥ qady F@C
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gt Tele wtat § B e
& WIT T, iy Saw 6w
Ty aeg A ghaemsl G W ¥
e 38 |

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Deputy-Speaker,
Sir, after the new Government came
to power, an unprecedented drive for
placating large business hcuses, both
Indian and multinatienal; has begun.
The fact that the drive is acquiring
a new dimension has not been hidden
by the Government. After last year’s
budget in July, 1980, in a meeting of
the manufacturers’ organisation, the
Finance Minister himself boasted:

“The private sector has never
been given such facilities by any of
my predecessors fer raising pro-
duction and profit.”

This was self-confessed. This year's
proposals of the Finance Bill and all
other economic policies are pursuing
the same goal with vigour, Instead
of the resource mobilisation by the
Government from them and from
other vested interests operating in
the commercial and agricultural sec-
tors, the Government has taken to the
policy of giving them free rein, pla-
cating them, depending on them and
letting them ‘develop’ the economy,
going in for export and in the bar-
gain when they fleece the ordinary
people, they do not interfere. They
let the free market operate. This is
the new grand strategy. On top of
the fabulous concessions to them last
Year, this year's proposals of reduc-
tion of surcharge on income-tax for
domestic companies from 7.5 to 2.5%
special concessions in free trade zones
etc. and practically no measures for
strengthening the public distributicn
systéin are only some evidences of
this strategi.

Instead of attempts of resource
mobilization as mentiotied above,
keeping 1orge budgetary gaps and re-
lismes on ndt omly immeral but also
speeial bearét bonds to lét inflation
g0 unsbated are also an integral part

of the sarhe strategy. In this stra-
tegy, a common man of the country,
lat alone the already 48 per cent be-
low the poverty line has the place
dnly as an object of being fleeced
and being bled white.

14.59 hrs.

[Mr. DEPUTY-SPEAKER in the Chair}

In this strategy, the earlier lauded
concepts of growth according to pian
priorities, lccation for balanced re-
gional development, size of units and
technology used appropriate to India’s
needs and creation of employment
subject to efficiency, encouragement
to new entrepreneurs, all these which
were there in the Industrial Act of
1956 are abandoned. And what is
more? The declared goal of the Con-
stitution—economic growth with sc<
cial justice—has been rendered totsal-
ly irrelevant. But what is the result
of this strategy? The result ig that
the whole of our country has been
placed at the mercy of large busi-
ness houses and vested interests, The
speech cf the Finance Minister at the
61st Annual meeting of the Associa-
ted Chamber of Commerce on 19th
April that the Government would
have to think of an alternate strategy
if this fails is a backhand admission
of the failure of this strategy on which
all his hopes are pinned.

15.00 hrs.

But, Sir, we know that this talk of
alternate strategy on his part is a
ruse meant for popular consumption.
Sir, his only alternate strategy really
is: “After me the'diluge”.

I have little time, so I cannct ela-
borate. I can give a few examples.
Rise in prices of essential commodi-
ties is unabated, purchasing power of
the rupee, which is already lesg than
24 paise, is still further going down;
concessions given to the individual
income-tax arrears, of course, are at
the expense of thé State Exchequef.
QOur Finance Minister is a clever man.
He has invited these people to dine
in other people’s kitthen insted of in
his kitchen, but has pocketed the
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credit. But Sir, even those conces-
sions are also starting to get eroad-
ed by the price rise. And about the
effect of the price rise on the toil-
ing millions, the less said the better.

Sir, I shal] digress into a side ef-
fect of this policy of giving free run
tc the large houses. Of late, wool
industry has been delicensed. In the
new Textile Policy of the Govern-
ment, the Government did not stop
to think what effects this will have
on the wool spinning and weaving
cottage industries in which lakhs of
pecple are employed in the back-
ward region, including Jammu and
Kashmir, UP Hills, Rajasthan etc.
This ig just an example. This is
the attitude generally of this Govern-
ment. This wi'll be the effect of this
policy on small, medium and cottage
industries that they are threatened
by the big sharks. But what is the
behaviour of the Finance Minister's
main props-—the large business hou-
ses? Special bearer bonds’ sales upto
March 31, 1981 was only Rs. 70 crores
as against his expectation of 200
crores. And out of the stipulated Rs.
800 crores upto March 31, 1981 only
about Rs. 68 crores have come. If this
is the position with regard to special
bearer bonds, what is it in relation
fo income-tax arrears? Income-tax

arrears now gtand at about Rs. 1,000

crores, according to Government ad-
mission, And, Sir, in this there are 131
industrial houses from each of whom
above Rs. 10 lakh income-tax is out-

standing. They include such friends
of our Government and big sharks
ke WM/s. Modipan Ltd., M]s.
Good Year Lid, Mls. Indian
Explosives Ltd., Mls. India Foils
Ltd, M]|s. Texmaco Ltd. and
Jayshree Cotton ©Lid. of Birlas,

Messrs. V. S. Dempo & Co. of Goa,
Messrs. Indian Express Ltd. of Go-
enka and even Messrs, Dharanga-
dhara Chemical Works Ltd. whose
proprietor the other day went in for
declaring fat prizes last week in the
company of Mrs. Margaret Thatcher.
This is the contribution that they are
making to your tax arrears.
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The .outstanding advances to MRTP.
companies fom public sector financial
institutions upto 30th June 1980 stood
at about Rs. 800 crores. It must have
increased quite a lot since then. And
with all these, the large business
houses are having bonanza. The MRTP
hcuses increased their assets from
Rs. 5598 crores in 1972 to Rs. 12,457
crores in 1979. In this, the sharpest
increase was the fruit of Emergency.
They have more than doubled their
assetls in seven years. And out of
this, the assets of the top 20 houses
inereased from Rs. 3059 crcres to Rs.
6619 crores, i.e. more than 50 per cent
of the total assets of even MRTP
companies from 1972 to 1979. By this
time, it must have jumped further.

These are some of the examples ot
their behavicur towards this Govern-
ment and towards the country. For
what benefit is the Government
allowing such a terrible concentra-
tion of economic power in their hands,
and placing its reliance on them? All
the concessions that have been given
to the large business houses in the
name of exports, are known to every-
body. But can the Minister say that
they are honouring that obligation at
least? I am sure that the Minister
cannot claim even that. Moreover,
is it not a fact that in a number of
cases, these large houses spend more
foreign exchange in import for pro-
ducing what they would export?

I have seen the figures. In 1875,
ten Birla houses tcgether spent more
in import than in export; and ended
in Rs. 12 crores of negative foreign
exchange earning. It is happening
with many houses as well,

The Finance Minister has received
a letter from one Mr. Prem Prakash
whose son booked a truck chassis on
Birla’s Hindustan Motors on 16th
March, 1981. Sir, this will be one of
the examples to show how, in a dif-
ferent context, these monopolies are
contributing to the price hike even in
respect of other things, apart from es-
sential items like edible oils etc., and
how that affects the small entrepre-
neurs, :
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This man who, on 16th March, book-
ed this chassis, got a proforma...

SHRI EDUARDO FALEIRO (Mor-
mugao): Has the hon. Member given
notice about these allegations?

SHRIMATI GEETA MUKHERJEE:
No allegation. (Interruption) Why are
you getting so nervous, suddenly?

AN HON. MEMBER: She is not
making any allegaticn. She is prais-
ing your activities.

SHRIMATI GEETA MUKHERJEE:
Forget about the letter to the Minis-
ter. I have got the copy. On the
‘basis of that, I am giving you this in-
formation.

MR. DEPUTY-SPEAKER: You can-
not make an allegation.

SHRIMATI GEETA MUKHERJEE:
‘What is the allegation—is it my saying
that he has booked a chassis?

MR. DEPUTY-SPEAKER: No. No,
Please. He hag raised it. No allega-
tion which is of a defamatory or in-
criminatory nature shall be made.

SHRIMATI GEETA MUKHERJEE:
What is this? What did I say? (In-
terruptions)

MR. DEPUTY-SPEAKER: There-
fore, T will go through the proceed-
ings. I will go through the proceed-
ings, and take action.

SHRIMATI GEETA MUKHERJEE:
The Finance Minister has received a
letter from Prem Prakash...

MR. DEPUTY-SPEAKER: You
should not make a mention of any-
one, 'No, please. Don’'t make a men-
tion of names. .

.SHRIMATI GEETA MUKHERJEE:
His son has booked a truck with
Birla’s Hindustan Motors on 16th
March.

MR. DEPUTY-SPEAKER: You can
make a general statement, but not on

a particular person who is not a
Member of this House. No, I will
not allow you. Come to the next sub-
ject.

SHRIMATI GEETA MUKHERJEE:
What are you not allowing? Sir,
please listen first and then decide.

MR. DEPUTY-SPEAKER: Yes;
that is what I said. You should have
given notice to me., You should have
given a notice that you are going to
make mention of these things. You
have not done it. Therefore, you go
to the next subject.

SHRIMATI GEETA MUKHERJEE:
You have not listened to me.

MR. DEPUTY-SPEAKER: No alle-
gation should be made—the rules are
very clear—about a person who is not
a member of this Hous&,

SHRIMATI GEETA MUKHERJEE:
Allegations about whom and for
what? Please listen to me.

MR. DEPUTY-SPEAKER: You

should have given me in writing.

SHRIMATI GEETA MUKHERJEE:
Please listen to me. I am not mak-
ing any allegation. It is not a question
of allegation.

MR. DEPUTY-SPEAKER: Do not
mention the name of any person here
who is not a member of this House.

(Interruptions)

SHRIMATI GEETA MUKHERJEE:
Somebody booked a chasis from Birla
on such and such date. What was the
invoice? (Interruptions)

MR. DEPUTY-SPEAKER: I have
gaid that I will go through the pro-
ceedings.

(Interruptions)

MR. DEPUTY-SPEAKER: That fs
all right. -

SHRIMATI GEETA MUKHERJEE:
What has happened is this? The Hin-
dustan Motors increased the price of
chassis by 13 per cent within 35 days.
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Allegation against whom? What are
you ruling out, Sir?

MR. DEPUTY-SPEAKER: You
have mentioned the name of Mr. Prem

Prakash and all that I will go
through the proceedings,
(Interruptions)

SHRIMATI GEETA MUKHERJEE:
You would have agreed with me that
this is & very serious situation. In
the vast rural areas the peasants are
being fleeced by the industrial and
commercial vested interests together
through unremunerative prices. Rursl
vested interesty are also in league
with them.

Peasants in West Bengal have re-
duced Jute acreage this year because
they did not recover even cost of
product:on Agricultural Prices Com-
mission is now deljberating on it
Wﬂltheybg advised toﬂxupﬁhe
support price of jute at Rs. 3.00 per
guintal Or there the boynty of the
Government will be found wanting!
As a corollary to this policy attack
has been mounted on the organised
wopking class and other sections of
the toiling masses. (Inferruptions)
Unnecessarily my time had been lost.

MR. DEPUTY-SPEAKER: Four-
tegen minutes have been allotted to
your party. That is why I have rung
up the bell, You have crossed 14 min-
utes. Please conclude with one or
two minutes,

SHRIMATI GEETA MUKHERJEE:
I would conclude by saying that nei-
ther his present strategy nor his alter-
native strategy of deluge that he wants
to lead us to—we shall not be a party
to it, and that is what has been re-
flected in your Finance Bill. There-
fore, 1 reject it.

ﬁq«mm(w‘l:m
wEgrRE, v ¥ feufy & a ¥ 4@
% I FE § 6 agwd guafeafe
w4 § forad frg g Y e
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AR ow ¥ wiTET 93 % 1970-71
w1 gff WA I§ AHFT 100 TWC
AHT o, & 2-2-1981 F AN
E-FIHF 266. 2 A T
4 %S, 1981 %7 Tg=awi® 270.8
& 7 | wifgr 7g wgmE WP aF
Tgar SOQA ? il 7Y g & wgsl
FofrEy g, o A g oW ¥
qgT IqeW F  SATAT §, Al H I
WTE 9T Iqesy A& AT | TR
FIXT T gAY gA7 ¥ TH
WY I § g@ @wAr

& ot ®ww gwERE-aEE &
I ¥ uF wdfew 93 @ 9v Q¥
AW AEH gET TS fgrgeam § aday
fraft T aw afr gk & 1 & a7
®FT goaT e g

Economic and Political Weekly,
November 22, 1980:

“The Plan document offers no
estimates. For this, we have to go
to the Drafi Five-Year Plan, 1978—

..According to the estimates in
that document. 48 per cent of the
rura]l population of 490 millions
1977-78, or 239 million persons, w
below the poverty line. Of them,
130 million were below 75 per cent
of the poverty line, being the

poorest of the poor”

T 64 WX 65 ¥TTT QF WA
ﬁmﬂﬁ,wﬁmﬁm%aﬁ
F1 AT TIGAT WX LA AT WIHY
faydr geqr & wrow W F § X
CICEE (C I B ¥ g
aam & fegeam ¥ s a3
wrRHT, Tegafy oft, ¥ ww F wWAX
HAW WiSr AW X DT AT A A, AN
T & q7 | IRF FAET F oww
# ooy foer & OF Ay F w9 W™

(I AT F AAT, AT WSS AT g
@ @, A qR 9qr T= fF OF
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9% wfas o w9¢ wfa fgd
FATAT § | TaAT AT gEA faw @
qr | 9% IAE1 w@EHT AT @A
T F@ w1 ey 7 wfasre T
¥ 1 7z ST g fear | @ A@
¥ W7 g 2T fF AW ¥ we alE
Fgar @ St ¥ 14 _MEA TIAT
e w9 W HC faar 6
Al AT g AW & g gfond
#q7T TFAT | wEY QW@ Y A UF
OEER 0 A AT IR @R X
aw AT fowmr ¥ ag wnar fv s
faoarg a1 o ww W fggem ¥
T &

Paverty line,

18-4-81 ¥ W T WFH
wfmar & sof @ widww fawar
g

“Bureaucrats and Politicians—~
. Partnerg in bending rules.”

# aver g1 IFH qgAT ATEAT F, | 39N
T fear g f& w0 ;Y
During the last three decades,
Indian bureaucracy has consciously
established solid linkages with
political leaders, big industrial
houses and international agencies.’
T AT AifewT B0 ANGE | WY
WA D AR QAT TGN F GREIE B
99 gFaq aTq BT E ? a8 TwomE
AR 3@ 9T ga7 Fww @

qF RIANG WX : A} 37 Qoo /

W AW A WM gl FT i,
A g T WMT 1 a7 QE A wng
) @ ¥ gy W T B A0
TR 1. . (smaoma) . . Wy forear o
g ?ﬂﬂqz%cr%mw@zlnﬁ
19 war g !
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What is that class?

¥ ¥ F@ § 1 A AwT g
A A AT ASH-HEH IR
IR Wi wifo To TAe ¥EHAT @l
ATEHT F FAFTL FAqAT Afww A
Tig # g3 Ay WER £ F ar @
AU F37 a1 {657 «a® 97 1
ag feqfa ) o€ & | cxeddsr wod
SETRT & W § | UF WIT T97 56T
wEled g,

ga foa w7 Q@ S # 9w
QFT § | NIGITATH AgH A agl AT
f& swaT oF Avew & 1 F @
FIRE - .

“Bureaucrats in India are2 not a
weak gocial group. More than 4,000
Ipdian Administrative Service offi-
cials who stand at the apex of the
bureaucratic pyramid are truly an
elite group. Only 100 persons join
the IAS fraternity every year. Its
unsocial base has also not really
maintained beyond the well-off pre-
ciaus groups who can provide edu-
cational facilities to their children
in the best institutions at home and
abroad.”

Then, I want to read a portion of it.

“Cutting down administrative ex-
penditure—While Nehru called the
Indian administration a ‘jungle’, an
authoritative body has described it
as an ‘octopus’. India is, however,
not the only country which is sad-
dled with a ruinously redundant
administrative personnel. Britain,
for example, is plagued by x similar
problem. There are according to
The Economist, 712,000 civil service
jobs. The Government took the
decision in June 1979 to reduce the
total staff costs by 10 per cent, 15
Per cent or 20 per cent by 1932-83. .

In India the cost of the adminis-
tration is heavy both at the top and
at the bottom. Since appointments
are not always made strictly on the
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basis of merit, there is gross in-

efficiency at the lower and middle
level of the services, forcing the top
men to bear the brunt of the work.

It is futile to attempt the trans-
formation of India into a Welfare
State with the present administra-
tive get-up.”

ag uF ¥ga a8 g § faaw
g7 I3 & | agF % o ox fafazev
% & A Ho Yo arf IEA woHes-
fez @aer § ox wifexa foar 8
faa® w9+ afrar & f& g% faa
417 AT FHT SHFLIT FTA 8§,
geage 2ffaq amy § i fa
adat & wiy & | a8 dar g1 THET
FL@  Wiv ag ¥ gAAT g 7
g W7 F 437 T I, AR WS
& q33 7 g, W IAF! FAa B
G faasm f& 2 qwa &1 W9q
s aff fra grar 1 IAEr fegr
gea 0w 8 W g 1§y wed
ar fafreet & ag agr a1 fa N
g Afaw 7€ 787 a€IF A 8§,
F Q@ ¥ 195 fea g AAw §
"I qra0 gAR agi 150 fRa @Y
gar 1

I+gta w1 qqmar § fa fgegeara
F A1 FT g ? FE qiE-w
3w Z& & 1 gAY ToAaT wal
ST oqr AT Ay oA 36 MI 97
WA & | WA FAIAT AT A
Fwa Iw faa m fARg ;qar
Fifgy ?

He hag quoted some instances:

“Every now and then we hear of
agreements being signed with
Russia or Poland. I remember an
agreement I signed (when I was a
Union Minister) with Russia for
open-cast mines. While nothing

has happened for the last gix years,
a new agreement is being signed
again for the same purpose,

I took a decision for the electrifi-
cation of the Kalyan Railway Sta-
tion (Bombay) in 1972 with orders
to ‘go ahead’. The flle camp back
tome in 1979 for clearance with
escalated costs.”

Where was that file? It was missing!
He gives another instance:

“The Hassan-Mangalorg railway
line started around 1962, ought to
have been completed in 1987 at a
cost of Rs. 23 crores. It has not yet-
been completed, though the escala-
ted cost js over Rs. 90 crores.”

This is what Mr. T. A. Pai has written
in his article “Why are we still poor?*
He hag quoted numberlesg instances.

gw Wt #r FRr o e wanT
A Meiqrg g AT & v F X H
FgrfRat o7 #grfaar & | g &
T ORE T FE FEW awH
Frar 7Y & | ¥ qoa7 SgaT g &
ag =i WAT F§ 9 AT AT FO
aT 7Y wwar 1 gw fO¥ ¥ osaw
wfasrr 43 & fv 5 § o dlo
T AT S gar @ J@ | Sy A FHA
o7 FATTENAT & | (aEera) niw A A6
T % gy gu adf & | g A¥ @&
g A & WAy ¥ ) ow9T WaT
N | ANfAw | w15 FATT AT
fars war & 1 fegaarm § alwev
g T AT FWAW FEET
Aalt & | R Fg-fars fee Y
CATEE-WIIE A H FrE gAY AN
et & 1 g Ad) ww fo wehar
¥ foaam qamT 7 § AT WA JaAl
T R TZ E 1WA AWMA FWERT
7 aF § | & =d & qrg Igar
g fs ww gt ¥ A @ faw-
gt ¥ ag gArR fao ww AlE A
Fa B 1 gIm ag § T M R
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wr dfqa gofed wr§ o &
ag w4 ¥g W f ¥ wWr a9
& ox v & sgr TN W wIaT q32
WE H @ o, @l W g Al AT
g F 1 wiw gH afew F@ #®
AT

UF WrAAIT HIEW . HOT K(EH(

¥ %g 7% €

! AR - AT TE AE
g T § un & W@ owvar §
¥ xg v¢i ar (e @iy fag &
ugt g g fE—

“Mr. Birendra Singh, who was in-
augurating the Conference of State
Industries Ministers and Chairman

of Khadi boards, said that despite
large amounts given as grant and

SHRI MOOL CHAND DAGA: Be-

cause I want to say so many things.

WETHIT FEl § W7 SE i
fasrr w1 @& framast &g
Afeasr g waT & wie gawy frares
FT TOFT  TIX-FaX T W § !
e @it fa s §8& oig qEr
A8t & wgr wenrT A € 1 AW
faserare faww & A W) weeTTe
& HIAT g@r g | X wwAaT 4T
f& ®mEr amEn ¥ F§ wewe!
& & | V15 Areee fag A uw o
& —

“The Union Agriculture Minister,
Mr. Rao Birendra Singh, has done
a signal service to the country by
pointing out that the State Khadi
and Village Industries Boardg have

become a dumping groung for de-
feateg politicians.”

Joan by the Khadi ang Village In-
dustries Commission to the State
Boards, they had not shown any
appreciable progress in organising
industrial units in the States.”

Hg said thig in January 1981. .. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Are you
going to conclude now?

SHRI MOOL CHAND DAGA: No,
I would require more time.

MR. DEPUTY-SPEAKER: You '
have already taken 15 minutes, You
can reserve it for the next year's
speech on the Finance Bill.

SHR] MOOL CHAND DAGA: I
would not be able to conclude my
speech today. I will continue on
Monday.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, on Monday if we dis-
pense with lunch hour ang sit beyond
8, we will be able to completa the
Finance Bill because the honourable
Finance Minister is to go out of India
on Tuesday, as I have been told. This
is only my submission.

SHR!I RAMAVATAR SHASTRI
(Patna): Many people are not here.

Tdo Tlo Hlo ST 4T AT I &,
F4) FYFTT AT FHT AT G § A
FH! CHIHEHT ATHET AT QT 7T
2 o gy & (o A W ¥
frawr weaey v v § 1 aurafua
TEAlE A6, TS T ATHIA
sfgs1 e dia goafs 1 R
g f& wa /w F T ag qA
SRy & ST BAT! wq AT SIGAT
aft g7 aww A ¥ fr ga =
7 9ad & 1 gH wigy fw ga o
T R F ST HTC | WIT GG
fag g# g Jadis oA 9@
o Madr e wigr ¥ Fanar
fa fgegeard & SRR Agd &
marg |
MR. DEPUTY-SPEAKER: Mr.

Daga, you have got more files than
the Finance Minister himself,



307 " .PMB & R
Comm. Report
[Shri Ramavatar Shastri]

"They should have been informed ear-
lier, :

SHR] BHISHMA NARAIN SINGH:
- This is my submission to the hon,
"Deputy-Speaker.

MR. DEPUTY-SPEAKER: We will
-consult you on Monday.

SHRI BHISHMA NARAIN SINGH:
Suppose we dispense Wwith Lunch
hour. Today we will have to decide.

SHRI RAMAVATAR SHASTRI: No,
no, It cannot he decided today.

SHR] BREISHMA NARAIN SINGH:
"Lunch Hour we can dispense with.

MR. DEPUTY-SPEAKER: You can
contact the leaders of the Opposition
and on Monday you can discuss with
‘them. You contact them, yqu speak
“to them and convince them and then
‘we will decide.

THE MINISTER OF FINANCE

(SHRI R, VENKATARAMAN):
'The Minister ot State will reply.
(Interruptions)

MR. DEPUTY-SPEAKER: The

* point ig that the Finance Minister

will be there on Monday and he will
have to go abroad on TFuesday.

SHR! RAMAVATAR SHASTRI: No,

no. Everything cannot be finished by
Monday.

MR. DEPUTY-SPEAKER: We will
see. On Monday you will contact
them.

SHR] RAMAVATAR SHASTRI:
Yes, on Monday we will decide.

15.33 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESQLUTIONS

TWENTY-SECOND REPORT

SHRI Y. S. MAHAJAN (Jalgoan):
I beg to move:
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“That this House do agree with
the Twenty-second Report of the
Committee on Private Members’
Biils and Resolutions presented to
the House on the 22nd April. 1981."

MR. DEPUTY-SPEAKER: The .
question is:
“That thig House do agree with
the Twenty-second Report of the
Committee on Private Members'

Bills and Resolutions presented to
the House on the 22nd April, 1981.”

The motion was adopted.

15.34 hrs,

RESOLUTION RE. DEVELOPMENT
OF HILLY REGIONS—Contd.

MR. DEPUTY-SPEAKER: Now, we
resume further discussion on the
following Resclution moved Ly Prof.
Narain Chand Parashar on 27th
March, 1981:

“This House urges upon the Gov-
ernment to set up a Parliamentary
Committee to look into the ex-
tremely slow pace of industrial
development and lack of adequate
infrastructure like railway lines,
roads, waterways, airways, bridges
and other amenities like postal ser-
vices, telecommunications, drinking
water, banking and health services,
institutiong for technical and voca-
tional education and the promotion
of tourism, hydel-generation, fores-
try, agriculture jncluding horticul-
ture, irrigation, mass communication
system in the hilly regiong of the
country, resulting in their extreme -
backwardness and to suggest ways
and means to ensure their rapid
economic development so as to
bring them at par with the develop-
ed regions of the country within a
period of five years.”

Four hours have been ailottej for
this and already 3 hours and 15 minu-
tes have been spent on this and I
have got a balance of only 45 minutes. .
There are about 32 hon. Members
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who gre yet to speak. Many of them
may be absent also. What is the
sense of the House?

SHRI Y. S. MAHAJAN (Jalgaon):
Everybody should get a chance to
speak. So, time should be extended
for discussion on this Resolution by
one hour.

MR. DEPUTY-SPEAKER: I3 it the
pleasure of the House to extend the
time for discussion on this Resolution
by one hour?

SEVERAL HON MEMBERS: Yes,

MR. DEPUTY-SPEAKER: Now Mr,
Virbhadra Singh may speak. '

st growr fag (597) : ¥ w1
fra oY qrawr St T S wEIF @A
¢ vawr awdy TR @ fag & aE
g g1 X g1 weqre FwfT @
qTIAA |§IT AT ¥A R T !
wosaT TgE W e 97 g
X W oW awearwt w0 W9
srafgy frar 8 1 @l & N
% ¥ FIT W ¥ fred go § QA
¥ aw ¥ 92 gu &1 w@rE 97 @R
X AT g ¥ B ¥ famr @
wir ¥ & 5y qv fawe 7% €.
9TH 7 B FE-a§ FAwAd A@
2, Tawc g ¥ W wiasiad:
FY 97 F OWIAT AFHAT F7F §

15.35 hrs.

[SHRI HARINATHA MISRA in the
R chair]

¥ ¥ giw T qfw gaka q
P FIT AG vv AT F qIA
qgd 7 WA &1 xa yHT faq
W qUqIT F1 RIT WTHIA GI0R
¥ AT F7A7 GWT 78 &
AT &00T W 4T ¥ qgrE &
aga € dear #§ Awr Faar waret
& Qame #5133 fAC wiy , IR
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g SwI AW & gy &Y, fgwrwa
& ar SEA-wWIEHIT & g€ WP ¥
gar<t & qrRe ¥ @nr faedl T,
agiF W7 gax dqdAr @3 #?
AT 3 fad Ay §

HITH WAwT gOAT gai fw

B3w fussh # @ fgmrem waw @

1 AT" & Sakr A gy &1 A
gT T AT FT HRMAT A JHT
§ f& ogrdi F1 Far gAwar g 0
zad mfafvas 18 § q -aET
-7 70T A7 rrET WY AIAT LI
a7 ¥ &1 AT AWEAT AT TGS
= g

a8 A ws Af fr sy
¥ IR AR WM F owwfa A ow
€ wgT wr gf, dvet ae &
AT & AT AT FATIT AW W
g1 @ I & wmifaw faam @
fax dwadfa FraFEY Frer granT
¥ TWrAWED &FA IS, IW AT
JFMT FRAT HIT IJqFT WA AT
qgier dat #§ O gur ¥ ag Ay
o fe WIS & TR Q@Y Sar
T q@R % g #E arw AgY
fear war, ar e SET T W
avapr AgF g5 wAT gF AT GEN
a1 zad faega awrd agf &wr,
a7 wv1 ag € f& faq &9 &
arg w7 foa S&7 ¥ ogrEt f
atEsr AT |ifgd =1, ag avEw
& g Ty § wiT ax € *rvw
g ® uwmar § 5 gk e @
AM WA HIHTT /T FATT AW
& W ocAAd §, 9B At &
{3 g 9EIT T GVERI FL WK
s177 fgar & 48 X %8 I W
ARET § (& 987¥ F7 yreatdl WX
9¢i® w A feiwwsera € Iawr
WIT gATY CqTAE #T ar gl aras
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[t Frewz fog]

#1 fadiy sars gl war g @l N
FEEATHT FT Y x AHKCT T qEAE
g w7 918, ;i F OGTT W
vefrora &, fefpaedia & wAd)
A o« 4 3 AN TG T |

- 9awT Ao ag g fw W ST
qw & g7 e wad §, wg AR
‘i;s'i & fax Tal QY i quﬂ a
I8 H® AT TA4T FM, TS
g a1 AWYa 1 Al | & fAg
Tx A Aqd & Wiv wd Wa #
qg(st 1 M qevfax giviesiaar
g nifas fagud &, waF &7
eary wgf fwar srer 1 safad o
w7 T {IAY 3ATH & A7 3.y
& M g As A g v wg G
AR 3 fag @ wew g1 Al ¥7E
¥ w a4 s qgrdi @ foF
=g § @ wed Ad g Wy
Azl & fagd s s=@ g

oA+ forq w14 & /7 74 s
g 9w N wyeumaf w sy F
TaxT ¥41§ SAY wrfRg 1 saw aw
qeIE R AT H dgH BT XTU U@
2 fr gt fag ofw Y@ ware gard
N fx ogrel w® waearwl, agi
N Wifte =iy g awEaml
N WIGHTS ITH AH gy @i
aferd & wumar § M 8wy o
¥ ag T wifgr fF gwra
Ay W1 wigt F fud wadl §,
HE aivads g7 wifgT | 94 e
N oA F AOR H olradw g
Fifgr WX s Fawd S #
fag wa, wad fag Hwar swdwr
? ox wav wifar Ia ar wifed

APRIL 24, 1881
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et #r oanEant 3 ¥} F g9
HTATY g, At agt F gwearEt W
Tawy g, agt ' I ot wiiew
fagward wt qwmy & 1 mav oR
A d5FT Ar7 FITAT oAy #
awAr § fs 9a oftq A 9zt &
AT & S AT sarT s@n @
qwATE |

awigfa A =a, AT TW AT H
widd fa fadt & fre? go &
N AT & I 3 fag anmn &
AaraT AT Agd WAy § W
gawg & fs afe gay frar o
N qa a7 8T go dq i AW
¥ AAr g A a7 ¥ Ty A FEr
FT TG ATAT HIGY : Qw, [Rraww
[ WIT gA%, @@ ¥1) wE fadr
W oda # foar an owqrv @ oA
AT F AHAT HI sATEAT I,
A T /T UIA T ATER A
qTAT

awrafe aQew g fasd A

ot B v ¥ 7

it frewr fag oW ggq &
grawasa € ¥fww aw ¥ ogyr
QTATATA ¥ JIHAT W AT IEU G
gar fwdt fa ¥ aramata F argd
A A, N agt fawelr @ A
9§ xfl E-—gA TG TQWHT
o AW A wwrAw wH A wr
gxy § 1 @ fag fedr Y o
#g #7 foed go Ka ¥ ammAT
3 argAt A sAFTGT FIAT AT
IEA § W7 AR A7 fawy ey
Rar wifge | Wi gat 3 fAaw  wT®
€ W1 wadtw &, XAfwq qgrer
gal # awsr § fag o aradf
gEal ®Wv Xx FrgAr 3 famfo,
ArdaTa . ArgAT W GHT WTETL
% fresre =Y ¥R =rfige '
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oy $1§ we Aff § F ogrdr
qAT A ogy ¥ wAAT Tga AR
afer foe ff @ aga A &= §
ogt wed Aff w1 arf §aoaEt ®
fag oY FeF awar § 9AN, qgrel
97 9% ;AT ¥ o wisIrear Jeaw
g & W) Y ==t far , Igar
7ra # Al war Smar g darey
W@WH ¥ gew FW WW A FAE
9T wFar g, @fPT oges # 9T
N AwEr gEFd FAR F fow oewraEr
oY 5T FAT 9ITAT & AG I YedT
FEd 937 F——rrw-wlew  awar
93T g1 F@P w1 A7 gaAr qfewy
¢ & gTs gam T swRr @
it g

aurafe s : Sfer F wsd
R @ & |

ot qrewx fag  cardr & S
g Afea ot wwar fear waw @
Ta8 Iq AqTAT ¥ WIF A4 TAT qray
2 fuq amar & 4t =fge | gafae
AATC AHEWT WY DFAT HET A AQ
g+t § fF § 9grel 9T azat & fag
war faree €, A1 ATy @i A
w¥wi & forg forg wara @ dar§ Iod
tmfmmﬁﬁ ag® Fa ¥ fag
7

awrafa wgYaw . #9T ATIFT FAT
wzaﬁ?sg fazar zarv grar wifzg,
a7 @ F Ad g

ot grax fag : wwar &9 #
aqwT W FIFAT AIEW

wgt aF W w0 wEg &,
e W g wiedl 7w
waTevl ¥ ¥7 9T FTEr QAT ST &)
& gt wigar g f gu Tw W
- fad W ogrdr dw §, & Wl Aaaa
fo ool ¥ ﬁ%i“mﬁﬁ
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fa ¥ (e faear gar & fgmra
e ¥ g} ¥ ¥ faaw v A wzar
qgaT § Agt FT A WAWT FT—iw
WIS ¥ FE TT 34 IO # I
gt uF feeadeT o 7§ W3 I
7gY afr ¥ zeFr w0 gg Ad
fo fegargas 93w & =i F W™ F
fae =ie w4F 1)1 AA AT 1962
A 5 AraAra wgA § daF 7 ahar
faar =7 3 # 2@ vg1 § f& gagfae
gr owa # fgaraw waw wiv gl
ogTe dal F Aradry wgEm W O&
R # mie 77 W §

awrafa vgvaw . wiAE 7 O
i Fo v vz U 7

ot stewy fag : R Aremy 3,
AR EF ATAAT A4 F qATEAA A WA
gw W SIRT ST FqT AT Fiwer
T @ &1 ¥agwg vgar fr araqa
gt wifet F st aw &%
w1 faene a8 gur 1 it ow WS
qTAC WAT q7 AT T WA ¥ TH a0
FT (95T~ (@41 97 f*° Atea o
STt WH JIZF FT [A@W  fwar
S | FFEE ag w8t Far 7
ATET FT A FAGHK FATL Tg AL
3 ¥ @@ ¥A A T AT
feat fo 3 &0 s fear s
@ & A 37 A gff ardar @ fw
TE A TAT LI AT HJGW L a-a
T Wx AtIA ov meEde wvy
A FAH A WA zmsﬁra-
FE T A T OFL. ...

awrafx TR ;. FEE ¥ 5gd

Al

KY0 MTAW vy qIAT : w7 F¥
#gY, GaeT g qFT § )
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ot aveux fag : & we g W
FetiaT XZT g for faw daq wdarar
[y AL TAT B & fgarwa wqw
N Xq & AT F A FA A@Am
Tt &1 & swar g fe areer w%
Nt agr g T WA Aew qa-
I AR H T4 AT | IR TR
ggmar gl #4ifs g5 IFq WTEA
o wfastwr wrr I3 ¥ @7 A e
et o gH A qur & fv oag w4
u m & fau gw ot q@r wifue
W R owiw W OdeT G
& g & Famr wwar wifgg
FfF1 77 F ghifrey =7 B D
Wy amga fgaraa sk F dqe T4t
STt T1fg A FTTA-TTHT F, STTATR
A qfer wrgw & @M AT 3
A& gF T W|WF I3 L, T ATEA
ot f& fewesr & o awd &
geR § ¥W W W A §EE FT
T ST JTfET )

g0 am & Sqaw & wred ¥
FEAT ATgAT g 1 W wWAd § fF o\
A f Yy stwarm  Afwa wiw
foq aTglt A wgrdl & &+ &e
W IT AAFEGT 9T F Fal w
qFHATA g Alew [X A HT AFATA
T g TAg g FT AT qaIrd
™ H Fgs &% 9 97 a4
Frdt & ®wh FIT T FT AFAW
Rar & @t za vF fogsz wgre
A Fg w7 A AR F AT &
T A U S WO §IENT 9grEl
g7 Ferw 21 1@ § | 3afRa wrawmsan
T g &1 g f ogw wgrsY wr &t
7 & 34 W e W AT AR
ag Mgde FigFer ¥ wiva ar w{e
fodt & wfeq sirg #2 @ & 94 &
FR ¥ FA QAR WANG 1 I4

APRIb 24, 1881
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74 T TH Xu- 430 v B Tow
geni¥ wgW fe wa U BT oot
nG EATH WM FT OF THE [y
2 ST g¥ %9 ¥t & T T gaT
fasre wd F swizorf ir

wqrafa wgew : wry 7 forawr
§AG TF 9T IAT € wUT

SHRI VIRBHADRA SINGH: Most
of my time was taken away by inter-
ruptions from the Chair.

MR, CHAIRMAN: That is the fun
in Parliamanfary debates. That is
part of thg game.

SHRI VIRBHADA SINGH: I
would only request the Hon. Plan-
ning Minister that total ban should
be imposed on the cutting of trees in
the forests in the hill areas and State
Governments should be compensated
for the loss of revenue by giving ad-
ditional grants to them so that the
programme to conserve the forests
goes on and is not disturbed'in any
way.

With these words, I wholeheartedly
support the resclution moved by my
Hon. frieng Prof. Narain Chand
Parashar and I hope the Government
and the Planning Minister will pay
attention to.the matters.

MR. CHAIRMAN: And the Chair
hopes that whenever you move a re-
solution, he will also equally support
it. ' )

ot o fasnw qraarw (gAY

avrafa wdaw L.

awaf TTw ;. HIT T ¥ 921

FHag? :

- 1 sz‘mqmqi#:nﬁ#af
o aga qgre &1 gw WY F IET
F ggre ¢ fww § agrs &

«Mi@m:iwﬂw‘rtl:
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o ot faenl e & ad

4w HAt AT 7 sTtA GVFAT JIEAT

g fs g7 & fed¥d & wmifad &
AF, gar ygr frqd qzre § 7 w9
wisd WWT O wEw ¥ 15,200
wtae fao Wro fgx oferr &,
afgmarg ¥ 2,500 TryraT fFo wio
feer qfear &, goewdw & 15,100
g feo WY fgw dfear &,
qfrrT garer § 2, 40 0 TFTTAT fRofiTo
fer tfal & Wit wEos R,
watzsd, Mar wiT Fead wre F gF
¥ 134.5 g7 ezamAT fwe #HYo
famr afar &1

T WO qeIaT & fgmew ¥
g7 dr wyw ¥ @y fga ofarw
g agi 4,50 e9C afuwary, ¥ fgw
ofear & 4,94 A, qfwwantsr §
4,80 EAIT #IT IAT AW ¥ fg«
Gfears # 80,22 AR & FIAAT
g zA -9 T AFAUST FATw,
FTT, AT HIT Fe27 g ¥ 26.49
fafaga sagsar §1

FAre datad § vy gar (N
wifas gca)) : fagre & sav §?

=Tt TR fasti® TR : 9Ty /et d,
Wy fagry & arx ¥ aquga &
qg HgAr rgar § fv foald #
fagre =r s& fors af ¥ gafag
# straar wggwr 5 fage § faer
gftars & ar 4 § ? &% @
ARAY o7 A1y Afrq Fagre v
w2 form Y &)

wa ¥ o7 gacarg &, IAN
WX satA @i9AT 9gar | dar fw
‘Het wERa ¥ w0 g At o fag
# QF WAT UYIT FY 1T & EWE—
HTCHO® TET XY | w0T G f gt
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BT ARt ®T TATHr oggrel ¥
WY qer § 1 qErEY ® N qweAry
g0 wngdl ¢ § aff qaeard agt
T |7 &1 & Aty A7 FEeAg ar
gt s § AY gt FAR AR
QAT FALAA HT GHEAT | A AT
qEETE T FEE F, WWr &ar
AR F gt Faer W} 9 fF Iq¢
sw §, Jgt ¥ waArg  welr S
wy & faw ofam & sfawr §
Fgr I HGEY F I OF I 0K
#rga &7 @7 faearr i gur ¥
garT A A af gww ¥ few
gfeary & W7 @RENTg §  SART
¥ 9 g7 oww ¥ sweer fFar g
TF 0% § WE, AU wEY, Ay
®E, WNAT GAF, TiHAl GleAEHy,
B3 fEUAW Wi @@ai e |
7g FIF T & Sifw gmear & fav
¥\ guF OF@™T O F GAEAT @
(sxagta) dfs zrew w7 § Taf@g
§ faf carzgg & ¥ w@r g1 g
AT Hel wEiza ot agh 9T q3 §
7 gga wmAwd § =T o¥ &x ¥
g zafag g go <avar Fgv #
serg T & f& Far gmeTrd §
YT &4t IAFT A gt

& ar &aw gaar & w7 Sgar,
qgd Y wgar @rg 5 wred) o 7wl-
7% § forg® arsaw ¥ w9 g FrH Y
FTAT ITEY & q¢ WOIAC TT LT
Y A FT G ) qZ @ FIA
HoAt wiE {7 ddt g1 I T wrer
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[ v faere qreET]

o adior § FaAr wrq Wy Feifed-
AAIEM wE « AT I NI Fg
& 1 wnw ghaare feax W ad
i 7 g, W IR T+ ¥ feg
W3R 9@ A § a @y FfaEe
g ® gl W@ FEA | Ag 1975 A
g9z # FAI F Fra Aed-iEEA-
FefFadT 1 A N oaf @
g7 9939y aYAqr, 1974—75 B
90 FIT TWUT @F &G F AT
qr, IfeT & fRsTr gwr 86.67
FAT w71 1 mEE AHFQ gk
Ter-geea g, 3R feamr ¥ xw
FW &I Fi AT gE@l, d T
wm far | WS g8 g g
faRelt fawad = E o F 47
W & W TET & AT et &§F
FW g W7 gar wehml &1 wog
frar wmar &, AfwT AR TRt SAeATE
wfas €% AN Fag ¥ dar @¥
& g 97 W T | RWFT FICOT FAT
g7 wmer wroor aE @ f owma
afad daw G &A@ A TR
gt & Tl & F1 I IIA |

wwrafr ww - waeE qg
A gsar g f& ago smav &
g @S FC TR § )

Y T fawTe RN A
% g @d FI, TAHT qaww 9g A&
g 3 sfeafadi w1 dar &5 &

& g

TF THo Glo ¥ TF ILT )
dro W ¥ forar & Hr-z-Aiz-
AE-HAL-GT, ATHT gIAFT A5
wRA W oSgy HR AR
W qFT L & wiad wgAT g ¥fwa
TR Aty a5 A & fr el
faardl % gz @t §§ ow ghoam-
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mfearfeat aar grasew, gt 9< fF
gueard & guead § IT 9T d@r
s H 7 fFgr ww fwe 2w,
ay-fgaman-dwd g ¥ faa &
faq dwq dwaffa Daar & 170
FUT AT @ T 9 AT @
AT I4H ¥ 162.65 FUT AT |
IqH Wl HZ FAT AT AT T4T |
wel RN B3 awqWia Figar i€
g WIT 90¥ WEy 560 FUS To @Y
FC @ @ waT § 1 AfE afe
I g H o=t gutr, a1 fasw
a8 g |/FIT B 1 TEL Wi ¥
g+ fRar srrar &, #fes wfgarfeai &
am a7, fgedi-ufears & i oy,
avg ¥ Wiw Y, @« @ BT F A
wmiae & gwafy s, sy weaw
¥ AN AT & WWR FA g0
g fefkre & fegeh ofvasr a7
faFre =@y & w1 wed W =Egar
2o 2 D owg Af &, wR
IF 9 X AW Bl JT TW 9 ¥
@ &1 & ol g wga waEr
g & wn wod weiAd oW TRe-
gEET Fifaw wT wiow § wigw W
T FqEAG & AR wfaw & i
gidl &al &1 AW g, a@ g
AT Fr WET g

TT WAl % AWM S wEm
qEAg ager Tra R o e &
faq S fwar war &, & S46r 9T
@I g\

MR. CHAIRMAN: Now, Mr. A. K.
Roy, Please be brief because there
are so many members who want to
speak.

SHRI A. K. ROY (Dhanbad): You
know I seldom speak more. Only
one point I like to emphasize in this
House, and that is that development
of the tribal area does not necessarily
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mean development of the tribal peo.
ple. Here Prof. Paraghar deserves

two cheers and not three ¢heers
and the third should be reserved if
we can extend the development of the
tribal area to the development of the
tribal people.

The tribal people are the victimg of

both non-development and also deve-
Jopment. In both ways they lose. In
the north-eastern area they are los-
ing. They are languishing because
of lack of development. The area
from which 1 come—that is the
Chota Nagpur area of Bihar is the
most industrialiseq area. It contains
the biggest steel factory like the
Bokaro factory, the biggest power
complex like the DVC, the biggest
fertiliser factory like the Sindhri
factory and many other industries
You are from that area and you know
if you go there in Chota Nagpur, you
will find light everywhere, But, Sir, if

16.00 hrs.

you go to the village of the local
people, the adivasi people, the hill
people, you will not find even light,
the lantern, How is it? Water is
everywhere but there is not a drop
to drink. That is the fallacy.

When I was listening to the
speeches of my hon friends, of
course, they were well-intentioned
but they failed to cut any ice. They
were talking of railway lines. Rail-
wayg came to Chhotanagpur in 1804.
That was just to start the coal Busi-
ness in the Raniganj-Terai complex.
‘What happened was that in that pro-
cess, the local tribal people, the adi-
vasi people, harijans were weeded
out from there. Bven the name got
changed, The name of the village
was Kushtanr and it became Kustere,
To-day non-development means a
languishing life for them. That is
the problem before the tribal people,
When the D.V.C. was started, you
would be surprised to know that all
the good lands were sub-merged, irri-
Zation facilities did not reach the
tribal people, There lands became the

728 L8—11

casually; they were displaced from
there, I come from that area and so
I know how Bokaro complex was
established. The local people, the
tribal people, numberjng 5 lakhs or
s0, were displaced, What are they
doing there? They are displacing
the tribal people. They become the
casualty, Now the development be-
comes a question even to their very
existance. They are now vacillating
between the frying pan and fire.
Non-development means a languish-
ing life for them. Development
means extinction. This is what they
are faced with now. They have star-
ted Koel Kara project. What ig the
reaction of the people to this? Their
reaction is that this project is not
going to serve their interests but
somebody else’s interests, Whose lands
have been taken away—it is the lands
of the tribals,. They have no water
to drink. Are the Government ready
to provide employment for these
people who have been displaced from
their lands?

Only a few days back I went to
Dhanbad, my area. There to aug-
ment the Panchet Dam they are con-
templating to have Tailpool Dam.
When I asked the people, they said
that they did not want this. For the
development work some croreg of
rupees would be spent. The people
do not want this, Some survey peo-
ple went there for this purpose, They
were driven out. Now, it has become
a law and order problem. I would
like the Planning Commission to
know about this. The DVC Chair-
man, Mr, Luthar says that so many
people would be displaced from there,
I ask the Minister: Are you ready to
rehabilitate them? Are you going to
give them employment. shri Luthar
told them when asked that he could
not give them employment or even
rehabilitate them but he could give
them a Club and a football (Inter-
ruptions)

&t Arow at  (fee)

gwrefa Y, w0 =x waT § wF &
tr oY ot oY Y A A ey
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SHRI A. K. ROY: I savedq Yyour
motion and your prestige also.

SHRI MANIRAM BAGRI: But you
raised the question of quorum.

SHRI A, K. ROY: Yes.

SHRI MANIRAM BAGRI: Now I

can also do that.
SHRI A. K. ROY: You do it.

SHRI MANIRAM BAGRI: But, I
am not like you.

SHRI A, K. ROY: You are like

yourself,

SHRI MANIRAM BAGRI: Yes, 1
am proud of it.

SHRI A. K, ROY: It ig good that
you are proud of it. Thig is just a
diversion.

What I wanted to emphasise was
this, To-day the tribal people in the
undeveloped areas are becoming
afraid of development. This you
must know. The development of the
area must become the development of
the people, We are developing the
area by replacing the people. When
development comes to the under-
developed area the developed people
from the developed area come and
displace and submerge the under-
developeq people. So, they are afraid.
That is why in different places all
these movements are taking place.

Sir, they are planning not from
below—where people are consulted-—
but from the top. We made sugges-
tions about irrigation planning in
Chhota Nagpur and Santhal Pargana
area. One Mr. R, U. Singh, Deputy
Commissioner of Santhal Pargana

- APRIE 24, 1881

provided a concrete Plan as to how
many small dams could be made in
hilly area and water could be con-
served and used for irrigation or lift
irrigation, Now, what they are doing!
They are making very big dams so
that it submerges all cultivable area.
The colleries wanted to make
Mukunda project which was also re-
gistered by the local people on the
same grounds. (Inferruptiong)

Sir, I want to emphasise this point
on both the mover of the Resolution
and also the Planning Minister, Un-
even development is the general law
of Capitalism and uneven society is
the general feature of the caste rid-
den Indian gystem, When the two
combine it createg internal colonia-
lism. and our total hilly gnd back-
ward areas are like internal colonies.
They are being ruled and exploited
by the so-called advanced and deve-
loped people. It is like South Africa.
This particular concept of infernal
colonialism must be kept in mind.
The development of the area must be
combined with the liberation of the
people so that the fruits of develop-
ment could go to the real people for
which it is mean. Thank you,
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SHRI CHINGWANG KONYAK
(Nagaland): Mr Chairman, Sir, if I
want to talk about the grievances of
the hilly areas, even if I take an hour
.or half an hour, I would not be able
to finish. I will, therefore, confine
myself to one very important point
-only.

It iz very unfortunate that even
after completion of Five-Year
Plans, there ig no perceptible deve-
lopment in many of the hilly areas.
8till there are hundreds of villages

in those areas where the light of
development has not yet reached.
The basic infrastructure of develop-
ment like roads and communication,
electricity and education are yet to
bhe found in many of these areas of
the country.

Hilly areas are rich in forests,
minerals and many other natural re-
sources. There ig ample scope for
forest-based industries, agro-baged
industries and power development,
but the development of such indus-
tries calls for the development of
road, transport and communications.
The existing roads and communica-
tiong facilities, built in these areas
mainly for administrative and gecu-
rity purposes, are inadequate for
development of such industries. I
would, therefore, urge upon the Gov-
ernment to allot more funds for the
development of roads, transport and
communication in the hilly greas.
Without this particular infrastructure,
industries, agriculture etc. would not
be able to develop in the hilly areas.
If the industries and agriculture are
the body and goul of the country,
communications are the nerves. No
other aspects of development can be
successfully undertaken wunless the
¥oad transport and comamunication
are developed in the hilly greas. I
would, therefore, once again request
the Government to make special
efforts to develop road and commu-
nication within the shortest possible
time.

With these few words, I support the
Resolution.
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MR. CHAIRMAN: Do you want to
speak? There are some names before
me. If that js the wisn, I can,

(Interruptions)

MR. CHAIRMAN: Shri Santosh
Mohan Dev. Not more than five
minutes.

SHRI SONTOSH MOHAN DEV
(Silchar): One or two minutes, or
more?

Mr. Chairman, I come from a State
which is basically a hill area State
surrounded by otner hilly States and
hill territories. After independence
Assam was devided into various parts
and ultimately Manipur, Meghalaya,
Nagaland, Arunachal Pradesh, and
Mizoram have been created. We found
that the North-Eastern region cansist-
ing mostly of tribal people had not
developed. We are very happy that
after independence Pandit Jawaharlal
Nehru took active interest in the hill
areas development and many plans and
programmes have been prepared but
unfortunately the implementation of
these plans and programmes is nat
being done properly. I have been
labouring before coming to this House
and after coming here also that the
North-Eastern  Region should be
developed and geared in such a way
that they can take more active interest
in. the development of those areas.

. In a .place like  Mizoram in the
summer time a housewife has to travel
miles together for a bucket -of water.
In u place ke Arunachal Pradesh, to
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get a litre of kerasene people have to-
go to a kerosene depot at a distance:
of 20 kilometres. That is the position.

We find that in this Budget the
Government has proposed some new
schemes for the development of Rail-
way lines but I appeal ta the Plan-
ning Minister to see that these Railway
lines are implemented with a time-
bound programme, Because, our sad
experience is that from Bongaigaon to
Gauhat, it has taken more than three
years for them to lay the line—only
a distance of 42 kilometres. And, on
the other day, the Railway Minister
said that they will be in -a position
to complete it by 1982. I doubt very
much. So, with this experience be-
hind, . . . (Interruptions)

MR. CHAIRMAN: Why 'do you
doubt?

SHRI SONTOSH MOHAN DEV:
Because, unfortunately, we have seen
that in the development of that area
something is lacking somewhere. I
would only conclude by saying that
a missjionary zeal is necessary for the
development of the area. Missionaries
are working very hard . in remote
villages in that area and these mis-
sionaries could do what our elected
and nominated Government could not
do. What is it sa? Because either
the urge to develop is not there, or
they do not have the machinery to
employment the plans. I do not know
which one is responsible. We have
got about 3,400 villages. I am afraid
that in all over Assam, even now, you
cannot come out totally dry from
those areas during the rainy season.

MR. CHAIRMAN: You are a very
strong person. You cap stnke hard
and harder.

SHRI SONTOSH MOHAN DEV: I
am not strang, T cannot counter you.
Anyhow, I hope that with the attitude
that our Govérnment 1z taking ana
with the active.support of the Plan-
ning Government the North Eastern
Region will be developed along with
the other regions 'also.
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.SHRI SUDHIR GIRI Comtai): Sir,

the central poing of tae resolution is -

development of *hilly regions. For
that purpose, a  parliamentary com-
mittee has been sought for to find out
ways anhd means to imprave the lot of
the hilly people. My predecessors
have said a lot and 1 do not want to
delve deep ihto those things. -Firstly,
1 want to know who are the people
who are responsible for the distress
of the hilly people? T know that their
‘social ecullure is so backward that
they have not been able to develop
their lot. Who are the persons who
are exploiting them? Landlords are
exploiting these hilly people. They
are not giving them proper wages.
They keep these people as bonded
labour. They get them working hard,
but they are not giving them their
due share. Secondly, where develop-
ment has taken place, the contractors
are there and they are exploiting
these pecple. Thirdly, there are some
people who act as missionaries in the
hilly areas. They exploit their senti-
ments and they exploit them religi-
ously. These missionaries have rserv-
ed some purpose, namely, giving
medical help, some education, ete.
However, not only in respect of the
hilly people, but in respect of all the
backward people, development pro-
grammes must be adopted. .

‘What are these development pro-
grammes? I suggest to the Govern-
ment that total land ~reforms pro-
gramme must be adopted there, Land
cejling should be imposed. The
tiller of the soil must be- given land.
Educationa]l institutions must be
established there. -The teacherg should
be imbued with a missionary zeal. As
Mr. Sontosh Mohan Dev said, the
missionary ‘zeal must be there. They
must train the hilly people to exact
their rights. These people are mnot
~able to exact their rights because they
are not educated. I know in develop-
ed areas also there are some people
who are illiterate and they eannot
exact their rights. Only, educated
- people can exact their rights. So the
establishment:. of':educational institu-
tions is a vital factor and the Govern-
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ment of India must pay due regard
to this aspect. Lastly, I would urge
upon the Governmemt to establish
hospitals and provide these people

‘'with employment. They must provide

livelihood to everyone. If we can do
this then the people qf the hilly areas
can develop. More development of
the area will not do; the development
of the culture, the development of the
educational institutions, the develop-
ment of the medical institutiong must
be resorted to.

MR. CHAIRMAN: Why do ' you
forget agriculture?

SHRI SUDHIR GIRI: I have already
said that land reform must be there,
Total land reform must be adopted.
This was my firsty suggestion.

I conclude by saying that if the
Government is really keen in deve-
loping sacial culture and the society of
the hilly people, it must re-orient its
economic policy, because all ‘the pro-
grammes need finance. So, the econo-
mic policy mus¢ be re-oriented ‘o
uplift the backward people

w’tmﬂtm R (fgR)
mﬂ&a&a‘mm%mﬁ-

nwgmg:ﬂv geTer:  ofr
¥ w48 AW § T W AR A
CEABT G

. 9gT¥ @ A qq T AwAT &
o & 98 wiwmTet gy AfwT A o
faamr F9AT §, TAGF FA F——
ag ax f& wgmamfw A1 ug
¥ dTHaE u foan & fm
w. R of W st avg R
ey § W AT wam T amew
gravme # wra o fad gaer gud
qgrEr TTeAl A BT 1. YET FATT
BRI §, 9T 8, W Qg
Wi g § dt A qare g g,
SRR WY § W W AT wag
LG
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WR B wA Frearr T4 G |
g ¥ g ¥ oW ey §
37 ¢ ugfew g om0 fae
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AN FT AFFT HEAT g 1 A
v faxelr dar g gAYy &, ST A
wa-wiex s oudrxe wry & ford
TEHT T |

& wgrer gwg Al qAT wgar
¥fpy ow T §—a@ To ¥ AT
T 7, AT ww @ w7 ogr® A
S9 qg gaa f& gk fay o ag
wrare Jark wk §
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qaqT AT HT AGT 97 GIN, €
qETaT Qhyy, 98 @ W HEqAr
TAN A T AE &, S TFMW,
Farey, Ay ArE-ged & 1 I F
Fry-geut fyaar nfgy, Aefar e
wifgd, ¥fer ot A&far aff fw
THW wagd @ WIE, Awea §
3+ ® fgear Qfsy, arfe T W
w8 a1 A IJafr ¥ ¥

57 wal ¥ arg ¥ gy wger
wgm fio @R ok Qg @ & o
Gy fay #r fawra fsgr oo &fwa
g o N BN TG TF A,
8 W WAt BT W, IawT AT
g W @A T N zfmar a7
TEAT B, FaF WU W | ¥g FFamr
#T wedr qgtel ¥ § o @ oA
TE N Y, T T W F e
IGwafad F w0 ¥ & 1w QA
R} S qArT qET, I §E wEGT
o
THE MINISTER OF PLANNING

AND LABOUR (SHRI NARAYAN
DATT TIWARI): Sir, at the very be-

ginning 1 must eampliment .
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N gfg wxdn: fg=i ¥ qtivig,
e A I wve @ oy § o

st ArTrgw o faardt : gwnife
7NZT, & Q4TIX WU FASH TAWIT
. .
SHRI C. T. DHANDAPANI: You
can speak in English,

MR. CHAIRMAN: He cannot speak
in both.

SHRI C. T. DHANDAPANI: Be-
cause le started in English . . .

! AATUW TINEY : [OE qT &
i, g3 wadr § zad w7 fagr
o fgdi & sasr AR T

SHRI1 C. T. DHANDAPANTI: Every-
body knows English.

Y AATOR wrdY © wEY, aF a8
wma &

Y Arcran qa faardy @ & g
YA a4y Faeq wAwar § F fgaaw
wqw F  argifrg wE€q We yOme
) gegarg 3 M and Sy v& &
IR @ TETA W TW AQT X
AR WG FICF T4 0307 frar
fF ga I F S udAE da F
@Y i ARE &, IT W aqeqml
FT T2F WeqTr T IS farm *
FeEeg ¥ AWl T JIT X gEAL-
fre azeaY Y oweT BN

AT A, qK T FgA A
T gz 51, R A weaifra ager
qUWT A, AdT qA B/ A e
g ameq@ 3, I frgw & faaaw
¢ § Wi fed ast § oft o wag
FHT 4T AT A § WK IT T -
At 7 o d@egiaar g€ § I @
8T T AT TRAFT W G 4770
fasi @, draTel ® IAN OH WK
ST RE I B G WX T I

7% A7WT wgar W ITR Wy
e & N fawe wisTeat §, 94
qeeyifa & @ e w1 ofrere s
Tgerw ¥ N wfeveat § TN
¥ oA § w@d ®) FArFC AfeT AqY
REARYS §Aeqrd g7 g7 qfedat
N EAR geqW e A & I
BT M FTy § A gEedl W)
N waTE §, W 9 % wr N T
g ST AT w1

qamfe wgw | IAF 9@ F
aw ar & fe & fqae & 7 &7
@ & afes fadig 9T s wfw ¥
g

ot qrran o frard ST
qET, WA Fl WEAT qFT FOE,
g% wrrg ¥ § 0w Af #gar
IRA | wasR FAsr g faaq
AT FT

awafe Al |« T HIT UT
qRfr ¥ | TS FqT qGL AT HYT I
Srar g

st wreraer g faardt @ 0§ ames)
qUAT AFAT |

waraf TEvea : FE, A A

st ArTrow ye feardy s,
WG FEIAT L, W W@AT wAG AN
wfadl R sl & §F I AT
AT NAW X AFT T AT W
fasttor ¥ X FT APG IF & fEar-
wprfry fradt o5 s fgamg w_w
S IO WA F AMArT,  TRAEI
FrAE W R A AFT AgaT,
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3 FEA @El a%, % T F A

wifedi # " Ifedi o § AT
qF 51T waFa F@ ge At w5}

FAF AN 9Ted g Jesg - W
Tefis F WGEA FT OGIHAAT FQ@ FH

gt & T, TG BT AGTAE, 7gF H

spfe Sav 9wy "R agr w0 fear,

17,00 hrs,

W@ F AYAT FW uw, fafaw
Jusge, - F9E Gy A S
dia & s wafas wwemw §)
TeAF N2W Fi, TAF 91D}, TAF &4
N FIA AT Eemd § | WoAw
741 A7 ), e oF qg=T am)
qeifedi 9 Ay BU WeA® wim Fi

HIA WA qAAE §) IR g W aAr

FUMAE FT a5 § |

WA T TAETHT 3 GATET 3
forg g ¥ garw @ T faar
WA & faFr 7 1 w0 gy
waaT g A faar 1 s ung-
fax sk Aafaw Eifedy, o ofe-
qw ¥, g § e wnfaw fasw
& awa, ag wawd @ urw A
AT | WRW F wwAR H, wa«r
q wfaqg d@Fed @l w1 97 W
gaF faFm faar) S 7@ sfaac
g, famar &, dfare @, xfafar
&, frair &, ar F€ w7 e @,
ga awli ¥ wodr drewEeiT gfzeat

faam & & wwli ¥ & agrdr Al

w1 fawra foar | st & forg @gr @

e N, 7@ ¥ awmy A, geeT

# wdf o F fag I fee
(erafral) @ eqrear 1 Afew
qNg & ¥ W wﬁcrr-ara'rm & aﬂ-

Ao frwre A Do 7R G0 '_

mawy T AT W o
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@ waemEr e | K
FIT WAT FERX B g W
gegpfaat <t & fafre ward oic
qifear & A% iy wEwwwar
78 W, fww N osowsar T@
@ | AR UEEARAr var, THEE
gReRTnT 8, aiew "@epfe 3 faw
&G & wreqy fawra 1, faw o
3 fawvw 0 oEEESr @ Wl 1
IAFT waw AT gfog@m w1 3y
LT TW T HT el § R wwmaar
& W & NYUH. qIT q§ wWaw< A
g 5 W@ R sEg oqe ¥ oA
e odAT §al Ffaem N fear #§
W W WIT g € | amiEEm W
AR AAWIT YEET T S ¥ 9§
gRT glx 8 WT Ajo aGAC
W M WOTH TH FT AT S
frar

cof) T A Wil e gamI § -
oy W ¥ Wi g wg & oW
a0 O gw oug wey § f& g
g fage #r faamw &, faae &
FroATHl w7 gFrd g @,
IR AT §, T4 S4TEAT &
famfor foar STu, agr wdAE &l
* fawe & faduvEt A oaw W
g qu sutw e wifsl SRw T3
fF & g gwQ ufawewar g,
mmrafaz% 9% ¥% Al w7
famtor & afer g @3 ﬂ"_.l KR a
f& gm¥ et wiasr W aAT SfEa
wiaer wire st fawtm o g0 AT
fagma ﬁe&qﬁ’l SR T B T
f’q’ﬁmmﬁ T fq'«cara georg  faur
T 1 U A AN A HEEHEAT
g f?ﬁ ag «T g _tr=r wy faage
qf@rsaT &9, Qe (e &0
ANATG o, X A GG W
T vﬁmaﬁ ¥ e Ry
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IaaT & wee v § afew & ag
- frdg s wigar § %

17.04 hrs. o
[Mgr,” DepuTvy-SPEAKER in the Chair]

¥ e & fqarg & fog mawww €
Za ag w8 %8 ¥wa fw wne
Ft wEal F1 g FATE SE T4,
TN Wd g @ ANIT A}
TR wa FW AE Fa | AfEa
TRt gg N owg v & 5 e
qomt AN AW A1 WO FAET gEAE
7 feur wiv, 9% gwats 7. W9
fagar 7 @ so

- sinq wER ¥ fadw & gv
gz froqg faar @ f& =g =+
Wl @ AR @ qeae F9E
oIg, G 9T A FaX A QU
quraan  fear ww, wfeem fear
we, afw @ 9 &g o7 qw
N T & A & A A R
¥ o gaewles wWic grals & o

mwwﬂam1

si’nﬂ oA gwxdts dww #
gffie &l ¥ fag 7§ TwE 93
qraard f/ar war @ | W § mwiwd
REF F€ al W F udAy &l
& gW OS-HT WAL F T wFF
g1 ox @ apf Urow . & @ gu
€ 190 w4 wea § wm qiEad
e § o g F owd oW
sfada &1 fearas wqw, s=q wwAlY,
afergz, ¥urem, M, fage,
faferm, waureer wdw,  faslig—
gt & wer fegw wwew € foawr

w e §, faet & ¥aw wawr
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(s ]
gria-fvmr g, sl sl "q
mEY gl § wWrr gmy @l
F WINT 5 AvATE g B S@r
N AoaHt w1 qqn afeem @w
¥ oaF

HEIEAE IR qqQud A WY
fag wigg & wiy w3 fgersrs w3wr
F g9 ¥ oagr \ § wwmer §
fgm=a w5w 7 faq wme wwliy A
g fooa w9 =wq ¥ fg@iss gXw
F FadT F sgaw & v fawrm
AT & @£ W owam & femoow
AW § | BT ¥ IAIT F AR
¥ & T Afwo o wl B o 7
qw § & Wi atew ange o F{Eﬁ'ﬂ'
# faiy =47 gy § o & A

e wdt & f faere & wwrw A
gq g & Asiqrag fawre & suTd
8 gu g, afew fgarwa mxwaA
I g gEdT wawl & fag
QARG |

H 9FIT JEAEER F AT
& ar #®forge w0 @l e AL
faga #1 dF——zwH AW ArwAg §
W Iq A FoFA A QA
wEasr s 8 A owf g o
gt wmAm W 9w fagiat s
fasvor ®em & ud wegy fagidt
F w97 W1 wigfwEArd S8t
TN g w31 wAr E
g7 safawei &1 AT
TGM  WIRERET HART g 1 oA
QAT H oAl qrear & gwaw ¥
gfus NrgarT ogrst Gt ¥ fqo fear
war & 1 giAY q5Ar ¥ 1528 0T
WY T N@ET 97 N G& P X
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[=f: averer 2w faardi]
4102 F3F TUU w1 &7 f7ur § | Ay
w1 g faarcor wa 2@

(Rupees in crores)

Fifth Plan Sixth Plan

—_——

Himachal -Pradcsh . 238°05 560
Jammu & Kashmirx. 362°64 900
Manipur. . . 9296 240
Meghalaya . . 89°53 235
Nagaland . . 83-63 210
Tripura . ] . 69°68 245
Sikkim . . . 39 64 122
Arunachal Pradesh . 6330 212
Mizoram . . 46°59 130
N.EC. . . 90" 0D 340

ford) gfz & 1 wRo o Hio &
AT H e T & wfuw afg gd & o
gar waw ¥F fghl ofems ® 170
FUT N &N H 351 FWIT wWC §F
M R T4 F1 faAree saaT o
mMITA 908 FUT wwu fruifeg &
g faree qqdim WEWT 5 &l w
4102 FUT & WA & o< THH
3563 FUT FAU SAFN & 1 T4H
e qfvmy frere s3% § e faaed
wfas 303 wgrear w1 Wifsas o
wmr oo

se-ww a1 fewraw w2w mfy
T & W WSSH FT 93. 31
s wgaat FL-TES & Hiegw
ST W ¥ I® EEE oW

-

¥
e &1 TR & N s fesr mar

g | g o 7 ¥ ¥ fw
qeeft are oH AwAr ¥ gz dw
¥ fasra ¥ frg ox v ¥ weTTT SReT
tar & 254 | 9% ¥ 37 o garEt
1 guraw & f5a &t gamdw wadw
Feyr ARy & | §9 fat § o dvwar
Fr waTime afe #F waq & AW U w_qw
F7X AT <@g Tl wew oor 1 ST
gV <@ § | SO arar a@ o9 a6T 1
afer Sg AN sfonf N 7o & D
F wooT ¥ §o 0 & @ ¥ fawwr
af &% & 1 & wig@ v fF WS @
IIAT agh @ wwar Afwa aET A& &
qTET § | B ATHAT ¥ 2587 AT We4TH
2 & s w=w fw wrada vaew IEET
qTGA FL | IAN qEya: otw Td §
formr o W< faar war § 2 ageT @ S
Ffrard: gi=r ¥ oddim ofat w1 o &
agi ¥ frarfadt A smawwaTd § 999
49 # "gew 9w wear g, sl
famre w7 A ara wH T )

Balance in emphasis between bene-
ficiary-oriented and infra-structural
development programmes, keeping in
view the vital importance of ecological
restoration and canservation.

WY GATANE HIEEFATT &, Th I e
LRI A FHATT & I§ §T A<
fear wat g arfe Sgf o) saET wxafee
fRars & ' W 9N wrawwaTst
F e1w ¥ @Y gT NWATE W LR
T IEFT A& T ¥ | T T A
o wTEw (e T, s WK &
g oR W SFTT e W)
TUMEl & faFrg ¥ wamew § wrdwwEy
F1 srafawar @ af § 1

Priority to programmes relating to
soil erosion, forestry, Horti-culture,
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planiation, - snimal %Susbandry and
g ¥ Wit A o gfrardy srervard

& wa fag strfewra wear§ & 9@

ot wh § war, wF FX AR
A §, wraadt & fae g, -

g sravawars & fag wad ad<g N

wrewrend §, @ v g, foas

AT qreqra ot ¥ faww o

t A am s ¥R

Meeting basic needs of hill people—
water, food work, fodder, feed, fuel
and fertiliser. '

e weTe ¥ AN wgr W Ivw foveror
deard & ghafadie & el &
e & forg wa Aoramsit § 9480
qar T AT , IqET N I F AT
Lo ol '

Involvement of Universities in the
hill regions in the study of their pro-

3
4
|
2

'2,3
tE

wnr ¥ € wg W ¢
R WO Y gy AT R R

t
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VERCLA LR CL S LR Sy
M g TidT Gdt & fewr @
garf g | fage faara sy g

qREAT THX A 2 ;
afgd fra e & i ofedt &
FN Afedt ax A '

fransaT gm0

X1 T AN WTHEEHAT §, OF
HOF BH T B JATY TR Y WTHEHAT
& W gwd oew g suw W A
HEWRST & | AR §IX @ F fawry
& fod off WIS wFA W srAweRn ¢ |
AT wwEr ® fam gar v ¥
I wFA | ug @ R R gl
#H #r for A foed  Foemardi
g 3N ¥ gyEre g aAl w1 feiw
won g fred o WK o g @,
FAT T ACA $ AT T WK FE A N
qeer &1 W 7 g, T
g - -
A Atk w7 e WA FAT
wifed fiv 3 w1 ¥ gl 7 fowfier
&, g ol & ww wwe fawrw
&1 i org STt T wiverdt e < wyt
g ag W Xarar grm fis g vt e
% famadie N1 qu v ¥ ol
wwd) & gelae Wyt & ©

wrat W Rw F ww vy § o o



355 Dev of Hilly

[q'?mﬁfa‘a‘rﬂ]

wgt ¥ wwd aran ! e o g
w6 7 TG §TAA WA LT A A A
T Wt WA gUit W S e
o) ArwAT T '
_gﬂfaﬁgﬂ‘rﬂ?mmﬂﬁ
g afrm & ) wsy wEn¥ gl
wadiT Gt & ford e A E
Equzqmﬂi‘ﬂ'ﬁiﬂmw*
Fcarr g1 grAg A A
AT dAaye Frdvem T8 F @
waar FATECT qAT FT AW T
guﬁmaﬁ.immwmﬁm
HETRT R ANAAT HOOAS F T
E'\“'lﬂ | mﬁ"f«_ !TlﬁFﬂ, m}
gl W fedin, s g il
% g Wiy, 9 @@t N, LI
H, frara-awr ®1 @@ w0 IR )
g T @@ § fr genfra degawet
# wwa #1 N IF T TGN W
Foqr gom, Tgh B wEEd w1 oA
Fioar wIQT |

ofesy 12 ) awerd §, wiew
¥ v FATFAQ @ g o T
Fer & & fr sad WO age FRET]
g 1 wiwwr B & dfor wgt T
quEqId & | AT WA § W
a ¥ fadw wegaT ¥ for O o«
dForn Forad Gaow TTHRET QATHATT
T 1 e & S & ol fady ger aaTaT,
Fvar o afperg A T T @ Y

Nafafe 1 fred awt ¥ few wwre
¥ famrg g & 1w Aafafe s
fawrg, Fewne &a 1 fav19 ow
TR § R« & qEE, AT W@ ¥9
wre afewrsdt e & AR F Far &
g% fory gat o fadre woifed) qarg
&, fady afeses w1 foior fear - @
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forad wETIE & WA S we
g forrr zfawr wre ®F—

. Al thé Cﬁief _Ministers of the Snu'ﬂ'l—

ern States concerning - the Western
Ghats are the members of this Autho-
rity, The secretariat of this Western
Ghats Development Authority is in
the Planning Commission. o

T WETT W) RAT-HAT §F &,
7% fadie fasm & fad gvv wam
frar | T TR 19§ wIfaa
agf aveard & | giier faadt &
7T ¢ | AAn Qe 7 a9y fawm
srefirgra & 1 ¥ qger s wgraT fa Wi
H i fgarem Rw i aff &, av-a1w T
# Ag &, STTNAW & q9F 1987 FER
w7 15 ¥ wEf , ereifan ¥ A8 g,
fafeeer ® a8t & &fes o Avma,
armd'E, weSa 91T W § Qg
a5 Aat § giwr ) avaarad dmT
qv § t agt 97 13+ fadrsr, 1A &7 e
#g) vl A A @ | 0% W g |«
@ F12, Aawel ward e @y T
5 ¥R g7 T #1E W amg
fe @) 1 91 ama 3 fan, 9K fov
FAT T 97 SA TC | QH S
wieqs gdt 1 ) ‘gieer agd § 1
g AA a9 TY F1 /A frar
7 2o fr w10 ave W7 ST TRl
qT W aE 7% 97 7T W | AT @i
FAGET FT ITAT AATH AEY § | HEUTHS
q3W ¥ W §7 & &7 qFaean §, Afea
Srd W 77 8T ¥ sfuw § 1 gAer
awar & fr 77 wa® sarer & fs 9.
Far %7 | 7T Ag A agt » frarfeqy €.
Ff g 1w Ty N P § I, M aw
g fag g wrawms § § g
awrfa § 1 787 % @ ¥ avw & e
74 g fagHdlaa § 1 v ™ @
e e A T @ AT aag
N wreAT AT wfgw oww &)
*2a € fir wn g firr 9o v *3 ) gfar ey
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g7 agt ¥ dmife gfec Y aal ar agi @
Frrfeat £ gfez Fagus I wm {1
TTRT W99 ® wwesa Hu @Y, arfw &
fagtsra 1 w737 wa Wl 7 and | T wed
T €77 FAgeA %3, 9 772 & fazie
T AT 97 | g4 anfee oiv sufee &1
4gan mvar §, T e 9
saffyra gfeesior § qwraa s
There has to be a balance between
the national perspective and the
perspective of the individuals con-
céerned in thesg remote hill areas.
ag 994, HYAA, ATHT AT AT HL
ar & Ty AT Fa A { JQ
qaqia TE1 Afagi & € @ FRda
gl) @A @7 T qF wea wiqdi
A FEMA FA FT AWR gaT
fa qfw Fr frdaw f3 @0
Al] the pelitical parties in the coun-
try and in the north-eastern region
should be united to consider that in
what manner we should have a proper
conirol on these jhuming operations.
Somehow we should persuade our
tribal friends to stop jhuming and

shifting cultivation and lead a reha-
bilated and full-fledged village life.

AfwT a8 Tga A o AT g
wRATA g8/, FfeT o A sfa
AR ICIEA

Ara-fea Fifaa & amwt a@r 7
fedtq ameard & | 1447 2T F JaTHA
& ui ¥ fafaeed a% azem &1
THY AR OF #fawe ey a4 g §,
[ AE-RIEAT F gEEATHT F LG
¥ 1 5% nrAT Troa AFIY E | gERy-
TR, QTR AT FHT AL L 1 A3 1A TEY
& o YsraTsT & o F | q0% W T
g 1T g X7 fagrT awm S
§ wEy o afgard ar €
wft wf amar & fx gw aga W
cqrfan v W & fiﬁ_q’ari“ar;u Lol L
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& | IR AT £ few T, aw Fady
[weaT g TNT AT & 1 i v §
AforgR arar, @) oF srE sl T ey
e M9aT Heft o, A9 gH w50 w faar
&, SR &9 FhFT, g a7 ¥ T wHAAr
& 1 87 & a9 gwear g8 fraq @
N w0 NAAAR IWMT ¥ H7
A T ¥ TFT ITANT HA T AF !
wWagAyaIAgR g fHmilasgn Ay
qeqrT &A1 I §, A T R «qST
fFarg, 977 55 9B E HLITTI FT 9P,
q ag Tga T30 AR ER | YA
Tr9hT T At $ A ga¥ ST gArT s
B9q ¥ afas €1 N w3 Fraar g,
gR I9F F(T  F7 A%, 9 aga qEL
a%AAT T |

At frrardt ww wmw () ¢
I qAq A Al A7 H /) 71T
# 3o ad wgr g

= Arrae e ferar  wvral &
qIR_d F71 MITH SAIGT GeI7 AN FIF
Frasarg ?

s} freardt v =aTR ; 54} AR
TO WL 7L |

ot Arome T fam o g
TraEaTa % wrgfas fraiar saw ssfaa
[YEn AZE A FUE | STH agF W AWAAT
FT HNT § | AR TSI AT I
atfacy & f& a@ B9 Sawgde T
feaar & &3 wiv Ao¥ gdda dat ©
feaar &= 7€ |

ot gfeae faw (zvdnT) waw
Hell 7 @A % AR %) W) G w7 ax frare
2 9T WIT VEHIRI

Y e o frart - wqEAm
[ZET T MAT AT T WHF gAY
fiely & fin W O ek Qe & G el
T GATT R AT T H T T § 0
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[ areraer zw faar O qai i faad g€ § at Wi 9@ w1 v
" o § G wifine v ek ¥

hex T Fredr< ¥ 92T T AN W
a3 i o 72 W T @

‘ot frreefrdt wie s : g X A UE
aw v N fr gar odNg /T # 0N
wiefar of@r @ 98 & Fa de W
W) & Awd § 9% avrd ¥ W
gsmww?rtu

ot A fovary - gf, S0 9
HI™ A qra g fagea wwe 3w )
X i, TR fadwe fadteg fa w
AFC qidz B BAN A W AA
4 qt . o
MR. DEPUTY-SPEAKER: If Shri

Vyas Is present in the House, you
must say something about Rajasthan.

SHRI NARAYAN DATT TIWARI:
Of course, I am doing the needful.
M Fotrz A A Fow N oD
W g N S 141§ I B g qaT9
ferraqrgag M &, gl ag W
sz & fe 7 saer yfses J3ee ¥ afew
AEAT e ¥ M) wfaw & whs Az
N B 4@ o WA, I R GA
W0 1 YEIfT T HEA W dg I
ot T § W T wew I v
¥ qeAtfrd QT8 F YT § Wl
BHUIGr 34 F AR T WX Faai-
far w4 FTHATE FEAT

g faqr< qoeai X et rardy,
yrErq a1 Gardt | T qN 9g o Far
qidy i & g A g @i § o
Ve F g ol & g & ? ¥ g &
WM I & fag I fiew & ) oy
TTRNT iy ¥ e w3 T g A
T F FTAGSAT FT HIACE & AT
fs 2 FATT ¥ TTEEIT YT 91T WITES
Wy § Afws vdNT da & g fae
T QAT Y ATHEIT W NG WA W

fag | fraqar a1 39 ¥ T §oT O
& fag Wit xag 25 wfowra § O ag
aw TRrrs i 940 § 1 dew 2w ghid
w1 qETET agt & g v gy

Tl TETT T Wt # frg v
ad SmasaT v yd §, 2500 W
aqdeqT 4T w@fig /F ¥ TP Wl
Fi am ) vE g o fe g eait
YT 5 FATT AT T4 m'mm
w

Tt THrC ¥ wigwt o9 F=4 3 o

1 I FT 9T FTCFHA » g W vy
5 EHTT F HAAGET ¥T W45 ¢ 5T fiy
yda i ¥ fag 3 gare § W e
e X Q7 ¥ T 50 g gl
A&l & fg § o vddig @t ¥ fag 20
ET 1 SAHAT T WAL < qr
Td TR O FH1 N wred Fead & fag
A1 yeal d faafor 3 fag, 1w i
% fag wrrE faw o §

W™F & JXY A Ao w0,
QA TATTET AT AT & Fetarfor & e
Hudfigm @i s d g W
Ha N 7 wgr qr v g9 w1 a9 fArq
fear wtar & W) 9 %7 AN ywwaT §
ECECE O wmtrfarﬂm
WE

MR. ° DEUTY-SPEAKER:  Mr.
Tiwari, you have got tfo canclude
because Prof. Paragshar has gof to
reply and then, Shri Tayyab Hussain
has also got to move his Resolutionh.

You can continue, Prof Parashar,
how much time will you sake?

PROF. NARAIN CHAND PARA-
SHAR: I shall take fen minutes,

. MR, DEPUTY-SPEAKEB: You can
continue for another five or ten
minutes, .

- o oo et foraY T 9 Y
¢ WTErE WA WgaT § i g amr qx
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oY gover wow Feg crea (wewisi)
e W ¥ AT Fal  feo @ T4qT
Afwg

ot wroruew ue foeart: WA
faLeT QT AT FTRTHTL §.. 2qA.
w e wrEqRTe I wrkw & fadrr
&0 &7 ®r AW A 5@ 7 foar aqr
fragt W oA HTKAT H AL A AT |
sy fear war @ Wi wwf fqo
¥ a®T & qUAR  FTAT AT

@xd yxax fag: (wda) Fwu
T & ¢% frdrr  w<ar | wgan
§ fevue faligs w1 &1 ey
dr g §t ww & =gt
®T 1928 § THY wxT w1 A
#m aw Wi d wOqr 91 HiEA
o8 forg raws W avuar afr w0
e AT, QAT wAr & wWIC
e N ¥ g AR W
g wnd g wur fe e say e
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&z TaAitey s A I L o A
W, NFAIATAXG S per s an o)
R, aPem K W el
@ ITq wEre) fa wror v o go § )
Ta vt faadi N ol agiaT S gu &
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ZEO nEAw A dwY wrg o
a1 1928 ¥ g7AT 7 (7T /A W7
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Q7eq & T4 WA g R I A adw
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w8 Fra & 9ot feda e wrard
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Wil 38 ywT g § 77 fadem
<@ ot {5 qdig St ¥ fag «@ wer
%2 7 P usd § Jiw a3 dal R
YRS § 307 W7 oFqig /F T YT
wwiv faw §& & 1 91 o da@ qddw
REvgNaN AT YdNgaa @
& | A SFY FIAY Y IFT 90 TRwT
®T dNT §, T woT ¥ vt
qaw & wgr ) vF da 3 wrAre AT R
wA ZE AT | 7 Z€ ¥ qredr # N
T U@ YA KA ¥ gargws) ¥
safeane afewat 4T 0 T avag o
Lo Iy AFATR gEA Wi quiht
awET |

fiﬁra HIET WERA § TH [P g
w3 f& cufaq sl % gw fm-be
F441 w1 1 I I STABT. yUwAT
gt f5 373 T qHY T EIsR WY
fagr war § W< carfaer w4 3 fig-
A qargr W g § oddy Ga *
fag g% wE WIE TAWAT Wi TR
R are fewradir § forad fag s
Wt o & woifedw faar o @ g,
(wreer).
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w1 AN N ww wod
AT AT K otqw ¥ Y CE, Wy
qRar fag &1 w ¥ wiwar W war
T fwar

ot ey g frardt : # gz
& IT F1 AR TRz FT AFTE
T A MadT vgry ) qfewr i
wfts § 1

TF WA & A Fq0 [
faata ager & 9o weary F qvw 59!
&7 gew frar &, wiw a8t & qddla
AT F1 IWF ga¥ Wit ¥ wqEw
X HA B IFIY W@ | K gAgar
g faar waea taw sa ama & wgwa &
e ag wafy o) sargifer adi &
S fr EiF w2 q& wfoars
T TRATE F) TS TN A A8 ¢
fagm waer sy & fF 3w & gad
fawfaa wrai & wimr afdrz day
w1 fawm geew Fqq  qiw ol |
81 &%, 38 gfezadin %) amd <@y
AL UE R (R e faar st
7& 3A T AEAT

T aRARICA Y gy afwfgt e
T W1 CF 7geT AT § 1 TG w<
viframed agfe # Sfwr F aea
42 & ¥ a1 Fax ox T g dadia
wfwar N wgft 7 dgdia afwby
FX q0% 77, frg g # T2 9@,
T afqadred  gfige W g
g zq & IIET & WU gwr ¥
-sr‘m‘;r, uw O F fRaw w1 ¥ FL A TE
ot ¥ wafa &, W g UF wa
IR T4 & T T 2R g2 TFR A
wiw "gda wiaray w1 faato s
YT St e F Faa-fas storY & wafi
¥ way dar aqar v g w7
WER 8, HAT-HAT T HAT-HAT &t
QO TFY E, O MFTHIE XA A Kelvw
gaftr  wiafeat «1 wa7 9 daE N
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TTET EMA0 | 9L R qddiw A &
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FE, ez w49 w1 frator
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FIAAFCAE T\ Py arferamyzd
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fawrg 3 AT saw & & faw £
TH TATT | TAFITCHFA & UF WrGT<-
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syragiied afcfa &, ag gena 99 ¥
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s, TeiE § e & Arerw & SRt
fagrs sEdrE® AEET FiOATAAT Ty
H(TL FLATE A1 37 fag aal &
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gads FW g avdg wiwfa Fask
Frara FEY, AR H I ATATOR A
&, T FT AT A AT FIEAA  AHITS
FWT & A4 AYAT FA=q  anear
gl _
AT, & 37 ¥ fadia wwg $&m
fﬂwrﬁ%mmnﬁmm%’rm
S @1 sETIga AT o, o geTe
TR F AFAAYL SAF
mwraﬁmmt,ﬂmmﬂ
wrefiar 7 e fem §, et
FrTTUAIAE R B T Sww§
IR TR wiaF qw w lazvraz‘fa:
g & foee qdr trm#‘m TaEy &
wfa 7w & wfa qwﬁaﬁf\vmﬁ
T8 %@ wwre fdgw w1 wawe faaw
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{sto ATTrwr W TTTare]
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MR, DEPUTY-SPEAKER: One main
thing is that you can provide jobs to
all the people in the areas by
constructing the railway Iines. - -

" PROF, NARAIN CHAND PARA-
SHAR: That is what I was saying that
we have to change this attitude
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qg. &Y fg®di Aqaw § they are not only
source of attraction and places of
pilgrimage; there also the human

Deing Bfe, wzt tﬂ:ﬂﬂ‘f!ﬁiﬁm

& wrEAR I Jar w7 Aga
wtrt § 5 Igiv aga weer wm
fear O AR dqr9F & oF
7 fear @ =ik 2570 wam
ot Wt 7 orE frar 1 @y =&y
258 WWW g, 99 w1 8§
qz foar & 1 WK oF w@ga
qR WSy, A qEET

o 4

-am 1% faar fzar arom fie o) gw-

MR. DEPUTY-SPEAKER: There is
an amendment to the Resolution mov-
ed by Shri Mukunda Mandal. He is
not present in the House. 1 shall naw
put his amendment to the vote of the
House,

Amendment No. 1 was put and
negatived

MR. DEPUTY-SPEAKER: Has the
hon, Member, Prof Parashar leave of
the House tv withdraw his Resolu-

tign?
SOME HON. MEMBERS: No, no.
‘MR. DEPUTY-SPEAKFER: 1 shall

now put the Resolution to the vote of
the House.

The question is:

“This House urges upon the Gov-
ernment to set up a Parlismentary
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Mahatma Gandhi’s

Committee to look into the extre-
mely slow pace of industrial deve-
lopment and lack of adequate infra-
structure, like reilway lines, roads,
waterways, airways, bridges and
other amenities like postal gervices,
telecommunicationg, drinking water,
banking and health services, insti-
tutions for technical and vocational
education and the promotion of
tourism, hydel-generation, forestry,
agriculture including horticulture,
irrigation, mass communication
system in the hilly regions of the
country, resulting in their extreme
backwardness and to suggest ways
and meang to ensure their rapid
economic development so as to bring
them at par with the developed
regions of the country within a
period of five years.”

The mntion was negatived.

——— .

MR. DEPUTY-SPEAKER: Now
Shri Atal Bhari Vajpayee will move
his resolution.,

He is absent,
17.50 hrs.

RESOLUTION RE: PREVENTION
OF TARNISHING OF IMAGE OF
MAHATAMA GANDHI

SHRI TYYAB HUSSAIN (¥Farida-
bad): Sir, I beg to move:

“This House recommends to the
Government that any action by
signs, words or publications to tar-
nish the image of Mahatama
Gandhi, the Father of our Nation,
be made a cognisable offence.

wiw fedt wfrEwT awa, ag
aprT wga wefiraa =r &) g ag
wreT A% & Awa FT wmar
wRf ag A gFw F A FWAT
T & 3g A HR B AHT WA
fe mgreat wid)y IU AT AR #
F QA TR A A T I AThA B I
TEA A1 qF6 W wrardy grfum

..image (Res.)

F 1L EA W A ITE) waARa W,
I A€ § 35 ¥ fgewr faan,
I @ qwifaai wv feewd
JoTd! ¥ gR.oqw ®AT &% A §
- fand gaifar €, saw an
gt qW & qiml qfd Sraigy
are AgE, AMAMT KqI7 W QAT
T, AR FPod QX wiRT Ky grare
wa fag wify, faasi w1 am faar
am, 7 W wFif@Ei & Wi oug
o wiRa w11 s wdf
g wIEl &1 grfem avd ¥ F
Frw faar ag o 28 wEw ® amA

e

+

W faafaw ¥ g5 ag e
g f& naveni mlY ¥ AN S s
% ama fwar fas® fagesg ¢m
aEwEr # TR Iw &7 frar wmaF
g, ¥B ¥T SF WA 5@
Z ol fa aga 9®Q @, T awrA
H %% A1 g &1 v g1

AR AR g fa 9@ mygAsr-
IR 7 A gR WY IEE q1’ WA
ywT AF ¥ W $aAT frar A 6
NTT ATY FTEIA BT GEATT Y
a1z ® faar | W | gu
34 WA AWN WA T T NFE
ag f& agdwar e & FEA
Fr qEaT & v g dfew ®T
AFIT 9T AT 9FIAT § AT T
AR Gd HAT §, AT ® 08 yawTH
T AT ag qmAT g A om W
IFE WA F wT ¥TH a7 W &

gAT IR wgGa H Ux AR
fma sran fsar faas 28 Ak
i wge ¥ fedt e aww
/YR WSS A7g A ar . fa

| zm gToR B OE TrOuT KewT w1 ww
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quer Y A T AFTW A AEEY
Fr fa@r g & faafas &
oF FET FST VA o fwar fqay fx
TR oF il fafewma 7 a%0)
ITFT 4g TR W g«
A Igr a7 @ AT fa fawm
avg #1 faqaw fas v & &7 34
femdi & fda aw@ N T
oF feae M W@ W fas @ A,
IaFT W fA% 797 W@aT § | EHIT
FHITAT GTET Wl q@r AWAE F
T § WX SRR g7 39 fHaw 0
¥ qOer 911 78 fwarm g—75
#7 g faee widl’ 1 ag feaa =0
AT qaniawe 9 fadr & 1 ag
fFarew @i 9 fas <& 1 TA¥
feu T F AT, wﬂ W@ET F
FA@T § ) WA AET 7 AT F
qAT & f5 9w ge@a § zam =@
avg ® WF FE A A §
gfeams 4 famr & —

“The publication of this book has
been held over because it was con-
sidered inadvisable to bring it out
while the ‘Emergency’ in India
lasted. It 'was feared that the book
might be prescribed and might land
its author in trouble, That this fear
was not altogether unreal was
proved when, shortly after the
Emergency had ended, the author
received a package containing a
copy of his typescript which had
been intercepted in the maijls by
the censor. Many of its passages
were ominously: marked in red.ink
and the relevant pages ‘flaged for
easy reference.!

agF T@ A ¥ THEH HIT game
Tras A dfguen 1497 faqm -
~ “Gandhi belonged to the bania,
or trader caste, a people known for
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their shrewed business sense; and
try to make one weapon, even a
last weapon, do the work of two
" was sound business sense...

a8 A wm 7 ¢A-20 97 fa@r

T

™ aw® % TR fRAT g =@
awR * fexarw wid efa 7 faF,
ag @4 FT @A & WH §9-85
o7 fagm g —

© “Gandhi-ko marne do, Ham ko
Makan do.”

@ avg & frhia =AA &1 g9si—92
97 @y fawr g—*13% awg ¥ Ay
frea 8 @A W T § I
sfra Fa1d & FArg 3o fra" a1t
FEAA FAT 37 B AW A 0
2

“. ..Then he broke his fast, by
taking a glass of fruit juice which
was handed to him by a Muslim
friend, Abul Kalam Azad...”

MR DEPUTYL-SPEAKER: One or
two instances would be sufficient. You
are giving publicity to that book, One
or two instances would be sufficient.

SHRI BHIKU RAM JAIN (Chan-
dni Chowk): He is trying to state
that a book is being sold, which is
derogatory...

MR. PEPUTY-SPEAKER: That is
correct, Not all. It is better that we
don't redd those things.

SHR] TAYYAB HUSSAIN: What
I am doing is this that I am just
giving references,

MR, DEPU'I‘Y SPEAKER: You have
quoted 1 or 2. That is sufficient, You
go on,

SHRI TAYYAB HUSSAIN: There
is 'so much of material. I don’t-think
any can be omitted, because on page
142#.

.**Expunged as

ordered by theChair, . . '
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MR. DEPUTY SPETAKER: No this
will not go on record, This will not
go on record, No. You come {o the
subject proper. Not necessary. No,

st wRarla faaey : (aroma) -
AYFT WEFTT WIOT g AfHA A
FIT ATar & |

Y dwmw gEA : dw g, Sar

qEa St W g |

q A% &7 T 97 fa TOF 5%
E F sOhieqy Ay & ow =™
8 ¥ AT &1 FW GvE A W
q F1d gaH g-oand g9 we §7
79 avg & frmlan 9gh 97 § | o)
g afex @i 97 S AwT @n
ZE ¥ 32 WY A1F A &1 wEr
3I*giT ArH wgrza fYar =g 97 =9
#vg F a¥ArT AU g¥ 1 zALy
ATk H RAGF a7507 faETAT W@ar
g1 &2 nrvwg &1 ¥@m § fx avew
F m@d ¥, AT ¥ G/ ¥ zA
avg ® A I-Tfew W@ T 8,
qg T AMF ATAT § |

MR, DEPUTY-SPEAKER: Mr.
Tayyab Hussain, you can  continue

next time. Now papers Laid on the
Table, Mr, Barot,

18.00 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CENTRAL EXCISF
RuLes, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI!

VAISAKHA 4, 1903 (SAKA)

Papers laid 378

MAGANBHAIL BAROT): I beg to lay
on the Table a copy each of the fol-
lowing Notifications (Hindi and Eng-
lish versions) issued under the Cent-
ral Excise Rules, 1944:—

(1) Notification/No.  107{81-CE
published in Gazette of India dated
the 24th April, 1981 together with
an explanatory memorandum  re-
garding extension of excise duty
concession for tyres manufactured
by Units from which clearance of
"{yres is effected for the first time
during the period from 1st April,
1976 to 31st March, 1984. [Placed in
Library. See No. LT—2415/81].

(2) Notification No. 108/81-CE
published in Gazetie of India dated
the 24th April, 1981 together with
an explanatory memorandum  re-
garding” extension of excise duly
concession for writing and printing
paper manufactiured by integrated
pulp and paper mills (manufactu-
ring paper out of bamboo or other
wood pulp) from which the eclea-
rance of paper or paper board is
effected for the first time during
the period from 1st April, 1979 to
31st March, 1984 [Placed in Library.
See No. LT—2415/81].

MR. DEPUTY-SPEAKER: The
House stands adjourned to reassem-
ble on Monday, the 27th April, 1981,
at 11 A M,

18.01 hrs.

The Lok Sabhe then adjourned  till

eleven of the clock on Monday, the

27th April, 1981/Vaisakha 7, 1903
(Saka).

**Expunged as ordered by the Chair,

GMGIPND-Job III—729 L. S.—23-7-81—890.
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